BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1160/2024
News Item titled "Dyeing units continue to operate illegally in Gurgaon polluting Najafgarh drain,

despite court orders” appearing in The Times of India dated 22.08.2024.
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1. Interim Response / Status Report on behalf of Central Pollution Control Board

(CPCB) i.e, Respondent No.1, in compliance to Hon’ble NGT order in OA No.
1160/2024 in compliance to Hon’ble NGT order dated 13.09.2024.

2. |Annexure — | to IV A copy of Sonepat, Faridabd, Gurugram and Bahadurgarh
inspection reports.
3. Annexure-V A copy of Hon’ble NGT order dated 13.09.2024.

Filed by Adv. Suman Arora
On behalf of Central Pollution Control Board

Place: Delhi
Dated:15.10.2024



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1160/2024

News Item titled '""Dyeing units continue to operate illegally in Gurgaon polluting
Najafgarh drain, despite court orders” appearing in The Times of India dated
22.08.2024.

REPLY ON BEHALF OF CENTRAL POLLUTION CONTROL BOARD
(CPCB) L.LE, RESPONDENT NO. 1

1. That Hon'ble NGT vide Order dated 13.09.2024 and vide Notice dated
26.09.2024 impleaded the Central Pollution Control Board (hereinafter
referred as CPCB) as Respondent no. 1. Thereby, the reply is made in

succeeding paragraphs.

2. That CPCB is a statutory Board constituted under Section 3 of the Water
(Prevention and Control of Pollution) Act, 1974 (‘Water Act, 1974"). It
performs the functions under the Water (Prevention and Control of
Pollution) Act, 1974, The Air (Prevention and Control of Pollution), Act
1981 ('Air Act, 1981'") and the Environment (Protection) Act, 1986.

3. That, the Hon'ble NGT has taken up the instant suo motto matter vide
Original Application No. 1160 of 2024 based on News item titled
"Dyeing units continue to operate illegally in Gurgaon polluting
Najafgarh drain, despite court orders” appearing in The Times of India

dated 22.08.2024.

4. That, the news article states that in January 2024, Hon'ble National Green
Tribunal (NGT) directed four Haryana districts i.e. Gurgaon, Sonipat,

Faridabad, and Jhajjar to survey and inspect dyeing units due to



groundwater and water contamination issues (OA No. 750/2023). The
matter is ongoing and the Haryana State Pollution Control Board
(HSPCB) is now tasked with surveying and taking action against these

illegal units.

. That, it is humbly submitted that CPCB has issued direction dated

07.03.2016 under section 18(1)(b) of the Water Act, 1974 and the Air
Act, 1981 to all SPCBs/PCCs to adopt and implement the classification
of industrial sectors in Red, Orange, Green and White Category. As per
the categorization, the Yarn / Textile processing industry (involving any
effluent/emission generating processes including bleaching, dyeing,
printing and colouring) are classified as Red category industry and the
industries are required to operate only with valid consent to operate
(CTO) under the Water Act, 1974 and Air Act, 1981 and Authorization
under Hazardous & other Wastes (Management & Transboundary

Movement) Rules, 2016.

. That, it is humbly submitted that the ongoing OA No. 750/2023 (titled

Varun Gulati Vs State of Haryana & Ors.) before the Hon'ble NGT is
related to operation of Dyeing units in residential / non-conforming areas
of Faridabad, Jhajjar, Gurugram and Sonepat. It was alleged by the
applicant that dying units are operating in the residential and non-
conforming areas and there are about 500 such illegal and unauthorized
dying factories operating in the said residential areas and these dyeing
units have not installed the ETP or any other anti-pollution devices and
are discharging untreated effluents into the open area or in the drains

which go to river Yamuna.
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That, the Hon'ble NGT vide its order dated 03.01.2024 in the said matter
(OA No. 750/2023) had constituted a Joint Committee comprising of
representative from Central Pollution Control Board (CPCB), Haryana
State Pollution Control Board (HSPCB) and District Magistrates of
District Sonipat, Faridabad, Gurgaon and Jhajjar. The District
Magistrates of the concerned districts are the Nodal Agency for the work

of the Committee in that district.

That, it is humbly submitted that the joint Committee conducted the
inspections of various non-conforming areas as per the geo co-ordinates
shared by the applicant in the said matter [OA No. 750/2023]. Further, it
is humbly submitted that the action taken report has been submitted
before Hon’ble Tribunal by Haryana SPCB (HSPCB), Regional Officers
of Sonepat, Faridabad, Gurugram and Bahadurgarh. The copy of the
district wise inspection reports submitted before the Hon'ble NGT (in OA
No. 750/2023) is attached as Annexes-I, II, IIL, IV.

The answering respondent craves leave of the Hon'ble Tribunal to file

additional reply, in future, if required.

That in the light of the above submission, it is respectfully submitted that
this Answering Respondent, i.e., CPCB, shall abide by any order(s) or
direction(s) passed by this Hon'ble Tribunal in the instant Original

Application.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1160/2024

News Item titled '"Dyeing units continue to operate illegally in Gurgaon polluting
Najafgarh drain, despite court orders” appearing in The Times of India dated
22.08.2024.

AFFIDAVIT

[, Kamlesh Singh, working as Scientist ’E’ in Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 2 in the above

matter, do hereby solemnly affirm, declare on oath and state as under: -

1. That I, the deponent herein is authorized representative to represent the
Respondent CPCB in the present case, and as such, I am well conversant
with the facts and circumstances of the present case on the basis of the
information derived from the official records, and hence, I am competent
and authorized to verify, sign and swear this affidavit on behalf of the

Respondent CPCB.

2. That the accompanying reply may be read pan and parcel of the present

affidavit as I am competent to swear this affidavit.

3. That the accompanying reply has been drafted and filed under my
instructions and authority the contents thereof are true and correct on the
basis of the record maintained during ordinary course of business of CPCB
and available records and documents and the contents of the same are read

over and explained to me and are not repeated herein for the sake of

brevity. N /
/» Y PO\ /Q&
/ o DERONENT

HHATT ﬁlﬁ/ Kamlesh Singh

¥sufras *$'/ Scientist 'E'
==t

g
Central Pollution Control Board

_ , T U4 Wierary YR W, AING WaR
T OF \vur M/o Env. Forest & Climate Change, Govt. of India

S e %, T o TR, Reli-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032



VERIFICATION
15 0CT i

Verified at New Delhi on ............ of 2024 that the contents of the above

reply are correct and true on the basis of the records of the case as mentioned

in the day-to-day affairs of the CPCB. Nothing has been concealed therefrom

or mis-stated.

NOTARY PU
GOVT. O ~

o) 5 0CF 201

§

DE ENT

waa91 Rig / Kamlesh Singh
+g*/ Sclentist 'E'
s = o

Central Pollution Control Board
o, 79 T4 ey UREH HAed, NG WER
Mo Env. Forest & Climate Change, Govt. of India

R WA, T g TR, Reefi-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-119032
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI.

Original Application No. 750/2023.

IN THE MATTER OF:

Varun Gulati Applicant
Versus

State of Haryana & Ors. Respondent(s)

Factual Report by the joint team in the Matter of Varun Gulati Vs
State of Haryana & Ors.

INDEX
Sr. No. Particulars Pages
1 Factual Report 1-3
2 Annexure-R/1 Deputy 4

Commissioner  Faridabad has
nominated SDM, Faridabad as
representative of District
Magistrate, Faridabad

3 Annexure-R/2 The complete details 5-36
of the inspection along with
Photographs




M1

. E - AT RTTER TN RS, N SRR, RN A e U TRTERSTS

205 ©

BEFORE THE NATIONAL GREEN
TRIBUNALAT PRINCIPAL BENCH,

NEWDELHI
Original Application No. 750/2023

Varun Gulati Applicant

Versus

State of Haryana & Ors. Respondent(s)

Factual Report by the joint team in the Matter of Varun Gulati Vs State of

Haryana & Ors.

1.0 Background
An application has been filed in Hon’ble NGT Vide OA no. 750/2023 in the
matter of Varun Gulati Vs State of Haryana & Ors. regarding operation of highly
polluting "Red category" dyeing units in Dheeraj Nagar & Surya Vihar of
Faridabad, Bajghera, Dhankot, Dhanwapur, Sector - 37 of Gurugram, Village
Badsa of Jhajjar and Friends colony, Pyau Manihari and Ferozpur Bangar of
Sonipat in Haryana.
The allegation is regarding operation of about 500 such illegal and unauthorized
dyeing factories in the residential and non-conforming areas. Further allegation
is that these units have not installed the ETP or any other pollution control
devices and are discharging untreated effluents into the open area or in the
drains which finally goes to river Yamuna.
Hon’ble NGT vide its order dated 03.01.2024 has directed the following “Hence
at this stage we deem it proper to constitute a joint committee comprising of

representative of the Member Secretary, Central Pollution Control Board (CPCB),
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Member Secretary, Haryana State Pollution Control Board (HSPCB) and District
Magistrates of District Sonipat, Faridabad, Gurgaon and Jhajjar. The District
Magistrates of the concerned districts will act as Nodal Agency for the work of
the committee in that district. The joint committee will carry out the inspection
and will ascertain the correct ground situation and will also collect the sample of
the discharge by the units and obtain the sample analysis report and take
remedial action in accordance with law. The committee will complete the said
exercise within a period of three months and submit the action taken report at
least one week before the next date of hearing by email at judicial-ngt@gov.in
preferably in the form of searchable PDF/ OCR Support PDF and not in the form
of Image pdf.

Let notice be also issued to the respondents. Applicant is directed to serve the

respondents and file affidavit of service on or before the next date of hearing.”

In compliance of order dated 03/01/2024 on O.A No. 750/2023 (Varun
Gulati V/s State of Haryana & Ors). Deputy Commissioner Faridabad has
nominated SDM, Faridabad as representative of District Magistrate, Faridabad
(Annexure-R/1) and Shri Rishabh Srivastava, Scientist 'C’ has been
nominated from Central Pollution Control Board, Delhi in the joint committee
constituted by Hon'ble NGT in the above order dated 03/01/2024 to carry out

the inspection and to ascertain the correct ground situation.

2.0 Factual Report

30 Nos of GPS coordinates of illegal units were given by the applicant in the

petition which were alleged to be operating in the residential and non-
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conforming areas and are alleged to have not installed the ETP or any other
pollution control devices and are discharging untreated effluents into the open
area or in the drains which finally goes to river Yamuna.
The locations has been inspected by the said joint committee comprising of Sh.
Rishabh Srivastava, Scientist 'C’; Sh. Sandeep Singh, RO HSPCB, Faridabad; Sh.
Pardeep Kumar, Field Officer, HSPCB, Faridabad; Ms Shikha, SDM Faridabad and
Sh. Sushil Kumar, Naib Tehsildar Faridabad. Out of 30 locations mentioned by
the applicant, Dyeing/printing activity was observed only at 05 locations, and
other locations no dyeing unit/industrial operation were observed. The complete
details of the inspection is attached as Annexure R/2 along with photographs.
It is submitted that further action against the non-complying units will be
taken as per policy of the Board.

Report is submitted for kind consideration.

=

Sh. Sandeep Singh, RO, Sh. Rishabh Srivastava,
HSPCB, Faridabad Region Scientist 'C’, CPCB
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urrice ot | he Deputy Commissioner, Faridabad
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Telephone no. 0129-2227936, 2226604 Email:-dcfbd@hry-nic.in

To

1. Member Secretary,
Central Pollution Control Board,
New Delhi.
2. Member Secretary, Haryana State Pollution Control Board,

Panchkula.
Memo. No. LFA 19-30 /G-11/2024  Dated 1«3}0"‘3&9‘1

Subject:-  Order dated 03/01/2024 in the Original Application No. 750/2023
Varun Gulati, Applicant Vs State of Haryana & Ors.

In compliance of order dated 03/01/2024 on O.A No 750/2023
(Varun Gulati V/s State of Haryana & Ors) SDM, Faridabad is hereby appointed as
representative of District Magistrate, Faridabad in the joint committee constituted
by Hon'ble NGT in the above order dated 03/01/2024 to carry out the inspection
and to ascertain the correct ground situation to collect the sample of the discharge
by the units, obtain the sample analysis report and take remedial action in
accordance with law within the period of two months.

A copy of order dated 03/01/2024 of Hon'ble NGT is enclosed

herewith for necessary compliance.

G
¢ for Deputy Commissioner,
Faridabad. 4

o
Endst No. LFA ~#1-23 /G-11/2024  Dated ‘3)0\’&03\4
A copy of above is forwarded to the following for information and
necessary action please.
1. SDM, Faridabad.
2. RO, HSPCB, Faridabad.

ch for Deputy missioner,
Faridabad.¥-

Office- 1** -2™ Floor, Mini Secretariat, Sector-12, Faridabad.
arutea-sawa frd @, aqufiaen dee-12, Wi
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Annexure- R/2

Present status of the unit inspected by the joint team In
compliance of order dated 03/01/2024 on 0.A No.

Sr. No. Location Village/Address Earlier® Action taken By HSPCB before this OA
750/2023 (Varun Gulati V/s State of Haryana & Ors),
5 282704.7N 7719245E e Unit inspected by SESTF** team on 14.03.2023 & during compliance of closure The location was inspet'-‘led b‘( the joint team on
eeraj Nager orders unit found dismantled/no dyeing unit found at site 05.07.2024 and no dyeing unitwas found at site.
282704.8N 771925.7F The location was inspected by the joint team on
’ Dheeraj Nager 05.07.2024 and no dyeing unitwas found at site.
3 2827043 N 7719 28.71€ Dbl Unit Inspected by SESTF team on 14.03.2023 & during compliance of closure The location was inspected by the joint team on
et ey orders unit found dismantled/no dyeing unit found at site 05.07.2024 and no dyeing unitwas found at site.
4 282705.7N 771925.7E — The location was inspected by the joint team on
et 05.07.2024 and no dyeing unitwas found at site.
5 282704.7N 771928.1E Dheeraj Nager Unitinspected on dated 16.12.2023 & unit found dismantled/no dyeing unit The location was inspected by the joint team on
found at site. 05.07.2024 and no dyeing unitwas found at site.
6 282704.8N 7719293 E Dbiékral MNaiges The location was inspected by the joint team on
5 05.07.2024 and no dyeing unitwas found at site.
7 2827025N 771928.2E Ohiera] Nager Unit inspected by the SESTF on dated 15.02.2023 & unit found dismantled/no The location was inspected by the joint team on
dyeing unit found at site. 05.07.2024 and no dyeing unitwas found at site.
8 BHTANTDALE Atmadpur Unit inspected by SESTF on dated 11.10.2023. Unit was sealed by the Board. ;‘:0':.;;22"3‘::1:‘:;:?rtlegdu:‘i't:vh:sl?c::tr::?si::.
g 282645.8N 7719336E Atmadpur Unit inspected by SESTF on dated 11.10.2023 and during compliance of The location was inspected by the joint team on
closure orders unit found dismantled /no dyeing unit found at site. 05.07.2024 and no dyeing unitwas found at site.
10 283021.1N 7720189€E P The location was inspected by the joint team on
05.07.2024 and no dyeing unitwas found at site.
1 282724.2N 771938.0E Titu Colony, Harkesh | Unitinspected by SESTF team on 07.04.2023 & found dismantled/no dyeing The location was inspected by the joint team on
Colony unit found at site. 05.07.2024 and no dyeing unitwas found at site.
282723.6N 7719383E Titu Colony, Harkesh Unit inspected on dated 16.12.2023 and found dismantled/no dyeing unit The location was inspected by the joint team on
Colony found at site. 05.07.2024 and no dyeing unitwas found at site.
28.4743512 77.3358368 Surya Vihar Part- I Unitinspected by SESTF on dated 15.02.2023 and during compliance of The location was inspected by the joint team on
closure orders unit found dismantled. 05.07.2024 and no dyeing unitwas found at site.
14 282825.0N 7720105E Surya Vihar Part- I Unit inspected by SESTF on dated 31.10.2022 and during compliance of The location was inspected by the joint team on
closure orders unit found dismantled. 05.07.2024 and no dyeing unitwas found at site.
15 2828248N 772011.0E Sirya vihat Unit inspected by the SESTF on dated 15.02.2023 & unit found dismantled/no The location was inspected by the joint team on
dyeing unit found at site. 05.07.2024 and no dyeing unitwas found at site.
16 282820.2N 772017.5E Surya vihar The location was inspected by the joint team on
05.07.2024 and no dyeing unitwas found at site.
The location was inspected by the joint team on
17 2828206 N 772016.9E Surya vihar 05.07.2024 and the premises was found locked. Show
cause notice for closure has been issued by HSPCB in
compliance to the Board's inspection dated 24/06/24.
18 282704.8N 771925.7E Surya vihar Unit inspected by SESTF on dated 16.12.2023 & unit found dismantled/no The location was inspected by the joint team on
dyeing unit found at site. 05.07.2024 and no dyeing unitwas found at site.
19 2828179N 7720194 E Surya vihar The location was inspected by the joint team on

05.07.2024 and no dyeing unitwas found at site.

11
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Surya vihar

Unit inspected by the concerned field officer on dated 03.04.2024 and found
new unit established/operating at site named M/s M.A Wash, House No. 14,
Gali no. 3, Sanjay Colony, Tilpat, Faridabad. During visit sample has been
collected and results are found exceeding the prescribed limits of the Board.
During complinace of closure order unit found dismantled from site.

The location was inspected by the joint team on
05.07.2024 and no dyeing unitwas found at site.

Surya Vihar Part- Il

Unit was inspected by SESTF on dated 17.11.2023 & during compliance of
closure order unit found dismantled

The location was inspected by the joint team on
05.07.2024 and no dyeing unitwas found at site.

Seharpur

Unit was inspected by SESTF on dated 11.12.2023 and unit found dismantled
from site.

The location was inspected by the joint team on
05.07.2024 and the premises was found locked. Show
cause notice for closure has been issued by HSPCB in
compliance to the Board's inspection dated 24/06/24.

Basantpur

Unit was inspected by SESTF on dated 15.03.2023 & during compliance of
closure order unit found dismantled.

The location was inspected by the joint team on
05.07.2024 and no dyeing unitwas found at site.

Basantpur

The location was inspected by the joint team on
05.07.2024 and no dyeing unitwas found at site.

Basantpur

Unit was inspected by SESTF on dated 15.03.2023 & during compliance of
closure order unit found dismantled.

The location was inspected by the joint team on
05.07.2024 and no dyeing unitwas found at site.

Basantpur

Unit inspected by SESTF on dated 11.12.2023 and unit found dismantied .

Unit inspected by the joint team on dated 05.07.2024
and new unit found established and locked & Show
cause notice for closure has already been issued by
HSPCB in compliance to the Board's inspection dated
10/06/24. RO office has recommended the case for
issuance of closure orders to Head office.

Basantpur

Unit inspected by the SESTF on dated 15.03.2023 & during compliance of
closure order unit found dismantled.

The location was inspected by the joint team on
05.07.2024 and no dyeing unitwas found at site.

Basantpur

Unit inspected by the SESTF on dated 15.03.2023 & during compliance of
closure order unit found dismantled.

Unit inspected by the joint team on dated 05.07.2024

and a new unit was operating without obtaining CTE/CTO

from the Board. Unit engaged in process silk screen

printing & Show cause notice for closure has been issued

by HSPCB. Further action will be initated after expiry of
the notice period.

Basantpur

Unit inspected by the joint team on dated 05.07.2024
and new unit found established and locked & Show
cause notice for closure has already been issued by
HSPCB in compliance to the Board's inspection dated
10/06/24. RO office has recommended the case for
issuance of closure orders to Head office.

Shiv colony

Unit inspected by SESTF on dated 17.11.2023 and unit found dismantled /no
dyeing unit found at site.

The location was inspected by the joint team on
05.07.2024 and no dyeing unitwas found at site.

Earlier*- The inspection was conducted in compliance of the complaints received on various complaint portals.

20 2828299N 772009.7E
n 28.4774955 77.3339254
2 282851.2N 7719455E
23 28.5007031 77.3376342
2 28.5008177 77.3376709
2 2830125N 772027.2E
2% 283012.3N 772028.1E
27 283010.8N 772033.7E
28 2830103 N 772033.7E
i 7E
2 2830259N 772033
30 28.471449, 77.327807
SESTF**- Special Environement Survielance Task Force.
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Location 19

p; GPS Map Camera

Faridabad, Haryana, India

F8CQ+W8P, Surya Vihar, Sector 91, Faridabad, Haryana 121013, India
Lat 28.472112°

Long 77.338359°

24/06/24 11:56 AM GMT +05:30
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Faridabad,HR,India

Sector 91, Faridabad, 121013, HR, India
Lat 28.474950, Long 77.336039
24/06/2024 12:19 PM GMT+05:30
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Faridabad, HR, India
Unnamed Road, Surya Nagar Phase 2, Surya Vihar Part |, Sehatpur,
Faridabad, Haryana 121003, India

Lat 28.477436°

Long 77.327695°

24/06/24 11:48 AM GMT +05:30
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. Faridabad,HR, India
' Sector 91, Faridabad, 121013, HR, India
Lat 28.480856, Long 77.329345

' 07/05/2024 12:38 PM GMT+05:30
Note : captured by :- HSPCB FARIDABAD
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' HR, India

Lat 28.500774, Long 77.337752

| 07/05/2024 02:28 PM GMT+05:30
Note : captured by :- HSPCB FARIDABAD
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52, Block-Z, Suresh Vihar, Faridabad, Haryana
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110044, India

Latitude Longitude
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Local 05:10:50 PM Altitude 201 meters
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Location 25

Faridabad, Haryana, India
G83R+H9W, Basantpur Rd, C Block, Basantpur, Faridabad, Haryana 121013, India

B Lat 28.503457°
8 Long 77.34078°
B 05/07124 02:38 PM GMT +05:30
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Location 27

it

Faridabad, Haryana, India
!', G83R+GW, Basantpur, Faridabad, Haryana 121013, India
- Lat 28.503054°
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Farldabad HR Indla

. Basantpur, Faridabad, 121013, HR, India
Lat 28.503160, Long 77.342711

. 07/05/2024 02:30 PM GMT+05:30

- Note : captured by - HSPCB FARIDABAD
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Location 29

‘@ Faridabad, Haryana, India
| G84Q+PVX, C Block, Basantpur, Faridabad, Haryana 110044, India
Lat 28.507286°
Long 77.340067°
05/07/24 03:03 PM GMT +05:30
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\', 0 ‘ HARYANA STATE POLLUTION CONTROL BOARD ‘&w‘*“““”c%

§.A LIFE Star Complex, Opp.General Hospital, Delhi Road, Sonipat —"*,g

\\// aduls o Ph. - 0130-2236119, E-mail ID: - hspcbrosr@gmail.com § gualaiAS e B

\) Envirgnment | ﬁﬁg
L2

No. HSPCB/SR/2024/926 Dated: 12.07.2024

To

The Registrar,
National Green Tribunal,
New Delhi

Sub. Action Taken Report in the matter of Original Application No. 750/2023:
Varun Gulati Versus State of Haryana & Ors. Respondent, in compliance of
Hon’ble National Green Tribunal Order dated 03/01/2024.

Ref. Hon’ble NGT order dated 03/01/2024.

In this connection, please find enclosed herewith the interim report in the matter
of Original Application No. 750/2023: Varun Gulati Versus Versus State of Haryana
Respondent, in compliance of Hon’ble National Green Tribunal Order dated 03/01/2024

for kind consideration of the Hon’ble Tribunal.

DA/ Copy of Reply with all Annexures. P ARDEE Ditelyssredy
PARDEEP SINGH
P SINGH 5535550
Regional Officer,
Sonipat Region.


mailto:hspcbrosr@gmail.com

IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

OA No. 750 of 2023

IN THE MATTER OF:
Varun Gulati
...Petitioner
Vs
State of Haryana & Ors.
...Respondents
INDEX
Sr. ' Particular Page No.
No.

1. | Action Taken Report on the behalf of Respondent in the matter
of O.A. No. 750/2023: Varun Gulati Versus State of Haryana & | | — 6

Ors. Respondent
Annexure-1 (Copy of order dated 03.01 .2024) 77— q

Annexure-2 (Copy of closure orders) 10— 59
Annexure-3 (Copy of the show cause notices) 60 ,.6 (3

2

3

4

5. Anngxure—4 (Copy of Phqtographs of the site inspections and ( 6 -85
| sealing of plant and machinery)

Dated: 12-}07/ 202y
(5D
]

Regional Ofﬁcer,/

HSPCB, Sonipat

Place: Sonipat
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Action Taken Report in the matter of Original Application No. 750/2023: Varun Gulati
Versus State of Haryana & Ors. Respondent, in compliance of Hon’ble National Green
Tribunal Order dated 03/01/2024.

1. Back ground and Directions of Hon’ble NGT:

The matter in OA No. 750/2023: Varun Gulati Versus State of Haryana & Ors. is
related to highly polluting “Red category” dyeing units which are operating in Dheeraj
Nagar & Surya Vihar of Faridabad, Bajghera, Dhankot, Dhanwapur & Sector — 37 of
Gurugram, Village Badsa of Jhajjar and Friends colony, Pyau Maniyari and Ferozpur
Bangar of Sonipat in Haryana. The allegation is that these dyeing units are operating
in the residential and non-conforming areas and that there are about 500 such illegal
and unauthorized dyeing factories operating in the said residential areas. Further
allegation is that these units have not installed the ETP or any other anti-pollution
devices and are discharging untreated effluents into the open area or in the drains

which go to river Yamuna.

In the above said matter, Hon’ble NGT vide order dated 03/01/2024 (attached as
Annexure-1) directed as under:-

“‘Hence at this stage we deem it proper to constitute a joint committee comprising of
representative of the Member Secretary, Central Pollution Control Board (CPCB),
Member Secretary, Haryana State Pollution Control Board (HSPCB) and District
Magistrates of District Sonipat, Faridabad, Gurgaon and Jhajjar. The District
Magistrates of the concerned districts will act as Nodal Agency for the work of the
committee in that district. The joint committee will carry out the inspection and will
ascertain the correct ground situation and will also collect the sample of the discharge
by the units and obtain the sample analysis report and take remedial action in
accordance with law. The committee will complete the said exercise within a period of
three months and submit the action taken report atleast one week before the next
date of hearing by email at judicial-ngt@gov.in preferably in the form of searchable
PDF/ OCR Support PDF and not in the form of Image PDF”.

2. Compliance of the Orders of Hon’ble NGT:

In compliance of the above said orders of Hon'ble NGT, a Joint Committee
comprising of the following members was constituted for District Sonipat :-

i) Sh. Amit Kumar, Sub Divisional Magistrate, Sonipat on behalf of District
Magistrate, Sonipat.

i) Sh. Pardeep Singh, Regional Officer, Haryana State Pollution Control Board,
Sonipat.

iii) Sh. Rishabh Srivastava, Scientist-C, Central Pollution Control Board (CPCB),
New Delhi.

It was directed by Hon’ble NGT to the joint committee to look into the grievances of
the applicant and carry out the inspection to ascertain the correct ground situation

and take appropriate remedial action.
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In Compliance of the Orders of Hon’ble Tribunal, the complainant Sh. Varun Gulati
was requested telephonically to accompany the Joint Committee during inspections
of the joint committee. He applicant sent his representative Sh. Dinesh Sharma to
accompany the Joint Committee to trace out all the jeans washing/dyeing units
mentioned in the complaint. Joint Committee conducted the inspections of 13 no. of
units and submitted its interim report on 04.04.2024 before the Hon’ble Tribunal
mentioning closure action & disconnection of electricity connections against these 13

illegal jeans washing/ dyeing industrial units.

Whereas, the officers of HSPCB Sonipat and SDM Sonipat were got engaged in the
General Lok Sabha Election duties and after completion of Lok Sabha Elections on
26.05.2024, the Joint Committee has conducted further inspections in this matter
along with the representative of the complainant on 28.05.2024 & 29.05.2024 in
village Firozpur Banger, Tehsil Kharkhoda, Sonipat and on 26.06.2024, 03.07.2024,
& 11.07.2024 in Piau Maniyari & Friends Colony, Kundli, Sonipat.

There were 27 number of locations given by the complainant in the complaint but
during the inspections of the joint committee, 33 no of locations were found on the
basis of the information obtained from the complainant and other local residents of
the areas mentioned in the complaint. The details of factual position of all the sites
along with the action taken against the illegal jeans washing/dyeing units which were
found established/operational without Consent to Operate are as tabulated below:-

Sr. | Name and address of Date of Status of No. and Date of | Date of Status of
No. | Unit Inspection Consentto | issuance of Compliance | Electricity
Operate Closure Order of Closure Connectio
Order ns

1 M/s RR Wash, 18.03.2024 | Not HSPCB/SR/202 | 01.04.2024 | Disconne
Friends Colony, Kundli, Obtained 4/2893 dated cted
Sonipat 28.03.2024
(Latitude N-28.860398
Longitude E 77.120716

2 M/s Unnamed unit, 18.03.2024 | Not HSPCB/SR/202 | 01.04.2024 | Disconne
Friends Colony, Kundli, Obtained 4/2898 dated cted
Sonipat 28.03.2024
(Latitude N-28.859600
Longitude E 77.120733

3 M/s Unnamed unit, 18.03.2024 | Not HSPCB/SR/202 | 02.04.2024 | Disconne
Friends Colony, Kundli, Obtained 4/2913 dated cted
Sonipat 28.03.2024
(Latitude N-28.859603
Longitude E 77.120741

4 M/s Unnamed unit, 18.03.2024 | Not HSPCB/SR/202 | 02.04.2024 | Disconne
Friends Colony, Kundli, Obtained 4/2908 dated cted
Sonipat 28.03.2024
(Latitude N-28.859342
Longitude E 77.120810

5 M/s Unnamed unit, 18.03.2024 | Not HSPCB/SR/202 | 02.04.2024 | Disconne
Friends Colony, Kundli, Obtained 4/2903 dated cted
Sonipat 28.03.2024
(Latitude N-28.51313
Longitude E 77.07223

6 M/s Unnamed unit, 19.03.2024 | Not HSPCB/SR/202 | 28.03.2024 | Disconne
Friends Colony, Kundli, Obtained 4/2918 dated cted
Sonipat 28.03.2024
(Latitude N-28.866166
Longitude E 77.119559

7 M/s Unnamed unit, 19.03.2024 | Not HSPCB/SR/202 | 02.04.2024 | Disconne
Friends Colony, Kundli, Obtained 4/2923 dated cted
Sonipat 28.03.2024

(Latitude N-28.864662

50
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Longitude E 77.120403

M/s Unnamed unit,
Friends Colony, Kundli,
Sonipat

(Latitude N-28.864951
Longitude E 77.120790

19.03.2024

Not
Obtained

HSPCB/SR/202
4/2928 dated
28.03.2024

28.03.2024

Disconne
cted

M/s Unnamed unit,
Friends Colony, Kundli,
Sonipat

(Latitude N-28.871448
Longitude E 77.115628

19.03.2024

Not
Obtained

HSPCB/SR/202
4/2933 dated
28.03.2024

28.03.2024

Disconne
cted

10

M/s llma Washing, Killa
no. 76/14/2, Friends
Colony, Kundli, Sonipat
(Latitude N-28.869589
Longitude E 77.114264

19.03.2024

Not
Obtained

HSPCB/SR/202
4/2938 dated
28.03.2024

28.03.2024

Disconne
cted

11

M/s Unnamed Unit,
Friends Colony, Kundli,
Sonipat (Latitude N-
28.869792 Longitude E
77.114094

19.03.2024

Not
Obtained

HSPCB/SR/202
4/2943 dated
28.03.2024

28.03.2024

Disconne
cted

12

M/s Unnamed unit,
Friends Colony, Kundli,
Sonipat (Latitude N-
28.870583 Longitude E
77.115590

19.03.2024

Not
Obtained

HSPCB/SR/202
4/2948 dated
28.03.2024

28.03.2024

Disconne
cted

13

M/s Unnamed unit,
Friends Colony, Kundli,
Sonipat

(Latitude N-28.864665
Longitude E 77.120625

19.03.2024

Not
Obtained

HSPCB/SR/202
4/2953 dated
28.03.2024

28.03.2024

Disconne
cted

14

M/s Radha Krishna
Processing operated
by Harish Village
Ferozpur Bangar Near
Auchandi Board, Tehsil
Kharkhoda (Latitude N-
28.830280, Longitude
E 76.985245) (GST
No.-
06ENWPS7940L17U)

29.05.2024

Not
Obtained

HSPCB/SR/202
4/454-58 dated
07.06.2024

12.06.2024

Disconne
cted

15

M/s Unnamed Jeans
Dyeing Unit operated
by Dinesh (on the bank
of Mugeshpur Drain),
Village Ferozpur
Bangar Near Auchandi
Board, Tehsil
Kharkhoda (Latitude N-
28.826135 Longitude E
76.983462)

29.05.2024

Not
Obtained

HSPCB/SR/202
4/474-78 dated
07.06.2024

12.06.2024

Disconne
cted

16

M/s Sakshi Enterprises
operated by Mukesh
(on the bank of
Mungeshpur Drain)
Village Ferozpur
Bangar Near Auchandi
Board, Tehsil
Kharkhoda (Latitude N-
28.829080 Longitude E
76.986572)

29.05.2024

Not
Obtained

HSPCB/SR/202
4/459-63 dated
07.06.2024

12.06.2024

Disconne
cted

17

M/s Balaji Washing
Operated by Mr.
Munna, Village
Ferozpur Bangar Near
Auchandi Board, Tehsil
Kharkhoda (Latitude N-
28.823683 Longitude E
76.981752)

29.05.2024

Not
Obtained

HSPCB/SR/202
4/464-68 dated
07.06.2024

12.06.2024

Disconne
cted

18

M/s Balaji Washing
operated by Narayan,
Village Ferozpur
Bangar Near Auchandi
Board, Tehsil
Kharkhoda, Sonipat
(Latitude N-28.825704
Longitude E
76.981455) (GST No.-

29.05.2024

Not
Obtained

HSPCB/SR/202
4/444-48 dated
07.06.2024

12.06.2024

Disconne
cted
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19

M/s RG Wash operated
by Mr. Bhoop Singh,
Village Ferozpur
Bangar Near Auchandi
Board, Tehsil
Kharkhoda (Latitude N-
28.823664 Longitude E
76.981794)

29.05.2024

Not
Obtained

HSPCB/SR/202
4/473 dt.
07.06.2024

12.06.2024

Disconne
cted

20

M/s Unnamed Jeans
Dyeing Unit operated
by Ramesh Chadha
Village Ferozpur
Bangar Near Auchandi
Board, Tehsil
Kharkhoda, Sonipat
(Latitude N-28.822905
Longitude E
76.980729)

29.05.2024

Not
Obtained

HSPCB/SR/202
4/453 dt.
07.06.2024

12.06.2024

Disconne
cted

21

M/s Himanshi Washing
operated by Ravi
Shankar (on the bank
of Drain No.6) Friends
Colony, Kundli, Sonipat
(Latitude N-28.868654
Longitude E
77.116060)

26.06.2024

Not
Obtained

HSPCB/SR/202
4/849-53 dt.
8.7.2024

09.07.2024

Disconne
cted

22

M/s Color Combination
operated by Parveen
Piau Maniyari, Kundli,
Sonipat (Latitude N-
28.877455 Longitude E
77.110458)

26.6.2024

Not
Obtained

HSPCB/SR/202
4/834-38 dt.
8.7.2024

09.07.2024

Disconne
cted

23

M/s Unnamed Jeans
Dyeing unit operated
by Raju Friends
Colony, Kundli, Sonipat
(Latitude N- 28.880764
Longitude E
77.107958)

26.06.2024

Not
Obtained

HSPCB/SR/202
4/844-48 dt.
8.7.2024

09.07.2024

Disconne
cted

24

M/s HK Dyeing
operated by Dinesh,
Piau Maniyari, Kundli,
Sonipat (Latitude N-
28.874741 Longitude E
77.112953)

26.06.2024

Not
Obtained

HSPCB/SR/202
4/839-43 dt.
8.7.2024

09.07.2024

Disconne
cted

25

M/s Ankur Wash
Operated by Anil

Piau Maniyari, Kundli,
Sonipat

(Latitude N-28.875871
Longitude E
77.111411)

26.06.2024

Not
Obtained

HSPCB/SR/202
4/858 dt.
8.7.2024

09.07.2024

Disconne
cted

26

M/s Unnamed Jeans
Dyeing Unit operated
at 28.882525,
77.107784 Friends
Colony, Kundli, Sonipat
(Latitude N-28.882525
Longitude E
77.107784)

26.06.2024

No plant and machinery was found at this location

27

M/s Unnamed Jeans
Dyeing Unit operated
at 28.868628,
77.115597 (on the
bank of Drain No.6)
Friends Colony, Kundli,
Sonipat (Latitude N-
28.868628 Longitude E
77.115597)

26.06.2024

No plant and machinery was found at this location

28

M/s Unnamed Jeans
Dyeing Unit operated
at 28.880946,
77.108037 Friends
Colony, Kundli, Sonipat
(Latitude N-28.880946
Longitude E
77.108037)

26.06.2024

No plant and machinery was found at this location

52
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29 | M/s Unnamed Jeans 26.06.2024 | No plant and machinery was found at this location
Dyeing Unit operated
at 28.869852,
77.113773 (on the
bank of Drain No.6)
Friends Colony, Kundli,
Sonipat (Latitude N-28.
869852 Longitude E
77.113773)
30 | M/s Unnamed Jeans 26.06.2024 | No plant and machinery was found at this location
Dyeing Unit operated
at 28.868233,
77.115690 (on the
bank of Drain No.6)
Friends Colony, Kundli,
Sonipat (Latitude N-
28.868233 Longitude E
77.115690)
31 | M/s Unnamed Jeans 11.07.2022 | Not SCN issued vide
Dyeing Washing unit Obtained no.
operated by Sunil HSPCB/SR/202
Friends Colony, Kundli, 4/912 dated
Sonipat 11.07.2024
(Latitude N-28.858973
Longitude E 77.121600 Further closure action
32 | M/s Unnamed Jeans 11.07.2022 | Not SCN issued vide | and disconnection of
Dyeing Washing unit Obtained no. electricity will be taken
operated by Arshad HSPCB/SR/202 | against these 03 no of
Friends Colony, Kundli, 4/914 dated industries after expiry of
Sonipat 11.07.2024 SCN time period
(Latitude N-28.859429
Longitude E 77.122711
33 | M/s Vipul Dyeing, 11.07.2022 | Not SCN issued vide
Piau Maniyari, Kundli, Obtained no.
Sonipat HSPCB/SR/202
(Latitude N-28.882513 4/910 dated
Longitude E 77.107935 11.07.2024

As per the details mentioned in the above said table, Out of total 33 number of
locations, Jeans washing/Dyeing industries were found established/ operational
without Consent to Operate from HSPCB at 28 no of locations and No plant and
machinery was found at 05 no of locations. Further out of 28 no of industries found
established/ operational without Consent to Operate from HSPCB, 25 no of industries
have been closed by HSPCB along with the disconnection of electricity connections
by UHBVN while Show Cause Notice for closure have been issued against 03 no of
industries and further closure action and disconnection of electricity will be taken
against these 03 no of industries after expiry of SCN time period.

o Copy of closure orders of industries tabulated from Sr. no. 1 to 25 are attached
as Annexure-2.

o Copy of the show cause notices issued to the industries tabulated from Sr. no.
31 to 33 are attached as Annexure-3.

o The Photographs of the site inspections and sealing of plant and machinery

are attached as Annexure-4.

Further, Electricity Department, Revenue Department, Excise & Taxation, Secretary
Municipal Committee, Kundli have been requested to provide the record of electricity
bills, land ownership record, GST record, Property ID record respectively for the
above mentioned violating industries so that date of commencement of operation of
these units could be traced and accordingly Environmental Compensation would be
assessed and levied on the violating industries along with the legal action as per the

provisions of Water Act,1974.
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The Joint Committee will keep abide with the further directions of Hon’ble Tribunal.

The report is submitted on the behalf of joint committee for kind consideration of the

Hon’ble Tribunal.

(0

Rishabh Srivastava Pardeep Singh um .
S|cientist-C, CPCB, Regional Offi.cer, SUb' D;\tnsmnal Magistrate,
New Delhi. HSPCB, Sonipat onip
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Annexure-1

Item No.05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 750/2023
Applicant
Varun Gulati

Versus

State of Haryana & Ors. Respondent(s)

Date of hearing: 03.01.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Ms. Mansi Chahal & Mr. Kapil Sagar, Advs.

ORDER

1. In this original application the complaint of the applicant is that
highly polluting “Red category” dying units are operating in Dheeraj
Nagar & Surya Vihar of Faridabad, Bajghera, Dhankot, Dhanwapur &
Sector — 37 of Gurugram, Village Badsa of Jhajjar and Friends colony,

Pyau Manihari and Ferozpur Bangar of Sonipat in Haryana.

2. The allegation is that these dying units are operating in the
residential and non-conforming areas and that there are about 500 such
illegal and unauthorized dying factories operating in the said residential
areas. Further allegation is that these units have not installed the ETP or
any other anti-pollution devices and are discharging untreated effluents

into the open area or in the drains which go to river Yamuna.
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3. Learned counsel for the applicant during the course of argument
has referred to Annexure A/1 giving the Geo locations of such units
which are operating in Sonipat - Friends Colony, Pyau Manihari,
Ferozpur Bangar, in Gurgaon at Dhanwapur and in Faridabad at Dheeraj
Nagar and has also referred to the photographs which have been filed as

Annexure A/2 with the original application.

4. The plea raised in the original application and the material
enclosed therewith show that the original application involves substantial
issue relating to compliance of the provisions of the scheduled

enactment.

S. Hence at this stage we deem it proper to constitute a joint
committee comprising of representative of the Member Secretary, Central
Pollution Control Board (CPCB), Member Secretary, Haryana State
Pollution Control Board (HSPCB) and District Magistrates of District
Sonipat, Faridabad, Gurgaon and Jhajjar. The District Magistrates of the
concerned districts will act as Nodal Agency for the work of the committee
in that district. The joint committee will carry out the inspection and will
ascertain the correct ground situation and will also collect the sample of
the discharge by the units and obtain the sample analysis report and
take remedial action in accordance with law. The committee will complete
the said exercise within a period of three months and submit the action
taken report atleast one week before the next date of hearing by email at
judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR

Support PDF and not in the form of Image PDF.

6. Let notice be also issued to the respondents. Applicant is directed
to serve the respondents and file affidavit of service on or before the next

date of hearing.

56
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7. List on 05.04.2024.

8. A copy of this order be forwarded to the Member Secretary, CPCB,
Member Secretary, HSPCB and District Magistrates of District Sonipat,

Faridabad, Gurgaon and Jhajjar by e-mail for compliance.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

January 03, 2024
Original Application No. 750/2023
AS.

58



252 Annexure-2

P\

» HARYANA STATE POL.LUTION CONTROL BOARD  ~ammi,
’ LIFE Star Complex, Opp. General Hospital, Delhi Road, Sonipat
Ph. - 0130-2236119, E-mail ID; - hspcbrosr@@gmail.com S —
\/ Lifestyle For vt W wll h';}
Enyiranment },,‘_v!,.‘?
CLOSURE DIRECTIONS

Whereas, the unit M/s RR Wash, Friends Colony, Kundli, Sonipat (Latitude N-28.860398
Longitude E 77.120716) was inspected on 18.03.2024 by the Commitiee constituted by Hon'ble NGT
in OA 750/2023 tilled as Varun Gulati Vs. Stale of Haryana & Ors. consisting of representatives of
CPCB, HSPCB and District Magistrate. During the inspection, your unit was found engaged in jeans
dyeing and washing, which is covered under Red category at serial No. 40 as per policy order dated
04.12.2020.

During the inspection following deficiencies were found at site:-

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
((Prevention and Control of Pollution) Act, 1981.

2. The unit has not installed effluent treatment plant for freatment of trade effluent generated
from dyeing and washing process of jeans.

3. The untreated trade effluent is being discharged into drain no. 6 having outfall into
Najafgarh drain which terminates into river Yamuna.

4. Housekeeping was found unhygienic and very poor.

5. During inspection of the unit all the labour alongwith supervisor ran away after stopping all
the operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order di. 04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1974 and Air Act 1881.

Whereas, legal sample of the untreated trade effluent discharged from the unit was also
collected on 18.03.2024 in the presence of representative of the unit and sent to Board's laboratory at

Faridabad.

Whereas as per Analysis Report No. 2275 dt. 27.03.2024 received from the Board Analyst,
Faridabad Laboratory, of the Board, the result of untreated trade effluent sample collected from the
unit were found exceeding the prescribed limits as per details given below:-

Sr. No. | Parameter Name | Result Mg/l | Limit Mg/l Test Method
1 1SS 140 100 APHA 2540 - D (24th
: Edition 2023))

9. BOD 80 30 APHA 5210-C (24th Edition
2023)

3. CcOoD 408 250 APHA 5220-B (24th Edition
2023)

4, Sulphide as S mg/l | 5.6 20 S 3025 (Part-29) : 1986 S
(Reaffirmed 2003)

Whereas, from the above it is evident that the unit was discharging effluents beyond the
prescribed limits and violating the provision of Section 24 of Water Act, 1974,

Whereas the above said violations made on the part of above mentioned unit are not unly
violating the provisions of Water Act 1974 but also creating an emergent situation by contributing
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regional Officers of the Board for issuance of
closure directions against the industrial sectors/units, found operating in violation of directions of the
EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

620058 86718
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Whereas, a show cause nolice vide no 2840 dated 20.03.2024 was issued to the abovesa ~

unit ufs 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Al
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmenta
Compensation for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" meeting vide
agenda jtem no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no.
HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it has been
ordered to delegate the power fo the Regional Officers of the Board in addition 1o power already
delegated vide order dated 23.08.2005 for issuance of closure directions against the industrial.

seclors/units, found operating in violation of directions of the EPCA and as directed by Hon'ble Apex
Court and Hon'ble NGT.

Therefore, in view the above mentioned facis and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeling vide
agenda item no. 187.12 (S), directions are hereby issued to close down the operation of the above
said illegal unit M/s RR Wash, Friends Colony, Kundii, Sonipat (Latitude N-28.860398 Longitude E

77.120716) by sealing its plant and machinery along with directions to disconnect the electricity supply
of the above said unit, with immediate effect.

In addition to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Alr (Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water

(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control
of Pollution) Act, 1981.

Dated: 97/ b /a?"] @2""‘

Regional officer
Sonjpat Region

Endst. No. HSPCBISR/2024/ A8 73 Dated: 9 |9 J2Y

A copy of the above is forwarded to the following for information and necessary action: -

The Chairman, Haryana State Pollution Control Board, Panchkula.

The Deputy Commissioner, Sonipat.

The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit.

Sh. Amit, AEE, Sonipal. He is asked to ensure compliance of the closure order immediately. The
AEE shall also initiate legal action and propose environment compensation as applicable, as per
policy of the Board.

5"M/s RR Wash, Friends Colony, Kundli, Sonipat (Latitude N-28.860398 Longitude E 77.120716)

bt sl
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Regional officer
Sonipat Region
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.‘«\ 'CF '_I FE Star Complex, Opp. General Hospital, Delhi Road, Sonipat { %
b /| Ph. - 0130-2236119, E-mall ID: - hepcbresrgbgmail.com r
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CLOSURE DIRECTIONS

Whereas, the unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28 859600
Longitude E 77.120733) was inspected on 18.03.2024 by the Committee constiluted by Hon'ble NGT
in OA 750/2023 titled as Varun Gulati Vs. State of Haryana & Ors. consisting of representatives of
CPCB, HSPCB and District Magistrate. During the inspection, your unit was found engaged in jeans
dyeing and washing, which is covered under Red category al serial No. 40 as per policy order dated
04.12.2020.

During the inspection following deficiencies were found at site:-

1. The unit was found operating without obtaining prior CTE/CTO _frum Board and IhIJ_S
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air

v ((Prevention and Control of Pollution) Act, 1981.
s 2. The unit has not installed effluent treatment plant for treatment of trade effluent generated
. from dyeing and washing process of jeans.

3. The untreated trade effluent is being discharged into drain no. 6 having outfall into
Najafgarh drain which terminates into river Yamuna.

4, Housekeeping was found unhygienic and very poor. .

5. During inspection of the unit all the labour alongwith supervisor ran away afler stopping all

the operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only
violating the provisions of Water Act 1974 but also creating an emergent situation by contributing
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regional Officers of the Board for issuance of
closure directions against the industrial sectorsfunits, found operating in violation of directions of the
EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 2842 dated 20.03.2024 was issued to the above said
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental
Compensation for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" meeting vide
agenda itlem no. 187.12 (S) held on 17.02.2020 and orders were Issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no.
HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it has been
ordered to delegate the power 1o the Regional Officers of the Board in addition o power already
delegated vide order dated 23.08.2005 for issuance of closure directions against the industrial
sectors/units, found operating in viclation of directions of the EPCA and as directed by Hon'ble Apex
Court and Hon'ble NGT.

Therefore, in view the above mentioned facls and in exercise of the powers conferred under
seclion 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and delegated by beoard in its 187th meeting vide
agenda item no. 187.12 (8), directions are hereby issued to close down the operation of the above
said illegal unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Lalitude N-28.859600 Longitude E
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77.120733) by sealing its plant and machinery aleng with directions to disconnect the electricity supniy

of the above said unit, with immediate effect.

In addition to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under seclion 31-A of the
Air (Prevention & Control of Pollulion) Act, 1981 is an offence under the provision of 33-;\. of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control

of Pollution) Act, 1981.

Dated: @7/

Regional officer
Sonipat Region

Endst. No. HSPCBISR/2024/ .} 398 Dated: 23 ?3/ oY

A copy of the above is forwarded to the following for information and necessary action: - «

The Chairman, Haryana State Pollution Conlrol Board, Panchkula. e

The Deputy Commissioner, Sonipat. . -
The Superintending Engineer, UHBVN, Sonipal to disconnect the electricity supply of said unit. .
Sh. Amit, AEE, Sonipal. He is asked to ensure compliance of the closure order immediately. The
AEE shall also initiate legal action and propose environment compensation as applicable, as per
policy of the Board.

5./ M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.859600 Longitude E
77.120733)

P LD
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Sonipat Region
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] Ph. - 0130-2236119, E-malil ID: - hspcbrosr@gmail.com s—eS—

e el
CLOSURE DIRECTIONS

Whereas, the unit M/s Unnamed unit, Friends Colony, Kundii, Sonipat (Latitude N-28 859603
Longitude E 77.120741) was inspected on 18.03.2024 by the Commitiee constituled by Hon'ble NGT
in OA 750/2023 titled as Varun Gulati Vs. Slate of Haryana & Ors. consisting of representatives of
CPCB. HSPCB and District Magistrate. During the inspeclion, your unit was found engaged in jeans
dyeing and washing, which is covered under Red category at serial No. 40 as per policy order dated
04.12.2020.

Wy During the inspection following deficiencies were found at site:-

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
{(Prevention and Control of Pollution) Act, 1981.

2. The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans.

3. The unireated trade effluent is being discharged into drain no. 6 having outfall into
Najafgarh drain which terminates into river Yamuna.

4. Housekeeping was found unhygienic and very poor.

5. During inspection of the unit all the labour alongwith supervisor ran away after stopping all
the operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only
violating the provisions of Water Act 1874 but also creating an emergent situation by contributing
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

\Whereas, the power has been delegated to Regional Officers of the Board for issuance of
closure directions against the industrial sectors/units, found operating in viclation of directions of the
EPCA and as directed by Hon’ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 2844 dated 20.03.2024 was issued to the above said
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental
Compensation for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
slipulated time period.

Whereas power were delegated o Regional Officers by board in its 187™ meeting vide
agenda item no. 187.12 (S) held on 17.022020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no.
HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it has been
ordered 1o delegate the power to the Regional Officers of the Board in addition to power already
delegated vide order dated 23.08.2005 for issuance of closure directions against the industrial
seclors/units, found operaling in violation of directions of the EPCA and as directed by Hon'ble Apex
Court and Hon'ble NGT.

Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and delegaled by board in its 187th meeting vide
agenda item no. 187.12 (S), directions are hereby issued to close down the operation of the above
said illegal unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.859603 Longitude
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E 77.120741) by sealing its plant and machinery along with directions to disconnect the electricity ™
supply of the above said unit, with immediate effect.

In addition to above, it is also inlimated that nen-compliance with the direclions issued under
section 33-A of the Water (Prevention & Caontrol of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water
(Prevention & Control of Poliution) Act, 1974 and under section 31-A of the Air (Prevention & Control
of Pollution) Act, 1S81.

Dated: 5?7)3)010#’1] Reﬁﬁ;

Sonipat Region
Endst. No. HSPCBISR/2024/ J§ o — 3 q,r 1 Dated:{;éyﬁoiﬁ(l‘j

A copy of the above is forwarded to the following for information and necessary action: -

“The Chairman, Haryana State Pollution Control Board, Panchkula.
The Deputy Commissioner, Sonipat.
The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit.
Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The
AEE shall also initiate legal acticn and propose environment compensation as applicable, as per
policy of the Board.

5. M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.859603 Longitude E
77.120741)

S KO

Sanipat Region

%z P
@ Regional officer —
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HARYANA STATE POLLUTION CONTROL BOARD o s,

]
cp LIFE Star Complex, Opp. General Hospital, Delhi Road, Sonipat %
CQ Ph. - 0130-2236419, E-mail ID: - hspcbrosr@amail.com —
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CLOSURE DIRECTIONS

Whereas, the unit M/s Unnamed unit, Friends Colony, Kundli, Senipat (Latitude N-28.859342
Longitude E 77.120810) was inspected on 18.03.2024 by the Committee constituted by Hon'ble NGT
in OA 750/2023 titled as Varun Gulati Vs. State of Haryana & Ors. consisting of representatives of
CPCB, HSPCB and District Magistrate. During the inspection, your unit was found engaged in jeans
dyeing and washing, which is covered under Red category at serial No. 40 as per policy order dated
04.12.2020,

During the inspection following deficiencies were found at site:-

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
((Prevention and Control of Pollution) Act, 1981.

g 2. The unit has not installed effluent treatment plant for freatment of trade effluent generated
from dyeing and washing process of jeans.

3. The unireated trade effluent is being discharged into drain no. & having outfall into
Najafgarh drain which terminates into river Yamuna.

4. Housekeeping was found unhygienic and very poor.

5. During inspection of the unit all the labour alongwith supervisor ran away after stopping all
the operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1974 and Air Act 1981,

\Whereas the above said violations made on the part of above mentioned unit are not only
violating the provisions of Water Act 1974 but also creating an emergent situation by contributing
pallution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regional Officers of the Board for issuance of
closure directions against the industrial sectors/units, found operating in violation of directions of the
EPCA and as directed by Hon’ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 2846 dated 20.03.2024 was issued to the above said
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental
Compensation for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187™ meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCBIPLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no.
HSPCBI2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it has been
ordered to delegate the power to the Regional Officers of the Board in addition to power already
delegated vide order dated 23.08.2005 for issuance of closure directions against the industrial
sectors/units, found operaling in violation of directions of the EPCA and as directed by Hon'ble Apex
Courl and Hon'ble NGT.

Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide
agenda item no. 187.12 (8), directions are hereby issued 1o close down the operation of the above
said illegal unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.859342 Longitude
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E 77.120810) by sealing its plant and machinery along with directions to disconnect the e'“lgcily
supply of the above said unit, with immediate effect, -

iti iti inti - [ ith the direclions issued under
In addition lo above, it is also inlimated that non Icnmplnance wilt _
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and yr_lder section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33"&. of the Water
(Prevention & Control of Pollution) Act, 1974 and under seclion 21-A of the Air (Prevention & Control
of Pollution) Act, 1981.

Dated: at'-?%g/}'c"”" Regi@?ﬁr

Sonipat Region

Endst. No. HSPCBISRI2024/ .29 o) — 940 § Dated: .98 / 3/;.-_.,.;-*!.’

A copy of the above is forwarded to the following for information and necessary action: -

The Chairman, Haryana State Pollution Control Beard, Panchkula.

The Deputy Commissioner, Sonipat,

The Superintending Engineer, UHBVN, Sanipat fo disconnect the electricity supply of said unit.,
Sh. Amit, AEE, Sonipat. He is asked fo ensure compliance of the closure order immediately. The

AEE shall also initiate legal action and propose environment compensation as applicable, as pef
policy of the Board,

5. M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.859342 Longitude E

77.120810)
T '
Regional ofazzpm =

Sonipat Region
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CLOSURE DIRECTIONS

Whereas, the unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude 28.51313
Longitude E 77.07223) was inspected on 18.03.2024 by the Committee constituled by Hon'ble NGT in
OA 7502023 litled as Varun Gulati Vs. Stale of Haryana & Ors. consisting of representatives of
CPCB, HSPCB and District Magistrate. During the inspeclion, your unit was found engaged in jeans
gﬁggzg;g washing, which is covered under Red category at serial No. 40 as per policy order dated

During the inspection following deficiencies were found al site:-

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
((Prevention and Control of Pollution) Act, 1981,

2. The unit has not installed effluent treatment plant for trealment of trade effluent generated
from dyeing and washing process of jeans.

3. The untreated trade effluent is being discharged into drain ne. 8 having outfall into

Najafgarh drain which terminates inlo river Yamuna,

Housekeeping was found unhygienic and very poor.

During inspection of the unit all the labour alongwith supervisor ran away after stopping all

the operations.

o h

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt. 04,12.2020 of the Board and required prior Consent lo
Establish and Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only
violating the provisions of Water Act 1974 but also creating an emergent situation by contributing
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regional Officers of the Board for issuance of
closure directions against the industrial sectorsfunits, found operaling in violation of directions of the
EPCA and as direcled by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT,

Whereas, a show cause notice vide no 23848 dated 20.03.2024 was issued to the above said
unit u/s 33-A of Waler (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 zlong with the levying of the Environmental
Compensalion for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aferesaid SCN within
stipulated lime period.

Whereas power were delegated to Regional Officers by board in its 187" meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 daled 19.03.2020 in partial modifications of the office order endst no.
HSPCB/2005/2745-2752 daled 23.08.2005 of the board. Vide order dated 18.30.2020, it has been
ordered to delegate the power to the Regional Officers of the Board in addilion to power already
delegated vide order dated 23.08.2005 for issuance of closure directions against the industrial
sectors/units, found operating in violation of directions of the EPCA and as directed by Hon'ble Apex
Court and Hon'ble NGT.

Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1874 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide
agenda item no, 187.12 (S), directions are hereby issued to close down the operation of the above
said illegal unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude 28.51313 Longitude E
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77.07223) by sealing its plant and machinery along with directions to disconnect the electricity supply
of the above said unit, with immediate effect.

In addition to above, it is also intimated thal non-compliance with the directions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 Is an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and under seclion 31-A of the Air (Prevention & Control
of Pollution) Act, 1981.

Dated: 2717 /3}':.9 /_ﬁ?—ﬁ"

Regional officer
Sonipat Region

Endst, No. HSPCBISRI2024152 70 | Dated: 2§ /7 /=4

A copy of the above is forwarded to the following for information and necessary action: -

1. The Chairman, Haryana State Pollution Control Board, Panchkula.
2. The Deputy Commissioner, Sonipat.
~ The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit.

4. Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The
AEE shall also initiate legal action and propose environment compensation as applicable, as per
policy of the Board.

5 M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude 28.51313 Longitude E 77.07223)

19
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Regional officer
Sonipat Region
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Kundli, Sonipat (Latilude N-28 866166
Commitiee conslituted by Hon'ble NGT
& Ors. consisting of representatives of
unit was found engaged in jeans
No. 40 as per policy order dated

Whereas, the unit M/s Unnamed unit, Friends Colony,
Longitude E 77.119559) was inspected on 19.03.2024 by the
in OA 750/2023 titled as Varun Gulali Vs. State of Haryana
CPCB, HSPCB and District Magistrate. During the inspection, your
dyeing and washing, which is covered under Red category at serial
04.12.2020.

During the inspection following deficiencies were found at site.-

E/CTO from Board and thus

1. The unit was found operating without obtaining prior CT _
f Pollution) Act, 1974 and Air

violated the provisions of Water ((Prevention and Control o
((Prevention and Conlrol of Pollution) Act, 1981.
2. The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans.
3 The untreated trade effluent is being discharged
Najafgarh drain which terminates into river Yamuna.
4. Housekeeping was found unhygienic and very poor.
5. During inspection of the unit all the labour alongwith

the operations.

into drain no. 6 having outfall into

supervisor ran away after stopping all

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only
violating the provisions of Water Act 1974 but also crealing an emergent situation by contributing
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

has been delegated to Regional Officers of the Board for issuance of
industrial sectors/units, found operating in violation of directions of the
'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, the power
closure directions against the
EPCA and as directed by Hon

Whereas, a show cause notice vide no 2850 dated 20.03.2024 was issued to the above said
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental

Compensation for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" mesting vide
agenda ilem no. 187.12 (5) held on 17.02.2020 and orders were issued vide endsl no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no.
HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it has been
ordered to delegate the power fo the Regional Officers of the Board in addition to power already
delegated vide order dated 23.08.2005 for issuance of closure directions against the industrial
sectors/units, found operating in violation of directions of the EPCA and as directed by Hon'ble Apex

Court and Hon'ble NGT.

Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide
agenda item no. 187.12 (8), directions are hereby issued to close down the operation of the above
said illegal unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.866166 Longitude

f&q'waf, bb’ *tyrtf
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E 77.119559) by sealing its plant and machinery along with directions to disconnect the eleclricit,
supply of Ihe above said unit, with immediate effect.

In addition to above, il is also intimaled thatl non-compliance with the direclions issu&t?um:';r
section 33-A of the Waler (Prevention & Control of Pollution) Act, 1974 and under seclion 31-A of the
Air {Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Waler
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Conirol
of Pallution) Act, 1981.

Dated: 27/ p J..‘z'dl.
Regional officer
Sonipat Region

Endst. No. HSPCB/SR/2024,.2 Y /J Dﬂ'eﬁyfj /"? Y

A copy of the above is forwarded to the following for information and necessary action: -

The Chairman, Haryana State Pollution Contral Board, Panchkula.

The Deputy Commissioner, Sonipat.

The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit.

Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The
AEE shall also initiate legal action and propose environment compensation as applicable, as per
policy of the Board.

E,Ll;ﬂ;sﬁggggwd unit, Friends Colony, Kundli, Sonipat (Lalitude N-28.866166 Longitude E
: )

Q Regional%ﬁﬂry

Sonipat Region

e s b

-
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CLOSURE DIRECTIONS

Whereas, the unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28 864662
Longitude E 77.120403) was inspected on 19.03.2024 by the Commiltee constituted by Hon'ble NGT
in OA 750/2023 titled as Varun Gulali Vs. State of Haryana & Ors. consisting of representatives of
CPCB. HSPCB and District Magistrate. During the inspection, your unit was found engaged in jeans
dyeing and washing, which is covered under Red category at serial No. 40 as per policy order dated
04.12.2020.

During the inspection following deficiencies were found at site:-

1. The unit was found operating without cbtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
((Prevention and Control of Pollution) Act, 1981.

2. The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans. [ )

3. The untreated trade effluent is being discharged into drain no. 6 having outfall into
Najafgarh drain which terminates inlo river Yamuna,

4. Housekeeping was found unhygienic and very poor. :

5. During inspection of the unit all the labour alongwith supervisor ran away after stopping all
the operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1874 and Air Act 1981.

\Whereas the above said violations made on the part of above mentioned unit are not only
violating the provisions of Water Act 1974 but also creating an emergent situation by contributing
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regional Officers of the Board for issuance of
closure directions against the industrial sectors/units, found operating in violation of directions of the
EPCA and as directed by Hon'ble Apex Courl, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 2852 dated 20.03.2024 was issued to the above said
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Contfrol of Pollution) Act, 1981 along with the levying of the Environmental
Compensation for the gross violations as mentioned above,

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
slipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no,
HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it has been
ordered to delegate the power to the Regional Officers of the Board in addition to power already
delegated vide order dated 23.08.2005 for issuance of closure directions against the industrial
sectors/units, found operating in violation of directions of the EPCA and as directed by Hon'ble Apex
Court and Hon'ble NGT.

Therefore, in view the above menlioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide
agenda item no. 187.12 (S), directions are hereby issued to close down the operation of the above
said illegal unit M/s Unnamed unit, Friends Colony, Kundli, (Latitude N-28.864662 Longitude E
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77.120403) by sealing its plant and machinery along with directions o disconnect the electricily supply
of the above said unit, with immediate effec!.

In addition to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Waler (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control
of Pollution) Act, 1981,

Dated: 27 /p @9/’
7/ 3/ Lgl? Regional officer

Sonipat Region
Endst. No. HSPCBISR/2024/ ~d §=2 0 Dated:o%7 49/

A copy of the above is forwarded 1o the following for information and necessary aclion: -

1}he Chairman, Haryana State Pollution Control Board, Panchkula.
A" The Deputy Commissioner, Sonipat.
3. The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit.

4. Sh, Amil, AEE, Sonipat. He is asked to ensure compliance of the closure order immedialely. The
AEE shall also initiate legal action and propose environment compensation as applicable, as per
policy of the Board,

5. M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.864662 Longitude E
77.120403)

Re g@zﬁ% ’Hf

Sonipat Region
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CLOSURE DIRECTIONS

Whereas, the unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat ({(Latitude N-28.864951
Longitude E 77.120790) was inspected on 19.03.2024 by the Commitiee constituted by Hon'ble NGT
in OA 750/2023 titled as Varun Gulali Vs. State of Haryana & Ors. consisting of representatives of
CPCB, HSPCB and District Magistrate. During the inspection, your unit was found engaged in jeans
dyeigg and washing, which is covered under Red category al serial No. 40 as per policy order dated
04.12.2020.

During the inspection following deficiencies were found at site:-

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
((Prevention and Control of Pollution) Act, 1981.

2. The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans.

3. The unireated trade effluent is being discharged into drain no. 6 having outfall into
Najafgarh drain which terminates into river Yamuna.

4_ Housekeeping was found unhygienic and very poor.

5. During inspection of the unit all the labour alongwith supervisor ran away after stopping all
the operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only
violating the provisions of Water Act 1974 but also creating an emergent situation by contribuling
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regional Officers of the Board for issuance of
closure directions against the industrial sectors/units, found operating in violation of directions of the
EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 2854 dated 20.03.2024 was issued to the above said
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental
Compensation for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period.

_ Whereas power were delegated to Regional Officers by board in its 187'"" meeting vide agenda
item no. 187.12 (S) held on 17.022020 and orders were issued vide endst no
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no'
HSPCBI2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it has been
ordered to delegale the power o the Regional Officers of the Board in addition to power already
delegated vide order daled 23.08.2005 for issuance of closure direclions against the industrial
sectors/units, found operaling in violation of directions of the EPCA and as directed by Hon'ble Apex
Court and Hon'ble NGT,

Therefore, in view the above mentioned facts and in exercise of the power
section 33-A of the Waler (Prevention & Control of Pollution) Act, 1874 and urﬁder s:ci;:::::'nfesrﬁ: ::‘1 ?r?;
Air (Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide
agenda ilem no. 187.12 (S), directions are hereby {ssued to close down the operation of the above
said illegal unit M/s Unnamed unit, Friends Colony, Kundli, (Latitude N-28.864951 Longitude E
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77.120790) by sealing its plant and machinery along with directions to disconnect the electricity supply M
of the above said unit, with immediate effect. = s

In additicn to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Waler (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 32-A of the Water
(Prevention & Conlrol of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control
of Pollution) Act, 1981,

Dated:a?'}).ﬂ/.?q @/—‘
Regiond]| officer

Sonipat Region
Endst. No. Hspcafsmzuzdmggqf 2428 Dateéi;’éﬁj/q,q .

A copy of the above is forwarded to the fallowing for information and necessary action: -

The Chairman, Haryana State Pollution Control Board, Panchkula.

The Deputy Commissioner, Sonipat.

The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit.

Sh. Amit, AEE, Sonipat. He is asked {o ensure compliance of the closure order immediately. The
AEE shall also initiate legal action and propose environment compensation as applicable, as per
policy of the Board.

5. M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.864951 Longitude E
77.120790)

. Regional officer °

Sonipat Region

B ho =
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CLOSURE DIRECTIONS

Whereas. the unit Mfs Unnamed unit, Friends Colony, Kundli, Sonipal ._{Lamude N-2§.B?:44$
Longitude E 77.115628) was inspected on 19.03.2024 by the Commitiee ;on_shluted by Hon'ble NG f
in OA 750/2023 tilled as Varun Gulati Vs. State of Haryana & Ors. consisting of rEPr&EEﬂl-'EITWES o
CPCB, HSPCB and District Magistrate. During the inspection, your unit was found En'gagef;l in éea;:;
dyeing and washing, which is covered under Red category at serial No. 40 as per policy order ¢a

04.12.2020.

During the inspection following deficiencies were found al site:-

g prior CTE/CTO from Board and thus

? 1. The unit was found operating withoul oblainin j :
i - d Control of Pollution) Act, 1974 and Air

violated the provisions of Water ((Prevenlion an
((Prevention and Control of Pollution) Act, 1881.
2. The unit has not installed effluent treatment plan
from dyeing and washing process of jeans. . )
3. The uﬁtregted trade efgﬂEent is baJing discharged into drain no. 6 having outfall into
Najafgarh drain which terminates into river Yamuna.
4. Housekeeping was found unhygienic and very poor. . : i
5. During inspection of the unit all the labour alongwith supervisor ran away after slopping a

the operations.

{ for treatment of trade effluent generated

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under \Water Act, 1974 and Air Act 1881.

\Whereas the above said violations made on the part of above mentioned unit are not nply
violating the provisions of Water Act 1974 but also creating an emergent situation by contributing
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegaled to Regional Officers of the Board for issuance of
closure directions against the industrial sectors/units, found operating in violation of directions of the
EPCA and as direcled by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

\Whereas, a show cause notice vide no 2856 dated 20.03.2024 was issued lo the above said
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental

Compensation for the gross violations as mentioned above.

Whereas, the said unit has nol submitted any reply or compliance of the aforesaid SCN within
stipulated time penod.

Whereas power were delegaled to Regional Officers by board in its 187™ meeting vide agenda
item no. 1B7.12 (S) held on 17.022020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no.
HSPCB/Z005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, il has been
ordered o delegate the power lo the Regional Officers of the Board in addition to power already
delegated vide order daled 23.08 2005 for issuance of closure directions against the industrial
sectors/units, found operating in violation of direclions of the EPCA and as directed by Hon'ble Apex
Court and Hon'ble NGT,

Therefore, in view the above mentioned facts and in exercise of lhe powers conferred under
section 33-A of the Waler (Prevention & Control of Pollution) Act, 1874 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeling vide
agenda item no. 187.12 (S), direclions are hereby issued to close down the operalion of the above

said illegal uni s Unnamed unit, Friends Cnlnn%r(undli, (Latitude N-28.871448 Longitude E
%\ 5 (e crened
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77.115628) by sealing its plant and machinery along with direclions to disconnect the elecincity sanply™

of the above said unit, with immediate effec! "

In addition to above, it is also intimated that non-comphance wilh the direclions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under seclion 31-A of the
Air (Prevention & Control of Pollution) Acl, 1081 is an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control
of Pollution) Act, 1981.

Dated:r’l']] D%))oil" //:q?/

Regianal officer
Sonipat Region

Endst. No. HSPCB/SR/2024/ 3 ") Dated: 93 h",}::u: b
4

A copy of the above is forwarded to the following for information and necessary action: -

The Chairman, Haryana State Pollution Control Board, Panchkula.

The Deputy Commissioner, Sonipat.

The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit

Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The
AEE shall also initiate legal action and propose environment compensation as applicable, as per
policy of the Board.

5. M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.871448 Longitude E

77.115628)
( a % 17
Regiona nH%e l -

Sonipat Region
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CLOSURE DIRECTIONS

Whereas. the unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latilude N-2B 859589
Longitude E 77.114264) was inspecled on 19.03.2024 by the Committee constituled by Hon'ble NGT
in OA 750/2023 titled as Varun Gulali Vs. State of Haryana & Ors consisting of representatives of
CPCB, HSPCB and District Magistrate. During the inspection, your unit was found engaged in jeans
dyeing and washing, which is covered under Red category at senal No 40 as per policy ordar dated
04.12.2020

During the inspection following deficiencies were found at sile -

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Acl. 1974 and Air
((Prevention and Control of Pollution) Act, 1981.

2. The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans

3. The untreated frade effluent is being discharged into drain no. 6 having outfall into
Najafgarh drain which terminates into river Yamuna.

4. Housekeeping was found unhygienic and very poor. _

5. During inspection of the unit all the labour alongwith supervisor ran away after stopping all
the operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only
violating the provisions of Water Act 1974 but also creating an emergent situation by contnbuting
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regional Officers of the Board for issuance of
closure directions against the industrial sectors/units, found operating in violation of directions of the
EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 2858 dated 20.03.2024 was issued to the above said
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1874 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental
Compensation for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN wathin
stipulaled time period.

Whereas power were delegated to Regional Officers by board in its 187" meeting vide agenda
ilem no. 18712 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCEB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no.
HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19,30.2020, it has been
ordered to delegale the power to the Regional Officers of the Board in addition to power already
delegated vide order daled 23.08.2005 for issuance of closure directions against the indusirial

sectors/units, found operating in violation of directions of the EPCA and as directed by Hon'ble Apex
Court and Hon'ble NGT.

Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and delegaled by board in its 187th meetling vide
agenda item no. 187.12 (S), directions are hereby issued fo close down the operation of the above
said illegal unit M/s Unnamed unit, Friends Colony, Kundli, (Latitude N-28.869589 Longitude E
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to disconnect the electricity s,

77.114264) by sealing its plant and machinery along with diractions
~1

of the above said unit, with immediate effect

In addition to above, il is also intimated thal non-compliance with the directions issued under

section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 Is an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Pravention & Control

of Pollution) Act, 1981.
Dated: | - /—g i"/
217)%3 [ LoV Regional officer
Saonipat Region

Endst. No. HSPCBISR/2024/ 29 3§ Dated: 2.£) 3 ]9;,14

A copy of the above is forwarded to the following for information and necessary action: -

The Chairman, Haryana State Pollution Control Board, Panchkula.

The Deputy Commissioner, Sonipal.

The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said
Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The

AEE shall also initiate legal action and propose environment compensation as applicable, as per

policy of the Board.

5. M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.869589 Longitude E }

77.114264)
@34)@)":'

Regional office
Sonipat Region

unit
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CLOSURE DIRECTIONS

Whereas. the unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28 865792
Longitude E 77 114094) was inspected on 19 03 2024 by the Commitiee constituled by Hon'bie NGT
in OA 75072023 titled as Varun Gulali Vs State of Haryana & Ors. consisting of representatives of
CPCB, HSPCB and District Magistrate. During the inspection, your unit was found engaged in jeans
dyeing and washing, which is covered under Red category at serial No. 40 as per policy order dated
04 12 2020

Dunng the inspection following deficiencies were found at site -

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1674 and Arr
{(Prevention and Control of Pollution) Act, 1981

2. The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans.

3. The untreated lrade effluent is being discharged into drain no 6 having outfall into
Najafgarh drain which terminates inlo river Yamuna.

Housekeeping was found unhygienic and very poor.
During inspection of the unit all the labour alongwith supervisor ran away after stopping all

the operations.

o b

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only
violating the provisions of Waler Act 1974 but also creating an emergent situation by contributing
pollution indirectly into nver Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regional Officers of the Board for issuance of
closure directions against the industrial seclors/units, found operating in violation of directions of the
EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause nolice vide no 2860 dated 20.03.2024 was issued to the above said
unit ws 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental
Compensation for the gross violalions as mentioned above.

Whereas, the said unit has not submitled any reply or compliance of the aforesaid SCN within
stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" meeting vide agenda
ilem no. 18712 (S) held on 17.022020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in pariial modffications of the office order endst no.
HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it has been
ordered to delegate the power lo the Regional Officers of the Board in addition to power already
delegated vide order dated 23.08.2005 for issuance of closure directions against the industrial
sectors/units, found operaling in violation of directions of the EPCA and as directed by Hon'ble Apex
Court and Hon'ble NGT.

Therefore, in view (he above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and delegaled by board in its 187th meeling vide
agenda itlem no. 187 12 (S), directions are hereby issued o close down the operation of the above
said illegal unit M/s Unnamed ups, Friends Colony, Kundli, (Latitude N-28.869792 Longitude E

atu'u.-"u( "‘a
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77.114094) by sealing its plant and machinery along with directions to disconnect the electricity !";%
of the above said unit, with immediate effect.

In addition to above, it is also intimated that non-compliance with the direclions i1ssued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control
of Pollution) Act, 1981.

Dated: qu.@,}abuf @%
Regional officer

Sonipat Region
Endst. No. HSPCBISRI2024/ 1.4 42, Dated: q l 01 } Loliy

A copy of the above is forwarded to the following for information and necessary action: -

The Chairman, Haryana State Pollution Control Board, Panchkula.

The Deputy Commissioner, Sonipat.

The Superintending Engineer, UHBVN, Sonipal {o disconnect the electricity supply of said unit.

Sh. Amit, AEE, Sonipal. He is asked o ensure compliance of the closure order immediately. The
AEE shall also initiate legal action and propose environment compensation as applicable, as per
policy of the Board.

/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.869792 Longitude E
77.114094)

el = R

B
Regiohal officer

@ wat Region
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CLOSURE DIRECTIONS

Whereas, the unil M/s Unnamed unil. Friends Colony, Kundl, Sonipat (Latiude N-28 870583
Longitude E 77.115590) was inspecied on 19.03 2024 by the Committes constituted bty Hon'ble NGT
in OA 7502023 tlled as Varun Gulali Vs. State of Maryana & Ors consisting of represantatives of
CPCB. HSPCB and Disirict Magistrate. During the inspection, your unit was found engaged n j@ans
dyeing and washing, which is covered under Red category al senal No. 40 as per policy order dated
04.12.2020

During the inspection following deficiencies were found at site -

1. The unit was found operating without obtaining pnor CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and A
((Prevention and Control of Pollution) Act, 1981

2. The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans.

3. The untreated trade effluent is being discharged into drain no. 6 having outfall into

Najafgarh drain which terminates into river Yamuna

Housekeeping was found unhygienic and very poor.

During inspection of the unit all the labour alongwith supervisor ran away after stopping all

the operations.

o

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only
viclating the provisions of Water Act 1974 but also creating an emergent situation by contributing
poliution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also

Whereas, the power has been delegated to Regional Officers of the Board for issuance of
closure directions against the industrial sectors/units, found operating in violation of directions of the
EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 2862 dated 20.03.2024 was issued to the above said
unit ufs 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental
Compensation for the gross violalions as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN wathin
stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" meeting vide agenda
item no. 18712 (S) held on 17.02.2020 and orders were issued vide endst no
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no.
HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it has been
ordered to delegate the power to the Regional Officers of the Board in addition to power already
delegated vide order dated 23.08,2005 for issuance of closure directions against the indusinal
sectors/units, found operating in violation of directions of the EPCA and as directed by Hon'ble Apex
Court and Hon'ble NGT.

- Therefore, in view the above menticned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Conirol of Pollulion) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and delegaled by board in its 187th meeting vide
agenda item no. 187.12 (S), directions are hereby issued to close down the operation of the above
said illegal unit M/s Unnamed unit, Friends Colony, Kundli, {Latitude N-28.870583 Longitude E
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77.115590) by sealing its plant and machinery along wilh directions to disconnect the electricity Supa','_(“_ “
of the above said unit, with immediate effecl. N

In addition to above, it is also intimated that non-compliance with the directions issued under
seclion 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act. 1974 and under section 31-A of the Air (Prevention & Control

of Pollution) Act, 1981,

2224 f@"//

Regional officer
Sonjpat Region

Dated: 2] 13

Endst. No. HSPCBISR/2024/ 79 R Dated: 75,1 } T

A copy of the above is forwarded to the following for information and necessary action: - !

The Chairman, Haryana State Pollution Control Board, Panchkula.

The Deputy Commissioner, Sonipat.

The Superintending Engineer, UHBVN, Senipat to disconnect the electricity supply of said unit.

Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The
AEE shall also initiate legal action and propose environment compensation as applicable, as per
policy of the Board.

5. M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.870583 Longitude E

77.115590)
G e alide
Regional officer
/@Ty\.r

Lo

Sonipat Region

30
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CLOSURE DIRECTIONS

Whereas, the unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Lalitude N-28.864665
Longitude E 77.120625) was inspected on 19.03.2024 by the Committee constituted by Hon'ble
NGT in OA 750/2023 titled as Varun Gulati Vs. State of Haryana & Ors. consisting of representatives
of CPCB, HSPCB and District Magistrate. During the inspection, your unit was found engaged in
jeans dyeing and washing, which is covered under Red category at serial No. 40 as per policy order
dated 04.12.2020.

During the inspection following deficiencies were found at site:-

1. The unit was found operating without obtaining prior CTE/CTO from Board and lhuls
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air

((Prevention and Control of Pollulicn) Act, 1881.
2 The unit has not installed effluent treatment plant for treatment of trade effluent

generated from dyeing and washing process of jeans.

3. The untreated trade effiuent is being discharged into drain no. 6 having outfall into
Najafgarh drain which terminates into river Yamuna.

4. Housekeeping was found unhygienic and very poor.

5. During inspection of the unit all the labour alongwith supervisor ran away after stopping

all the operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt, 04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1874 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only
violating the provisions of Water Act 1974 bul also creating an emergent situation by contributing
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regional Officers of the Board for issuance of
closure directions against the industrial sectors/units, found operaling in viclation of directions of the
EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 2864 dated 20.03.2024 was issued o the above said
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental
Compensation for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN

_ within stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" mesting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no.
HSPCB/2005/2745-2753 dated 23.08.2005 of the board, Vide order dated 19.30.2020, it has been
ordered to delegate the power to the Regional Officers of the Board in addition to power already

Leclened Py [ashad.
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delegated vide order daled 23 08.2005 for issuance of closure directions against the industrial
sectors/units, found operaling in violation of directions of the EPCA and as direcled by Hon'ble Apex

Court and Hon'ble NGT,

Therefore, in view the above mentioned facls and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of
the Air (Prevention & Control of Pollution) Act, 1981 and delegated by board in its 1871h meeting
vide agenda item no. 187.12 (S), directions are hereby issued_ {o close down the operation c_:f the
above said illegal unit M/s Unnamed unit, Friends Colony, Kundli, (Latitude N-28.864665 Longitude
E 77.120625) by sealing its plant and machinery along with directions to disconnect the electricity
supply of the above said unit, with immediale effect. .

In addition to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of
the Air (Prevention & Control of Pallution) Act, 1981 is an offence under the provision of 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention &
Control of Pollution) Act, 1981.

Dated: @?f""
Regional officer

Sonipat

Region
Endst. No. HSPCEHSRIZUZMJ? 4q ~ 1952 Dated:

A copy of the above Is forwarded to the following for information and necessary action: -

The Chairman, Haryana State Pollution Control Board, Panchkula.

The Deputy Commissioner, Sonipal.

The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit.
Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The
AEE shall also initiate legal action and propose environment compensation as applicable, as per
policy of the Board,

5. M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.864665 Longitude E
77.120625;

@ﬂ 3)1«1
Regional officer
Sonipat Region

net il el
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CLOSURE DIRECTIONS

Whereas. the unit M/s Radha Krishna Processing operated by Harish Village Ferozpur Bangar
Near Auchandi Board, Tehsil Kharkhoda (Latitude N-28.830280, Longitude E 76.985245) (GST No.-
06ENWPS7940L1ZU) was inspected on 29.05.2024 by the Committee constituted by Hon'ble NGT in OA
2560/2023 titled as Varun Gulati Vs. State of Haryana & Ors. consisiing of representatives of CPCB,
HSPCB and District Magistrate. During the inepection, your unit was found engaged in jeans dyeing and
washing, which is covered under Red category at serial No. 40 as per policy order dated 04.12.2020.

During the inspection following deficiencies were found at site:-

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
((Prevention and Control of Pollution) Act, 1981.

5 The unit has not installed effluent treatment plant (ETP) for treatment of trade effluent
generated from dyeing and washing process of jeans.

3 The untreated trade effluent generated from the unit is being discharged into Mungeshpur
Drain having outfall into Najafgarh drain which terminates into river Yamuna.

4. Housekeeping was found unhygienic and very poor.

5. During inspection of the unit all the labour alongwith supervisor ran away after stopping all
the operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red category
of industries as per poiicy order dt. G4.12.2020 of the Board and required prior Consent to Establish and
Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only violating
the provisions of Water Act 1974 but also creating an emergent situation by contributing pollution indirectly
into river Yamuna, thus endangering the lives of nearby inhabitants aiso. ;

Whereas, the power has been delegated to Regional Officers of the Board for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of the EPCA and as
directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas. a show cause notice vide no 371 dated 30.05.2024 was issued to the above said unit
uls 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental Compensation
for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" meeting vide agenda
item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no. HSPCB/PLG/2020/1045-67
dated 19.03.2020 in partial modifications of the office order endst no. HSPCB/2005/2745-2753 dated
23.08.2005 of the board. Vide order dated 19 302020 it has been ordered to delegate the power to the
Regional Officers of the Board in addition to power already delegated vide order dated 23.08.2005 for
issuance of closure directions against the industrial sectors/units, found operating in violation of directions
of the EPCA and as directed by Hon'ble Apex Court and Hon’ble NGT.

Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
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(Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide agené.’a:f;'
item no. 187.12 (8), directions are hereby issued to close down the operation of the above said illegal unit+
M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.859600 Longitude E 77.120733) by
sealing its plant and machinery along with directions to disconnect the electricity supply of the above said
unit, with immediate effect. .

In addition to above, it is also intimated that nén—compiiance with the directions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water

+ (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control of

Pollution) Act, 1981.

&

Dated: _ —

Regional officer
Sonipat Region

Endst. No. HSPCB/SR/2024/ L1441 by Dated: o7/0c] oY

A copy of the abové is forwarded to the following for information and necessary action: -

The Chairman, Haryana State Pollution Control Board, Panchkuia,
The Deputy Commissioner, Sonipat. ' .
The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit,
Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The AEE
shall also initiate legal action and propose environment compensation as applicable, as per policy of
the Board. gy 3 '
5. M/s Balaji Washing operated by Narayan, Village Ferozpur Bangar Near Auchandi Bo
Kharkhoda, Sonipat (Latitude N-28.825704 Longitude E 76.981455),

rd, ~-Tehsil

" Regional officer ™ -

_Sonipat Region

A Z-&"(
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CLOSURE DIRECTIONS

Whereas, the unit M/s Unnamed Jeans Dyeing Unit operated by Dinesh (on the bank of
Mugeshpur Drain), Village Ferozpur Bangar Near Auchandi Board, Tehsil Kharkhoda (Latitude N-
28.826135 Longitude E 76.983462) was inspected on 29.05.2024 by the Committee constituted by
Hon'ble NGT in OA 750/2023 titled as Varun Gulati Vs. State of Haryana & Ors. consisting of
representatives of CPCB, HSPCB and District Magistrate. During the inspection, your unit was found
engaged in jeans dyeing and washing, which is covered under Red category at serial No. 40 as per policy
order dated 04.12.2020.

During the inspection following deficiencies were found at site: -

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
((Prevention and Control of Pollution) Act, 1981.

2 The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans.

3. The untreated trade effluent is being discharged into Mungeshpur Drain having outfall into
Najafgarh drain which terminates into river Yamuna.

4. Housekeeping was found unhygienic and very poor.

5. During inspection of the unit the untreated trade effluent generated from jeans dyeing and
washing from bypass arrangement and as per Analysis Report No. 223 dt. 05.06.2024
received from the Board Analyst, Faridabad Laboratory, of the Board, the result of
untreated trade effluent sample collected from the unit were found exceeding the
prescribed limits.

Whereas ine unit was engaged in jeans dyeing and washing, which is covered under Red category
of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to Establish and
Consent to Operate under Water Act, 1974 and Air Act 1981,

Whereas, legal sample of the untreated trade effluent discharged from the unit was also collected
on 29.05,2024 in the presence of representative of the unit and sent 1o Board's laboratory at Faridabad.

Whereas as per Analysis Report No. 223 dt. 05.06.2024 received from the Board Analyst,
Faridabad Laboratory, of the Board, the result of untreated trade effluent sample collected from the unit
were found exceeding the prescribed limits as per details given below: -

Sr. No. | Parameter Name | Result Mg/l | Limit Mg/l Test Method
1 pH 5.10 5.5-9.0 APHA 4500 H* B (24"
L , _ . Edition 2023)
2. TSS 186 100 APHA 2540 - D (24th
TR 1L s fic e o+ N 1t - | Edition 2023)) |
3. BOD | 36 30 APHA 5210-C (24th Edition
W vk | IS | _ : 2023) i

Whereas, from the above it is evident that the unit was discharging effluents beyond the prescribed
limits and violating the provision of Section 24 of Water Act, 1974.

Whereas the above said violations made on the part of above mentioned unit are not only violating

ire provisions of Water Act 1974 but also creating an emerge nt situation by contributing pollution indirectly
into river Yamuna, thus endangering the lives of nearby inhabitants also.

2
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Whereas, the power has been delegated to Regional Officers of the Board for issuance of closurs®

directions against the industrial sectors/units, found operating in violation of directions of the EPCA and as
directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 359 dated 29.05.2024 was issued to the above said unit
u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental Compensation
for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period. - 3

Whereas power were delegated to Regional Officers by board in its 187" meeting vide agenda
item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no. HSPCB/PLG/2020/1045-67
dated 19.03.2020 in pariial modifications of the office order endst no. HSPCB/2005/2745-2753 dated
23.08.2005 of the board. Vide order dated 19.30.2020, it has been ardered to delegate the power to the
Regional Officers of the Board in addition to power already delegated vide order dated 23.08.2005 for

-issuance of closure directions against the industrial sectors/units, found operating in violation of directions

A7 The Chairman, Haryana State Pollution Control Board, Panchkula.

of the EPCA and as directed by Hon'ble Apex C_purt and Hon'ble NGT.

Therefore, in view the above mentioned facts ‘and in exercise of the powers conferred ugder
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide agenda
item no. 187.12 (8), directions are hereby issued to close down the operation of the above said illegal it
M/s RR Wash, Friends Colony, Kundli, Sonipat (Latitude N-28.860398 Longitude E 77.120716) by
sealing its plant and machinery along with directions to disconnect the electricity supply of the above said
unit, with immediate effect, ;

In addition to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under Section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air {Prevention & Control of
Pollution) Act, 1981.

Dated: 7 :
Regional officer

Sonipat Region
Dated: 37 b £ Y -

A copy of the above is forwarded to the following for information and necessary action: - 25

Endst. No. HSPCBISR/2024/ L~ 43

2. The Deputy Commissioner, Sonipat. ;

3. The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of s3

4. Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. TR
shall also initiate legal action and propose environment compensation as applicable, as per policy of
the Board. - - :

5. M/s Balaji Washing Operated by Mr, Munna, Virlag‘*"e Ferozpur Bangar Near Auchandi Beard, Tehsil
Kharkhoda (Latitude N-28.823683 Longitude E 76.981 752)

Regional office
Sonipat Region

,
o o S

733,

o7 'é'za’s;
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CLOSURE DIRECTIONS

Whereas, the unit M/s Sakshi Enterprises operated by Mukesh (on the bank of Mungeshpur Drain)
Village Ferozpur Bangar Near Auchandi Board, Tehsil Kharkhoda (Latitude N-28.829080 Longitude E
76.986572) was inspected on 29.05.2024 by the Committee constituted by Hon'ble NGT in OA 750/2023
titled as Varun Gulati Vs. State of Haryana & Ors. consisting of representatives of CPCB, HSPCB and
District Magistrate. During the inspection, your unit was found engaged in jeans dyeing and wasting,
which is covered under Red category at serial No. 40 as per policy order dated 04.12.2020.

During the inspection following deficiencies were found at site: -

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
((Prevention and Control of Pollution) Act, 1981.

2 The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans.

3. The untreated trade effluent is being discharged into Mungeshpur Drain having outfall into
Najafgarh drain which terminates into river Yamuna.

4. Housekeeping was found unhygienic and very poor.

5. During inspection of the unit the untreated trade effluent generated from jeans dyeing and
washing from bypass arrangement and as per Analysis Report No. 227 dt. 05.06.2024
received from the Board Analyst, Faridabad Laboratory, of the Board, the result of
untreated trade effluent sample collected from the unit were found exceeding the
prescribed limits.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red category
of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to Establish and
Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas, legal sample of the untreated trade effluent discharged from the unit was also collected
on 26.05.2024 in the presence of representative of the unit and sent to Board's laboratory at Faridabad.

Whereas as per Analysis Report No. 227 dt. 05.06.2024 received from the Board Analyst,
Faridabad Laboratory, of the Board, the result of untreated trade effluent sample collected from the unit
were found exceeding the prescribed limits as per details given below: -

Sr. No. | Parameter Name Result Mg/l Limit Mg/l Test Method
1 pH 2.39 5.5-9.0 APHA 4500 H* B (24"
_ Edition 2023)
2 TSS 115 100 APHA 2540 - D (24th
Edition 2023))
3 BOD 40 30 APHA 5210-C (24th Edition
| 2023)

Whereas, from the above it is evident that the unit was discharging effluents beyond the prescribed
limits and violating the provision of Section 24 of Water Act, 1974.

Whereas the above said violations made on the part of above mentioned unit are not only violating

the provisions of Water Act 1974 but also creating an emergent situation by contributing pollution indirectly
into river Yamuna, thus endangering the lives of nearby inhabitants also.

Qecened by~
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Whereas, the power has been delegated to Regional Officers of the Board for issuance of closure 3

directions against the industrial sectors/units, found operating in violation of directions of the EPCA and as
directed by Hon’ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 369 dated 29.05.2024 was issued to the above said unit
ufs 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Envitonmental Compensation |
for the gross vio!aticns as mentioned above.

Whereas, the said unit has not submitted ~any reply or compliance of the aforesaid SCN within
stipulated time period.

Whereas power were delegated to Regional Officers.by board in ifs 187% meeting vide agenda

: item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no. HSPCB/PLG/2020/1045-67

dated 19.03.2020 in partial modifications of the office order endst no. HSPCB/2005/2745-2753 dated
23.08.2005 of the hoard. Vide order dated 19.30.2020, it has been ordered to delegate the power to the
Regional Officers of the Board in addition to power already delegated vide order dated 23.08.2005 for

' issuance of closure directions against the industrial sectors/units, found operating in violation of directions

RON

[Endst. No. HSPCBISRI2024/ 1§58 —~ 45

of the EPCA and as directed by Hon'ble Apex Court and Hon'ble NGT.

Therefore, in view the above mentioned facts and in exercise of the powers conferred usder
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide agenda
item no. 187.12 (S), directions are hereby issued to close down the operation of the above said illegal uhit
M/s RR Wash, Friends Colony, Kundli, Sonipat (Latitude N-28.860398 Longitude E 77.120716) by
sealing its plant and machinery along with directions to disconnect the electricity supply of the above-said
unit, w;th immediate effect.

(F'reventlon & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water
(Prevention & Control of Po!lut:or‘} Act, 1974 and under section 31-A of the Air (Prevention & Control of
Pollution} Act, 1981.

Dated: : ' @9/

Regional officer

Sonipat Region_
Dated: ﬁ jo ¢ ),\9(4

A copy of the above is-forwarded to {he-"following for information and necessary action: -

The Chairman, Haryana State Pollution Control Board, Panchkula.

The Deputy Commissioner, Sonipat.

The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit.

Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The AEE
* shall-also. initiate legal action and propose environment compensation as applicable, as per pollcy of

the Board. .
5. M/s Sakshi Enterprises operated by Mukesh (on the bank of Mungeshpur Dram)

Village Ferozpur Bangar NearAuchandu Board, Tehsil Knarkhoda (Latitude N-28.829080 Longitude E
76.986572)

Sonipat Region

' . B 1\ f@s/ﬁa-?"l
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CLOSURE DIRECTIONS

Whereas, the unit M/s Balaji Washing Operated by Mr. Munna, Village Ferozpur Bangar Near
Auchandi Board, Tehsil Kharkhoda (Latitude N-28.823683 Longitude E 76.981752) was inspected on
29.05.2024 by the Committee constituted by Hon'ble NGT in OA 750/2023 titled as Varun Gulati Vs. State
of Haryana & Ors. consisting of representatives of CPCB, HSPCB and District Magistrate. During the
inspection, your unit was found engaged in jeans dyeing and washing, which is covered under Red
category at serial No. 40 as per policy order dated 04.12.2020.

During the inspection following deficiencies were found at site: -

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of \Water ((Prevention and Control of Pollution) Act, 1974 and Air
((Prevention and Control of Pollution) Act, 1981.

2 The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans.

3. The untreated trade effluent is being discharged into Mungeshpur Drain having outfall into

Najafgarh drain which terminates into river Yamuna.

Housekeeping was found unhygienic and very poor.

During inspection of the unit the untreated trade effluent generated from jeans dyeing and

washing from bypass arrangement and as per Analysis Report No. 226 dt. 05.06.2024

received from the Board Analyst, Faridabad Laboratory, of the Board, the result of

untreated trade effluent sample collected from the unit were found exceeding the
prescribed limits.

Oy

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red category
of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to Establish and
Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas, legal sample of the untreated trade effluent discharged from the unit was also collected
on 29.05.2024 in the presence of representative of the unit and sent to Board's laboratory at Faridabad.

Whereas as per Analysis Report No. 226 dt. 05.06.2024 received from the Board Analyst,
Faridabad Laboratory, of the Board, the result of untreated trade effluent sample collected from the unit
were found exceeding the prescribed limits as per details given below: -

\?r. No. | Parameter Name | Result Mg/l | Limit Mg/l | Test Method
1 pH [ 3.77 5.5-9.0 APHA 4500 H' B (24"
; Edition 2023)
2. TSS 206 100 APHA 2540 - D (24th
Edition 2023))
3. BOD a7 30 APHA 5210-C (24th Edition

l 2N prie | 2023) |

Whereas, from the above it is evident that the unit was discharging effluents beyond the prescribed
limits and violating the provision of Section 24 of Water Act, 1974.

Whereas the above said violations made on the part of above mentioned unit are not only violating
ihe provisions of Water Act 1974 but also creating an emergent situation by contributing pollution indirectly
into river Yamuna, thus endangering the lives of nearby inhabitants also.

P sh’gj 7
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Whereas, the power has been delegated to Regfonal Officers of the Board for issuance of closure®
directions against the industrial sectors/units, found operating in violation of directions of the EPCA and as
directed by Hon'ble Apex Court, Hon'ble High Court and Hor'ble NGT.

_ Whereas, a show cause notice vide no 363 dated 29.05.2024 was issued to the above said unit
u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Poljution) Act, 1381 along with the levying of the Environmental Compensation
for the gross violations as mentioned above.

- Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period. L :

Whereas power were ‘delegated to Regional Officers by board in its 187" meeting vide agenda
item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no. HSPCB/PLG/2020/1045-67
dated 19.03.2020 in partial modifications of the office order endst no. HSPCB/2005/2745-2753 dated
23.08.2005 of the board. Vide order dated 19.30.2020, it has been ordered to delegate the power to the
Regional Officers of the Board in addition to power already delegated vide order dated 23.08.2005 for
issuance of closure directions against the industrial sectors/units, found operating in violation of directions
of the EPCA and as directed by Hon'ble Apex Gourt and Hon'ble NGT.

Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide agenda
item no. 187.12 (8), directions are hereby issugd to close down the operation of the abave said illegal unit

“M/s RR Wash, Friends Colony, Kundli, Sonipat (Latitude N-28.860398 Longitude E 77.120?16)595;
sealing its plant and machiniery along with directions to disconnect the electricity supply of the above said
unit, with immediate effect. |

In addition to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Water (Prevention & Controi of Poliution) £icf; 1974.and undsr section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 is an offence under the provision “of 33-A of the Watei
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the-Air (Prevention & Control of
Pollution) Act, 1981. : '

Dated: @
' Regional ﬁ:er

Sonipat Region

Endst. No. HSPCBISRI2024/ {7 — 7 § -  Dated: 5’75'}’3;‘2%9

A copy of the above is forwarded to the following for information and necessary action; -

L1 The Chairman, Haryana State Pollution Control Board, Panchkula.
2. The Deputy Commissioner, Sonipat. . e
3. The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit.
4. 8h. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The AEE

TR T -shaII-alsnvjuitigt‘e;r_eggl_gction and propose environment compensation as applicable, as per policy of

the Board. -
5. M/s Unnamed Jeans Dyeing Unit operated by Dinesh (on the bank of Mugeshpur Drain), Village
Ferozpur Bangar Near Auchandi Board, Tehsil Kharkhoda (Latitude. N-28.826135 Longitude E
76.983462), T e

e — ==

2

Regional o
Sonipat Region
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CLOSURE DIRECTIONS

Whereas, the unit M/s Balaji Washing operated by Narayan, Village Ferozpur Bangar Near '

Auchandi Board. Tehsil Kharkhoda, Sonipat (Latitude N-28.825704 Longitude E 76.981455) (GST No.-
06BBBPR9288J1ZZ)was inspected on 29.05.2024 by the Committee constituted by Hon'ble NGT in OA
750/2023 titled as Varun Gulati Vs. State of Haryana & Ors. consisting of representatives of CPCB,
HSPCB and District Magistrate. During the inspection, your unit was found engaged in jeans dyeing and
washing, which is covered under Red category at serial No. 40 as per policy order dated 04.12.2020.

During the inspection following deficiencies were found at site:-

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
((Prevention and Control of Pollution) Act, 1981.

2 The unit has not installed effluent treatment plant (ETP) for treatment of trade effluent
generated from dyeing and washing process of jeans.

3. The untreated trade effluent generated from the unit is being discharged into Mungeshpur

Drain having outfall into Najafgarh drain which terminates into river Yamuna.

Housekeeping was found unhygienic and very poor.

5. During inspection of the unit all the labour alongwith supervisor ran away after stopping all
the operations.

&

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red category
of industries as ner policy order dt. £4.12.2020 of the Board and required prior Consent to Establish and
Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only violating
the provisions of Water Act 1974 but also creating an emergent situation by contributing pollution indirectly
into river Yamuna, thus endangering the lives of nearby inhabitants also. : ;

Whereas, the power has been delegated to Regional Officers of the Board for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of the EPCA and as
directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 367 dated 29.05.2024 was issued to the above said unit
u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental Compensation
for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" meeting vide agenda
item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no. HSPCB/PLG/2020/1045-67
dated 19.03.2020 in partial modifications of the office order endst no. HSPCB/2005/2745-2753 dated
23 08.2005 of the board. Vide order dated 19.30.2020, it has been ordered to delegate the power to the
Regional Officers of the Board in addition to power already delegated vide order dated 23.08.2005 for
issuance of closure directions against the industrial sectors/units, found operating in violation of directions
of the EPCA and as directed by Hon'ble Apex Court and Hon'ble NGT.

Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
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5.

(Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide agend%'_&

item no. 187.12 (S), directions are hereby issued to close down the operation of the above said illegal unit
M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.859600 Longitude E 77.120738) by -
sealing its plant and machinery along with directions to disconnect the electricity supply of the above said™
unit, with immediate effect.

In addition to above, it is also intimated that non-compliance with the directions issued under’

section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control of
Pollution) Act, 1981. :

~ Dated:

Endst. No. HSPCBISRI2024/ Lys$— /' F

Regional officer

' - Sonipat Region
Dated: ;

A copy of the above is forwarded to the following for information and necessary action: - '

- ¥ The Chairman, Haryana State Pollution Control Board, Panchkula.

2,
3.
4.

The Deputy Commissioner, Sonipat.

The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit. *

Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The AEE
shall also initiate legal action and propose environment compensation as applicable, as per policy of
the Board. ' . :

M/s Radha Krishna Processing operated by Harish Village Ferozpur Bangar Near Auchandi Board,

Tehsil Kharkhoda (Lafitude N-28.830280, Longitude E 76.985245) @
- ' Regio aloc;f?c’e YO

Sonipat Region

N2 W
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CLOSURE DIRECTIONS

Whereas, the unit M/s RG Wash operated by Mr. Bhoop Singh, Village Ferozpur Bangar Near
Auchandi Board, Tehsil Kharkhoda (Latitude N-28.823664 Longitude E 76.981794) was inspected on
29.05.2024 by the Committee constituted by Hon'ble NGT in OA 750/2023 titled as Varun Gulati Vs. State
of Haryana & Ors. consisting of representatives of CPCB, HSPCB and District Magistrate. During the
inspection, your unit was found engaged in jeans dyeing and washing, which is covered under Red
category at serial No. 40 as per policy order dated 04.12.2020.

During the inspection following deficiencies were found at site: -

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
((Prevention and Control of Pollution) Act, 1981.

2. The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans.

3. The untreated trade effluent is being discharged into Mungeshpur Drain having outfall into

Najafgarh drain which terminates into river Yamuna.

Housekeeping was found unhygienic and very poor.

During inspection of the unit the untreated trade effluent generated from jeans dyeing and

washing from bypass arrangement and as per Analysis Report No. 225 dt. 05.06.2024

received from the Board Analyst, Faridabad Laboratory, of the Board, the result of

untreated trade effluent sample collected from the unit were found exceeding the
prescribed limits.

oy

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red category
of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to Establish and

Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas, legal sample of the untreated trade effluent discharged from the unit was also collected
on 29.05.2024 in the presence of representative of the unit and sent to Board's laboratory at Faridabad.

Whereas as per Analysis Report No. 225 dt. 05.06.2024 received from the Board Analyst,
Faridabad Laboratory, of the Board, the result of untreated trade effluent sample collected from the unit
were found exceeding the prescribed limits as per details given be_low: -

Sr.No. | Parameter Name | Result Mg/l | Limit Mg/l Test Method
1 pH 1.55 5.5-9.0 APHA 4500 H* B (24"
Edition 2023)
2. | Tss 186 100 APHA 2540 - D (24th
Edition 2023))
3. BOD 36 30 APHA 5210-C (24th Edition
L 2023)

Whereas. from the above it is evident that the unit was discharging effluents beyond the prescribed
limits and violating the provision of Section 24 of Water Act, 1974.

Whereas the above said violations made on the part of above mentioned unit are not only violating
the provisions of Water Act 1974 but also creating an emergent situation by contributing pollution indirectly
into river Yamuna, thus endangering the lives of nearby inhabitants also.

o
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Whereas, the power has been delegated to Regional Officers of the Board for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of the EPCA and as
directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 361 dated 29.05.2024 was issued to the above said unit
u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air

(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental Compensation
for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" meeting vide agenda
item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no. HSPCB/PLG/2020/1045-67
dated 19.03.2020 in partial modifications of the office order endst no. HSPCB/2005/2745-2753 dated
23.08.2005 of the board. Vide order dated 19.30.2020, it has been ordered to delegate the power to the
Regional Officers of the Board in addition to power already delegated vide order dated 23.08.2005 for
issuance of closure directions against the industrial sectors/units, found operating in violation of directions
of the EPCA and as directed by Hon’ble Apex Court and Hon’ble NGT.

Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide agenda
item no. 187.12 (S), directions are hereby issued to close down the operation of the above said illegal unit
M/s RR Wash, Friends Colony, Kundli, Sonipat (Latitude N-28.860398 Longitude E 77.120716) by

sealing its plant and machinery along with directions to disconnect the electricity supply of the above said
unit, with immediate effect.

In addition to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control of
Pollution) Act, 1981.

Regional officer
Sonipat Region

Endst. No. HSPCBISRI20241 L1723 Dated: 07)0 6/l

A copy of the above is forwarded to the following for information and necessary action: -

The Chairman, Haryana State Pollution Control Board, Panchkula.

The Deputy Commissioner, Sonipat.

The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit.

Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The AEE

shall also initiate legal action and propose environment compensation as applicable, as per policy of
the Board.

ol ol

/ M/s RG Wash operated by Mr. Bhoop Singh, Village F erozpur Bangar Near Auchandi Board, Tehsil

Kharkhoda (Latitude N-28.823664 Longitude E 76.981794)

@o’]é

Regional officer
Sonipat Region

|~
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CLOSURE DIRECTIONS

Whereas, the unit M/s Unnamed Jeans Dyeing Unit operated by Ramesh Chadha Village Ferozpur
Bangar Near Auchandi Board, Tehsil Kharkhoda, Sonipat (Latitude N-28.822905 Longitude E 76.980729)
was inspected on 29.05.2024 by the Committee constituted by Hon'ble NGT in OA 750/2023 titled as
Varun Gulati Vs. State of Haryana & Ors. consisting of representatives of CPCB, HSPCB and District
Magistrate. During the inspection, your unit was found engaged in jeans dyeing and washing, which is
covered under Red category at serial No. 40 as per policy order dated 04.12.2020.

During the inspection following deficiencies were found at site:-

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
((Prevention and Control of Pollution) Act, 1981.

2. The unit has not installed effluent treatment plant (ETP) for treatment of trade effluent
generated from dyeing and washing process of jeans.

3. The untreated trade effluent generated from the unit is being discharged into Mungeshpur
Drain having outfall into Najafgarh drain which terminates into river Yamuna.

4. Housekeeping was found unhygienic and very poor.

5. During inspection of the unit all the labour alongwith supervisor ran away after stopping all
the operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red category
of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to Establish and
Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only violating
the provisions of Water Act 1974 but also creating an emergent situation by contributing pollution indirectly
into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regional Officers of the Board for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of the EPCA and as
directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 365 dated 29.05.2024 was issued to the above said unit
uls 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental Compensation
for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" meeting vide agenda
item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no. HSPCB/PLG/2020/1045-67
dated 19.03.2020 in partial modifications of the office order endst no. HSPCB/2005/2745-2753 dated
23.08.2005 of the board. Vide order dated 19.30.2020, it has been ordered to delegate the power to the
Regional Officers of the Board in addition to power already delegated vide order dated 23.08.2005 for
issuance of closure directions against the industrial sectors/units, found operating in violation of directions
of the EPCA and as directed by Hon'ble Apex Court and Hon'ble NGT.

Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
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(Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide agenda
item no. 187.12 (S), directions are hereby issued to close down the operation of the above said illegal unit |
M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.859600 Longitude E 77.120732) by)
sealing its plant and machinery along with directions to disconnect the electricity supply of the above said

unit, with immediate effect.
In addition to above, it is also intimated that non-compliance with the directions issued under

section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water

(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control of

Pollution) Act, 1981.

Regional officer

Dated:
Sonipat Region

Endst. No. HSPCBISR/2024/ L) S Dated:

A copy of the above is forwarded to the following for information and necessary action: -

The Chairman, Haryana State Pollution Control Board, Panchkula.

The Deputy Commissioner, Sonipat.
The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit.

Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The AEE
shall also initiate legal action and propose environment compensation as applicable, as per policy of

the Board.
M/s Unnamed Jeans Dyeing Unit operated by Ramesh Chadha Village Ferozpur Bﬁ;éﬂ Near
0

Ll

f Auchandi Board, Tehsil Knharkhoda (Latitude N-28.822905 Longitude E 76.980729).

Regional officer
Sonipat Region

716>
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CLOSURE DIRECTIONS

Whereas, the unit M/s Himanshi Washing operated by Ravi Shankar (on the bank of Drain No.6)
Friends Colony, Kundli, Sonipat (Latitude N-28.868654 lLongitude E 77.116060) was inspected on
26.06.2024 by the Committee constituted by Hon'ble NGT in OA 750/2023 titled as Varun Gulati Vs. State
of 'Ha}ryana & Ors. consisting of representatives of CPCB, HSPCB and District Magistrate. During the
inspection, your unit was found engaged in jeans dyeing and washing, which is covered under Red
category at serial No. 40 as per policy order dated 04.12.2020.

During the inspection following deficiencies were found at site:-

1. The unit was found operating without oblaining prior CTE/CTO from Board and thus

292 | _ - o8

violated the provisions of Water ((Prevention and Control of Poﬂutlon) Act, 1974 and Air

. (Prevention and Control of Pollution) Act, 1981,

o2 The unit has not installed effluent treatment plant for treatment. of tr’ade éiﬂuent generated
from dyeing and washing process of jeans,
3. . The untreated trade effluent is being discharged into Drain No.8 havmg outfall into river
- Tiv Yamuna, -
4, ‘Housekeeping was found unhygienic and very poor.”
5. The unit had installed 01 No. DG set of 62 KVA capacity without adequate stack height

and not complying direction no. 76 of CAQM for instaifation of RECD kit and dual fuel
operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red categbry
Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of apoile menticned unit are not orﬁy violating
the provisions of Water Act 1974 but also creating an emergent situation by contributing pollution indirectly
into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated {o Regional Officers of the Board for issuance of ¢closure
directions against the industrial sectors/units, found operating in violation of directions of the EPCA and as
directed by Hor'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 707 dated 27.08.2024 was issued to the above said unit
ufs 33-A of Water (Prevention and Control of Polilution) Act, 1974 and under section 31-A of Air
{Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental Compensation
for the gross violations as mentioned above.

Whareas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period,

Whereas power were delegated to Regional Officers by board in its 187" meeting vide agenda
ftem no. 187.12 (S} held on 17.02.2020 and orders were issued vide endst no. HSPCB/PLG/2020/1045-67
dated 19.03.2020 in partial modifications of the office order endst no. HSPCB/2005/2745-2753 dated
23.08.2005 of the board. Vide order dated 19.30.2020, it has been ordered to delegate the power to the

_-of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to Establish and
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Regional Officers of the Board in addition to power already delegated vide -order dated 23.08.2005 for
issuance of closure directions against the industrial sectors/units, found operating in violation of directiong
of the EPCA and as directed hy Hon'ble Apex Court and Hon'’ble NGT.

. W
e

Therefore, in view the above mentioned facts and in exercise of the powers conferred under .

section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Al

gte
i

{Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meefing vide agenda -

item no. 187.12 (S), directions are hereby issued to close down the operation of tive above said illegal unit
M/s Himanshi Washing operated by Ravi Shankar (on the bank of Drain No.6) Friends Colony, Kund¥,
Sonipat {Latitude N-28.868654 Longitude E 77.116060) by sealing its plant and machinery along with
directions to disconnect the electricity supply of the above said unit, with immediate effect. e

In addition fo above, it is aiso intimated that non-compliance with the directions issued under
saction 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Alr
(Prevention & Control of Poliution) Act, 1981 is an offerice under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control of

Paliution) Act, 1981.

Dated: 03/07}%?—9 ' @
_ Regional officer

Sonipat Region

E

Endst. No. HspcBisRizo2ar 349 ~53 Dated: “9]7)R U

A copy of the above is forwarded to the foliowing for information and'necessary action: -

The Chairman, Haryana State Pollution Control oard ,Panchkula.
The Deputy Commissioner, Sonipal, — ﬁ/ﬂ i EH h.{ll S _
The Superintending Engineer, UHBVN, Sonipat to gisconnect the electricity supply of said unit.

sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The ARE
shall also initiate legal action and propose environment compensation as applicable, as per policy of
the Board. o

5. - M/s Himanshi Washing operafed by Ravi Shankar {on the bank of Drain No.6) Friends Coldhy, Kundl,

Sonipat (Latitude N-28.868654 Longitude E 77.116060).

BN

| @/3%/%

W

Regional officer ~

Sonipat Region

it
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‘Alp, g HARYANA STATE POLLUTION CONTROL BOARD .=mce,
N.‘ L'FE Star Complex, Opp. General Hospital, Delhi Road, Sonipat g —
N7,

Ph. - 0130-2236119, E-mail ID: - hspcbrosr@gmail.com O
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CLOSURE DIRECTIONS

Whereas, the unit M/s Color Combination operated by Parveen Piau Maniyari, Kundli, Sonipat
(Latitude N-28.877455 Longitude E 77.110458) was inspected on 26.06.2024 by the Committee
constituted by Hon'ble NGT in OA 750/2023 titled as Varun Gulati Vs. State of Haryana & Ors. consisting
of representatives of CPCB, HSPCB and District Magistrate. During the inspection, your unit was found
engaged in jeans dyeing and washing, which is covered under Red category at serial No. 40 as per policy
order dated 04.12.2020.

During the inspection following deficiencies were found at site -

12 The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1881.

2 The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans.

3. The untreated frade effluent is being discharged into Drain No.6 having outfall into river
Yamuna.

4, Housekeeping was found unhygienic and very poor.

5. The unit had installed 01 No. DG set of 62.5 KVA capacity without adequate stack height
and not complying direction no. 76 of CAQM for installation of RECD kit and dual fuel
operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red category
of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to Establish and
Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only violating
the provisions of Water Act 1974 but also creating an emergent situation by contributing pollution indirectly
into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regional Officers of the Board for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of the EPCA and as
directed by Hon'ble Apex Court, Hon’ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 713 dated 27.06.2024 was issued to the above said unit
u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental Compensation
for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" meeting vide agenda
item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no. HSPCB/PLG/2020/1045-67
dated 19.03.2020 in partial modifications of the office order endst no. HSPCB/2005/2745-2753 dated
23.08.2005 of the board. Vide order dated 19.30.2020, it has been ordered to delegate the power to the

e
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Regional Officers of the Board in addition to power already delegated vide order dated 23.08.2005 for
issuance of closure directions against the industrial sectors/units, found operating in violation of directions
of the EPCA and as directed by Hon'ble Apex Court and Hon'ble NGT.

Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide agenda
item no. 187.12 (S), directions are hereby issued to close down the operation of the above said illegal unit
M/s Color Combination operated by Parveen Piau Maniyari, Kundli, Sonipat (Latitude N-28.877455

“Longitude E 77.110458) by sealing its plant and machinery along with directions to disconnect the

electricity supply of the above said unit, with immediate effect.

In addition to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control of
Pollution) Act, 1981.

Dated: @
Regional officer

Sonipat Region

Endst. No. HspcBisri2024 33U ~J 8 Dated: ~ Q }7/ QY

A copy of the above is forwarded to the following for information and necessary action: -

2. The Deputy Commissioner, Sonipat. “\q,,l.g_\g

3. The Superintending Engineer, UHBVN, Sonipat to disconnect the lectricity supply of said unit.

4 Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The AEE
shall also initiate legal action and propose environment compensation as applicable, as per policy of
the Board.

5 M/s Color Combination operated by Parveen Piau Maniyari, Kundli, Sonipat (Latitude N-28.877455
Longitude E 77.110458).

1~ The Chairman, Haryana State Pollution Control Beard, Panchkula.

A klies

Regional officer
Sonipat Region

97
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“ ' HARYANA STATE POLLUTION CONTROL BOARD
,ﬂ LI FE Star Complex, Opp. General Hospital, Delhi Road, Sonipat
kxé/ Ph. - 9130-2236119, E-mail ID: - hspcbrosr@amail.com
g Lifastyle For
Env:ronment
CLOSURE DIRECTIONS

Whereas, the unit M/s Unnamed Jeans Dyeing Unit operated by Raju Friends Colony, Kundii,
Sonipat (Latitude N-28.880764 Longitude E 77.107958) was inspected on 26.06.2024 by the Committee

~ constituted by Hon'ble NGT in OA 750/2023 titled as Varun Gulati Vs. State of Haryana & Ors. consisting

of representatives of CPCB, HSPCB and District Magistrate. During the inspection, your unit was found
engaged in jeans dyeing and washing, which is covered under Red category at serial No. 40 as per palicy
order dated 04.12.2020,

During the inspection following deficiencies were found at site:-

. [ » .’g LE] ! Y
1. The unit was found operating without obtaining prior CTE/CTO from Board afid thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
 (Prevention and Control of Pollution) Act,. 1981.

2" " The unit has not installed effluent treatment planit for {reatment of trade effluent generated '

from dyeing and washing process of jeans.

3. The untreated frade effluent is being discharged |nto Drain No.6 having outfan mto river
Yamuna.

4. Housekeeping was found unhygienic and very poor.

: Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red category
of indusiries as per policy order di. 04.12.2020 of the Board and required prior Consent te Establish and
Consent to Operate under Water Act, 1974 and Air Act 1981,

Whereas the ahove said violations made on the pant of above mentioned unit are not only violating
the provisions of Water Act 1974 but also creating an emergent situation by contributing poliution indirectly
inta river Yamuna, thus endangering the lives of nearby inhabitants also. o

Whereas, the power has been delegated to Regional Officers of the Board for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of the EPCA and as
directed by Hon'ble Apex Court, Haon’ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 708 dated 27.06.2024 was issued to the above said unit
u/s 33-A of Water (Prevention and Conirol of Poliution} Act, 1974 and under section 31-A of Air
(Prevention and Control of Poltution) Act, 1981 along with the levying of the Enwronmental Compensation
for the gross violations as mentioned above.,

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period.

Whereas power were delegated to Regional Officers by board ’in its 187" mesting vide agenda
ftem no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no. HSPCB/PLG/2020/1045-67
dated 19.03.2020 in partial modifications of the office order endst no. HSPCB/20056/2745-2753 dated
23.08.2005 of the board. Vide order dated 19.30.2020, it has been ordered to delegate the power to the
Regional Officers of the Board in addition to power already delegated vide order dated 23.08.2005 for
issuance of closure directions against the industrial sectors/units, found operating in violation of directions
of the EPCA and as directed by Hon’ble Apex Court and Hon'ble NGT.

LY
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Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Conirol of Pellution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meseting vide agerda’
item no. 187.12 (9), directions are hereby issued to close down the operation of the above said illegal unit
M/s Unnamed Jeans Dyeing Unit operated by Raju Friends Colony, Kundli, Sonipat (Latitude N-28.880764

5

‘Longitude E 77.107958) by sealing its plant and machinery along with directions to disconnect the

electricity supply of the above said unit, with immediate effect.

In. addition to above, it is aiso intimated that non-compliance with the directions issued under

_section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air

(Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control of

Pollution) Act, 1981,

Dated: 03}07}7"}9 —
_ - Regionai officer -
' : Sonipat Region
Endst. No. HSPCB/SR/2024/ SHY - us Dated: )7 4 ¥
A capy of the above is forwarded o the following for information and necéssary action: - &; ,
The Chairman, Haryana State Pollution Control Beard, Panchkulé. '
The Deputy Commissioner, Sonipat. — JMM | ‘ |—
The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit.
Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure arder immediately. The AEE

shall also initiate tegal action and propose environment compensation as applicable, as per policy of
the Board. _ '

5. M/s Unnamed Jeans Dyeing Unit operated by Raju Friends Colony, Kundli, Sonipat (Latitude N-
28.880764 Longitude E 77.107958).

) 2’/'?/94,

Regional officer .
Sonipat Region '

He
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‘! ! HARYANA STATE POLLUTION CONTROL BOARD.
} LlFE Star Complex, Opp. Genera_[ Hospital, Delhi Road, Sonipat
Ph. - 0130-2236119, E-mail ID: - hspebrosr@gmail.com

Toree . em

CLOSURE DIRECTIONS

Whereas, the unit M/s HK Deying Operated by Dinesh Piau Maniyari, Kundli, Sonipat (Latitude N-
28.874741 Longitude E 77.112953) was inspected on 26.06.2024 by the Commitiee constituted by
Hon'ble NGT in OA 750/2023 titled as Varun Gulati Vs. State of Haryana & Ors. consisting of
representatives of CPCB, HSPCB and District Magistrate. During the inspection, your unit was found
engaged in jeans dyeing and washing, which is covered under Red category at serial No. 40 as per policy
order dated 04.12.2020.

During the inspection foliowing deficiencies were found at site -

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
{Prevention and Control of Pollution) Act, 1981.

2, The unit has not installed effluent treatment plant for treatment of trade effluent generated
-+ from dyeing and washing process of jeans. '
3. The untreated trade effluent is being dlscharged into Drain NoB havmg outfall into river

Yamuna.
4. Housekeeping was found unhygienic and very poor.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red cate‘gory
of industries as per policy order di. 04.12.2020 of the Board and required prior Consent to Establish -and
Consent to Operate under Water Act, 1974 and Air Act 1681,

Whereas the above said violations made on the part of above mentioned unit are not only violating
the provisions of Water Act 1974 but also creating an emergent situation by contributing pOllutI%ﬂ indirectly
info river Yamuna, thus endangermg the lives of nearby inhabitants also.

® Whereas, the bower has been delegated to Regional Officers of the Board for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of the EPCA and as
directed by Hon’ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 711 dated 27.06.2024 was issued fo the above said unit
u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
{Prevention and Control of Poliution) Act, 1981 along with the levying of the Environmental Compensahon
for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or conmipliance of the aforesaid SCN within
stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" meeting vide agenda
item no. 187.12 (S} held on 17.02.2020 and orders were issued vide endst no. HSPCR/PLG/2020/1045-67
dated 19.03.2020 in partial modifications of the office order endst no. HSPCB/2005/2745-2753 dated
23.08.2005 of the board. Vide order dated 19.30.2020, it has been ordered to delegate the power {0 the
Regional Officers of the Board in addition to power already delegated vide order dated 23.08.2005 for
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~ issuance of closure directions against the industrial sectors/units, found operating in violation of directions

of the EPCA and as directed by Hon'ble Apex Court and Hon'ble NGT.
R

Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under saction 31-A of tiie Air
(Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide agerda
itern no. 187.12 (), directions are hereby issued to close down the operation of the above said illegal unit
M/s Unnamed Jeans Dyeing Unit operated by Raju Friends Colony, Kundk, Sonipat (Latitude N-28.880764
Longitude E 77.107858) by sealing its plant and machinery along with directions 1o disconnect the
electricity supply of the above said unit, with immediate effect. '

In addition to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Afg-i.r
(Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control of

Poilution) Act, 1981. ¥

*

Dated:
Regionat officer

Sonipat Region=

ostee: F T

A copy of the above is forwarded to the following for infbrmation and necessary action: -

Endst. No. HSPCBISRi20241 831~ 45

\/I./:I' he Chairman, Haryana State Poltution Cogtro! Board, Panchkula.

2. The Deputy Commissioner, Sonipat. 9" !ﬁ ¢
3. The Superintending Engineer, UHBVN, Sonipat to disconnéct the electricity supply of said unit.

4. Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately, The AEE

shall also initiate legal action and propose anvironment compensation as applicable, as per policy of _

the Board.
5. Mis HK Deying Operated by Dinesh Piau Maniyari, Kundli, Sonipat (Latitude N-28.874741 Longitude E

77.112953). g

5

.
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Regional officer
Sonipat Region
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CLOSURE DIRECTIONS 2

. Whereas, the unit M/s Ankur Wash Operated by Anil Piau Maniyari, Kundli, Sonipat (Latitude N-
28.875871 Longitude E 77.111411) was inspected on 26.06.2024 by the Committee constituted by
Hon'ble NGT in OA 750/2023 titled as Varun Gulati Vs. State of Haryana & Ors. consisting of
'representatives of CPCB, HSPCB and District Magistrate. During the inspection, your unit was found

engaged in jeans dyeing and washing, which is covered under Red category at serial No. 40 as per policy
‘ order dated 04.12.2020.

During the inspection following deficiencies were found at site:-

1 The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981.

2. The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans.

3. The untreated trade effluent is being discharged into Drain No.6 having outfall into river
Yamuna.

4. Housekeeping was found unhygienic and very poor.

ol

The unit had installed 01 No. DG set of 62 KVA capacity,without adequate stack height
and not complying direction no. 76 of CAQM for installation of RECD kit and dual fuel
operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red category
of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to Establish and
Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only violating
the provisions of Water Act 1974 but also creating an emergent situation by contributing pollution indirectly
into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas the above said violations made on the part of above mentioned unit are not only violating
the provisions of Water Act 1974 but also creating an emergent situation by contributing pollution indirectly
into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regional Officers of the Board for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of the EPCA and as
directed by Hon’ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 713 dated 27.06.2024 was issued to the above said unit
u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental Compensation
for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period.
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Whereas power were delegated to Regional Officers by board in its 187" meeting vide agenda
item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no. HSPCB/PLG/2020/1045-67
dated 19.03.2020 in partial modifications of the office order endst no. HSPCB/2005/2745-2753 dated
23.08.2005 of the board. Vide order dated 19.30.2020, it has been ordered to delegate the power to the
Regional Officers of the Board in addition to power already delegated vide order dated 23.08.2005 for
issuance of closure directions against the industrial sectors/units, found operating in violation of directions
of the EPCA and as directed by Hon'ble Apex Court and Hon'ble NGT.

Therefore, in view the above mentioned facts and in exercise of the powers conferred, under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide agenda
item no. 187.12 (S), directions are hereby issued to close down the operation of the above said illegal unit
M/s Ankur Wash Operated by Anil Piau Maniyari, Kundli, Sonipat (Latitude N-28.875871 Longitude E
#7.111411) by sealing its plant and machinery along with directions to disconnect the electricity supply of
the above said unit, with immediate effect.

In addition to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act,-1981 is.an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control of
Pollution) Act, 1981.

Dated: 08}97/”"9' ~
t Regional officer
Sonipat Region

Endst. No. HSPCB/SR/2024/ 858 Dated: §/7 )y

A copy of the above is forwarded to the following for information and necessary action: -

The Chairman, Haryana State Pollution Control Board, Panchkula.

The Deputy Commissioner, Sonipat. .
The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit.
Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The AEE

shall also initiate legal action and propose environment compensation as applicable, as per policy of
the Board.

natl i

L/b" M/s Ankur Wash Operated by Anil Piau Maniyari, Kundli, Sonlpat (Latitude N-28.875871 Longitude E

77.111411).

@ﬁ o7/2y

Regional officer —
Sonipat Region

103



302 Annexure-3

HARYANA STATE POLLUTION CONTROL BOARD

"' I_I FE Star Complex, Opp. General Hospital, Delhi Road, Sonipat

\ Ph. - 0130-2236119, E-mail ID: - hspchrosr@qgmail.com
& Lifestyle For - '
Enwronment

No. HSPCB/SR/2024/ Gra—9 Dated: 11 /07/2y

To
M/s Unnamed Jeans Dyeing Washing unit operated by Sunil
Friends Colony, Kundli, Sonipat e
"' .5t (Latitude N-28.858973 Longitude E 77.121600 % ' T T . ‘

Sub: Show Cause Notice for closure & prosecution u/s 33-A/43/44 of Water Act, 1974 and u/s
31-AI37/38 of Air Act, 1981 and impaosition of environmental compensation as per order
dated 22.12.2021.

Whereas, your unit was inspected on 11.07.2024 by the Committee constituted by Hon'ble NGT
in OA 750/2023 titled as Varun Gulati Vis. State of Haryana & Ors. consisting of representatives of
CPCB, HSPCB and District Magistrate. During the inspection, your unit was found engaged in jeans
dyeing ‘and washing, which is covered under Red categary at serial No. 40 as per policy order dated
04.12.2020.

During the inspection following deficiencies were found at site: -

1. Your unit was found operating without obtaining prier CTE/CTO from Board and
thus violated the provisions of Water ((Prevention and Control of Pollution) Act,
1874 and Air ({Prevention and Control of Poltution) Act, 1981.

2. Your unit has not installed effluent treatment plant for treatment of trade effluent
generated from dyeing and washing process of jeans. o

3. The untreated trade effluent is being discharged into drain no. 6 having outfall into
Najafgarh drain which terminates into river Yamuna.

4. Housekeeping was found unhygienic and very poor.

_ Whereas the above said violations made on your part are not only violating the provisions of
Water Act 1974 but also creating an emergent situation by contributing pollution indirectly into river
Yamuna, thus endangering the lives of nearby inhabitants.

‘Whereas, the power has heen delegate to Regional Officers of the Board for issuance of closure
directions against the industrial sectors/units, found operating in violation of directions of the EPCA and
as directed by Hon'ble Apex Court, Hen'ble High Caurt and Hon'ble NGT after issuance of 03 days
notice vide order no.1045-67 dated 19.03.2020.

Therefore, you are hereby directed to show cause & explain within 03 days as to why closure
action may not be taken against your unit w's 33-A Water (Prevention and Control of Pollution) Act,
1974 and under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 along with the
levying of the Environmental Compensation for the gross violations as mentioned above.
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In case you fail to reply/comply with t%Qeéziencies mentioned above within above men;ipned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the status
as mentioned above, which will warrant closure action against your unit under relevant Acts/ Rules
besides levying of EC without giving any further notice. ?

- Whereas, for the above said violations you are liable to pay the Environmental Compensation in
terms of the. directions of Beard issued letter no. HSPCB/PLG/2021/2343-2350 dated 22.12.2021 as
assessed by the Board as per methodology defined therein.

\ \. J. ’ . . mﬂﬂ
' . - Regional Officer,
Sonipat Region

Endst. No. (s Pem]sef 2o/ 413 | Dated: H]ﬂf"‘f

A copy of the above is forwarded to the Chairman, Haryana State Pollution. Control Board,

Panchkuia for information, please.
ferande
Regionat Officat,

Sonipat Region.

Y
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HARYANA STATE POLLUTION CONTROL BOARD 4«0»‘-““0%%
\" Star Complex, Opp. General Hospital, Delhi Road, Sonipat fmﬁq,
\ l Ph. - 0130-2236119, E-mail ID: - hspcbrosr@gmail.com F ME
‘ . ; ..—| i“ . £ =)
& Lifestyle For : e Tt e
Enwronn‘ent - ﬂ‘ﬂkg,
; SN 72
“‘{5“
No. HSPCB/SR/2024/ ' Dated:
To

M/s Unriamed Jeans Dyeing Washing unit operated by Arshad
Friends Colony, Kundli, Sonipat

L (Latitude N-28 859429 Longitude E 77.1227110: + "= & , & 1 4

Sub:  Show Cause Notice for closure & prosecution uis 33-A/43/44 of Water Act, 1974 and u/s
31-AI37138 of Air Act, 1981 and imposition of environmental compensation as per order
dated 22.12,2021.

Whereas, your unit was inspected on 11 .07.2024 by'the Committee constituted by Hon'ble NGT

in QA 750/2023 titled as Varun Gulati Vs. State of Haryana & Ors. consisting of representatives of
CPCB, HSPCB and District Magistrate. During the inspection, your unit was found engaged in jeans
dyeing and washing, which is covered under Red category at serial No. 40 as per policy order dated
04.12.2020.

During the inspection following deficiencies were found at site; -

1. Your unit was found operating without obtaining prior CTE/CTO from Board and
thus violated the provisions of Water {{Prevention and Control of Pollution} Act,
1974 and Air ((Prevention and Control of Pollution) Act, 1981.

2. Your unit has not installed effluent treatment plant for treatment of trade efffuent
generated from dyeing and washing process of jeans.

3. The untreated trade effluent is being discharged into dram no. 6 having outfall into
Najafgarh drain which terminates into river Yamuna.

4. Housekeeping was found unhygienic and very poor.

Whereas the above said viglations made on your part are not only violating the provisions of
Water Act 1974 but also creating an emergent situation by contributing pollution indirectly into river
Yamuna, thus endangering the lives of nearby inhabitants,

Whereas, the power has been delegate to Regional Officers of the Board for issuance of closure
directions against the industrial sectors/units, found operating in viclation of directions of the EPCA and
as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT after |ssuance of 03 days
notice vide crder no.1045-67 dated 19.03.2020.

Therefore, you are hereby directed to show cause & explain within 03 days as to why closure
action may not be taken against your unit u/s 33-A Water (Prevention and Control of Pollution) Act,
1974 and under section 31-A of Air (Prevention and Control of Pallution} Act, 1981 along with the
levying of the Environmental Compensation for the gross violations as mentioned above.
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In case you fail to reply/comply with the Qeflciencies mentioned abeve within above mentioned
stipulated period, it will be presumed that you have nothing to say in this regard and accept the Status
as mentioned above, which will warrant closure action against your unit under relevant Acts/ Rules
besides levying of EC without giving any further notice. ' 3

Whereas, for the above said violations you are liable to pay the Environmental Compensétion in
terms of the directions of Board issued letter no. HSPCB/PLG/2021/2343-2350 dated 22.12.2021 ag
assessed by the Board as per methodology defined therein,

o

Regional Officer,
Sonipat Region

Endst. No. 'H.Q.Pcalgﬁfa-oﬁ-q/q;s’ " Dated: N ,tﬂ )241

A copy of the above is forwarded to the Chairman, Haryana State Pollution Control Board
Panchkula for information, please.

Regional Officer,
Senipat Region.

Dy
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HARYANA STATE POLLUTION CONTROL BOARD
ll FE Star Complex, Opp. General Hospital, Delhi Road, Sonipat

Ph. - 0130-2236119, E-mail ID: - i pchrusifegmail su
/ Lifestyle For
Ewsmmnt

A i b ) i o At M ok e s ke b i st el e e

No. HSPCB/SR/2024/ /e Dated: 11]&7 j2e? 4

M/s Vipul Dyeing,
Piau Maniyari, Kundil, Sonipat
{Latitude N-28.882513 Longitude E 77107935 -

_Sub. . Show Cause Notice forolosure- & prosecution-uis-33-AM3144 ot Water- Aot 497 wmeri-

S

and uis 31-AJ37/38 of Air Act, 1881 and imposition of environmental
compensation as per order dated 22.12.2021,

Whareas, your unit was inspected on 11.07.2024 by the Committee constituted by
Hon’ble NGT in QA 750/2023 titled as Varun Gulati Vs. State of Haryana & Ors. consisting of
representatives of CPCB, HSPCB and District Magistrate. During the mspection, your unit was
found engaged in jeans dyeing and washing, which is covered under Red category at serial
No=40 as per policy order dated 04.12.2020.

During the inspection following deficiencies were found at site—
1. Your unit was found operating without obtaining prior CTE/CTO from

of Pollution) Act, 1974 and Air ({Prevention and Control of Poliution) Act,
1981. '
2. Your unit has not installed effluent treaiLment plant for treatment of trade
effluent generated from dyeing and was}hing process of jeans.
3. The untreated frade effluent is being discharged into drain no. 6 having
outfall into Najafgarh drain which termmates into river Yamuna.
4 Housekeeping was found unhygienic and VEry poor.
|
Whereas the above said violations made on yo;ur part are not only violating the
provisions of Water Act 1974 but also creating an emergent situation by contributing poliution
indirectly into river Yamuna, thus endangering the lives of nearby inhabitants.

of closure directions against the industrial sbctdrsfunits, found operating in violation of
directions of the EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and
Hen'ble NGT after issuance of 03 days notice vfde order no.1045-67 dated 19.03.2020.

Therefore, you are hereby directed to show cause & explain within 03 days as to why
closure action may not be taken against your unit u/s 33-A Water (Prevention and Control of
Foliution) Act, 1974 and under section 31-A of Alr (Prevention and Controt of Pollution) Act,
1981 along with the levying of the Environmental Compensation for the gross violations as
mentioned above. '

”_'Wh“ér%h‘s?’tﬁé‘pbwe'r“has--b‘eeh—de!egate%p‘ﬁegi@r—1éf—-@ﬁﬂée-rs.-Qf_th.e\Boar_d{qnjs_s_uan_c_eu_,_ U
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In case you fail to reply/comply with the deficiencies mentioned above within above &
mentioned stipulated period, it will be presumed that you have nothing to say in this regard
and accept the status as mentioned above, which will warrant ciosure action against your unit
under relevant Acts/ Rules besides levying of EC without giving any further notice.

Whereas, for the above said viclations you are iiable to pay the Environmental

- :Compensaticn in terms of the directions of Board issued letter no. HSPCB/PLG/2021/2343-

et i | gk ot

2350 dated 22.12.2021 as assessed by the Board as par methodology defined therein.

B

A
Regional Officer,
Sonipat Region

et e R S,

Endst. No. : . Dated:

A copy of the above is forwarded to the Chairman, Haryana State Pollution Control '
Board, Panchkula for information, please. ’

Regional Cfficer,
Sonipat Region,

o ey =Ty g

= X T L Rt TR

Lt it

P e S Y R i i

65

109



Annexure-4

Auchandi Road, Kharkhoda, Sonipat, 131402,
HR, India

Latitude Longitude

28.823686 76.981856

Local 11:59:50 AM Altitude 219.5 meters
GMT 06:29:50 AM Wednesday, 06/12/2024
Note: 1913 HSIIDC Rai
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Cumeru Lite.

Auchandi Road, Kharkhoda, Sonipat, 131402,
HR, India

Latitude Longitude

28.823782 76.982162

Local 12:07:02 PM Altitude 219.9 meters
GMT 06:37:02 AM Wednesday, 06/12/2024

Note: 1913 HSIIDC Rai
4 [+ S T > A



oAl
&) GpiiMop
Camera Lite
Auchandi Road, Kharkhoda, Sonipat, 131402,
HR, India

Latitude Longitude

28.824008 76.981789

Local 11:57:55 AM Altitude 220.1 meters
GMT 06:27:55 AM Wednesday, 06/12/2024
Note: 1913 HSIIDC Rai



- 2
Auchandi Road, Kharkhoda, Sonipat, 131402,
HR, India

Latitude Longitude

28.823817 76.981941

Local 11:59:00 AM Altitude 219.7 meters
GMT 06:29:00 AM Wednesday, 06/12/2024
Note: 1913 HSIIDC Rai
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‘@’ GPS Map
| Camera Lite |
Dr Mukhtiar Singh Marg, Auchandi, New Delhi,
\ 110039, DL, India

Latitude Longitude
28.829006 76986281

Local 12:58:12 PM Altitude 220.2 meters
GMT 07:28:12.AM Wednesday, 06/12/2024
Note: 1913 HSHDC Rai
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Auchandi Road, Kharkhoda, Sonipat, 131402,
HR, India

Latitude Longitude

28.826001 76.983601

Local 12:47:18 PM Altitude 218.9 meters
GMT 07:17:18 AM Wednesday, 06/12/2024

Note: 1913 HSIIDC Rai
; . A = ': ' -P_ 7\ ﬂ’



Latitude

B 283825978

Local 12:47:21 PM

GMT 07:17:21 AM

Note: 1913 HSIIDC Rai
.-".. -. - { i , ..
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Auchandi Road, Kharkhoda, Sonipat, 131402,
HR, India

Longitude

76.983610

Altitude 219.1 meters
Wednesday, 06/12/2024

A b -
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B0’ GPS Map

.= Camera Lite

Dr Mukhtiar Singh Marg, Auchandi, New Delhi,
110039, DL, India

Latitude Longitude
28.829019 76.986580

Local 12:59:27 PM Altitude 218.8 meters
GMT 07:29:27 AM Wednesday, 06/12/2024
_Note: 1913 HSIIDC Rai

- R RN SO v
y ¥l 1 R o et o 2 H by Tk ;
o | : ﬁ‘t::‘ i = Wiy PR oL BL 3 ‘g

-



.....

.....

T GPY .-'"lJ
Camera i

Auchandi Road, Kharkhoda, Sonipat, 131402,
HR, India

Latitude Longitude
28.826212 76.983567

Local 12:45:59 PM Altitude 219.0 meters
GMT 07:15:59 AM Wednesday, 06/12/2024

Note: 1913 HSIIDC Rai
<
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©) GPS Map
 Camera Lite

Auchandi Road, Kharkhoda, Sonipat, 131402,

Latitude
28.826203
Local 12:46:02 PM

N GMT 07:16:02 AM

Note: 1913 HSIIDC Rai

W A N

HR, India

Longitude
76.983551

Altitude 218.8 meters
Wednesday, 06/12/2024

NN G
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Latitude
28.830027
Local 01:10:40 PM

GMT 07:40:40 AM
Note: 1913 HSIIDC Rai

6] GPS'Map

SH 18, Kharkhoda, Sonipat, 131402, HR, India

Longitude
76.985280

Altitude 227.4 meters
Wednesday, 06/12/2024




g B e Camero

SH 18, Kharkhoda, Sonipat, 131402, HR, India

Latitude Longitude
28.830312 76.985586

Local 01:10:47 PM Altitude 220.3 meters
GMT 07:40:47 AM Wednesday, 06/12/2024
Note: 1913 HSIIDC Rai
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© GPS M@

Il £°% R TIe Camera Lite

SH 18, Kharkhoda, Sonipat, 131402, HR, India

Latitude Longitude
28.830185 76.985746

Local 01:11:49 PM Altitude 221.1 meters
GMT 07:41:49 AM Wednesday, 06/12/2024
Note: 1913 HSIDC Rai




.h @ GPs Mak
Bt W L4 Camera

Dr Mukhtiar Singh Marg, Kharkhoda, Sonipat,
131402, HR, India

Latitude Longitude
28.830129 76.985747

Local 01:11:42 PM Altitude 221.1 meters
GMT 07:41:42 AM Wednesday, 06/12/2024
Note: 1913 HSIIDC Rai
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SH 18, Kharkhoda, Sonipat, 131402, HR, India

Latitude
28.830228

Local 01:14:11 PM
GMT 07:44:11 AM
Note: 1913 HSIIDC Rai

Longitude
76.985747

Altitude 222.7 meters
Wednesday, 06/12/2024
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O GPS Map

Dr Mukhtiar Singh Marg, Kharkhoda, Sonipat,
131402, HR, India

Latitude Longitude
28.830174 76.985763

Local 01:11:53 PM Altitude 221.1 meters
GMT 07:41.53 AM Wednesday, 06/12/2024
Note: 1913 HSIIDC Rai




SH 18, Kharkhoda,

Latitude

28.830109

Local 01:15:35 PM
GMT 07:45:35 AM

Note: 1913 HSIIDC Rai

. ~
184 LRI ;
H g .
*t' r A ke L 8 ol -

Sonipat, 131402, HR, India

Longitude
76.985488

Altitude 227.4 meters
Wednesday, 06/12/2024

£
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© GPS:Map

SH 18, Kharkhoda, Sonipat, 131402, HR, India

Latitude Longitude

28.830266 76.985486

Local 01:16:55 PM Altitude 221.8 meters
GMT 07:46:55 AM Wednesday, 06/12/2024

Note: 1913 HSIIDC Rai




Sector 48, Kundli, 131028, HR, India

Latitude Longitude
28.877440 77.110415

Local 02:16:21 PM Altitude 216.5 meters
GMT 08:46:21 AM Tuesday, 07/09/2024
Note: 1913 HSIIDC Rai
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Sector 52, Kundli, 131028, HR, India

Latitude
28.868162
Local 03:14:45 PM
GMT 09:44:45 AM
Note: 191

Longitude
77116218

Altitude 2194 meters
Tuesday, 07/09/2024
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; HARYANA STATE POLLUTION
| LiFE maigL orict, ks (D A8
) CP No.42 &3, BHOPPING GENTRE, SECTOR-0, HUOA, BAHADURGARN | S
v Ph Ne. 01276-243077-242076, B M Wl g gov "V;: ,_“
| | | 2
-

-----------------------------------------------------------------

No. HSPCB/BDR/2023-24/ 65() Dated: ] 5 'crf 12024
To

The Reglstrar,

National Green Tribunal,

New Delhl

Sub. Final report in the matter of Original Application No. 750/2023: Varun Gulat

Versus State of Haryana & Ors. Respondent, In compliance of Hon'ble National
Green Tribunal Order dated 03/01/2024.

Rel. Hon'ble NGT order dated 03/01/2024.

In this connection, please find enclosed herewith the final report in the matter of
Original Application No. 750/2023: Varun Gulati Versus Versus State of Haryana Respondent,
In complianca of Hon'ble National Green Tribunal Order dated 03/01/2024 for kind
consideration of tha Hon'ble Tribunal.

DA/ Copy of Reply with all Annexures.

S
Regiona Officer,
BahadurgariiRegion.



3 3 9 IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

OA No. 750 of 2023

N THE MATTER OF:

Varun Gulati

...Petitioner
Vs
State of Haryana & Ors.

...Respondents

INDEX

Sr. Particular Page No |
No.

1. | Final report on the behalf of Respondent in the matter of O.A.
No. 750/2023: Varun Gulati Versus State of Haryana & Ors
Respondent

2. [ Annexure-1 (Copy of order dated 03 01.2024) T 1

3. | Annexure-2 (Copy of closure orders alongwith compliance) I
4. | Annexure-3 (Copy of Photographs of the site) i_

Dated: 15.07.2024
Place: Bahadurgarh
Ay >
Regio\/r;l | Officer,

_rspcs. Bahadurgarh
Ty~

A

} Iy
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Final report in the matter of Original Applicatio :
st i n No. 750/2023: Varun Guiati m

n compliance of Hon'’
Order dated 03/01/2024. of Hon'ble National Green Tribunal

1.

Back ground and Directions of Hon'ble NGT:

The matter in OA No 750/2023 VWnGMVm%dm&m e
WNWWPMQ'MWGWMMthMI
Nagar & Surya Vihar of Faridabad, Bajghera, Dhankot, Dhanwapur & Sector - 37 of
Gurugram, Village Badsa of Jhajjar and Fnends mbny.PyauMamyanmde
BangarofSompatharyana.Thealegauonbmumedyhgw&smopermm
ﬁnresidenﬁalandmn-coMomingareasandthatﬂwmamamsoowmm
unauthorized dying factories operating in the said residential areas Further allegation
tsﬁlatmeseunﬂshavenolhstaledﬂ\eETPoranyomeramedMndevbam

aredisdmrginguntreatedefﬂuemsintomeopenareaorinmedmmswmdmobmer
Yamuna

in the above said matter, Hon'ble NGT vide order dated 03/01/2024 (attached as
Annexure-1) directed as under.-

“Hence at this stage we deem it proper to constitute a joint committee comprising of
representative of the Member Secrelary, Central Pollution Control Board (CPCB),
Member Secretary, Haryana State Poliution Control Board (HSPCB) and District
Magistrates of District Sonipat, Faridabad, Gurgaon and Jhajar The District
Magistrates of the concemed districts will act as Nodal Agency for the work of the
commiltee in that district. The joint committee will camry out the inspection and will
ascertain the correct ground situation and will also collect the sample of the discharge
by the units and obtain the sample analysis report and take remedial action in
accordance with law. The committee will complete the said exercise within a period of
three months and submit the action taken report alieast one week before the next date

of hearing by email at judicial-ngt@qov.in preferably in the form of searchable PDF/
OCR Support PDF and not in the form of Image PDF"

Compliance of the Orders of Hon'ble NGT:

In compliance of the above said orders of Hon'ble NGT, a Joint Committee
comprising of the following members was constituted for District Jhajjar .-

i) Sh. Rishabh Srivastava, Scientist-C, Central Pollution Control Board (CPCB),
New Delhi.

ii) Sh. Shekhar, Naib Tehsildar, Tehsil- Badli, Distt. Jhajjar.

i)  Sh. Amit, Assistant Environmental Engineer, Haryana State Pollution Control
Board, Bahadurgarh.

It was directed by Hon'ble NGT to that joint commitiee have to undertake visits
to the site, look into the grievances of the applicant, verify the factual
position and take appropriate remedial action.

The Joint Committee visited the site on 27.03.2024, however, this office has
already sealed 04 nos. of units mentioned by the complainant and the action taken

report is as tabulated below:- /th.b 2/ 4 132
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Sr. [Nameand [Dateof  [No and |Dsteof |No and Dateof Dale of

No | address of | Inspection | Dateof |replyby |issuance of Compliance of
Unit ‘?gg:? unit Closure Order | Closure Order

SO S—, F——— L. L"), N N

1 |Misjeans |04 072022 | 1125147/ | Noi 1113981672022 1114556212022
dyeing unit 2022 submitted | dated dt 16 12 2022
by 1 by the 03 11 2022 and
Sanjay, dated unit HSPCB/BDR/2
Village- 18.07.20 022/ 3239.
Badsa, Distt. 22 3240 dated
Jhajjar 08 12 2022
(Latitude N- and al present
28.5119 the
L unit is lying

ongitude E dismantied

76 8744)

wrt Plant and
Machinery
Moreover this
office has also
sent the
recommendati
on dated
15.07.2024 for
imposition of
Environmental
Compensation
amounting Rs
15,60,000/-

2 [MsDK 10.05.2023 | 335-336 | Not HSPCB/BAH20 | 27.06 2023 |
Enterprises, dated submitted | 23/INS/385717 | and at present
Village 19.05.20 | bythe 31CONCO001- | the unit is lying
Badhsa 23 unit 005 dated sealed,

Tehsil Badli 21.06 2023 Moreover this
?Astj?d office has also
ajjar sent the
(Latitude N- recommendati
28.515131 on dated
Longitude E 15.07 2024 for
76.864503) imposition of
Environmental
Compensation
amounting Rs.
4,90,000/-

3 |Mss 10.05.2023 | 337-338 | Not HSPCB/BAH/20 | 27.06.2023
Unnamed dated submitted | 23/INS/385717 | and at present
Jeans dyeing 19.05.20 | by the 70CONCOO001- | the unit is lying
unit by 23 unit 005 dated sealed.
Santosh, 21.06.2023 Moreover this
Village office has also
Badhsa sent the
Tehsil Badli recom:\dendatl
District on dat
Jhajjar 15.07.2024 :or

Latitude N- imposition o
(28.515129 Enﬂronmeqtnl
Longitude E Compensation
76.864512) :nggtggigln Rs.

4 | M/s Manya 10.05.2023 | 339-340 | Not HSPCB/BAH/20 | 27.06.2023
Dyeing, dated submitted | 23/INS/385717 | and at-present
Village 19.05.20 | by the 76CONCOQ01- | the unit is lying
Badhsa 23 unit 005 dated sealed.

Tehsil Badli 21.06.2023 Moreover this
District ofﬁoeﬂ:\:s also
Jhajjar sent '
(Latitude N- recommendati
28.515129 on dated
; 15.07.2024 for
Longitude E inpoetion of
7D0NE) Environmental
Compensation
amounting Rs.
490000~ 133
At 3y



5 [WsDA 16032024 [3428 | Mot HSPCB/BOR/Z Tzaozzm 38
Wash, Vill- daled | submified | 023-24/3480- | and af !
Badsa, 160320 |bythe | 3483 dated ;hwnml
Tehsi- Badli, 24 uni 29 03 2024 seled i
MJhlﬁar Moreover this |
(Latitude - office has also |
28 508918, sent the i

|| Longitude - recommendati |

| 18877481 o dated w

g 15.07 2024 for |
imposition of
Environmental
| Compensation ‘
' amounting Rs |
| 1,400000- |

Copy of closure orders alongwith compliance and photographs of the site are attached
Annexure-2 & Annexure-3.

The reply is submitted on the behalf of respondent for kind consideration of the Hon'ble
Tribunal.

Bahadurgarh Region

4 4
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Annexure-1

Item No.05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 750/2023
Applicant
Varun Gulati

Versus

State of Haryana & Ors. Respondent(s)

Date of hearing: 03.01.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Ms. Mansi Chahal & Mr. Kapil Sagar, Advs.

ORDER

1. In this original application the complaint of the applicant is that
highly polluting “Red category” dying units are operating in Dheeraj
Nagar & Surya Vihar of Faridabad, Bajghera, Dhankot, Dhanwapur &
Sector — 37 of Gurugram, Village Badsa of Jhajjar and Friends colony,

Pyau Manihari and Ferozpur Bangar of Sonipat in Haryana.

2. The allegation is that these dying units are operating in the
residential and non-conforming areas and that there are about 500 such
illegal and unauthorized dying factories operating in the said residential
areas. Further allegation is that these units have not installed the ETP or
any other anti-pollution devices and are discharging untreated effluents

into the open area or in the drains which go to river Yamuna.
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3. Learned counsel for the applicant during the course of argument
has referred to Annexure A/1 giving the Geo locations of such units
which are operating in Sonipat - Friends Colony, Pyau Manihari,
Ferozpur Bangar, in Gurgaon at Dhanwapur and in Faridabad at Dheeraj
Nagar and has also referred to the photographs which have been filed as

Annexure A/2 with the original application.

4. The plea raised in the original application and the material
enclosed therewith show that the original application involves substantial
issue relating to compliance of the provisions of the scheduled

enactment.

S. Hence at this stage we deem it proper to constitute a joint
committee comprising of representative of the Member Secretary, Central
Pollution Control Board (CPCB), Member Secretary, Haryana State
Pollution Control Board (HSPCB) and District Magistrates of District
Sonipat, Faridabad, Gurgaon and Jhajjar. The District Magistrates of the
concerned districts will act as Nodal Agency for the work of the committee
in that district. The joint committee will carry out the inspection and will
ascertain the correct ground situation and will also collect the sample of
the discharge by the units and obtain the sample analysis report and
take remedial action in accordance with law. The committee will complete
the said exercise within a period of three months and submit the action
taken report atleast one week before the next date of hearing by email at
judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR

Support PDF and not in the form of Image PDF.

6. Let notice be also issued to the respondents. Applicant is directed
to serve the respondents and file affidavit of service on or before the next

date of hearing.

339
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7. List on 05.04.2024.

8. A copy of this order be forwarded to the Member Secretary, CPCB,
Member Secretary, HSPCB and District Magistrates of District Sonipat,

Faridabad, Gurgaon and Jhajjar by e-mail for compliance.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

January 03, 2024
Original Application No. 750/2023
AS.
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File No.HSPCB-070001/293/2022-HAZARDOUS WASTE MANAGEMENT CELL-HSPCB

2
1/139815/2022 33é

Annexure-2

HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA
Ph-0172-577870-73, Fax No. 2581201
E-mail: hspcbhazardouswaste@gmail.com

CLOSURE ORDER

Whereas M/s Jeans dyeing unit by Sanjay, Village Badsa, Distt. Jhajjar is
engaged in dyeing and washing of Jeans and is covered under the Red
Category as per categorization list of the Board;

Whereas, the unit was inspected by the concerned Field Officer on
04.07.2022 and during inspection the following deficiencies were found:

1. Operating the unit without obtaining Consent to Establish (CTE) and
Consent to Operate (CTO) from the Board.

2. Unit has not installed Effluent Treatment Plant (ETP) to treat the trade
effluent generated from dyeing and washing process.

3. Unit is discharging untreated trade effluent generated from dyeing and
washing of jeans directly into drain through by-pass arrangement.

4. Analysis Report vide No. 144 dated 13.07.2022 found exceeding the
prescribed limit

Whereas, a Show Cause Notice for closure was issued to the unit by
Regional Officer, Bahadurgarh vide letter No. 1/125147/2022 dated
18.07.2022 against the above violations to which, the unit has submitted reply
vide their letter dated 09.08.2022, but found unsatisfactory.

Whereas, the Regional Officer, Bahadurgarh, accordingly, vide his letter
No. 2268678 dated 12.08.2022 has recommended for closure action against
the unit under section 33-A of Water (Prevention & Control of Pollution) Act,
1974 and under section 31-A of Air (Prevention & Control of Pollution) Act,
1981, which has been examined and found that the unit has violated the
provisions as mentioned above;

Therefore, in view of the above facts, it is hereby ordered to close down
the operation of the unit M/s Jeans dyeing unit by Sanjay, Village Badsa, Distt.
Jhajjar under section 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 31-A of the Air (Prevention & Control of Pollution)
Act, 1981 by sealing its plant, machinery and DG sets along with
disconnection of the electric supply of the above said unit with immediate
effect.

Further, it is also informed that any non-compliance of the directions
issued under section 33-A of the Water (Prevention & Control of Pollution) Act,
1974 and under section 31-A of the Air (Prevention & Control of Pollution)
Act, 1981 is an offence and unit will be proceeded against accordingly.

Dated Panchkula, the P. Raghavendra
Rao
26/10/2022 Chairman
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File No.HSPCB-070001/293/2022-HAZARDOUS WASTE MANAGEMENT CELL-HSPCB

3855/2022

Endst. No. HSPCB/HWM/2022/ Dated: 26/10/2022

A copy of the above is forwarded to the following for information and
necessary action:-

1. The Deputy Commissioner, Jhajjar.

2. The Regional Officer, Bahadurgarh.

3. The Executive Engineer, UHBVNL Bahadurgarh to disconnect the
electricity supply of the unit immediately and to submit compliance
report within 03 days positively.

4. M/s Jeans dyeing unit by Sanjay, Village Badsa, Distt. Jhajjar.

Signed by Naveen Gulia
Date: 03-11-2022 19:11:35
Reason: Approved

Sr. Environmental Engineer (HQ)
For Chairman, HSPCB

13
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Haryana State Pollution Control Board, Bahadurgarh Region, Bahadurgarh

Compliance repott of sealing of unit against closure orders passed by Haryana

State Pollution Control Board, Panchkula.

In compliance of the orders passed by Chairman/ Chairperson, Haryana State

Pollution Control Board, Panchkula vide H.O. letter endst. No. L /13941 < / 2o 2%
dated O% |- 2022

under Section 31-A of Air (Prevention and Control of Pollution)
Act, 1981/under Section 33-A of Water (Prevention and Control of Pollution) Act, 1974,

the unit Mys_ _Tepng oy Unt by Somga,, MY
M&!W’f' ThetYe, has been \fi}sited on_3%°: ﬁ’%z'z- to
seal the above said unit by the following officers /officials:. | |

Arat AL ﬂ%&._u/ % « HEPCR ch\.a-d%

The tepresentative of the unit S, O FoAd enoble  peioon. foinol

who is present in person at site, has been intimated about the above said orders and copy of

the closure order has been delivered to him. After giving a time for completion of running

process, the unit has been closed by sealing its plant and machinery and D.G. Set as per
detail given below:-

Te  plont & Machy wete  fvunsl A rantlad
Olusu'y ‘«cww’w“ 7 el aip oides o

Sh. IM? MDW Pe"/"’s"" @M the representative

of the unit who was present at the time of sealing and closing down the unit, has not shown

any stay orders of any court of Law in this regard. However the industry remains in the

possession of its owners. They will be themselves responsible for watch and ward of the

i i

industry. "
Mo tespOrschle  (IMPRESS AT/ AL USED)
puse. | _
Signature of the Rep. Signature of the Officers
of the unit of the Board
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Inspection no. : 38571731
HROCMMSID : 23JHA5996513

Haryana State Pollution Control Board
C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201
E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMSNIC.IN

CLOSURE ORDER

Whereas, M/s D K ENTERPRISES, VILLAGE BADSHA TEHSIL BADLI DISTRICT JHAJJAR has
established and operating aYarn/ Textile processing involving any effluent/emission generating processes
including bleaching, dyeing, printing and colouring at VILLAGE BADSHA TEHSIL BADLI DISTRICT
JHAJIAR which is polluting in nature;

Wheresas, the above said unit was visited by the field officer of the Board on 10-May-2023 and reported the
following violations made by the unit under :-
1. Unit was found operating without Consent to Establish/ Consent to operate from the Board.
2. Unit has not installed ETP to treat the effluent generated by dyeing and washing of jeans which is directly
discharged in to drain through By pass arrangement.

Whereas, the sample(s) of effluent , was collected by the field officer of the Board during the inspection of
the above said unit on 10-May-2023 and as per analysis reports of the said samples, the following
parameters were found exceeding the prescribed limits as per detail given below:

Pollutants AR No. AR Date Parameters Results Limits
effluent 152 18.05.2023 SS Fail
effluent 152 18.05.2023 COD Fail
effluent 152 18.05.2023 BOD Fail
effluent 152 18.05.2023 SULPHIDE Fail
effluent 152 18.05.2023 TOTAL Fail
CHROMIUM

Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Bahadurgarh
vide his letter HSPCB/BDR/2022-23/335-36 dated 19/05/2023 but the unit has not submitted the reply;

Whereas, Regional Officer, Bahadurgarh vide his recommendation letter number
HSPCB/BAH/2023/RO/INS/38571731CONCRO001 dated 15-Jun-2023 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981 and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that

*** Thisis system generated certificate ***
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Inspection no. : 3857&46

HROCMMSID : 23JHA5996513

the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981, and Water
(Prevention & Control of Pollution) Act, 1974, as mentioned above;

Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974, and 31-A of Air (Prevention & Control of
Pollution) Act, 1981, it is hereby ordered to close down the operation of the above said unit, M/sD K
ENTERPRISES VILLAGE BADSHA TEHSIL BADLI DISTRICT JHAJJAR by sealing its plant /
machinery and DG sets(if any) alongwith disconnection of the electric supply and/or water supply of the
above said unit, with immediate effect.

In addition to above it is also intimated that non compliance to directions issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,

1974, isan offence.

Dated Panchkula, the P Raghavendra RAO
20-Jun-2023 Chairman
Endst. No.:HSPCB/BAH/2023/INS/38571731CONCO001- Dated: 21-Jun-2023
005

A copy of the aboveis forwarded to the following for information and necessary action:-

1. The Deputy Commissioner, JHAJJAR

2. Executive Engineer, UHBVN Operation Division, JHAJJAR. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

3. The Regional Officer, Bahadurgarh. He is asked to ensure the compliance of closure order immediately
and to submit compliance report in this regard within 03 days positively. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper and
complete case with reasoned recommendation for the same to Head Office immediately.

4. D K ENTERPRISES VILLAGE BADSHA TEHSIL BADLI DISTRICT JHAJJAR

5. Executive Engineer, PHED Division, JHAJJAR. He is directed to disconnect the water supply of the
above said project of the unit immediately and submit compliance report within 03 days positively.
BALRAJ Digitally signed

by BALRAJ SINGH

SINGH AHLAWAT

Date: 2023.06.21

AH LAWAT 15:59:38 +05'30'
Balraj Singh, Sr Environment Engineer

Branch Incharge (HQ)
For Chairman

*** Thisis system generated certificate ***
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Hagana State Pollugon antrol Board, Bahadurgarh Region, Bahadurgg 34 8

ni inst cl rder by Ha
Stat Pollutlon Control Board, Panchkula.

In compliance of the orders passed by Chairman/Chairperson, Haryana State

Pollution  Control ~ Board,  Panchkula  vide H.O.  letter  endst. No.

MR /RAN[2023 | INS[3857 | CorICo O] -—coglated 2]-0 6 2022 under
Section 31-A of Air (Prevention and Conttrol of Pollution) Act, 1981 /under Section 33-A of

Water  (Prevention and  Control  of  Pollution) Act, 1974, the unit

M/s_D K eraen piises (M. Radhua Redts

/&flf} Jl\s\] Yi has been visited on 27>cé';g4i> to

seal the above said unit by the following officers/officials:-

l/r'w AR A

The representative of the unit Sh. T dedec burnac

who is present in person at site, has been intimated about the above said orders and copy of

the closure order has been delivered to him. After giving a time for completion of running
process, the unit has been closed by sealing its plant and machinery and D.G. Set as per
detail given below:-

1. SML\M Machire — o | Ao |
2. S]m,ﬂ/{,e &om f‘\adqw, = wa NS,
3 SBuchle Lo Mochibhe — ponls.
4 ol = 0] Mo
5. pempleitore — ol Mo.
4 Palem Y 5 O/é~ 62-C kvA — il A .
sh. __ daderder oz the representative

of the unit who was present at the time of sealing and closing down the unit, has not shown

any stay orders of any court of Law in this regard. However the industry remains in the

NS responsible for watch and ward of the

industry. 1 O v
M\ — \ Q. DY
\ — - RSS! Qe Qo)
\ D) (IMPRESSION-¥ SEAL USED) <
[CAR-%. 27 L
Signature of the Rep. Signature of the Officers
of the unit of the Board
9% 58 So 3
579/ 144



Inspection no. : 38571770
HROCMMSID : 23JHA7889375

Haryana State Pollution Control Board
C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201
E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMSNIC.IN

CLOSURE ORDER

Whereas, Unnamed jeans dyeing unit by Santosh, VILLAGE BADSHA TEHSIL BADLI DISTRICT
JHAJJAR has established and operating a Yarn / Textile processing involving any effluent/emission
generating processes including bleaching, dyeing, printing and colouring at VILLAGE BADSHA TEHSIL
BADLI DISTRICT JHAJJAR which is polluting in nature;

Wheresas, the above said unit was visited by the field officer of the Board on 10-May-2023 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974 / Air
(Prevention & Control of Pollution) Act, 1981.:-

1. Unit was found operating without Consent to Establish/ Consent to operate from the Board.
2. Unit has not installed ETP to treat the effluent generated by dyeing and washing of jeans which is directly
discharged in to drain through By pass arrangement.

Whereas, the sample(s) of effluent , was collected by the field officer of the Board during the inspection of
the above said unit on 10-May-2023 and as per analysis reports of the said samples, the following
parameters were found exceeding the prescribed limits as per detail given below:

Pollutants AR No. AR Date Parameters Results Limits
effluent 154 18.05.2023 SS Fail
effluent 154 18.05.2023 COD Fail
effluent 154 18.05.2023 BOD Fail
effluent 154 18.05.2023 SULPHIDE Fail
effluent 154 18.05.2023 TOTAL Fail
CHROMIUM

Whereas, show Cause Notice for closure was issued to the above said unit by Regiona Officer Bahadurgarh
vide his letter HSPCB/BDR/2022-23/337-38 dated 19/05/2023 but the unit has not submitted the reply;

Whereas, Regional Officer, Bahadurgarh vide his recommendation letter number
HSPCB/BAH/2023/RO/INS/38571770CONCRO001 dated 15-Jun-2023 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981 and 33-A of

*** Thisis system generated certificate ***
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Inspection no. : 385735@

HROCMMSID : 23JHA7889375

Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981, and Water
(Prevention & Control of Pollution) Act, 1974, as mentioned above;

Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974, and 31-A of Air (Prevention & Control of
Pollution) Act, 1981, it ishereby ordered to close down the operation of the above said unit, M/s Unnamed
jeans dyeing unit by Santosh VILLAGE BADSHA TEHSIL BADLI DISTRICT JHAJJAR by sedling its
plant / machinery and DG sets(if any) alongwith disconnection of the electric supply and/or water supply of
the above said unit, with immediate effect.

In addition to above it is also intimated that non compliance to directions issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974, isan offence.

Dated Panchkula, the P Raghavendra RAO
20-Jun-2023 Chairman
Endst. No.:HSPCB/BAH/2023/INS/38571770CONCO001- Dated:21-Jun-2023
005

A copy of the above is forwarded to the following for information and necessary action:-

1. The Deputy Commissioner, JHAJJAR

2. Executive Engineer, UHBVN Operation Division, JHAJJAR. Heis directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

3. The Regional Officer, Bahadurgarh. He is asked to ensure the compliance of closure order immediately
and to submit compliance report in this regard within 03 days positively. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper and
complete case with reasoned recommendation for the same to Head Office immediately.

4. Unnamed jeans dyeing unit by Santosh VILLAGE BADSHA TEHSIL BADLI DISTRICT JHAJJAR

5. Executive Engineer, PHED Division, JHAJJAR. Heis directed to disconnect the water supply of the
above said project of the unit immediately and submit compliance report within 03 days positively.
BALRAJ Digitally signed

by BALRAJ SINGH

SINGH AHLAWAT

Date: 2023.06.21

AHLAWAT 15:53:38 +05130
Balraj Singh, Sr Environment Engineer

Branch Incharge (HQ)

*** Thisis system generated certificate ***
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HROCMMSID : 23JHA7889375

For Chairman

*** Thisis system generated certificate ***
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H P 'n rlBrB' th oth rh

| S_&c Pollution ComrolBoard Pgngh@ a

In compliance of the orders passed by Chairman/( “hairperson, Haryana State
Pollution  Control ~ Board,  Panchkula  vide  H.O. letter endst. No,
HePC g ) ROt/ 2022 ) IMS/ 85717 )0 Conc o 00loas dated 21067 2022 under

Section 31-A of Air (Prevention and Control of Pollution) Act, 1981/under Section 33-A of

Water  (Prevention and Control of Pollution)  Act, 1974,  the  unit

/ /
M/s \lhl\_ma Z etL by Sordviib . \/ r-yy.
l‘L\o[.L4 [€Gm. y; &ML# = — 7

ek,
¢ “Ou\i[? ‘g’ 243 - Jl\s-_])ff has been visited on _2 ) 0 £.2420 1,
seal the above sald unit by the following officers/officials:-

1 flz(j"hrwt (X F‘ C:-

The representative of the unit Sh. V| F@LL_

who is present in person at site, has been intimated about the above said orders and copy of
the closure order has been delivered to him. After giving a time for completion of running

process, the unit has been closed by sealing its plant and machinery and D.G. Set as per

detail given below:-
1. Turmbderc — oOjMNo.
2. C@»«bhwcf/wv — Ol No
3 D¢ Set oﬂz—c%z SKVA— oINs.
4 LBy Ma ke — 02 Ms . (Dotble doot
5.wra@rh iy Mochje  _ o) Mo, CSlle clevi)
&

Sh. \l / ‘W\. the representative

of the unit who was present at the time of sealing and closing down the unit, has not shown

any etay orders of any court of Law in this regard. However the industry remains in the

possessmn of its owners. They will be thcchlves responsible for watch and ward of the

industry.
J (IMPRESSY EAL USED) .
).) j\) ~
Signature of the Rep. Signature of the Officers
of the unit of the Board
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Inspection no. : 38571776
HROCMMSID : 23JHA4550943

Haryana State Pollution Control Board
C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201
E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMSNIC.IN

CLOSURE ORDER

Whereas, M/sMANYA DYEING, VILLAGE BADSHA TEHSIL BADLI DISTRICT JHAJJAR has
established and operating aYarn/ Textile processing involving any effluent/emission generating processes
including bleaching, dyeing, printing and colouring at VILLAGE BADSHA TEHSIL BADLI DISTRICT
JHAJIAR which is polluting in nature;

Wheresas, the above said unit was visited by the field officer of the Board on 10-May-2023 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974 / Air
(Prevention & Control of Pollution) Act, 1981.:-

1. Unit was found operating without Consent to Establish/ Consent to operate from the Board.
2. Unit has not installed ETP to treat the effluent generated by dyeing and washing of jeans which is directly
discharged in to drain through bye-pass arrangement.

Whereas, the sample(s) of effluent , was collected by the field officer of the Board during the inspection of
the above said unit on 10-May-2023 and as per analysis reports of the said samples, the following
parameters were found exceeding the prescribed limits as per detail given below:

Pollutants AR No. AR Date Parameters Results Limits
effluent 153 18.05.2023 SS Fail
effluent 153 18.05.2023 COD Fail
effluent 153 18.05.2023 BOD Fail
effluent 153 18.05.2023 SULPHIDE Fail
effluent 153 18.05.2023 TOTAL Fail
CHROMIUM

Whereas, show Cause Notice for closure was issued to the above said unit by Regiona Officer Bahadurgarh
vide his letter HSPCB/BDR/2022-23/339-40 dated 19/05/2023 but the unit has not submitted the reply;

Whereas, Regional Officer, Bahadurgarh vide his recommendation letter number
HSPCB/BAH/2023/RO/INS/38571776CONCRO001 dated 15-Jun-2023 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981 and 33-A of

*** Thisis system generated certificate ***
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Inspection no. : 3857358

HROCMMSID : 23JHA4550943

Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981, and Water
(Prevention & Control of Pollution) Act, 1974, as mentioned above;

Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974, and 31-A of Air (Prevention & Control of
Pollution) Act, 1981, it ishereby ordered to close down the operation of the above said unit, M/sMANY A
DYEING VILLAGE BADSHA TEHSIL BADLI DISTRICT JHAJJAR by sealing its plant / machinery and
DG sets(if any) alongwith disconnection of the electric supply and/or water supply of the above said unit,
with immediate effect.

In addition to above it is also intimated that non compliance to directions issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974, isan offence.

Dated Panchkula, the P Raghavendra RAO
20-Jun-2023 Chairman
Endst. No.:HSPCB/BAH/2023/INS/38571776 CONCOO001- Dated:21-Jun-2023
005

A copy of the above is forwarded to the following for information and necessary action:-

1. The Deputy Commissioner, JHAJJAR

2. Executive Engineer, UHBVN Operation Division, JHAJJAR. Heis directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

3. The Regional Officer, Bahadurgarh. He is asked to ensure the compliance of closure order immediately
and to submit compliance report in this regard within 03 days positively. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper and
complete case with reasoned recommendation for the same to Head Office immediately.

4. MANYA DYEING VILLAGE BADSHA TEHSIL BADLI DISTRICT JHAJJAR

5. Executive Engineer, PHED Division, JHAJJAR. Heis directed to disconnect the water supply of the
above said project of the unit immediately and submit compliance report within 03 days positively.

BALRAJ Digitally signed

by BALRAJ

SINGH SINGH AHLAWAT
Date: 2023.06.21

AHLAWAT 12:19:56 +05730
Balraj Singh, Sr Environment Engineer
Branch Incharge (HQ)

*** Thisis system generated certificate ***
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For Chairman

*** Thisis system generated certificate ***
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Haryana State Pollution Control Board, Bahadurgarh Remon. Bahadurgarh
mplian f sealing of uni inst closure order by Haryana

State Pollution Control Board, Panchkula.

In compliance of the orders passed by Chairman/Chairperson, Haryana State

Pollution Control Board, Panchkula vide H.O. letter endst. No.
Hepc &/ R OH/ 2023 [/MS)2857117]1 71 6CONCOD  dated 2)-06-2023 _ynder
Section 31-A of Air (Prevention and (,ontrolooﬁ"ollunon) Act, 1981/under Section 33-A of

Water  (Prevention and  Control  of Pollution) Act, 1974, the unit

M/s Mg ouwuﬂ VU Redha Teb. Rodly pdat+

j“\ﬁj/lc.,y . has been visitedon 2 ] -0 62022 1o
seal the above said unit by the following officers/officials:-

. A NEA,

24

3.

The representative of the unit Sh. QW A m}%

who is present in person at site, has been intimated about the above said orders and copy of

the closure order has been delivered to him. After giving a time for completion of running

process, the unit has been closed by sealing its plant and machinery and D.G. Set as per
detail given below:-

. _Bhol — o/nNo.
2 Conphefgose — OIN>
Tanmblee —  oindo.

3
4, LBy Marsgle — 62 pds . (dewbte oo )
5. wakhin, Madire —0 [N, Cr'ipte dood )
6- DG SeL 0(5—‘62_5”[.’.\/!5}'— olN> .

Sh. QU}UC:}I/Q M CU“LQ—?%& the representative

of the unit who was present at the time of sealing and closing down the unit, has not shown

any stay orders of any court of Law in this regard. However the industry remains in the

posse351on of its owners. They will be mselves responsible for watch and ward of the

industry.
th 4
:j (IMPRNGIINVASE SEAL USEW
S g I 6)
the Rep. Signature of the Officers
of the unit of the Board

350
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357

ey a State D { \ .
Hertyana State Pollution Control Board, Bahadurgarh Region, Bahadurgarh
Compliance report of scaling

of unit against closure orders passed by Haryana
N . . ’ | ]
State Pollution Control Board, Panchkula,

ncompliance of he orders passed by (Zlmlrm;m/(Lluurp('rmn, Haryana State
Polluion  Control Board,  Panchkyl,

endet No Hs,»’cg‘/gp,&/m;.@,»—zu/
Section 31-A of Ajr (

Water

vide H.O), letter  endst. No.

S69-92  4aed 29.02. 20244

under
Prevention ang Control of p

ollution) Act, 1981 /under Section 33-A of
(Prevention  and Control — f Pollution) — Acr, 1974 the

Ms DA watte . Redye, Tel,,
(2t R-Gogaig 16.8179¢) '

unit
badd) syt Thagye,
has heen visited on “7’?'03 202 7 _to

seal th: above said unit by the f()lln\ving officers/offici

als:

%_Aﬁ_wﬂﬁ, ﬂtjﬂw The ﬂd\ﬂdw%

—

1o

The representative of the unit Sh. 5%;&81
who 1s

present in person at site, has been intimated about the above said orders and copy of

the closure order has been delivered to him. After giving a time for completion of running

process, the unit has been closed by sealing its plant and machinery and D.G.

detail given below:-

Set as per

1. LombDreysde - ©240-
2. Shetl - OlMo.
3 DGl I IS VA = o] N

1 WMy mgche —  ©04p..
s Q%WM — O|No>

Sh. 5%1M0—

of the unit who was present at the time of sealing

the representative
and closing down the unit, has not shown

any stay orders of any court of Law in this regard. However the industry remains in the
possession of its owners. They will be themselves responsible for watch and ward of the

industry.
4SIEAL USED)
P 7

Signatupbf. the Rep. A

Signature of the Officers
of the unit

of the Board
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HARYANA STATE POLLUTION CONTROL
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%
SCF 428 43, Shopping Centre, Sector-6, HUDA, Bahadurgarh . ; %
N‘ Ph. - 01276-243077-242078, E-Mail: hspcbrobdh@gmail.com, Web: ST
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N Environment 7 e
CLOSURE DIRECTIONS

Whereas, the unit /s D A. Wash, Vill- Badsa, Tehsil- Badli, Distt. ~ Jhajar h(Laﬁatt‘t‘:reé;
28.508918, Longitude:- 76.877481) was inspected on 16.03.2024 by Sh. Amit, AEE in the m ction
Hon'ble NGT in OA 750/2023 titled as Varun Gulati Vs. State of Haryana & Ors. During the inspe ,

the unit was found engaged in jeans dyeing and washing, which is covered under Red category at
serial No. 40 as per policy order dated 04.12.2020.

During the inspection following deficiencies were found at site:-

1. The unit was found operating without obtaining prior CTE/CTO 'from Board and thu.s
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
((Prevention and Control of Pollution) Act, 1981

2. The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans.

3. The untreated trade effluent is being discharged into drain having outfall into Najafgarh
drain which terminates into river Yamuna.
4. Housekeeping was found unhygienic and Vvery poor.

5. During inspection of the unit all the labour alongwith supervisor ran away after stopping all
the operations.

Whereas the unit was enga
category of industries as per polic
Establish and Consent to Operate

ged in jeans dyeing and washing, which is covered under Red

y order dt. 04.12.2020 of the Board and required prior Consent to
under Water Act,1974 and Air Act 1981.

Whereas, legal sample of the untreated trade effluent discharged from the unit was also
collected on 16.03.2024 in the presence of representative of the unit and sent to Board’s laboratory at
Faridabad. '

Whereas as per Analysis Report No. 2273 dt.27.03.2024 received from the Board Analyst,
Faridabad Laboratory, of the Board, the result of untreated trade effluent sample collected from the
unit were found exceeding the prescribed limits as per details given below:-

| Sr.No. | Parameter Name | Result Mg/l [ LimitMg/l | Test Method -
F TSS 162 ‘ 100 APHA 2540 - D (24th
Edition 2023))
[2. \ BOD \ 70 \ 30 \ APHA 5210-C (24th Edition
2023)
3. coD 368 \ 250 { APHA 5220-B (24th Edition |
2023
4, Sulphide as S mg/I \7.6 \2.0 \S 3025 (Part-29) : 1986 S
| (Reaffimed 2003)

Whereas, from the above it is evident that the unit was discharging effluents beyond the
prescribed limits and violating the provision of Section 24 of Water Act, 1974.

Whereas the above said violations made on the part of above mentioned unit are not only
violating the provisions of Water Act 1974 but also creating an emergent situation by contributing
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regional Officers of the 'Board for issuance of
closure directions against the industrial sectors/units, fopnd operating in vlnolatuon of directions of the
EPCA and as directed by Hon’ble Apex Court, Hon'ble High Court and Hon'ble NGT.

ice Vi 24 was issued to the above said

eas, a show cause notice vide no 3429 dat_ed 16.03.20 : :

unit u/svggj{ of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air

(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental
Compensation for the gross violations as mentioned above.

Qou\ck/(ﬂb b‘ﬁgk ' %3“‘3
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Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" meeting vide agenda
item no. 18712 (S) held on 17022020 and orders were issued vide endst no
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no
HSPCB/2005/2745-2753 dated 23.08 2005 of the board. Vide order dated 19 30.2020, it has been
ordered to delegate the power to the Regional Officers of the Board in addition to power already
delegated vide order dated 23.08.2005 for issuance of closure directions against the industrial
sectors/units, found operating in violation of directions of the EPCA and as directed by Hon'ble Apex

Court and Hon'ble NGT

Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide
agenda item no. 187.12 (S), directions are hereby issued to close down the operation of the above
said illegal unit M/s D.A. Wash, Vill- Badsa, Tehsil- Badli, Distt. Jhajjar (Latitude:- 28.508918
Longitude:- 76.877481) by sealing its plant and machinery along with directions to disconnect the
electricity supply of the above said unit, with immediate effect.

In addition to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control
of Pollution) Act, 1981.

\

N

Reg‘tumfﬁ‘;icer

Bahadurgarh Region

Dated: 29.03.2024 (

Endst. No. HSPCBIBDR/2023-24i34/9~ 2402, Dated: @9’8 /Q,Q‘-/

A copy of the above is forwarded to the following for information and necessary action: -

The Chairman, Haryana State Pollution Control Board, Panchkula.

The Deputy Commissioner, Jhajjar.

The Executive Engineer, UHBVN, Jhajjar to stop the electricity supply of said unit.

Sh. Amit, AEE, Bahadurgarh. He is asked to ensure compliance of the closure order immediately.
The AEE shall also initiate legal action and propose environment compensation as applicable, as
per policy of the Board.

5 M/s D.A. Wash, Vill- Badsa, Tehsil- Badli,  Distt. Jhajjar  (Latitude:-  28.508918

Longitude:- 76.877481).
@

Reg icer
Bahadurgarh Region

Cal i it
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Annexure-3

'. ‘ ==
© GPS Map

GV77+WWH, Badsa, Haryana 124105, India

Latitude Longitude

28.515214999999998° 76.86425166666666°

Local 01:17:26 pm Altitude 214 meters
GMT 07:47:26 am Wednesday, 27.03.2024

Note : DK ENTERPRISES
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GV5G+QMW, Badsa, Haryana 124105, India

Latitude Longitude

28.508918333333334° 16.8779°

Local 12:57:18 pm Altitude 214 meters
GMT 07:27:18 am Wednesday, 27.03.2024
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M/s jeans dyeing unit by Sanjay, Village- Badsa, Distt. Jhajjar.

/ ‘0’ GPS Map

AN

GV6F+8PP, Badsa Water Works Rd, Badsa, Haryana 124105,
India

Latitude Longitude

28.511118333333336° 76.87412166666667°

Local 01:04:43 PM Altitude 213 meters
GMT 07:34:43 AM Wednesday, 27.03.2024

——
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{1 © GPS Map

Y.

GV6F+8PP, Badsa Water Works Rd, Badsa, Haryana 124105,

India
Latitude Longitude
28.51124333333333° /6.87417166666667°
Local 01:03:12 PM Altitude 214 meters

GMT 07:33:12 AM Wednesday, 27.03.2024
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B 5] GPS Map
|

GV6F+8PP, Badsa Water Works Rd, Badsa, Haryana 124105,

India
Latitude Longitude
28511268333333337° 76.87419666666666°
Local 01:02:31 PM Altitude 214 meters

GMT 07:32:31 AM Wednesday, 27.03.2024
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GV6F +8PP, Badsa Water Works Rd, Badsa, Haryana 124105,
India
Latitude Longitude
28.51124333333333° 76.87417166666667°
Local 01:03:16 PM Altitude 214 meters

GMT 07:33:16 AM Wednesday, 27.03.2024
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T emem ©] GPS Map
e

GV6F+8PP, Badsa Water Works Rd, Badsa, Haryana 124105,
India
Latitude Longitude
28.511248333333334° 76.87418666666667/°
Local 01:02:26 PM Altitude 214 meters

GMT 07:32:26 AM Wednesday, 27.03.2024
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M/s D K Enterprises, Village Badhsa Tehsil Badli District Jhajjar.

WL ¥ sy ) ‘0’ GPS Map
Ny

GV77+WWH, Badsa, Haryana 124105, India

Latitude Longitude

28.515128533333337" 76.86445166666667°

Local 10:43:54 AM Altitude 214 meters
GMT 05:13:54 AM Thursday, 04.04.2024
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© GPS Map

Latitude Longitude
28.51510166666667° 76.86441833333333°
Local 10:44:40 AM Altitude 214 meters

GMT 05:14:40 AM Thursday, 04.04.2024




© GPS Map

GV77+WWH, Badsa, Haryana 124105, India

Latitude Longitude
28.515061666666664° 76.86446666666667°
Local 10:43:05 AM Altitude 214 meters

GMT 05:13:05 AM Thursday, 04.04.2024
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GV77+WWH, Badsa, Haryana 124105, India

Latitude

28.515106666666664°

Local 10:43:26 AM
GMT 05:13:26 AM

Longitude

76.86449999999999°

Altitude 214 meters
Thursday, 04.04.2024
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| 0] GPS Map
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GV77+WWH, Badsa, Haryana 124105, India

Latitude Longitude
28.515093333333333" 76.864435°
Local 10:42:50 AM Altitude 216 meters

GMT 05:12:50 AM Thursday, 04.04.2024
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© GPS Map

GV77+WWH, Badsa, Haryana 124105, India

Latitude

26:015095333353353"

Local 10:42:40 AM
GMT 05:12:40 AM

Longitude

76.864435°

Altitude 214 meters
Thursday, 04.04.2024
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e LRI

GV77+WWH, Badsa, Haryana 124105, India

Latitude Longitude
28.5151233335523335" /6.86444666666667°
Local 10:42:31 AM Altitude 214 meters

GMT 05:12:31 AM Thursday, 04.04.2024




Latitude

28.515061666666664°

Local 10:43:01 AM
GMT 05:13:01 AM

GV77+WWH, Badsa, Haryana 124105, India

=t '

Longitude

76.86446666666667°

Altitude 214 meters
Thursday, 04.04.2024
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GV77+WWH, Badsa, Hary
Latitude

Longitude
28.51513233335325 38 76.864405°
Local 10:41:44 AM

Altitude 214 meters
GMT 05:11:44 AM Thursday, 04.04.2024
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| '© GPS Map
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ana 124105, India

171



3706

B © GPS Map

GV77+WWH, Badsa, Haryana 124105, India

Latitude

£ 8 5451509395999952

Local 10:41:40 AM
GMT 05:11:40 AM

Longitude

76.86439166666668°

Altitude 214 meters
Thursday, 04.04.2024
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GV77+WWH, Badsa, Haryana 124105, India

Latitude Longitude
28.51513166666667° 76.86442833333334°
Local 10:42:10 AM Altitude 214 meters

GMT 05:12:10 AM Thursday, 04.04.2024
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‘©’ GPS Map

Latitude Longitude

28:51519° 76.864395°

Local 10:40:45 AM
GMT 05:10:45 AM

Altitude 214 meters
Thursday, 04.04.2024
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& ‘0 GPS Map
e
=

GV77+WWH, Badsa, Haryana 124105, India

Latitude Longitude

28.51517666666667° 76.86436166666667°

Local 10:40:31 AM Altitude 214 meters
GMT 05:10:31 AM Thursday, 04.04.2024
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Latitude

28.515184999999995°

Local 10:40:39 AM
GMT 05:10:39 AM

320

‘©' GPS Map

GV77+WWH, Badsa, Haryana 124105, India

Longitude

76.86438°

Altitude 214 meters
Thursday, 04.04.2024
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M/s Unnamed jeans dyeing unit by Santosh, Village Badhsa Tehsil
Badli District Jhajjar.

L ‘ : l ’ ";‘
/
~ O GPS Mcp

GV9C+5M6, Badsa, Haryana 124105, Indla

Latitude Longitude

28.519581666666667° 76.87165666666667°

Local 04:09:36 PM Altitude 214 meters
GMT 10:39:36 AM Wednesday, 06.03.2024
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©) GPS Map

E : »

GVI9C+5M6, Badsa, Haryana 124105, India
Latitude Longitude
28.5195° 76.87172833333334°
Local 04:11:00 PM Altitude 214 meters

GMT 10:41:00 AM Wednesday, 06.03.2024
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GV9C+5Me6, Badsa,

Latitude Longitude
28.51948333333333° /6.87171666666667°
Local 04:11:42 PM Altitude 214 meters

GMT 10:41:42 AM Wednesday, 06.03.2024







© GPS Map

GV96+52H, Badsa, Haryana 124105, India

Latitude

28.51918338355333°

Local 04:28:04 pm
GMT 10:58:04 am

Longitude

76.86241166666667°

Altitude 213 meters
Wednesday, 06.03.2024
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GV9F+973, Badsa, Haryana 124105, India

Latitude Longitude
28.519346666666667° 76.87193666666667°
Local 04:12:54 PM Altitude 214 meters

GMT 10:42:54 AM Wednesday, 06.03.2024
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M/s Manya Dyeing, Village Badhsa Tehsil Badli District Jhajjar.

‘@ GPS Map

Gali no. 5, Badsa, Haryana 124105, India

Latitude Longitude

28.519045° 76.86294833333334°

Local 10:56:44 AM Altitude 213 meters
GMT 05:26:44 AM Thursday, 04.04.2024
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9728779191, Gali Number 16, Mother Dairy Plant, Karol Bagh,
New Delhi, Badsa, Delhi 110005, India

Latitude Longitude
28.51912666666666° 76.862705°
Local 11:02:22 AM Altitude 213 meters

GMT 05:32:22 AM Thursday, 04.04.2024




© GPS Map

9728779191, Gali Number 16, Mother Dairy Plant, Karol Bagh,
New Delhi, Badsa, Delhi 110005, India

Latitude Longitude
28.519071666666665° 76.862795°
Local 11:02:37 AM Altitude 213 meters

GMT 05:32:37 AM Thursday, 04.04.2024
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1

9728779191, Gali Number 16, Mother Da|ry Plant, Karol Bagh,
New Delhi, Badsa, Delhi 110005, India

Latitude Longitude

28.51904833333333° 76.86290333333334°

Local 11:03:07 AM Altitude 213 meters
GMT 05:33:07 AM Thursday, 04.04.2024
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‘©' GPS Map

Gali no. 5, Badsa, Haryana 124105, India

Latitude Longitude
28.51907/1666666665° 76.862905°
Local 11:03:17 AM Altitude 213 meters

GMT 05:33:17 AM Thursday, 04.04.2024




© GPS Map

9728779191, Gali Number 16, Mother Dairy Plant, Karol Bagh,
New Delhi, Badsa, Delhi 110005, India

Latitude Longitude
28.519066666666664° 76.86278°
Local 11:02:52 AM Altitude 213 meters

GMT 05:32:52 AM Thursday, 04.04.2024




@ GPS Map

9728779191, Gali Number 16, Mother Dairy Plant, Karol Bagh,
New Delhi, Badsa, Delhi 110005, India

Latitude Longitude
28.51907499999999/7° 76.862905°
Local 11:03:29 AM Altitude 213 meters

GMT 05:33:29 AM Thursday, 04.04.2024




‘@ GPS Map

9728779191, Gali Number 16, Mother Dairy Plant, Karol Bagh,
New Delhi, Badsa, Delhi 110005, India

Latitude Longitude
28.519116666666665° 76.86243833333333°
Local 11:09:18 am Altitude 213 meters

GMT 05:39:18 am Thursday, 04.04.2024




© GPS Map

Gali no. 5, Badsa, Haryana 124105, India

Latitude Longitude
28.51908166666666° /6.86291333333334°
Local 11:03:34 AM Altitude 213 meters

GMT 05:33:34 AM Thursday, 04.04.2024
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GV96+52H, Badsa, Haryana 124105, India

Latitude Longitude

28.519186553335333" 76.862345°

Local 11:08:13 AM Altitude 213 meters
GMT 05:38:13 AM Thursday, 04.04.2024

193



- '©' GPS Map

GV96+52H, Badsa, Haryana 124105, India

Latitude Longitude
25 519155353338333" ji6.56235333353335"
Local 11:08:07 AM Altitude 213 meters

GMT 05:38:07 AM Thursday, 04.04.2024




Unnamed Road, Badsa, Haryana 124105, India

Latitude Longitude
28.5163219° 76.8643487°
Local 11:09:13 am Altitude 213 meters

GMT 05:39:13 am Thursday, 04.04.2024
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M/s D.A. Wash, Vill- Badsa, Tehsil- Badli, Distt. Jhajjar.
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S’ GPS Map
| Camera Lite

Badli, Jhajjar, 124105, HR, India

Latitude Longitude
28.509145 VASR Y PIT

Local 04:42:51 PM Altitude 209.4 meters

GMT 11:12:51 AM Friday, 03/29/2024
- TN

SN
R

196



© GPS Map
 Camera Lite

Badli, Jhajjar, 124105, HR, India

Latitude Longitude
28.509127 76.877253

Local 04:42:59 PM Altitude 208.6 meters
GMT 11:12:59 AM Friday, 03/29/2024




Latitude
28.509233

Local 04:43:52 PM
GMT 11:13:52 AM

© GPS Map

Badli, Jhajjar, 124105, HR, India

Longitude
16.877284

Altitude 216.5 meters
Friday, 03/29/2024
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Latitude

28.509224
Local 04:43:54 PM

GMT 11:13:54 AM
1

G’ GPS Map

Badli, Jhajjar, 124105, HR, India

Longitude
76.877291

Altitude 216.2 meters
Friday, 03/29/2024




G’ GPS Map

Badli, Jhajjar, 124105, HR, India

Latitude Longitude
28.509149 716.877246

Local 04:42:46 PM Altitude 208.4 meters
GMT 11:12:46 AM Friday, 03/29/2024
Nl .
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Badli, Jhajjar,

Latitude
28.509177

Local 04:44:07 PM
GMT 11:14.07 AM
S VL TR

© GPS Map

124105, HR, India

Longitude
76.877267

Altitude 215.8 meters
Friday, 03/29/2024




Latitude
28.509164

Local 04:44:15 PM
GMT 11:14:15 AM

‘G’ GPS Map

Badli, Jhajjar, 124105, HR, India

Longitude
716.877260

Altitude 215.7 meters
Friday, 03/29/2024




G’ GPS'Map

Badli, Jhajjar, 124105, HR, India

Latitude
28.509172

Local 04:44:17 PM
GMT 11:14:17 AM

Longitude
76.877265

Altitude 215.7 meters
Friday, 03/29/2024

Fog ™




© GPS Map

Badli, Jhajjar, 124105, HR, India

Latitude Longitude
28.509291 76.877290
Local 04:44:31 PM Altitude 216.8 meters

GMT 11:14:31 AM Friday, 03/29/2024




@ GPS Map
(Camera Lite |

Badli, Jhajjar, 124105, HR, India

Latitude Longitude
28.509281 76.877284
Local 04:44:35 PM Altitude 216.6 meters

GMT 11:14:35 AM Friday, 03/29/2024




Latitude

28.509268
Local 04:44:43 PM

GMT 11:14:43 AM
' : s . A

©' GPS Map

Badli, Jhajjar, 124105, HR, India

Longitude
76.877279

Altitude 216.1 meters
Friday, 03/29/2024




Badli, Jhajjar, 124105, HR, India

Latitude Longitude
28.509218 716.877356

Local 04:46:35 PM Altitude 216.3 meters
GMT 11:16:35 AM Friday, 03/29/2024
(AR g N R |« R SR S el T




Badli, Jhajjar, 124105, HR, India

Latitude Longitude
28.509221 76.877353

Local 04:46:38 PM Altitude 217.2 meters
GMT 11:16:38 AM Friday, 03/29/2024




Camera L

Badli, Jhajjar, 124105, HR, India

Latitude Longitude
28.509082 76.877270
Local 04:47:47 PM Altitude 215.4 meters
GMT 11:17:47 AM Friday, 03/29/2024
» : : ¥ '.rl. T”' I [ |



Badli, Jhajjar, 124105, HR, India

Latitude Longitude
28.509082 76877271
Local 04:47:51 PM Altitude 215.4 meters

GMT 11:17:51 AM Friday, 03/29/2024
. el e e ST AT
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Badli, Jhajjar, 124105, HR, India

Latitude Longitude
28.509091 76.877234

Local 04:48:01 PM Altitude 215.1 meters
GMT 11:18:01 AM Friday, 03/29/2024
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G’ GPS Map

Badli, Jhajjar, 124105, HR, India

Latitude Longitude
28.509173 76.877266

Local 04:44:04 PM Altitude 215.7 meters
GMT 11:14:.04 AM Friday, 03/29/2024
. U AT
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Action Taken Report in the matter of Original Application No. 750/2023: Varun Guiatl
Versus State of Haryana & Ors. Respondent, in compliance of Hon'ble National Green
Tribunal Order dated 03/01/2024.

1. Back ground and Directions of Hon'ble NGT:

The matter in OA No. 7502023 Varun Gulati Versus State of Haryana & Ors. is
related to highly poliuting “Red category” dying units which are operating in Dheeraj
Magar & Surya Vihar of Faridabad, Bajghera, Dhankot, Dhanwapur& Sector - 37 of
Gurugram, Village Badsa of Jhajjar and Friends colony, PyauManiyari and
FerozpurBangar of Sonipal in Haryana. The allegation is that these dying units are
operating in the residential and non-conforming areas and that there are about 500
such illegal and unauthorized dying factories operating in the said residential areas.
Further allegation is that these units have not installed the ETP or any other anti-
pollution devices and are discharging untreated effluents into the open area or in the
drains which go to river Yamuna.

In the above said matter, Hon'ble NGT vide order dated 03/01/2024 {(attached as
Annexure-1) directed as under. -

"Hence al this stage we deem it proper to constitute a joint committee compnsing of
representative of the Member Secratary, Central Pollution Control Board (CPCB).

Member Secretary, Haryana Stafe Pollution Confrol Board (HSPCE) and Distnct

Magistrates of District Sonipat, Faridabad, Gurgaon and Jhajjar. The District
Magistrates of the concerned districts will act as Nodal Agency for the work of the
committee in that district. The joint committee will carry out the inspection and will
ascertain the correct ground situation and will also collect the sample of the m'v_scharge
by the units and obtain the sample analysis report and take remedial action in
accordance with law. The committee will complete the said exercise within a period of
three months and submit the action taken report atleastoneweek before the next date
of hearing by email af judicial-ngii@gov in preferably in the form of searchable PDF/
OCR Support PDF and not in the form of Image PDF".

2. Compliance of the Orders of Hon'ble NGT:

In compliance of the above said orders of Hen'ble NGT, a Joint Commitiee
comprising of the following members was constitutedfor District Gurugram:-
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I Sh, Hitesh Kumar Meena, |AS, Additional Deputy Commissioner, Gurugram on
behalf of District Magisirate, Gurugram

i. Sh. Rishabh Srivastava, Scientist 'C', Central Pollution Control Board({CPCE),
New Delhi.

li. Sh. Vikas Grewal, Scientist ‘B, Haryana Stale Poliution Control Board,

Gurugram Region (N).

It was directed by Hon'ble NGT to the joint committee to lock into the

grievances of the applicant and undertake visits of the silesto verify the faciual
position and take appropriate remedial action.

In Compliance of the Orders of Hon'ble Tribunal, the complainant Sh. Varun Gulati
was requested telephonically to accompany the Joint Committes for inspection but he
didn't come for joint inspection. Joint Committee has conducted the inspections of
GPS locations provided by the complainant and the details of factual position of all
the sites along with the actiontaken against the llegal jeans washing/dyeing unils
which were found established/operational without Consent to Operale are as
tabulated below:-

Sr. | Name and address | Date of Status of Mo. and Date of | Date of | Status of
No | of Unit Inspection consent to | issuance of Compliance | Electricity
operate Closure Order of Closure | Connections
Order
1. | M/sGreashWashi | 23.10.2023, Mot HSPCB/GUR/20 | 05.01.2024 |-
ng, Dhanwapur, | 02.11.2023 & | obtained 23/INS/4958047 | (Unit found
Gurugram 12.07.2024 TCONC O001- | dismantled at
00 dated sile)
14,12.2023
2. | 28.2848.3N 21.09.2022, | Not Unit found Unit found -
T65921.7E 04.10.2022, obtained dismantled at | dismantled at
07.10.2022, site site
02.11.2023 &
12.07.2024 3
1 | M/s Satguru 21.09.2022, | Not HSPCB/GUR/20 | 14.05.2024( |-
Washing 04.10.2022, | obtained | 24/INS/5048529 | Unit found
Village 07.10.2022, ICONCO001- | dismantled at
Dhanwapur, | 02,11.2023, 004 dated | site)
Gurugram 24.01.2024 & 02.05.2024
T o |§.nqg.zﬂz4 A
5 ne 09, .
Y e 09.2022 | Nat HSPCB/GUR/Z0 | 14.11.2022
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Dhanwapur,Seclo obtained 22/ INS/2889464 | (Unit found
r=104,Gurugram QCONCOO001- | dismantled at
004dated|5.10.2 | site)
022
5. | 28.2838.6N 02.11.2023 | Not Unitfound | Unit found | -
76.59 483 E obtained dismantied st | dismantled at
. ) - site site
f. MFsS.EW_ash,D- 17.05.2022 Mot MNao. 16.06.2022 Disconnected
64,RamVihar, obtained | I/117467/2022da
Dhanwapur, ted 08.06.2022
Gurugram i
7. | M/s Balaji 1.05.2022 | Nol Nao. 18.06.2022 | Disconnected
5'}:;-"'?1‘@% obtained | I/118915/2022
THe
Dmﬁh:qwnm dated 16.06.2022
Godown,Gurugra
m
B | MisSVDenimCraf | 20.06.2022, | Not Mo. | 25.07.2022 Disconnected
1,RamVihar, 26.10.2023 obtained 1112571972022 (Unit found
Dhanwapur & dated 21.07.2022 | dismantled at
Road, Gurugram- | 13.07.2024 site)
122001 1
9. | M/s Shree Sai 24.05.2022 [ Not ' No. 15.06.2022 | Disconnected
V.K Washing, & obtained 1711836972022
Khasra No.272, 21.092022 dated 13.06.2022
Daultabad
e
cckchand Nagar | . - e bk
alm 1-- b ioar P i e “+
Haryana
10. | 28 29159 N 04.10.2022 | Not Unit found ' Unit found -
76 59576 E & obtained dismantled at | dismantled at
07.10.2022 site sile
11, | Mfsunnamedunit 21092022, | Mot HSPCB/GUR/20 | 23.12.2022 -
DhanwapurBoad, 04.10.2022, | obtained 22/INS2920777
RamViharsector- | 07.10.2022 CONCO00 |-
104, Gurugram 004 dated
22.12. 2032
12. | M/s Hi look 02.11.2023 | Not HSPCB/GUR/20 | 15.07.2024 |-
washing, Yillage & obtained 24/TNS/5048528 | (Unit found
Dhanwapur, 25.01.2024 SCONCO001- | closed from
Gurugram 004 dated main gate,
25.04.2024 closure
pasied & DG
sel sealed)
13. | 28479113 02.11.2023 Mot LUnit found Unit found -
77.997042 obtained dismantled at | dismantled at |
site site -
14, | M/s Durga 26.10.2023, | Not Unit found Unit found | -
Enterprises, Kh. | 16.01.2024 | shiained dismantled st | dismantled a1 [
l MNo. 36/37, Rect, | & site site
13.07.2024
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| Gurugram
15.

| No. 391721 (1-

| 16}, Shyam
Chowk,
Dhankot,

M/sSantosh Was
hing, VillageBajg
hera, Gurugram

Ped
LA
g

Mot
oblaimed

Mo /118373202
2dated]3,06.202
2

22.06.2022

Disconnected

16.

Mis DK Diry
cleaning &
laundryservice, vV
illageBajghera,S
ector-

07112023

Mot
abtained

No HSPCB/GU
R/2023/INS/508
B948CONC
0001-004 dated
08.12.2023

05.01.2024

17

113,Gurugram
2852711
77.016951

21.12.2023

Mot
obtained

Unit found
dismantled at
site

Linit found
dismantled al
site

Mot obtained

28.520825
T7.019417

21.12.2073

abtaincd

Unit found
dismantled at
sile

Unit found
dismantled at
site

Nat obtained

M's CM Indigo
Pvi. Lid., Plot
Mo.-604-

605, PaceCity-
1,5ector-

37, Gurgaon

09.10.2023

Mot
obtained

Linit found
dismantled at
gile

Unit found
dismantled at
gife

Mew identified
unit

M/s Unnamed
unit at

(28°28°45.741306

TEP39° 17.5794™)
village
Dhanwapur,
Gurugram

13.07.2024

Mot
ohiained

SCN issued

Under
Fﬂ][:-l.'.!.i

Under

| process

21

Mew identified
unit

M/s Unnamed
unit at
(28928"45.89112

76%59'16.78416
™) village
Dhanwapaur,
Curugram

12.07.2024

Mot
obtained

SCN issued

Under
process

Under
process

22

Mew ldentified
unit

Mz 1P,
Enterprizes,

13.07.2024

Mot
obtained

SCN issued

Under

Process

Under
process
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Village Bajghera —
Near Petrol
Pump Palam

Vihar, . |
Gurugram

As per the details mentioned in the above said table, Out of total 22 number of
locations, Jeans washing/Dyeing industries were found established/ operational
without Consent to Operate from HSPCB at 14 Nos. of locations and No plant and
machinery was found at B Nos. of locations. Further out of 14 Nos. of industries found
established/ operational without Consent to Operate from HSPCB, 11 Nes. of
industries have been closed by HSPCB along with the disconnection of electricity
connections by DHBVN while Show Cause Notice for closure have been issued
against 03 no of industries and further closure action and disconnection of electrcity
will be taken against these 03 no of industries after expiry of SCN time period.

. Copy of closure orders of industries tabulated from Sr. no
1,3,4678911,12,15 & 16are attached as Annexure-2,

. Copy of the show cause notices issued to the industries tabulated from Sr. no.
20 to 22 are attached as Annexure-3.

. ThePhatographs of the site inspections and sealing of plant and machineryare
attached as Annexure-4.

Further, Environmental compensation have already imposed against 07 Nos. of unit
and recommendation for levy of environmental compensation against 06 Nos. unils
have already been sent to HSPCB, Head Office by Regional office- Gurugram. For
imposition environmental compensation against remaining units, Electricity
Departmen!, Revenue Departmeni, Excise & Taxation, Secrelary Municipal
Committee, Gurugram have been requested lo provide the record of eleciricity bills,
land ownership record, GST record, Property 1D record respectively so that date of
commencement of operation of these units could be taced and accordingly
Environmental Compensation would be assessed and levied on the violating

industries along with the legal action as per the provisions of Water Act, 1974.

Further, it is also requested that Municipal Corporation, Gurugram may be directed 0
take action against these illegal Jeans washing/Dyeing industries as per provisions of

Municipal Laws and confiscated plants & machineries as these industries are
established in residential areas.
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The Joint Committee will keep abide with the further directions of Hon'ble Tribunal.
The report is submitted on the behalf of joint committee for kind consideration of the

Hon'ble Tribunal.

L}

. bt

Vikas Grewal, Scientist ‘B’ Rishabh ISrhmstava
HSPCB, Gurugram Region (N) Scientist ‘C' CPCB
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223 41 7 Annexure - 1

Item No.05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 750/2023
Applicant
Varun Gulati

Versus

State of Haryana & Ors. Respondent(s)

Date of hearing: 03.01.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Ms. Mansi Chahal & Mr. Kapil Sagar, Advs.

ORDER

1. In this original application the complaint of the applicant is that
highly polluting “Red category” dying units are operating in Dheeraj
Nagar & Surya Vihar of Faridabad, Bajghera, Dhankot, Dhanwapur &
Sector — 37 of Gurugram, Village Badsa of Jhajjar and Friends colony,

Pyau Manihari and Ferozpur Bangar of Sonipat in Haryana.

2. The allegation is that these dying units are operating in the
residential and non-conforming areas and that there are about 500 such
illegal and unauthorized dying factories operating in the said residential
areas. Further allegation is that these units have not installed the ETP or
any other anti-pollution devices and are discharging untreated effluents

into the open area or in the drains which go to river Yamuna.
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3. Learned counsel for the applicant during the course of argument
has referred to Annexure A/1 giving the Geo locations of such units
which are operating in Sonipat - Friends Colony, Pyau Manihari,
Ferozpur Bangar, in Gurgaon at Dhanwapur and in Faridabad at Dheeraj
Nagar and has also referred to the photographs which have been filed as

Annexure A/2 with the original application.

4. The plea raised in the original application and the material
enclosed therewith show that the original application involves substantial
issue relating to compliance of the provisions of the scheduled

enactment.

S. Hence at this stage we deem it proper to constitute a joint
committee comprising of representative of the Member Secretary, Central
Pollution Control Board (CPCB), Member Secretary, Haryana State
Pollution Control Board (HSPCB) and District Magistrates of District
Sonipat, Faridabad, Gurgaon and Jhajjar. The District Magistrates of the
concerned districts will act as Nodal Agency for the work of the committee
in that district. The joint committee will carry out the inspection and will
ascertain the correct ground situation and will also collect the sample of
the discharge by the units and obtain the sample analysis report and
take remedial action in accordance with law. The committee will complete
the said exercise within a period of three months and submit the action
taken report atleast one week before the next date of hearing by email at
judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR

Support PDF and not in the form of Image PDF.

6. Let notice be also issued to the respondents. Applicant is directed
to serve the respondents and file affidavit of service on or before the next

date of hearing.
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7. List on 05.04.2024.

8. A copy of this order be forwarded to the Member Secretary, CPCB,
Member Secretary, HSPCB and District Magistrates of District Sonipat,

Faridabad, Gurgaon and Jhajjar by e-mail for compliance.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

January 03, 2024
Original Application No. 750/2023
AS.
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Annexure-2

4 2 O Inspection no. : 4958@2 6

HROCMMSID : 23GUNO1202871

s Haryana State Pollution Control Board
ME@E@ C-11, SECTOR-6, PANCHK ULA

PHONE:-0172-2577870-73,FAX-NO-2581201
E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

CLOSURE ORDER

Whereas, M/s Greash Washing, Dhanwapur, Gurugram-122001 has established and operating a Washing of
jeans at Dhanwapur, Gurugram-122001 which is polluting in nature;

Whereas, a complaint against above said unit was received for causing Water ,Air pollution from Sh. Varun
through NMCG Complaint vide No. Grie/260 723/053 7-NMCG vide letter dated 26-Jul-2023

Wheresas, the above said unit was visited by the field officer of the Board on 23-Oct-2023 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974 / Air
(Prevention & Control of Pollution) Act, 1981.-

Unit was found operating without obtaining Consent to Establish/ Consent to operate from the Board & not
installed Effluent Treatment Plant for treatment of Effluent generated from the process.

Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Gurgaon
North vide his letter HSPCB/GUR/2023/INS/49580477SCNCCO001 dated 23/10/2023 but the unit has not
submitted the reply;

Whereas, Regional Officer, Gurgaon North vide his recommendation letter number
HSPCB/GUR/2023/RO/INS/49580477CONCRO001 dated 29-Nov-2023 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981 and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981, and Water
(Prevention & Control of Pollution) Act, 1974, as mentioned above;

Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974, and 31-A of Air (Prevention & Control of
Pollution) Act, 1981, it ishereby ordered to close down the operation of the above said unit, M/sM/s
Greash Washing Dhanwapur, Gurugram-122001 by sealing its plant / machinery and DG sets(if any)
alongwith disconnection of the electric supply and/or water supply of the above said unit, with immediate
effect.

In addition to above it is also intimated that non compliance to directions issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,

*** Thisis system generated certificate ***
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22 7 42 1 Inspection no. : 49580477

HROCMMSID : 23GUN01202871
1974, isan offence.

Dated Panchkula, the

13-Dec-2023 Chairman
Endst. No.:HSPCB/GUR/2023/INS/49580477CONCO001- Dated: 14-Dec-2023
004

A copy of the aboveisforwarded to the following for information and necessary action:-

1. The Deputy Commissioner, Gurugram

2. Executive Engineer, DHBVN Operation Division, Gurugram. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days

positively.

3. The Regional Officer, Gurgaon North. He is asked to ensure the compliance of closure order immediately
and to submit compliance report in this regard within 03 days positively. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper and
complete case with reasoned recommendation for the same to Head Office immediately.

4. M/s Greash Washing, Dhanwapur, Gurugram-122001
g ap g JATlND Digitally signed

by JATINDERPAL

ERPAL shor

Date: 2023.12.14

SI N G H 15:55:02 +05'30'
JP S-ngh, Sr Environment Engineer
Branch Incharge (HQ)

For Chairman

*** Thisis system generated certificate ***
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4 2 2 Inspection no. : 5048%2 8

HROCMMSID : 23GUNO6587023

s Haryana State Pollution Control Board
ME@E@ C-11, SECTOR-6, PANCHK ULA

PHONE:-0172-2577870-73,FAX-NO-2581201
E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

CLOSURE ORDER

Whereas, M/s Satguru Washing, Plot No. 32, Sector-104, Dhanwapur, Gurugram has established and
operating a Jeans washing at Village Dhanwapur, Gurugram which is polluting in nature;

Whereas, a complaint against above said unit was received for causing Water ,Air pollution from Sh.
NMCG Complaint vide letter dated 02-Nov-2023

Wheresas, the above said unit was visited by the field officer of the Board on 24-Jan-2024 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974 / Air
(Prevention & Control of Pollution) Act, 1981.-

Unit found operating without obtaining CTE/CTO from the Board and without installation of Effluent
Treatment Plant.

Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Gurgaon
North vide his letter HSPCB/GUR/2023/INS/50485292SCNCCO001 dated 03/11/2023 but the unit has not
submitted the reply;

Whereas, Regional Officer, Gurgaon North vide his recommendation letter number
HSPCB/GUR/2024/RO/INS/50485292CONCRO002 dated 25-Jan-2024 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981 and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981, and Water
(Prevention & Control of Pollution) Act, 1974, as mentioned above;

Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974, and 31-A of Air (Prevention & Control of
Pollution) Act, 1981, it ishereby ordered to close down the operation of the above said unit, M/s Unnamed
Jeans Washing Unit Village Dhanwapur, Gurugram by sealing its plant / machinery and DG sets(if any)
alongwith disconnection of the electric supply and/or water supply of the above said unit, with immediate
effect.

In addition to above it is also intimated that non compliance to directions issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,

*** Thisis system generated certificate ***
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2 2 9 4 2 3 Inspection no. : 50485292

HROCMMSID : 23GUNO6587023
1974, isan offence.

Dated Panchkula, the

30-Apr-2024 Chairman
Endst. No.:HSPCB/GUR/2024/I N§/50485292CONCO001- Dated:02-M ay-2024
004

A copy of the aboveisforwarded to the following for information and necessary action:-

1. The Deputy Commissioner, Gurugram

2. Executive Engineer, DHBVN Operation Division, Gurugram. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days

positively.

3. The Regional Officer, Gurgaon North. He is asked to ensure the compliance of closure order immediately
and to submit compliance report in this regard within 03 days positively. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper and
complete case with reasoned recommendation for the same to Head Office immediately.

4. M/s Satguru Washing, Plot No. 32, Sector-104, Dhanwapur, Gurugram
JAT|ND E;gitallysigned
ERPAL JS)NéNHDERPAL
SINGH T3
J P Singh, Sr Environment Engineer
Branch Incharge (HQ)
For Chairman

*** Thisis system generated certificate ***
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Inspection no. : 28892130

HROCMMSID : 22GUNO49754

424

-_-;-ﬂ# Haryana State Pollution Control Board
MSECE C-11, SECTOR-6, PANCHKULA

PHONE:-0172-2577870-73,FAX-NO-2581201
E-mail:-hspcbho@gmail.com
Website:-HSPCB.GOV.IN, HROCMMS.NIC.IN

CLOSURE ORDER

Whereas, M/s Shine Washing, VPO Dhanwapur, Sector-104, Gurugram has established and operating a unit
of washing and dyeing of jeansat VPO Dhanwapur, Sector-104, Gurugram which is polluting in nature;

Whereas, a complaint against above said unit was received for causing Water ,Air pollution from Sh. Varun
Gulati vide letter dated 26-Aug-2022

Whereas, the above said unit was visited by the field officer of the Board on 20-Sep-2022 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974 / Air

(Prevention & Control of Pollution) Act, 1981.:-
1. Unit found operating without obtaining Consent to Establish/ Consent to operate from the Board.

2. Unit has not installed Effluent Treatment Plant for treatment of Effluent generated from the process.

Whereas, the sample(s) of effluent , were collected by the field officer of the Board during the inspection of
the above said unit on 20-Sep-2022 and as per analysis reports of the said samples, the following parameters
were found exceeding the prescribed limits as per detail given below:

Pollutants AR No. AR Date Parameters Results Limits
effluent 663 30.09.2022 BOD 92 30
effluent 663 30.09.2022 COD 440 250
effluent 663 30.09.2022 TSS 236 100

Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Gurgaon
North vide his letter HSPCB/GUR/2022/INS/28894649SCNCCO001 dated 29/09/2022 but the unit has not

submitted the reply;

Whereas, Regiona Officer, Gurugram North vide his recommendation letter number
HSPCB/GUR/2022/RO/INS/28894649CONCRO001 dated 08-Oct-2022 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981 and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981, and Water
(Prevention & Control of Pollution) Act, 1974, as mentioned above;

*** Thisis system generated certificate ***
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2 3 1 42 5 Inspection no. : 28894649

HROCMMSID : 22GUNO49754

Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974, and 31-A of Air (Prevention & Control of
Pollution) Act, 1981, it is hereby ordered to close down the operation of the above said unit, M/s M/s Shine
Washing VPO Dhanwapur, Sector-104, Gurugram by sealing its plant / machinery and DG sets(if any)
alongwith disconnection of the electric supply and/or water supply of the above said unit, with immediate

effect.

In addition to above it is also intimated that non compliance to directions issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,

1974, isan offence.

Dated Panchkula, the

12-Oct-2022 Chairman
Endst. No.:HSPCB/GUR/2022/INS/28894649CONCO001- Dated:15-Oct-2022
004

A copy of the above isforwarded to the following for information and necessary action:-

1. The Deputy Commissioner, Gurugram

2. Executive Engineer, DHBVN Operation Division, Gurugram. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

3. The Regional Officer, Gurugram North. He is asked to ensure the compliance of closure order
immediately and to submit compliance report in this regard within 03 days positively. He will also initiate
legal action against the unit for filing prosecution case for the above said violations and will submit the
proper and complete case with reasoned recommendation for the same to Head Office immediately.

4. M/s Shine Washing VPO Dhanwapur, Sector-104, Gurugram

JATINDER Db doned
PAL SINGH

Date: 2022.10.15

SINGH 12043540530
J P Singh, Sr Environment Engineer

Branch Incharge (HQ)
For Chairman

*** Thisis system generated certificate ***
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File No .HSPCB-090002(00047-)/265022-WATER CELL-HSPCB

237°

1/117467/2022
N HARYANA STATE POLLUTION CONTROL BOARD
o C-11 Sector-6, Panchkula
=== Ph — 0172- 577870-73, Fax No. 2581201
. E-mail- hspcbho@gmail.com Website: hspcb.gov.in
HSPCB

CLOSURE ORDER

Whereas, M/s S.S Wash, D-64, Ram Vihar, Dhanwapur, Gurugram has established and
operating a unit for washing of jeans which is polluting in nature and is covered under the Orange
category;

Whereas, the above said unit was visited by the Field Officer of the Board along with the
representative of Chairperson-cum-CEO, Zila Parishad, Gurugram on 17.05.2022 and reported that
during inspection unit was found established/ operating without obtaining consent to establish/operate
from the Board & without installation of pollution control measures i.e ETP;

Whereas, Show Cause Notice for closure was issued to the above said unit by the Regional
Officer, Gurugram (North) vide his letter 1/114095/2022 dated 18.05.2022 and the Regional Officer has
reported that the unit has not submitted any reply in this regard till date;

Whereas, the Regional Officer, Gurugram (North) vide his letter no. 1/116988/2022 dated
03.06.2022 and no. 1/117326/2022 dated 07.06.2022 has recommended for taking closure action
against the unit under section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under
section 31-A of the Air (Prevention & Control of Pollution) Act, 1981;

Therefore, keeping in view the above said facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981, it is hereby ordered to close down the operation of M/s S.S
Wash, D-64, Ram Vihar, Dhanwapur, Gurugram by sealing its plant, machinery and DG sets along with
disconnection of the electric supply with immediate effect.

In addition to above, it is also intimated that non-compliance of directions issued under section
33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 is an offence.

Dated Panchkula, the P. Raghavendra Rao
7" June, 2022 Chairman
Endst. No.

A copy of the above is forwarded to the following for information and necessary action:-

. The Deputy Commissioner, Gurugram.

. Executive Engineer (Operation Division), DHBVN, Gurugram. He is directed to disconnect the

electric supply of the above said unit immediately and submit compliance report within 03 days.

3. The Regional Officer, Gurugram (North). He is asked to ensure the compliance of closure order
and to submit compliance report in this regard within 03 days. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper
and complete case with reasoned recommendation and submit the case for Environment
Compensation.

4. M/s S.S Wash, D-64, Ram Vihar, Dhanwapur, Gurugram.

N —

Sr. ERV EhGhdgr ey

SIN8Yr Chairman
Date: 0B-06-2022 10:00:07

Raason: Appravad
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File No .HSPCB-090002(00047-)58f022-WATER CELL-HSPCB

= HARYANA STATE POLLUTION CONTROL BOARD
T C-11 Sector-6, Panchkula
== Ph — 0172- 577870-73, Fax No. 2581201
ol E-mail- hspcbho@gmail.com Website: hspcb.gov.in

CLOSURE ORDER

Whereas, M/s Balaji Enterprises, Village Dhanwapur, near Godown, Gurugram has established
and operating a unit for washing of jeans which is polluting in nature and is covered under the Orange
category;

Whereas, the above said unit was visited by the Field Officer of the Board on 31.05.2022 and
reported that during inspection unit was found established/ operational without obtaining CTE/CTO from
the Board & without installation of pollution control measures i.e ETP;

Whereas, a Show Cause Notice for closure was issued to the above said unit by the Regional
Officer, Gurugram (North) vide his letter 1/116231/2022 dated 31.05.2022 and the Regional Officer has
reported that the unit has not submitted any reply in this regard till date;

Whereas, Regional Officer, Gurugram (North) vide his letter no. 2105779/2022 dated 13.06.2022
has recommended for taking closure action against the unit under section 33-A of Water (Prevention &
Control of Pollution) Act, 1974 and under section 31-A of Air (Prevention & Control of Pollution) Act,
1981;

Therefore, keeping in view the above said facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981, it is hereby ordered to close down the operation of M/s
Balaji Enterprises, Village Dhanwapur, near Godown, Gurugram by sealing its plant, machinery and DG
sets alongwith disconnection of the electric supply with immediate effect.

In addition to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 is an offence.

Dated Panchkula, the P. Raghavendra Rao
16t June, 2022 Chairman
Endst. No.

A copy of the above is forwarded to the following for information and necessary action:-

. The Deputy Commissioner, Gurugram.

. Executive Engineer (Operation Division), DHBVN, Gurugram. He is directed to disconnect the

electric supply of the above said unit immediately and submit compliance report within 03 days.

3. The Regional Officer, Gurugram (North). He is directed to ensure compliance of the closure order
and to submit compliance report in this regard within 03 days. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper
and complete case with reasoned recommendation and submit the case for Environment
Compensation.

4. M/s Balaji Enterprises, Village Dhanwapur, Near Godown, Gurugram.

N —

Sr. Env. Engineer (WC)
For Chairman

Signad by Jatinder Pal

Singh

Diate: 16-06-2022 104833
Reason: Approved
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1/125719/2022
% HARYANA STATE POLLUTION CONTROL BOARD
T C-11 Sector-6, Panchkula
—— Ph—-0172-577870-73, Fax No. 2581201
%# E-mail- hspcbho@gmail.com Website: hspcb.gov.in

HSPCB
CLOSURE ORDER

Whereas, M/s SV Denim Craft, Ram Vihar, Dhanwapur Road, Gurugram has established and
operating a unit for Washing of jeans which is polluting in nature and is covered under Orange category;

Whereas, the above said unit was visited by the Field Officer of the Board on 20.06.2022 and
reported that during inspection unit was found established/operational without obtaining CTE/CTO from
the Board and not installed ETP;

Whereas, effluent sample was collected from the unit and as per analysis report no. 30 dated
27.06.2022, the parameters found exceeding the prescribed limits;

Whereas, a Show Cause Notice for closure was issued to the above said unit by Regional
Officer, Gurugram (North) vide his letter No. HSPCB/GUR/2022/INS/25586198SCNCCO001 dated
21.06.2022 and the Regional Officer has reported that the unit has not submitted reply/compliance in
this regard till date;

Whereas, Regional Officer, Gurugram (North) vide his letter no.
HSPCB/GUR/2022/RO/INS/2556198 CONCRO001 dated 05.07.2022 has recommended for taking closure
action against the unit under section 33-A of Water (Prevention & Control of Pollution) Act, 1974 and
under section 31-A of Air (Prevention & Control of Pollution) Act, 1981;

Therefore, keeping in view of the above said facts and in exercise of the powers conferred
undersection 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981, it is hereby ordered to close down the operation of M/s SV
Denim Craft, Ram Vihar, Dhanwapur Road, Gurugram by sealing its plant, machinery and DG sets along
with disconnection of the electricity supply with immediate effect.

In addition to above it is also intimated that non-compliance of directions issued under section 33-
A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 is an offence.

Dated Panchkula, the A.KSingh, IAS
21t July, 2022 Chairman
Endst. No

A copy of the above is forwarded to the following for information and necessary action:-

. The Deputy Commissioner, Gurugram.

. Executive Engineer (Operation Division), DHBVN, Gurugram. He is directed to disconnect the

electric supply of the above said unit immediately and submit compliance report within 03 days.

3. The Regional Officer, Gurugram (North). He is asked to ensure the compliance of closure order
and to submit compliance report in this regard within 03 days. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper
and complete case with reasoned recommendation and submit the case for Environmental
Compensation.

4. M/s SV Denim Craft, Ram Vihar, Dhanwapur Road, Gurugram.

N —

Sr. Env. Engineer (WC)
For Chairman

Signad by Jatinder Pal

3 ingh

Diate: 31-07-2022 12:28.16
Reason: Approved
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=N HARYANA STATE POLLUTION CONTROL BOARD
o ol C-11 Sector-6, Panchkula
= Ph — 0172- 577870-73, Fax No. 2581201
el E-mail- hspcbho@gmail.com Website: hspcb.gov.in
HSPCB
CLOSURE ORDER

Whereas, M/s Shree Sai V.R Washing, Khasra No. 272, Daultabad Industrial Area, Teckchand
Nagar Gurugram, Haryana has established and operating a unit for washing of jeans which is polluting
in nature and is covered under Orange category;

Whereas, the above said unit was visited by the Field Officer of the Board along with the
representative of Chairperson-cum-CEOQO, Zila Parishad, Gurugram on 24.05.2022 and reported that
during inspection unit was found established/ operating without obtaining CTE/CTO from the Board &
without installation of pollution control measures i.e ETP;

Whereas, a Show Cause Notice for closure was issued to the above said unit by the Regional
Officer, Gurugram (North) vide his letter 1/115282/2022 dated 25.05.2022 and the Regional Officer has
reported that the unit has not submitted any reply in this regard till date;

Whereas, the Regional Officer, Gurugram (North) vide his letter no. 1/116979/2022 dated
03.06.2022 and no. 2093851/2022 dated 08.06.2022 has recommended for taking closure action against
the unit under section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section
31-A of the Air (Prevention & Control of Pollution) Act, 1981;

Therefore, keeping in view of the above said facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981, it is hereby ordered to close down the operation of M/s
Shree Sai V.R Washing, Khasra No. 272, Daultabad Industrial Area, Teckchand Nagar Gurugram,
Haryana by sealing its plant, machinery and DG sets along with disconnection of the electric supply with
immediate effect.

In addition to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 is an offence.

Dated Panchkula, the P. Raghavendra Rao
111 June, 2022 Chairman
Endst. No.

A copy of the above is forwarded to the following for information and necessary action:-

. The Deputy Commissioner, Gurugram.

. Executive Engineer (Operation Division), DHBVN, Gurugram. He is directed to disconnect the

electric supply of the above said unit immediately and submit compliance report within 03 days.

3. The Regional Officer, Gurugram (North). He is directed to ensure the compliance of closure order
and to submit compliance report in this regard within 03 days. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper
and complete case with reasoned recommendation and submit the case for Environment
Compensation.

4. M/s Shree Sai V.R Washing, Khasra No. 272, Daultabad Industrial Area, Teckchand Nagar

Gurugram, Haryana.

N —

sr. EmIRHbHed? (vE) !

SIggf Chairman
Date: 13-06-2022 09:33:26

Raason: Appravad
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Inspection no. : 2920%36

HROCMMSID : 22GUNO98072

430

-_-;-ﬂ# Haryana State Pollution Control Board
MSECE C-11, SECTOR-6, PANCHKULA

PHONE:-0172-2577870-73,FAX-NO-2581201
E-mail:-hspcbho@gmail.com
Website:-HSPCB.GOV.IN, HROCMMS.NIC.IN

CLOSURE ORDER

Whereas, M/s unnamed unit, Dhanwapur Road, Ram Vihar, sector-104, Gurugram (L at-28.479806 L ong-
76.995917) has established and operating a unit of washing of fabric at Dhanwapur Road, Ram Vihar,
sector-104, Gurugram (Lat-28.479806 Long- 76.995917) which is polluting in nature;

Whereas, a complaint against above said unit was received for causing Water ,Air pollution from Sh. Varun
Gulati vide No.Grie/07082 2/4060- NMCG on NMCG Portal vide letter dated 07-Aug-2022

Whereas, the above said unit was visited by the field officer of the Board on 07-Oct-2022 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974 / Air

(Prevention & Control of Pollution) Act, 1981.:-
Unit was established and operating illegally without obtaining CTE/CTO from the Board & without

installation of Effluent Treatment Plant.

Whereas, the sample(s) of effluent , was collected by the field officer of the Board during the inspection of
the above said unit on 07-Oct-2022 and as per analysis reports of the said samples, the following parameters
were found exceeding the prescribed limits as per detail given below:

Pollutants AR No. AR Date Parameters Results Limits
effluent 789 18.10.2022 TSS 220 100
effluent 789 18.10.2022 COD 304 250
effluent 789 18.10.2022 BOD 62 30

Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Gurgaon
North vide his letter HSPCB/GUR/2022/INS/29207772SCNCCO001 dated 08/10/2022 but the unit has not

submitted the reply;

Whereas, Regional Officer, Gurgaon North vide his recommendation letter number
HSPCB/GUR/2022/RO/INS/29207772CONCRO001 dated 16-Dec-2022 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981 and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981, and Water

*** Thisis system generated certificate ***
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HROCMMSID : 22GUNO98072
(Prevention & Control of Pollution) Act, 1974, as mentioned above;

Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974, and 31-A of Air (Prevention & Control of
Pollution) Act, 1981, it is hereby ordered to close down the operation of the above said unit, M/sM/s
unnamed unit Dhanwapur Road, Ram Vihar, sector-104, Gurugram (L at-28.479806 Long- 76.995917) by
sealing its plant / machinery and DG sets(if any) alongwith disconnection of the electric supply and/or water
supply of the above said unit, with immediate effect.

In addition to above it is also intimated that non compliance to directions issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974, isan offence.

Dated Panchkula, the

21-Dec-2022 Chairman
Endst. No.:HSPCB/GUR/2022/INS/29207772CONCO001- Dated: 22-Dec-2022
004

A copy of the aboveisforwarded to the following for information and necessary action:-

1. The Deputy Commissioner, Gurugram

2. Executive Engineer, DHBV N Operation Division, Gurugram. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days

positively.

3. The Regional Officer, Gurugram North. He is asked to ensure the compliance of closure order
immediately and to submit compliance report in this regard within 03 days positively. He will also initiate
legal action against the unit for filing prosecution case for the above said violations and will submit the
proper and complete case with reasoned recommendation for the same to Head Office immediately.

4. M/s unnamed unit, Dhanwapur Road, Ram Vihar, sector-104, Gurugram (L at-28.479806 Long-

76.995017)
Digitally signed
JATI N D |J:)KTINDERPAL

ERPAL s

Date:
S|NGH 20.22:12.22 -
JP Singhfg?oﬁﬁ\gfironment Engineer

Branch Incharge (HQ)
For Chairman

*** Thisis system generated certificate ***
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s Haryana State Pollution Control Board
ME@E@ C-11, SECTOR-6, PANCHK ULA

PHONE:-0172-2577870-73,FAX-NO-2581201
E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

CLOSURE ORDER

Whereas, M/s Hi look washing,, Village Dhanwapur, Gurugram has established and operating a Washing of
jeans at Village Dhanwapur, Gurugram which is polluting in nature;

Whereas, a complaint against above said unit was received for causing Water ,Air pollution from Sh. Varun
vide complaint No. Grie/260 723/053 7-NMCG vide letter dated 26-Jul-2023

Wheresas, the above said unit was visited by the field officer of the Board on 25-Jan-2024 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974 / Air
(Prevention & Control of Pollution) Act, 1981.-

Unit was found operating without obtaining CTE/CTO from the Board and without installation of pollution
control devices.

Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Gurgaon
North vide his letter HSPCB/GUR/2023/INS/50485285SCNCCO001 dated 03/11/2023 but the unit has not
submitted the reply;

Whereas, Regional Officer, Gurgaon North vide his recommendation letter number
HSPCB/GUR/2024/RO/INS/50485285CONCRO002 dated 29-Jan-2024 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981 and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981, and Water
(Prevention & Control of Pollution) Act, 1974, as mentioned above;

Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974, and 31-A of Air (Prevention & Control of
Pollution) Act, 1981, it ishereby ordered to close down the operation of the above said unit, M/s Unnamed
Unit (Jeans Washing) Village Dhanwapur, Gurugram by sealing its plant / machinery and DG sets(if any)
alongwith disconnection of the electric supply and/or water supply of the above said unit, with immediate
effect.

In addition to above it is also intimated that non compliance to directions issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
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1974, isan offence.

Dated Panchkula, the

18-Apr-2024 Chairman
Endst. No.: HSPCB/GUR/2024/I N§/50485285CONCO001- Dated: 25-Apr-2024
004

A copy of the aboveisforwarded to the following for information and necessary action:-

1. The Deputy Commissioner, Gurugram

2. Executive Engineer, DHBVN Operation Division, Gurugram. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days

positively.

3. The Regional Officer, Gurgaon North. He is asked to ensure the compliance of closure order immediately
and to submit compliance report in this regard within 03 days positively. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper and
complete case with reasoned recommendation for the same to Head Office immediately.

4. M/s Hi look washing, Village Dhanwapur, Gurugram
g w ap g JATl N D Digitally signed

by JATINDERPAL

ERPAL shos

Date: 2024.04.25

SI N G H 17:01:02 +05'30'

J P Singh, Sr Environment Engineer
Branch Incharge (HQ)
For Chairman

*** Thisis system generated certificate ***
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1/118373/2022
=N HARYANA STATE POLLUTION CONTROL BOARD
e C-11 Sector-6, Panchkula
=== Ph — 0172- 577870-73, Fax No. 2581201
el E-mail- hspcbho@gmail.com Website: hspcb.gov.in
HSPCB

CLOSURE ORDER

Whereas, M/s Santosh Washing, Vill. Bajghera, Gurugram has established and operating a unit
for washing of fabric which is polluting in nature and is covered under Orange category;

Whereas, the above said unit was visited by the Field Officer of the Board on 25.05.2022 and
reported that during inspection unit was found established/ operational without obtaining CTE/CTO from
the Board & without installation of pollution control measures i.e ETP;

Whereas, a Show Cause Notice for closure was issued to the above said unit by the Regional
Officer, Gurugram (North) vide his letter 1/115569/2022 dated 26.05.2022 and the Regional Officer has
reported that the unit has not submitted any reply in this regard till date;

Whereas, the Regional Officer, Gurugram (North) vide his letter no. 1/116971/2022 dated
03.06.2022 and no. 2093797/2022 dated 08.06.2022 has recommended for taking closure action against
the unit under section 33-A of Water (Prevention & Control of Pollution) Act, 1974 and under section 31-
A of Air (Prevention & Control of Pollution) Act, 1981;

Therefore, keeping in view the above said facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981, it is hereby ordered to close down the operation of M/s
Santosh Washing, Vill. Bajghera, Gurugram by sealing its plant, machinery and DG sets along with
disconnection of the electric supply with immediate effect.

In addition to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 is an offence.

Dated Panchkula, the P. Raghavendra Rao
10th June, 2022 Chairman
Endst. No.

A copy of the above is forwarded to the following for information and necessary action:

. The Deputy Commissioner, Gurugram.

. Executive Engineer (Operation Division), DHBVN, Gurugram. He is directed to disconnect the

electric supply of the above said unit immediately and submit compliance report within 03 days.

3. The Regional Officer, Gurugram (North). He is directed to ensure the compliance of closure order
and to submit compliance report in this regard within 03 days. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper
and complete case with reasoned recommendation and submit the case for Environment
Compensation.

4. M/s Santosh Washing, Vill. Bajghera, Gurugram.

N —

Sr. EfvaEngirieda(wie) Fal
Fonghairman
Date: 13-06-2022 10:06:37
Reason: Approved
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amars Haryana State Pollution Control Board
MSPER C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201
E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMSNIC.IN

CLOSURE ORDER

Whereas, M/s D.K Dry Cleaning and laundary service, Village Bajghera, Sector-113, Gurugram has
established and operating a Garment washing at Village Bajghera, Sector-113, Gurugram which is polluting
in nature;

Whereas, a complaint against above said unit was received for causing Water ,Air pollution from Sh. Varun,
vide Complaint No. Grie/260 723/053 7-NMCG vide letter dated 26-Jul-2023

Whereas, the above said unit was visited by the field officer of the Board on 07-Nov-2023 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974 / Air
(Prevention & Control of Pollution) Act, 1981.:-

Unit found operating without obtaining CTE/CTO from the Board & without installation of pollution control
devices.

Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Gurgaon
North vide his letter HSPCB/GUR/2023/INS/50889048SCNCCO001 dated 09/11/2023 but the unit has not
submitted the reply;

Whereas, Regional Officer, Gurgaon North vide his recommendation letter number
HSPCB/GUR/2023/RO/INS/50889048CONCRO001 dated 30-Nov-2023 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981 and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981, and Water
(Prevention & Control of Pollution) Act, 1974, as mentioned above;

Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974, and 31-A of Air (Prevention & Control of
Pollution) Act, 1981, it is hereby ordered to close down the operation of the above said unit, M/sM/sD.K
Dry Cleaning and laundary service Village Bajghera, Sector-113, Gurugram by sealing its plant / machinery
and DG setg(if any) alongwith disconnection of the electric supply and/or water supply of the above said
unit, with immediate effect.
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In addition to above it is also intimated that non compliance to directions issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,

1974, isan offence.

Dated Panchkula, the

07-Dec-2023 Chairman
Endst. No.:HSPCB/GUR/2023/I NS/50889048CONCO001- Dated:08-Dec-2023
004

A copy of the aboveis forwarded to the following for information and necessary action:-

1. The Deputy Commissioner, GURGAON NORTH

2. Executive Engineer, DHBV N Operation Division, Gurugram. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days

positively.

3. The Regional Officer, Gurgaon North. He is asked to ensure the compliance of closure order immediately
and to submit compliance report in this regard within 03 days positively. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper and
complete case with reasoned recommendation for the same to Head Office immediately.

4. M/sD.K Dry Cleaning and laundary service Village Bajghera, Sector-113, Gurugram
JATIN D Digitally signed

by JATINDERPAL

ERPAL s

Date: 2023.12.08

SINGH 16:58:23 +05'30'
J P Singh, Sr Environment Engineer

Branch Incharge (HQ)
For Chairman
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HROCMMSID : 24GUNO7208101

[— HARYANA STATE POLLUTION CONTROL BOARD
e Gurgaon North Vikas Sadan, 1st Floor, Near DC Court, Gurgaon Ph.0124-
USECE 2332775 Email:- hspcbrogrn@gmail.com
No: HSPCB/GUR/2024/INS/73225799SCNCCO001 Dated: 15-07-2024
To

M/s J.P. Enterprises
Village Bajghera, Near Petrol Pump Post Palam vihar, Gurugram

Sub: Show cause notice for closure 31-A of Air (Prevention & Control of Pollution) Act, 1981/ 33-A of
Water (Prevention & Control of Pollution) Act, 1974

Whereas your unit has been inspected on 13-07-2024 regarding OA No. 750 of 2023 titled as Varun
Gulati V/s State of Haryana and during the inspection following deficiencies has been observed as per
provisions of section 21/22 of Air (Prevention & Control of Pollution) Act, 1981/ 24/25/26 of Water
(Prevention & Control of Pollution) Act, 1974) :

1. 1. Not obtained CTE/CTO from the Board.
2. Not installed pollution control devices.
3. Not obtained Change of land use permission/license/NOC certificate from the Town & Country Planning
Department or respective Municipal or other Authority or village Panchayat, as the case may be.

In view of the above, you are hereby directed to show cause within 15 days as to why closure action
against your unit may not be taken under section 31-A of Air (Prevention & Control of Pollution) Act, 1981/
33-A of Water (Prevention & Control of Pollution) Act, 1974), for non compliance of the above mentioned
observations/ deficiencies

In case you fail to comply with the observations/ deficiencies mentioned above within the above
mentioned stipulated time period, it will be presumed that you have nothing to say in this regard and accept
the status as above, which will warrant action under section / 31-A of Air (Prevention & Control of
Pollution) Act, 1981/ 33-A of Water (Prevention & Control of Pollution) Act, 1974

In addition to above it is also intimated that non compliance of direction issued under section / 33-A of
Water (Prevention & Control of Pollution) Act, 1974/ 31-A of Air (Prevention & Control of Pollution) Act,
1981 is an offence punishable under respective Acts
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Nirmal Kumar , Regional Officer

Regional Office Gurgaon North
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— HARYANA STATE POLLUTION CONTROL BOARD
e Gurgaon North Vikas Sadan, 1st Floor, Near DC Court, Gurgaon Ph.0124-
NSPGE 2332775 Email:- hspcbrogrn@gmail.com
No: HSPCB/GUR/2024/INS/73226919SCNCCO001 Dated: 15-07-2024
To

Unnamed Jeans Washing Unit

Village Dhanwapur, Gurugram

Sub: Show cause notice for closure 31-A of Air (Prevention & Control of Pollution) Act, 1981/ 33-A of
Water (Prevention & Control of Pollution) Act, 1974

Whereas your unit has been inspected on 13-07-2024 regarding OA No. 750 of 2023 titled as Varun
Gulati V/s State of Haryana and during the inspection following deficiencies has been observed as per
provisions of section 21/22 of Air (Prevention & Control of Pollution) Act, 1981/ 24/25/26 of Water
(Prevention & Control of Pollution) Act, 1974) :

1. 1. Not obtained CTE/CTO from the Board. 2. Not installed pollution control devices. 3. Not obtained
Change of land use permission/license/NOC certificate from the Town & Country Planning Department or
respective Municipal or other Authority or village Panchayat, as the case may be.

In view of the above, you are hereby directed to show cause within 15 days as to why closure action
against your unit may not be taken under section 31-A of Air (Prevention & Control of Pollution) Act, 1981/
33-A of Water (Prevention & Control of Pollution) Act, 1974), for non compliance of the above mentioned
observations/ deficiencies

In case you fail to comply with the observations/ deficiencies mentioned above within the above
mentioned stipulated time period, it will be presumed that you have nothing to say in this regard and accept
the status as above, which will warrant action under section / 31-A of Air (Prevention & Control of
Pollution) Act, 1981/ 33-A of Water (Prevention & Control of Pollution) Act, 1974

In addition to above it is also intimated that non compliance of direction issued under section / 33-A of
Water (Prevention & Control of Pollution) Act, 1974/ 31-A of Air (Prevention & Control of Pollution) Act,
1981 is an offence punishable under respective Acts

NIRMAL St sereco
Date: .07.
KUMAR 6218 o550

Nirmal Kumar , Regional Officer

*** Thisis system generated certificate ***
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Regional Office Gurgaon North

*** Thisis system generated certificate ***
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247 44 1 Inspection no. : 73226800

HROCMMSID : 24GUNO1687991

— HARYANA STATE POLLUTION CONTROL BOARD
e Gurgaon North Vikas Sadan, 1st Floor, Near DC Court, Gurgaon Ph.0124-
NSPGE 2332775 Email:- hspcbrogrn@gmail.com
No: HSPCB/GUR/2024/INS/73226800SCNCCO001 Dated: 15-07-2024
To

Unnamed Jeans Washing Unit

Village Dhanwapur, Gurugram

Sub: Show cause notice for closure 31-A of Air (Prevention & Control of Pollution) Act, 1981/ 33-A of
Water (Prevention & Control of Pollution) Act, 1974

Whereas your unit has been inspected on 13-07-2024 regarding OA No. 750 of 2023 titled as Varun
Gulati V/s State of Haryana and during the inspection following deficiencies has been observed as per
provisions of section 21/22 of Air (Prevention & Control of Pollution) Act, 1981/ 24/25/26 of Water
(Prevention & Control of Pollution) Act, 1974) :

1. 1. Not obtained CTE/CTO from the Board. 2. Not installed pollution control devices. 3. Not obtained
Change of land use permission/license/NOC certificate from the Town & Country Planning Department or
respective Municipal or other Authority or village Panchayat, as the case may be.

In view of the above, you are hereby directed to show cause within 15 days as to why closure action
against your unit may not be taken under section 31-A of Air (Prevention & Control of Pollution) Act, 1981/
33-A of Water (Prevention & Control of Pollution) Act, 1974), for non compliance of the above mentioned
observations/ deficiencies

In case you fail to comply with the observations/ deficiencies mentioned above within the above
mentioned stipulated time period, it will be presumed that you have nothing to say in this regard and accept
the status as above, which will warrant action under section / 31-A of Air (Prevention & Control of
Pollution) Act, 1981/ 33-A of Water (Prevention & Control of Pollution) Act, 1974

In addition to above it is also intimated that non compliance of direction issued under section / 33-A of
Water (Prevention & Control of Pollution) Act, 1974/ 31-A of Air (Prevention & Control of Pollution) Act,
1981 is an offence punishable under respective Acts

Digitally signed
NIRMAL oy niwar
KUMAR

KUMAR bate:2024.07.15

Nirmal  Kumar R&GiBRAS#cer

*** Thisis system generated certificate ***
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442 Inspection no. : 7322&)48

HROCMMSID : 24GUNO1687991

Regional Office Gurgaon North

*** Thisis system generated certificate ***
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HARYANA STATE POLLUTION CONTROL BOARD
*POT INSPECTION REPORT OF THE INDUSTRIES

General Information of unit
Mame & Address of the Uni i . [ME- ul'_'-v,-r-*:-a-i.i* wu""ﬁ
I [y w150 T, nf:u i
[ oY 3
e fd e p @' WP l43 E— 20" 4PH31E )

Email 10 of the Unit/Ocoupier

3| Telephone Nos ] agsy T eas)
4 Fax Nos, =
5 | Date & Time of inspection i [ = ] TS o Pl )
ANLY N (Y fua )
7] Category Unit Red Orang j’-bre &1
7 Typa of Linat 17 Cat./Serlously Polluting/Otkers
g Size of umit based upon Investmeant cost of ' Large-'."-r:.d'. e lum/Soeatl
_il.'.-m Sblachiiery | | g
g Fame of the represe ntative of the unit with 5, _':'u-"-l'--qu-’" Ry Ii-‘ﬁ._u{_,'f
dessgnation present at the time of the
INSpECLion

0 . Mame of the Esire_-:mfs ,-"-’ari'm-.*rs.-' Eraprietor) Ly - H._.,..,.,..Ini-:u : '|"—'-|w'-l.-.f fn""' "E':f

Manager! Docupier e,

11 Detail of productsydby product manufactured !
[with capacity of installation & quantity per J"J' “d L-J"ﬂ-"""""""“i!
AL _ r" _
L Bretail of Raw Material used |with guantity per | ¢ Caif ’ Dj' "—"—T'l H' ; ':1—‘—“';1"”- el :
| annum) | ‘!"T'LIA F"‘-r-bx.l ':'!I-t
13 Manufacturing Process in brief) aaed ta it -f. ’T Tagmd
[ |
14 U{!laﬂ-ﬂfhﬂathlﬂti"{ l-"_u'l{-" "-P“-1 Flawde: r"_"-“l.l'b_J el H'rq.ﬁl
15 Date of C 5nim..r.;iali.'ng af the unit, [+ '_*""ﬂ Fal :—.Llf :':""I;. |—|~.i dva 3 ':."Lu Kl
| I ! THH&RK r'l.--'-| e 3 (0 A folley o
16 Ltatus of Consent va Establish [ At
| || ok Ctahed
17 Status.aof Consent Lo Operate [+ ] H.-."f El:.":"ﬂq: ‘-l..nl'
15 Status of Authongation undes WK Rules

L e
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| s1ack hEIgh:t of .G, Sets above programme and
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A pollution ) -
FTIEREnAS fram PrOCESS of unit

I eyrE s af @i s iond with [‘]pl" ol

4

IIHJM"-TL:::::I:r-::m-'":'t'l" & stack height.
paleers taring System [Stack/AAC)

! ¥ apling mom
g pptus of Of

applsalble R ———
J ; '|:|||.\ :m._n deviation in the details/stack of
i L]
Air pmissiond type of Fuel If any already

d 1o Board,

;|.'r|'.-'ll'-|i! 4l ’
ks Chimneys/Vents

"Datail of Stac

whether Height of all stacks/ Chimneys as per

g =
. E:apacll:'u,r of 0.G. Sets

Lok usd

whether as per norms.

status of Acoustic Enclosure on DG, Sets

[ Noise results of 0.G. Sets Monitored during

| inspection

Type & Quantity of Fuel used

(Separate for each source}

1%

13

14

15

Statws of Air Pollution Contral Devices [APCD)
&) Reguired or Mot
{b} Pravided or Mot
i) Detail of APCD provided with detail of
2l Components.
(d) Whether operating APCD Satisfactorily
e} Whether operating APCD Satisfactonly

Whhether provided separate flow meters in case

of wel scrubber
Whether maintained Log Book for consumption

of Electricity/ Chemicals/ Water for APCD

Detail of treatment of effluent in case of wet
r..rrul:nr:u_n_r & _q:g_ryp_:ﬂz_ o dlﬂl:.?h_&ﬂ_ _
Whether provided Sampling arrangements on

ali stacks/ Chemneys including DG Sets.
General Bemarks

Water Consumplitn

Sources of Water Supply

| Detail of measuring devices proyided if any

such as flow melers, V-notch etc.
Whether measuring devices has been sealed
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| Whether maintained the log book fos supply ol
water from all sources & consumpstion for

| HAFIOUS LsEE,
Detail of :'."u'.;'ﬁLI ':-IJI'I'II..lI'H|:|[i|:-n per I'J-1'|I',|rrq'1l:lf'|1|l

[ <o Domestc Purpose

Water Pollution

{b} Boiter/Cooling
(el _Industrial use {Easily Biodegradable)
‘ﬂ-— Industrial Use {Not Easily
Biodegradable)
. el Opher

P

2~ 3 iy

B Ry 2 ke

General Remarks

Source & processes of Water Polietion
__including raw water treatment if any

Mo, of sutlets for discharge of effluent

Guabty of Effluent in KLD

[ |MJL5T g Jrasd
| Domestic b
frade i

Domestic a2 kA
| Trade:  Ja-17 g_{_ﬂ

»—47'3??’\

! Status of Efffuent Treatment Plant [ETP)/
Sewage Treatment Plant [STR)

[a) Reguired or I\!n{fq

{b] Installad or

(el Detail of STR/ETP Provided {if required)
with detail of all ¢amponents and
technodogy used.

[d] Whether structurally adeguate or not

te] Whether operating STR/ETP
Satisfactoriby

it Whether proveded onling chemacal
dozing system,/pH meter,

| Mode of Discharge of effluent

Mamie of Water recipient body if any

Detail of land in case effluent is discharged for

percclation) irrigation purpose with
justification for its 100% utilization,

| Status of ZLD as per If'F'I:E directions if

[ Appicable.

Whethor provided flow meters on outlet &

| inlet of E IR/5TP

Whether provided ‘H‘parﬂt:. l:lEl:trn:lt',' meter on

ETP/5TP

5TP A -
r;,-#— Saah e
!
Domestic:  ddarL ¥
Trade:  fasost”
RYTeTvy

| o
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[ Whether malntained Log Baok for consumption

{g,u.._af-'q‘&h,.-l b d -::.‘fn}r-.:f (SRR A
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HARYANA STATE POLLUTION CONTROL BOARD
POT INSPECTION REPORT OF THE INDUSTRIES

N: o7 Ugt/az

A General information of unit F s s [-9€ ] z’j'

"1 [ Name & Adaress of the Unit MIE G each w-:t"g
Hhper? ‘F".ﬂ' !G\,.,.Hrhﬁ

2| Emall ID of the Unit/Oceupler
1 | Telephone Nos.
I Fax Nos,

5 | Date & Time of Inspection w]irf @3y

& | category Unit Red,/Orane/Green

7| Typeo! Unit 17 Cat.[5eriously Polluting/Others |
& | Size of unit based upen investment cost of Large/Medium/SmaH

Plant & Machinery

B Nzme of the representative of the unit with ; ﬁM 9_ tp.._ u..af

designation present at the time of the
ins pection.

10 | Name of the Directaors /Partners/ Proprietor/ JM 'fﬂ"" J
Manager/ Occupier et -:u" S ‘FHL - .

11 | Dewil of products/by product manufactured U —f- :
|with capacity of installation & quantity per
annum) _

12 | Detail of Raw Material used (with quantity per
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B | Manufects oces (in bieh
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B Alr Pollution
1 . _5;ur|: es of air ;;I:I-I.s:slun; from el e
pru-reu of uni unit "5 -fy‘ | ;ﬂ"
including fugitive Bivilssinns with type of I‘.r}') .i "? hﬁ?
Boilers/Furness s, capacity & stack stack height. f : : i f
2 Status of online manitoring System {51,,:;:;;,4;]5_ = e Eteu
- Ii;applln:able ,J H.-.-J‘ '-f-lﬂh-— IEIT
etails aboy N
X e t deviation in the details/stack of r_.]:{._. e
ssionf type of fuel if any alrea y 4 ,: d -
| provided to Board. i i
| 4 Detail of Stacks! Chim neys/Vents - |
5 Whether Height of all stacks/ Chimmeys as per N i
f'l'l:lﬂ'l'!lz.
B Capacity of 0.G, Sets R E - /} }
7 Stack height of D.G. Sets above programme and
whether as per norms. == .
B Status of Acoustic Enclosure on DG Sets !
3 Nuoise results of .G, Sets Monitored during : ) '
inspect:on ]
18 Type & Quantity of Fuel used
(Separate for each source| = . o
11 Status of Air Pollution Contral Devices (APCD) !
[a) Reguired or Not

b} Provided or Not : III.

ic| Detail of APCD provided with detail of |
ail Components. I|'II
(d) Whether operating APCD Satisfactorily | : i
{e] Whether operating APCD Satisfactorily | : .}

i2 Whether provided separate flow meters in case
of wet scrubber

| 13 whether maintained Log Book for consum ption
| I of Efectricity/ Chemicals/ Water for APCD '
[1a I"Detali of treatment of effluent in case of wet : 1
L scrubber & its mode of disposal.

| 15 whether provided Sampling arrangementson | -
| j all stacks/ Chemneys including DG Sets. -3
I’ ]l' General Remarks :

‘Water Consumption

I! 1 I Sources of Water Supply

2 | Detail of measuring devices provided if any
_ such as flow meters, V-notch etc. - _ n
’ 3 Whether measuring devices has been sealed :
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whether maintained the log book for supply of
weater from all spurces B consumplion far
wil aUs ES.

Detail of Waler Consumption per day/Manth
[a) Domestic Purpose
(] Boiler/Canling
Ie) Industrial use [Easily Biodegradable|
|d] industrial Use (Not Easily
Rindagradable)
{e] Other

-

General Remarks

Water Pollution

Ltource & processes of Water Pollutlon

including raw water treatment if any
Wa, of sutlets far discharge of effluant

Domestic:
Trade:

Cuality of Effluent in KLD

Damestic:
Trade:

——

[ ——

status-of Effluent Treatment Plant (ETP)/
Sewage Treatment Plant [5TP)

la) Required or Mot

ib) Installed or Not

(c] Detail of STP/ETP Provided (if required)
with detail of all components and
technology used.

(d) Whether structurally adequate or not

{e) whether operating 5TR/ETP
Satisfactorily

Ifl Whether provided anline chemical
dozing system/pH meter.

5TF

ETP

Mode of Discharge of effluent

Domestic:
Trade:

Mame of Water reciplent body if any

Detall of land in case effluent is discharged for
percolation irrigation purpose with
justification for its 100% utilization

Status of ZLD as per CPCA directions If
applicable

Whether provided flow meters on outlet &
inlet of ETP/STP

Whether provided separate electricity meter on
ETR/STR
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|! 1 Whether maintained Log Book for consumption | : I

i ol Electricity/Chemicals/Quantity of elfffuent, fjﬂ%ﬂ "'-'-5‘59‘“ ::'Iri" Sl =
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[apt freet

|_ | applicable. ]
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4 Mode of Disposal & treatment of Hazardous : -
Waste
I 3 3128 of Hazardous Waste storage site ! ' /
| & Digplay Soard for Hazardous Waste at Factary : I|I o
Gate Provided or nat - _||
7 Whether agreement made with the servica : ,
provider for disposal of hazardous waste {if yes, I.'
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F Hazardous Chemicals Handling & Management and PL Act, 1991 !
1 Uist & Qty. of Hazardaws Chemical handied & I,-'IIII
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| taken Insurance paolicy under PLI Act, 1951 /
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Compliance report of closure orders passed by
Haryana State Pollution Control Board, Panchkula

Iin compliance of the orders passed by The Chairman, Haryana Stale

Follution Conirol  Board,  Papchkula  vide  HO.  letter  No

?.Ga LAl ke % under Section 33-A of

Water (Prevention and Conlpol of Pollution) Act, 1974 & uncler section 31-A of Air

(Prevention el Contruol of Pollution) .r"H;t.. 1981 against
M/s..(7r€a ....,..Hﬂ:&'ﬁ.,,,;hmm.ﬁu

; o eeniiiaiies a8 becn 'l.-'r.lt-i,_d" o0 _E!g”r"j_ﬂ?_'f}'tc& close

dﬂ“"ﬁ thl:* 1hm ¢ sand wit by the fﬂl]nwmp_, officers/ officials:

\f fwr (f:lﬂ-" Lum-‘l'&}' f

2 ,-";i'._,{;m,;. P
The representative of the unit 5h. .. R T R . who is

present in person at site, has been ||11m1ateci abuut rhc alrnm s-au:l nrders am:l copy of
the closure order has been delivered to him. After giving a time for completion of
running process the unit has been closed by sealing its plant and machinery and
D.G. Set as per detail given below:

P gl /

(_MJ“ cy-_i{ Wﬁut':-fnﬂ M W'II’LLU?
[ ardet fas/ oF '5'{’"_)

it e o

B a8 L S R e A the representative of the unit
who was present at the time of sealing and closing down the unit has not shown any
stay orders of any court of Law in this regard. However the industry remains in the
possession of its owners, They will be themselves responsible for watch and ward of
the industry.

L.

&

3,

(IMPRESSION OF SEAL USED)
1 ﬁ&rj
; o
{:{" b e

Sig. of Representative of the Unit Signature of Officer of HSPCRl
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Gurygram North-HSPCB (Computer No. 333464) (2)
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HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES

Jnuﬁ"—‘ﬁ 18! ”_"C:rh'l“}:]

General Information of unit
T led 2 76988 7%
1 Mame B Address of the Unit _ | un ""E'-';'EJ- 'ﬂ .
= r:ﬁl.rﬂu'wl"-}; 'Lﬂﬂ_a |
(y 140 gL A
2 Emall 1D of the Unit!Occupias ‘ —I
(3 Telephone Nos. 4‘
r Fax Nos. |
& Time of Inspection |
5 Date & Time o P ﬂ'n’}'hﬂfi?d la" ﬂgﬁu—-
I B Category Unit Red.l"ﬁrange.l"ﬁreen
7 Type of Linit r | 17 Cat fseriausly Pelluting/Others
2 size of unit based upon investment cost of Large/Medium,/Small
Plant & Machinery |
& Mame of the representative of the unit with
designation present at the time of the
inspection,
10 Hame of the Direciors fPartners/ Proprietor)
hdanager! Dcoupder etg,
I B
|11 petail of productsby product ma-nuﬁln:lured
{weith capacity of installation & quantity per
amnum)
i Detail of Raw Mal,erl-ll used [with guantily per /
annumyj ] s — |
13 Wanulacturing Process (In brief) /{
14 | Detail of Machinery L i -
15 | Date of Commissioning of the unit, /
36 | Status of Consent to Fstablish /’ —
17 Sratus of Consent 10 UPE'.'&? ..... : -
18 | Status of Authorization under HW Rules,
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"3 | s1atus of online monitoring System I;Etathl"ﬂﬁ-ﬂ]' ' = ]
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3| Detailsabout deviationin the. dotails/stack of —-——
alr emission/ type of fuel il any already | —
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provided to Board, - ||
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i ===
5 Whether Height ef all stacks/ Chimneys as per | ¢ |
MOrms. o e
b Capacity of D.G. Sets
! |
T Stack height of D.G, Sets shove programme and | I|
whether as per norms.
B status of Acoustic Enclosure on D.G. 5ets ; I
9 Noise results of D.G. Sets Monitored during b /[
inspection
10 Type & Quantity ufFuEI sed ' ,'
{Separate for each source}
11 cratus of Air Poliution Control Devices (APCD) | {
{a} Required or Nt f
(b} Provided or Not
{c} Detal of APCD provided with detail of
all Companeants, .
(d] Whether operating APCD Satisfactorily |
(e] Whether operating APCD Satisfactorily | ©
12 Whether provided separate flow meters in case |
of wet scrubber
[ 13 Whether maintained Log Book fior consumption | :
| af Electricity/ Chemicals/ Water for APCD
iﬁ Detail of treatment of effluent in case of wet j
scrubber & its mode of disposal. I
ETH Cwhether provided Sampling arrangementson |
all stacks/ Chemneys including DG Sets.
16 |G General Remarks e
L.:_ ~\Water Consumption - 1
= 1 Spurces of Water Supply :
3 | Detall of measuring devices provided it any . —— . |
such 25 | {low meters, Vemotchetc,
3 | Whether measuring devices has been séaled S R R G 1
il
- S
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22 ? 1)/2022/REGION GURUGRAM NORTH

Gurygram North-HSPCB (Computer No. 333464)
471

s
[4 | whether maintained the log bock for supply of | . I
| water fram all sources & consumption for
| various uses.
E Detail of Water Consumption per day,/Month T
[a) Domestic Purpose
{b) Boiler/Cooling
ic} Industrial use {Easily Blodegradable)
- {di-industrial Usa [Not Easily -
| Biodegradable)
(&) Other
[ General Remarks {
- |
D Water Pollution l -
Source & processes of Water Pallution |
| including raw water treatment if any |I
2 Mo, of outlets for discharge of efflusng Dorrestic:
Trade:
3 Quality of Effluent in KLD Domestic:
Trade:
4 Status of Effluent Treatment Plant (ETP)/
Sewage Treatment Flant (STP)
aTP ETP
[al Aeguired or Mot
{b) Instalied or Mot
() Detail of STR/ETP Provided {if required)
with detail of all components and
technaology used.
[d] Whether structurally adeguate ar mar
&) ‘Whether operating STR/ETF
satisfactorily
if] Whether provided online chemical
dozing system/pH meter.
5 | Made sde of Discharge of effluent Domestfe: @~ 00— |
Trade:
i name of Water recipient body If any f T ]
;T___Detal ol |-lrld in case effluent is discharged for ]
percolation/ |mgamn purpose with
I
— | T Iﬂ'_t":rﬂ — T e
ral smlus s of ZLD a3 p-ﬂ er P8 directons -f i D
licable. = —
ol i hether provided flow meters an putlet & ——
| indet of ETE/2. of ETP/STP __ — e : —
W ELET O —— |
g | whether thes provided separate € —_— -
ETP/STP —
__._,_—'__._ __'__|—|_
|t -
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File No. HSPCB-260004/41/2021-Region Gir_y%am North-HSPCB (Computer No. 333&6;?)8
N N

I:]-l Whether maﬁfélhﬁﬁug_ﬂuuﬁur tofsumption | - |
| o Electricity/Chemicals/Quantity of effiuent, Ll
| 12 5tatus of onling maonitoring system, iF : Y
|| appiicable et
13 | General Remarks = = -
o
— - Hatardous Waste Management - -
1 -L'.altegn-ry of Hazardous Waste generatedasper | : | |
Fulps.
2 Tyoe & Qty. of Hazardous Waste generated : i) indnerable ]
il Repyclable |
{iii) D:sr:-u sable
Fag landfill ||
_ fiv) Tofal
3 Stock-Pile Quantity of Hazardous Waste ]
4 Mode of Disposal & traatment of Hazardoas : !
_ Waste _ |
5 Size of Hazardous Waste storage site : [
|
B Display Board for I'L_aiardum Waste at Factory i o l
Gate Provided or not |
7 Whather agreemaent made with the servics — ]

provider for dispesal of hazardous waste (if yes,
| Bive detail with validity)

3 Detalls of Hazardous Waste transponted to

| service provider ' |

1 List & Qty. of Hazardeus Chemical handled &
used (IF any) ijh threshold Guantity
Z Whether prepared on site emergency plan and =

taken Insurance poficy under PLI Act, 1991,
' Name of insurer agency with date & validity of | -

3
E oy R RS TS TCUU S

a whether Hazardous chemicals handling & e
| storage facility is adequate

—  —

5 | memarks [, -] '{;';H'Tm—'-j +—
Ci_u:u.t-ﬂ ‘Mﬁﬂﬂf:i‘hﬂ

Signature of ihe representative of the unit
Hame Designation & Address Inspection

F Hazardous Chemicals Handling & Management and PLI Act, 1991

o |
%
i

E".Eﬂ-l;]lJ!H c"‘lhﬂ |

Office HOMfigaps of th |
n_

Board who tenductag
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23870841 /R

= -
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||||| i)
| || |
|. |' et
I =~ Bl P

‘@' GPS Map

L

FXHQ+PH4, Dhanwapur Village, Sector 104, Gurugram,
Haryana 122006, India

Latitude Longitude
28.47983166666667° 76.98858°
Local 10:20:26 AM Altitude 13.29 meters

GMT 04:50:26 AM

H, RO

Tuesday, 04.10.2022




File No. HSPCB-260004/41/2021-Region Gurygram North-HSPCB (Computer No. 333464)
2397190(1)/2022/REGION GURUGRAM NORTH 41-!’.74 éé

HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES
: Led =2 @Yy79727
A General Information of unit

Upﬂ"‘f‘.‘i'?g- qf& Ejﬁg

ll Name & Address of the Unit Lk HI:IHFJ E!II!EZ‘,I |
D Lo v i s uufbﬂf‘*‘ |

| Email 1D of the Unit/Occupier . f’ ﬂ ?

TE'|E|]|'.II:I-'I'1I! Mos, N

| Fanx Mos,

I
Date & Time of Inspection : ﬂ?}’ﬂ!‘]")_
Fed/Orange/Green _-I

Type of Unit : | 17 CatSfSeripusly Polluting/Others

sire of unit based upon investment cost of
Plant & Machinery

Name of the representative of the unit wrth
designation present at the time of the
inspection,

¥

3

4

5

& Category Unit
7

8 Large/Medium/Small

]

10 | Name of the Directars /Partners/ Proprietorf | -
Manager/ Occupier etc,

{with capacity of installation & quantity per

| annum] =1 |

12 Detail of Raw Material used [with quantity per | ‘I

| annum) Al .
13 Manulacturing Pracess {In brief) ! f

11 Detail of prndu:t';.n'hy' product manufactured T [

.
S _ .II

: . i \
16 tatus of Consent to Establish 4 J

- e ———— E——p— " - il _— II
17 | Status of Consent to Operate £l i
15' Status of Authorization under HWM Rules. ! l

i
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File, No. HSPCB-260004/41/2021-Region G am North-HSPCB (Computer No. 333464)
22$ 1)/2022/REGION GURUGRAM NORTH 41.17% \

B Alr Pollution

| Sources of air emissians from process of unit
inCluding fugitive emissions with type of
Bailers/Furdess, capacity & stack height.

status of online monitoring System (Stac &/ AAD)
if applicable

3| Details ahout deviation in the detalls/stack ol | - —
Air emission/ type of fuel if any already f

provided to Board B
4 Dietail of Stacks/ ChimneysVents

| 5 Whether Height of all stacks/ Chimneys as per
NS, i -
| & Capacity of D.G, Sét4 :

i 7 Stack height of DG, Sets above programme and | - |
| whlher &5 per norins. = =
| 8 | Status of Acoustic Enclosure on D.G. Sets ;

a8 MNolse results of D.G, 5ets Monitored during I

inspection > | |

10| Type & Quantity of Fuel used

{Separate for each source) - 5

11 Status of Air Pellution Control Devices [APCD) : :

{a} Regulred or Mat |3

{b] Provided or Mot

ic} Detail of APCD provided with detail of
all Components.

id) Whether operating APCD Satisfactorily

{e] Whether operating APCD Satisfactorily

112 | Whether provided separate flow meters in case |

of wet scrubbser

13 “Whether maintained L-Ell Bock for consumption

of Electricity/ Chemicals/ Water for APCD

12 | Detail of treatment of effiuent In case of wet

scrubber & its mode of disposal. .
15 | Whather provided Sampling amrangementson | | f |
all stacks/ Chemneys Including DG Se1s. - |
16 General Remarks |
© Water Consumption )
' !
|1 [ sources of Water Supply : ]
. P S I T = |
i Detall of measuring devices provided If any
such as flow metars, Vnotchete. 1 | [ |
3| Whether measuring devices has been sealed |
|

= / |
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File No. HSPCB-260004/41/2021-Region G am North-HSPCB (Computer No. 333464)
2397190(1)/2022/REGION GURUGRAM NORTH 41.17% ééz

= = L] — e ——— ey
4 Whether maintained the log book for supply of | ¢
water from all sources & consumption far
| | various uses.
| 3 Detail of Water Consumption per day/Month .
{a) Domestic Purpose : /

(b} Boller/Caaling

l (€] Industrial use |Easily Biodegradabie]
- {d} Industrial Usa (Mot Easily
| Biodegradable)
: {e] Other o N
& General Remarks :

] Water Pollution

including raw water treatment if any

1 | Source & processes of Water Pollution ] I
2 No. of outlets for discharge of efflusnt | Domestic: (

Trade:

3 Qiality of Effluent in KLD = | Damestie:
Trade:

a Status of Effluent Treatment Plant (ETP)/
Sewage Treatment Plant {5TP)

sTP ETP

{a] Reguired or Not

k) Instalied or Mol

{c) Detail of STP/ETP Provided {if required)
with detail of all components and
technology used

|d} Whether structurally adequate of not

&) Whether aperating STR/ETF
Estlsfactorily

(1] Whether provided onling chemical
doring system/pH meter.

"% | Mode of Discharge of effluent . | Damestie:
| Trade:

E; —1 Hame n-F w'n.er. rﬂlp_lrnl:bl:ldv ﬁiﬂv_

7 | Detail of land in case effiuent is discharged for
pereolation/ irrigatian purpoie with | |
— | JustMication Tor M5 TO0 OIMETon. | 1 I 1
Status of ZLED as per CPCH directions If
!p!’.llil:.'lh'-r.' | ) I
Whether provided low meters on outlet & ; ' |
_|Inletof ETR/STP 0 .J |
10 Whether provided separate electricity meter on | - B JI
ETR/STP
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No. HSPCB-260004/41/2021-Region G m North-HSPCB (Computer No. 333464)
223@1)/2022/REG|ON GURUGRAM NORTH 41.17

11
|

] Whether maintained Log Book fof consumption

j L of EIPL‘trmu.t-,.lﬂ.’_hnrnlr,alr.jﬂuanT!!'_uie__frlurnt —
12 | Status of online manitaring system, |f :

[

appl_il:.ablg.
13 | General Hemarks,

E - Hazardous Waste Management

| Category of Harardous Waste generated as per
, | rules,

| 2 | Type & Qty. of Hazardous Waste generated = i rick

incinerable

[i]  Recyclable
| | ' [}  Disposable
| | For landfi

(1] Total |_
| 3 Stock-Pile Quantity of Hazardous Waste
r |
' i Mode of Disposal & treatment of Hapardous i '
: Waste B !
i 5 Lize of Harardouy Waste starage Site

[ | Display Board for Hazardous Waste at Factory }

l Gate Prowvided af AT |
|

I

o |

R

1]

Whtﬂ'ner i:mm.ent made with the servios B |
provider for disposal of hazardows waste (IF yes,
il ﬂﬂill witth -.-llntllm

B Details of Hazardous Waste ransported to f |
L. | ymruice provider
F Hazardous Chemicals Handling & Management and PLI Act, 1991

E List & Oty of Hazardous Chemical handled &
| | ggod [if any] with threshodd guantity = : o7y
[2 Whether prepared on site emengency phan and |: ] I
' taken Insurance policy under PLI Act, 1991, |
"3 | Name of insuter Spency with date & validityof | : f
palicy. ]
(4 T Whether Hazardous chemicals handling & II
. dequate )
| | storage facility 15 2 -
! 5 Rermarkd ([ r']' _{n.,ud l,l:,g-g.ﬂ‘d :| ;

u}\‘_,c;.-f‘u- !CJS / JI |

i
§—= = =

r - '1 / —— P—l E—
Vos th T P4 oty — |
l tad JE | ™ | |
| Signature of the representative of the unit Signatun of the |
Mame Deslgnation B Address inspection Officer/CHficers of the |
Board who condutted |

I
i | Name B I:n'-.gnatLl\
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FXHQ+PH4, Dhanwapur Village, Sector 104, Gurugram,
Haryana 122006, India

Latitude Longitude
28.479803333333333° 76.98855499999999°
Local 10:51:29 AM Altitude 13.29 meters

GMT 05 21 29 AM Frlday, 07. 10 7’022




No. HSPCB-260004/41/2021-Region
22&%1)/2022/REGION GURUGRAM NORTH

G am North-HSPCB (Computer No.
479

HARYANA STATE POLLUTION CONTROL BOARD

SPOT INSPECTION REPORT OF THE INDUSTRIES

| a = > @ U A %ol
A General Information of unit
lad = 946G e LA
1 Name & Address of the Unit _— |
g 5 ml ) l||“¢b1;:|1.-,_Fd Ll __,I__,
Dlaw oy e TR -
; | —— : v L .-l.g"rﬂ Les _| |
2 Email ID of the Unit/Qccupier o
- - |
3 Telephone Nos. . {
4 Fax Nos. T —|
'_5 Date & Time of Inspection {
”L‘/I‘E‘a/ﬁl"i * I ‘_].I,:I rlw |
& Category Unit Red/Ordnge/Creen {
. -
£ | et 17 Cat fSeriqusly Poliuting/Others
8 Size of unit based upon nvestment cost of Large/Mediumy/Small
Plant & Machinery
g Mame of the representative of the unit with
! designation present at the time of the
[ inspection,
10 Name of the Directors /Partners/ Proprietor/ —_ |
Manager/ Dccupler etc
[ 11 | Detail of products/by product manufactured - |
| lwith capacity of installation & guantity per
| annum) il |
12 Detail of Raw Material used [with quantity per ——
annum:l : o
13 | Manufacturing Process {in brief] - | B = I
14 Dﬂa-!r af Mithll'l-l!'l"'ﬁl' - ___:—_ —_—
“i5 | Dateof Commisisaning of the unit. =3
16 | Status of Consent 10 Establish T |
-"1'.!_ .;tusuf L'.nn:.-.-r!l ta |73'|'-'"!”“'5! == = ___ __ : ——
_IE_ Efaiu!-ﬂf Au‘hqruipﬂﬂ under HWA R Hude s, ]

333464)

- 497

Generated from eOffice by KULDEEP SINGH, RO (GRN), REGIONAL OFFICER GURUGRAM NORTH, HSPCB on 27/02/2024 01:39 PM

1

281



File_No. HSPCB-260004/41/2021-Region
2397190(1)/2022/REGION GURUGRAM NORTH

Girg%am North-HSPCB (Computer No 333é6é)

B Air Pollution e
I
El “Sources of air emissions fram process of unit :
incheding fugitive emissions with type of I
Boilers/Furness, capacity & stack height. o —
2 Status of anline monitoring System (Stack/AAd) =
if applicable ___-——-:— e
3 | Details about deviatinn in the details/stack of |- =]
Abr emission) type of Fuel if any afready o
provided (o Board, I S A
A Detail of Stacks/ Chimneys/Vents e =
g Whether Height of all stacks/ Chimneys as per | - _l
MOIrms, S —
& | Copacity of D.G. Sets : I
7 Stack height of D.G. 5ets above programme and | - |
whether as per norms. S—
hﬂ Status of Acoustic Enclosure on D.G, 5ets
9 Nolse results of D.G, Sets Monitored during
inspection
10 | Type & Quantity of Fuel used :
{Separate for wach source)
[ 11 status of Air Pallution Cantrol Devices (APCD) i
[3) Reguired or Not -
{b) Provided or Net i
{c) Detall of APCD provided with detailof | &
all Components.
(d) Whether operating APCD Satisfactorily J
{e] Whether operating APCD _Ea:ish:mrlly
12 Whether provided separate flow meters incase | ; ]
of wet scrubber !
13 | Whether maintained Log Baok for consumption I
af Electricity/ Chemicals/ Water for APCD
14 Datail of treatment of effluent in case of wet i
serubber & its mode of disposal. ) _J
15 Whether provided Sampling arrangements on :
all stacks/ Chemneys including DG Sets.
1& General Remarks .
c Water Consumption ]
1 Sources of Water Supply f
2 Detall of measuring devices provided if any ]
such as flow meters, V-notch etc,
3 Whether measuring devices has been sealed f

s = . - f
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No. HSPCB-260004/41/2021-Region
22$ 1)/2022/REGION GURUGRAM NORTH

i

- I | {d} Industrial Use{Mot Easily

| Whether maintained the log boak for supply of
water from all sources & COMSLEmption fos
[ VaTIous USes.

Detail of Water ¢ {.I:I-nsumptrun per dav,.l'l'l.-lunlh
[a] Domestic Purpose
{b) Boder/Cooling

() Industrial use {Easily Emdegra-d.lhlur
Biodegradable] N
(e} Other

| General Remarks

Water F'l.:i'llu‘llnn.

Girég{am North-HSPCB (Computer No. 333464)

Source & processes of Water Pollution
including raw water treatment if any

| Mo, of outiets for dls:harge of effluent

¢ | Domestie: |
Trade:

Cuality of EMluent in KLD

Domestic: |

B

Status of EMluent Treatment Plant {ETP)S
Sewage Treatment Plant [STP)

| (a] Required or Not
ib] Installed ar Mot
{c) Detail of STR/ETP Pravided [if required)
| with detaill of all companents and
technology used.
[d} Whether structurally adequate of not
{e] Whether operating STPFETP
Satisfactorily
if} Whether provided online chemical
dozing system/pH meter.

| Mode of Discharge of affluent

| Trade: |

5Te ETP

D.nmEm B —_—
Traﬁ.—

[ Name of i-.FéiFr"r'-:-}"lﬁw'-i- bﬂl:hr_lfan','

percolation/ irrigation pur pose with

Justification far TH TOOR UTiTzation
Status of ZLD as per CPCH directions if

__u.pcplluhlu
Whether provided How meters on outle ¥

inlet of ETR/STP

whi:ther provided separate electricity meter on
ETR/STP
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File No. HSPCB-260004/41/2021-Region Gyrugram North-HSPCB (Computer_No. 333464)
2397190(1)72022/REGION GURUGRAM NORTH iéﬁ ééS

11 | Whether maintaén?h:lg Boak for consumption | |

[ ; 1
| of Elenri:iwfﬂl-em-":-ﬂﬁfqﬂﬁm'l' of efftuent. =
17 | Status of online monitaring system, if I
| applicable. N
13 | General Remarks. / |
—-_— - E———Hazardous-Waste Management e J
1 | Categary of Hazardous Waste generated as per [ [
TukEs, —
2 Type & Qty. of Hazardous Waste generated ki Incinerable
(i) Recyglable
(i)  Dispdsable
Far landfill
- _ ) [iv)  Total
3 Stock-Pile Quantity of Hazardodis Waste
4 Mode of Disposal B treatment of Hazardous
Waste }
7] Size of Hazardous Waste storage site
G | Display Board for Hazardous Waste ar Factory
(. | Gate Provided or not
7 Whether agreement made with the service ]
provider for disposal of hazardous waste [if yas,
give detall with walidity) .
g Detalls of Hazardous Waste transported to =
| |serviceprovider i .
F Hazardeus Chemicals Handling & Management and PLI Ack, 1991 !
[1 | List & Qty. of Hazardous Chemical handled & £ m|
used {if any) with threshold quantity
Fi Whether prepared an site emergency plan and
taken Insurance palicy under PLF Act, 1991,
k! MName of insurer agency with date & validity of | f —
palicy. _ .
4 Whether Hazardous chemicals handling & J‘
storage facility is adequate
5 Remarks (Jy,f #w{l 4113@-‘1’-. /
i |
d.JMua Lu.l\!:»@ o_{tmn
signature of the representative of the unit ﬁrr m':f the f
Name Designation & Address inspection toer/Ulicers of the
" Board who cenducted
|
Name B Designation
“ 500
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-

No HSPCB-260004/41/2021-Region
OZZ/REGION GURUGRAM NORTH

)/

HARYANA STATE POLLUTION CONTROL BOARD
5POT INSPECTION REFORT OF THE INDUSTRIES

Giré%am North-HSPCB (Computer No. 333464)

loug - 76929 55¢
A General Infarmation of unit
led = gg 19806
1 Name & Address of the Unit T ﬁ1|
o P — — ecata ol | e —— |
thm}: U ﬂﬂ(ﬂ
2 | Email ID of the Unit/Occupier / |
E Telephone Nos. / o
4 Fax Mos. —I
|
| = T T = o - I
5 Date & Time of Ins o —
e o7/10]22
¢ Category Unit P-Edfﬂr?gefﬁreen
7 Type of Unit 17 Cat./Seriousty Polluting/Others
8 Size of unit based upon investment cost of Large/Medlum/Small
Plant & Machinery I |
(] | Wame of the representative of the unit with
designation present at the time of the
| inspection.
10 Name of the Directors /Partners/ Proprietor/
Manager/ Docupier gL
11 Detall of products/by product manufactured |
{with capacity of imstaliation & quantity per
annum)
12 Detail of Raw Material used {with quantity per j
| annum} |
13 panufacturing Process (In hrlef] I
14 Detall of ! Machinery rr !
15 Date of Commissioning of the unit, !
16 | Status of Consent ta Establish |I
- B 1 —
17 | Status of Consent 10 oOperate — - —
18 status of Authorization under HWM Rules. |
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File No. HSPCB-260004/41/2021-Region
2397190(1)/2022/REGION GURUGRAM NORTH

Ajr Pollution

including tugitive emissions with type of
| Boilers/Furness, capacity & stack height.

Girgg am North-HSPCB (Computer No.

333é6é)0

Status of anline monitoring System 1513¢me
it applicable

[—

Details about deviation in the getails/stackaf

Alr emissiony type of fuel if any already
provided to Board,

e

Detail of Stacks) Chimneys/Venis

| Whether Helght of all stacks/ Chimneys as per
NGFME,

Capacity of D.G. Sets

stack height of D.G. Sets above programme and
whether as per norms.

Statius of Acoustic Enclosure on [ 'G Sets

T Noise results of 0.G. Sets Monitored during
inspection

10 Type & Quantity of Fuel used

[Separate for each ﬁnur:ﬂ

11 sratus of Alr Pollution Control Devices (APCD)

(a] Required or Mot

(b} Provided or Mot

ic) Detail of APCD provided with detail of
all Components.

id] Whether operating APCD Satisfactorily

{e] Whether operating APCD Satisfactorily

12 whather provided separate flow mieters in case

of wet scrubber

13 wWhether maintained Log Book for consumption

of Ere::triclw.r' Chemicals/ Water for APLD

"ia | Detail of treatment of affluent in case of wer

serubber & its mode of disposal,

15 | Whether provided Sampling arrangements on

all stacks/ Chemneys including DG Sets.
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TEEI'IEJ'HI Remarks
£ Water Eun:lumptIFn-

1 Sources of Water Supply I
2 Detall af mes 56:55 devices prarld-m:l If vy 1
_ | such as flow meters, V-natch ete, L= L _

3 Whethar measuring devices has been sealed |
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e, No. HSPCB-260004/41/2021-Region Gurugram North-HSPCB (Computer No. 333464)
22941)/2022/REG|0N GURUGRAM NORTH ig% S

4 Whether malntained the log book for supply of
| water frem all sources & consumption for
| various uses.
Detail of Water Consumption per day/Month
(@] Domestic Purpose
(B) Baller/Cooling
{c) Industrial use {Easity Biodegradable) :
= = {d)- Industrial.Use (Mot Easily L. e
Bindegradable) :
{el Other
B General Remarks

|

D Water Pollution

: Source & proceses of Water Pollutian
| including raw water treatrment if any [
| Mo, of sutlets F:u' discharge of effluent i | Domestic: f

-

| Trade:

3 | Quality of Effluent in KLD - | Domestic:
Trade

4 Status of Efffuant Treatment Plant (ETR);
Sewage Treatment Plant [STP)

5TF ETF
(a) Required or Not
(b)) Installed or Not
{c} Detail of STR/ETP Provided |if required)
with detail of all components and
technakogy used, .
(d) Whether structurally sdeguate or not ! |
(e} Whether operating STP/ETP {
Satisfactorily
{f) Whether provided online chemical
dozing systemypH meter
Made of Discharge of effluent

Domestic:
| Trade;

Wame of Water erpI:nl hr.'u:i'.l ifamy o

DEtEI|.ﬂf Lundm i.'a_sc EmuEntleschargud for |
pnrculal.lum" irrigation purpose with de
| Justification for s UimEsTion. T

Status of ZLD as per "CPCA directions .

5

6

7

E lcabl

applicable. - :

g | u:IJ::_'-:her ptm-'lded fiow meters on outlet & : ﬂ

iy
|

inlet o of ETP, ETP/STP ol |
Whethur pm'u'ldt'd !ﬂpam'l.e electflcltl.r meter on | :

ETP/STP |.

|
|
I|

L________
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|11 | Whether maintained Lo Book Tor consumption |
. | of Electricity/Chemicaly/Quantity of effluent,
13 Status of anline monitoring svstem, If

il

| General | Remarks

| Eppllcahlu
I:u

E H"""“““iﬂ!ﬂiﬂigemt- —
1 E-HTEEEH"H of Hazardous Waste generated as per | | |I
L fules.
: T‘I"F'E & Qty. of Hazardous mimnerﬁiﬁ' REN -rij Ineinerakle
fii] Recyclable
i) Disposable
For landfill
—_— _ fiv] Tatal
| 3 Stock-Pile Quantity of Hazardous Waste
| 4 hMode of Disposal & treatment of Hazardous : i
Waste /
5 Size of Hazardous Waste storage site {
& Display Board for Hazardous Waste at Factory
Gate Prowided ar not 1’
7 | Whether agreement made with the service )
provider for disposal of hazardous waste {if yes, /
give detail with validity)
B Details of Hazardous Waste transported to
| | service provider
F Hazardous Chemicals Handling & M.lnlmm and PLI Act, 1991 '
[ 1 | Lisri:-Eh,' of Hazardous Chemical handled & | - o

used (If any) with threshold quantity
i WhmPared an sile emergency plan and
| taken Insurance palicy under PLI Act, 199],

3 " name of insurer agency with date & validity of

{ pakaes - - e
i \Whether Hazardous chemicals handling &

| storage facility is fdequate "_
5 “Remarks A ih I

g o

Signature of the representative of the unit
tame Deslgnation & Address Inapecthon

|
4

(ML

"n-lgn:l-tuulrn! the
Officar! Otficers of the
Board wha conducted

Name & Designation
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Shatis of Conspmt 10 Establsh

Saatus ol Carsent 10 Doerate

ratus of Auihnsization under HWA Rulos

Air Pollutign
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Whether measuring devices has been sealed H
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Cetall of Water Consumation pes day | month
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validity)

Diedaits ol Hacardous Waste transpoed bo service prosdder
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HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES
llnuﬂ 3 2% W 722

led 2 76982 750

A General Information of unit

1 MName & Address of the Unit

| pun nowed Fﬂ —
< r:ﬁl.rﬂu'wl"-}; 'Lﬂﬂ_a |
2 Emall 1D of the Unit!Occupias ‘ 3 —I
'3 | Telephone Nos. ; 4‘
r Fax Nos. : |
AT f Inspection |
5 Date & Time of Insp ﬂ'n’}'b}’i?d o CIEﬁ-m
| B Category Unit i Red.u"ﬁrange.l"ﬁreen
7 Type of Linit r | 17 Cat fseriausly Pelluting/Others
i size of unit based upon investment cost of .| Large/Medium,/Small
Plant & Machinery |
] Mame of the representative of the unit with ;
designation present at the time of the
inspection,
10 Hame of the Directors (Partners) Proprietor/ ;
hdanager! Dcoupder etg,
O _ B
i1 petail of products/by product ma-nuﬁln:lured !
{weith capacity of installation & quantity per
amnum)
13 | Detail of Raw Material used [with quantity per | : /
annum| : s — l
13 Wanulacturing Process (In brief) - /{
14 | Detail of Machinery o : 7 -
15 | Date of Commissioning of the unit, : /
16 | Status of Consent to Establish : /' — -
17 Sratus of Consent 10 UPE'.'&? ..... : -
18 | Status of Authorization under HW Rules,
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-
L
] Ale Pollution e '
1 T sources of air emissians from pru-cess cof unit ‘
including Tughthve emissions with type of L ——
Aoilers/Furness, capacity & stack h height. T 2!
"3 | s1atus of online monitoring System I;Etathl"ﬂﬁ-ﬂ]' ' = ]
{ Il applntablc R s
3| Detailsabout deviationin the. dotails/stack of —-——
alr emission/ type of fuel il any already | —
T
provided to Board, - ||
4 Detail of Stacks! [hlmnel,lg.,l'ventg I T
i ===
5 Whether Height ef all stacks/ Chimneys as per | ¢ |
MOrms. o e
b Capacity of D.G. Sets
! |
T Stack height of D.G, Sets shove programme and | I|
whether as per norms.
B status of Acoustic Enclosure on D.G. 5ets ; I
9 Noise results of D.G. Sets Monitored during b /[
inspection
10 Type & Quantity ufFuEI sed ' ,'
{Separate for each source}
11 cratus of Air Poliution Control Devices (APCD) | {
{a} Required or Nt f
(b} Provided or Not
{c} Detal of APCD provided with detail of
all Companeants, .
(d] Whether operating APCD Satisfactorily |
(e] Whether operating APCD Satisfactorily | ©
12 Whether provided separate flow meters in case |
of wet scrubber
[ 13 Whether maintained Log Book fior consumption | :
| af Electricity/ Chemicals/ Water for APCD
iﬁ Detail of treatment of effluent in case of wet j
scrubber & its mode of disposal. I
ETH Cwhether provided Sampling arrangementson |
all stacks/ Chemneys including DG Sets.
16 |G General Remarks e
L.:_ ~\Water Consumption - 1
= 1 Spurces of Water Supply :
3 | Detall of measuring devices provided it any . —— . |
such 25 | {low meters, Vemotchetc,
3 | Whether measuring devices has been séaled S R R G 1
il
- S
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s
[4 | whether maintained the log bock for supply of | . I
| water fram all sources & consumption for
| various uses.
E Detail of Water Consumption per day,/Month T
[a) Domestic Purpose
{b) Boiler/Cooling
ic} Industrial use {Easily Blodegradable)
- {di-industrial Usa [Not Easily -
| Biodegradable)
(&) Other
[ General Remarks {
- |
D Water Pollution l -
Source & processes of Water Pallution |
| including raw water treatment if any |I
2 Mo, of outlets for discharge of efflusng Dorrestic:
Trade:
3 Quality of Effluent in KLD Domestic:
Trade:
4 Status of Effluent Treatment Plant (ETP)/
Sewage Treatment Flant (STP)
aTP ETP
[al Aeguired or Mot
{b) Instalied or Mot
() Detail of STR/ETP Provided {if required)
with detail of all components and
technaology used.
[d] Whether structurally adeguate ar mar
&) ‘Whether operating STR/ETF
satisfactorily
if] Whether provided online chemical
dozing system/pH meter.
5 | Made sde of Discharge of effluent Domestfe: @~ 00— |
Trade:
i name of Water recipient body If any f T ]
;T___Detal ol |-lrld in case effluent is discharged for ]
percolation/ |mgamn purpose with
I
— | T Iﬂ'_t":rﬂ — T e
ral smlus s of ZLD a3 p-ﬂ er P8 directons -f i D
licable. = —
ol i hether provided flow meters an putlet & ——
| indet of ETE/2. of ETP/STP __ — e : —
W ELET O —— |
g | whether thes provided separate € —_— -
ETP/STP —
__._,_—'__._ __'__|—|_
|t -
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M !

L

11—'——— e, __———____—_—
I: "-I':'I';!lh:r. l.nalnl:alne.d Log Book for cansumption | 1 e ———
g o ectncity/Chemicals/Quantity of effiuent, —t
513!1..15 of onling maonitaring system, T ,
|| applicable. e ——
13 Generdl Remarks = |
o
B Hazardous Waste Management ———
1 T{altEEn-l"r of HEE&I’d-nLI!._'ﬂ'aste generated as per | : | |
wlps.
2 Tyoe & Qty. of Hazardous Waste generated : i) indnerable ]
(i) Regyclable |
{iii} D.rsrm sable
Fof landfill ||
_ i) Tofal
3 Stock-Pile Quantity of Hazardous Waste ]
4 Mode of Disposal & traatment of Hazardoas : !
i Waite _ [
5 Size of Hazardaus Waste storage site J |
B Display Board for I'L_aiardum Waste at Factory i o l
Gate Provided or not |
7 Whather agreemaent made with the servics : —
provider for dispesal of hazardous waste (if yes, l
| Bive detail with validity) |
3 Detalls of Hazardous Waste transponted to . —_—
| service provider | | [
F Hazardous Chemicals Handling & Management and U Act, 1991 —
1 List & Qty. of Hazardows Chemical handbed & = —_—
used (If any) with threshold guantity =3
E- Whether prepared on site emergency plan and = — |
, taken Insurance poficy under PLI Act, 1991, T
3 Name of insurer agency with date & validitgot | - | —— |
_EE!.i.E!'_ I3 NG — ]
2 whether Hazardous chemicals handling & el T T —— _|
: | storage facility sadequate =0 | -
5 [memarks [y, {aM cleaod [ T ———____‘J
dmu.n.ﬂ ud}:“ﬂcrf Ffh— -

—l p— x == = - — |
e
h’w_\__‘__‘_.-

Signature of ihe representative of the unit & J |
BT e of tha

Hame Designation & Address Inspection A |

Miceriom.
B Lery af i hﬂ_

S whe condueray |

el e il |

———& Designatigy, |

e |
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5
G =76 57 178322
mation of unit

general infor

thwwwuiﬁl””'“mﬁhfj ”

J,._jw-r"} {;u,,da-rw

51 }H 2523

17 Cat./Seriously Fullutinm’_ﬂt-h_aw-"""

, La}gﬂﬁnd_humfi mpht="

i = N
i |
v | Mame B Address of the Un |
| aa—.
2 ! E il 10 of hie Unit/Ocoupie? |
|
3 | Telephune Nod. |
4 [ Fax Nos. | .
5 I Date & Time of Inspection |
_ 2 — - | Red/OrapgefGreen
& | Catepary Unit
| 7 ‘Iw:u: of Unii:
] " Size of unit based upon Irr;.restmt nt cost of
| Plant & Machinery
9 Name of the representative of the unit with
| designation present at the time of the
| inspection.
I -
10 name of the Directors /Partners/ Proprietorf .
| Manager/ Occupier etc.
I -
11 | Detail of products/by preduct manufactured
{with capacity of installation & quantity per
| annem) |
12 | Detail of Raw Material used [with quantity per [ :
2 | annym] - L)
13 Manufacturing Process (in brief) &
A —
| 14 | Detallof Machinery
{13 Date of Commissioning of the unit,
I
16 | Status of Consent 1o Establish
iy 5111!.:5 :rr l,'_l;:n,r,.e-m T UF_IEFE:: _____ E
18 | Status of Autharization under HWM Rules.
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i Dl ol 8Lt kaf Climmeys/vents
|
Dy et g of all stacksy Chimieys as pee
ELELLLY )
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D utatk T ol 1.6, Sets above programme and |

wlnt Ivien A% e (e s, ol
waters ol Agoustie Unebosure on DG, Sobs

Masive tesniliy ol 1005, Sals Ml!l'l“ﬂft‘d_d'-ll'll'lE

wrnpats M

, .
Typie & Coant ity ol Fuelused
[separatu loi vach sourco)

statuis ol Air Pedlution Control Devices [APCD)
fal Ieguilred or Hol

| (i} Prowiched or Kot

(e Dot of APCH provided with detall of
All Consgroneils,

[d] Whather aperating APCD Satlsfactorily

(6] Whether operating APCD Satisfactorly

. Whether provided separate llow meters in case
|_ of wil s rulalace

)

Whether imantalined lﬁ Book for consumption
| of Hechraly! Chemicals! Water lor APCD

: Betall o treatment of offluent in cose of wet
scrublier & it mode of disposal.

——

| Whether previdied Sampling arfangaments an
all apeksy Chomneys induding BG Sets.

fiemo ol Remirks

Watnr Comsumption

| Sourees of Wrﬁ?.‘i—upplr

Detarl of measuring devices provided if any
suEh i flow molors, V-noteh ol

Whot lsier measuring dovices has been r:eal_nd
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wWhether mainizined the log hook fﬂ'pnl'r_r.'f. i —rt - o ‘?‘

water [rom all sources B consumption for I "QB&
various uses |
Detall of Water Consumption per day/Nonth .

[al Domestic Purpose [+ UJ*?"!” &S T—F
{rsesl

(b] Bailer/Cooling I . C.
fe] Industrizl use {Easily Biodegradahle) | : [}t 7’1‘&—0(
{d) Industrial Use [Not Easily | EFI i ? - ?t L ,-l:p-u i
Biodegradable) [ '-'#
' (2] Other | r—
General Remarss

~
|

D Water Pollution

1 fource B prosssses of Water Pollution ;
including raw water treatmant if any B

2 No. of outlets for discharge of effluent + | Domaestic:
Trade:

3 Quality of Effluent in KLD ¢ | Domestic
Trade

Aq ctatus of Effluent Treatment Plant {ETPY
Sewape Treatment Plant [STP)

5TP ETF

* (2} Required of Mot

(b} Installed or Not

(c] Detail of STR/ETP Provided (i required)
with detail of all components and
technology used.

{d) Whether structurally adequate or nat :

(e} Whether operating STP/ETP :
Satisfactorily :

ifl Whetner provided onling chmiizal
daring system/pH meter. ;

5 Mode of Discharge of effiuent ¢ | Domestic:
Trade:

] same of Water recipient body if any

7 petail of land in case effluent is discharged for | :
percolation/ Irrigation purpose with
Justificaticn for its 100% utifizatiaon.
B status of ZL0 as per CPCE directions if :
applicable.

(9 Whether provided flow meters on outet &
indet of ETR/STP

10 Whether provided separate glectriclty meteron
ETP/STP
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11
of Electriity/Chemicals/Quantily of effuent. w ]
12 Status of online monitodng syitem, §
. applicable. JL"M ﬁ'%
11 General Remarks, _IF“
4 L.,D}k % _..JEM
. = , Yt
[ Harardous Waste BManagement f“‘""" I X i
- - ‘mf__{h_mfﬁi&i‘
1 Category of Hazardous Waste generated 2s per '
ruiles,
2 Type & Oy, of Hazardous Waste generated ' (i incinerable
| Recyclable
(i} Disposable
Eor landfill )
(]  Totl
3 Siack-Pile Quantity of Hazardous Waste {
K Node of Dispesal & treatment of Hazardous I
Waste
5 Size of Hazardous Waste storage eite ]" |
g Display Board for Hazardous Waste at Factosy
Gate Provided or not {
7 Whesher agreemant made with the service |'
provider for disposal of hazardous waste [if yes,
give detail with validity} ‘II
E Details of Hazardous Waste transported ta }
gervice provider
F Hazardous Chemicals Handfing & Management and PLI Act, 1981 I‘
1 List & City. of Hazardous Chemicel handled & /
used (if any] with threshald quantity
) Whether prepared an site emergency plan end /
taken Insurance poliey under PLI Act, 1991,
3 Mame of insurer agency with date & "-'3'"‘"1\'“[ {!
policy, e ————
4 whether Hazardows chamicals handiing & 4
storage facility 1s adequate
E] Remarks

Signature of the representative of the unit
Name Desipnation & Address Inspaction

ko
‘\ M “l"‘ “h
sj.gnalurenlthe Sll/

officer/Officers of the }
Board wiho eonducted

oot & F_#,'l St

Name & Demimtlm
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HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES

A General Information of unit

1 | Name & Address of the Unit | M- .‘:-'b"*"’"*' e wli?

| "l'r'l].lr‘  hian .__r‘-/ﬁ'f-r“" #
- A Guef am _
2 Emall 1D of the Wnit Occuplor . |
N = cnr o - L}
3 Telephone Nos. : |

c e S LEFERY ot |
4 | FauNos,

3 Date & Time of inspection : 1L1||'n;|.rh3-'1__

I & Category Unit i | Ned/Oranpesiesn

"T (Typeofunit | 3 17 Cat./Seriavsly Pobuting/Cthers

{

B Size of unit based upon investrment oost of il LEI'EE.r'-"I-'h'.jl:JHJH!.r'EHIJLL,_F-—"

, Plant & Miachinery ' .3 i e o

i 5 hame of the representative of the unit with .i =T -'"?qi-r.l'.'-ﬁ -fLa.,M

| degignation piesert at the time of the !

inzpection. !

i i |

: 10 | Mame of the Directors ‘Partrers/ Propristor) o | BB Ha il g eg v ]

Mznager, Qcoupier 810, : o s
|
| - - R W TR DS L T [ S0 = Fa Ly e ] 11 v R
cis | oot of productsrhy poodie menusctunes | ReAny m.p{-_'ra‘
. ' lvarth capacisy of instalation: & quantity per feeite om0 7
- I— L an nu':-'l] v L. ' g - .'I ".-L)

| 12 Detail of Raw Material used {with quantity per | @ | At L= _ J"&"’Tfh"’"’ g

| arnum) ik Sedla, dibepenb =,

| 13 | Manufacturing Precess (in brief) - T :.j : :

. & o e e - = fu— ; i —_ & i : i
14 | Detaii of Machinery | e e died W g ‘%d l-"""'L'{?rmJn;h:
15 | Date of Commissioning of the unit T %_ﬁ" Ual, Trwblooper e
16 | Status of Consent to Esiablich | et dtad f .:

- S Wi S e
17 Status of Consent to Operate | el ol va s’ X 5
18 Status of Authorizalion undar HWEE Bulles. : | :
| | olet _difeirs
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B Air Pollutien
1 Sources of alr emissions from procoss ofunlt
including fugitive emissions with type of / A
Beilers/Furness, capacity & stack leizhit.
2 Status of online monitoring System [Stack/AALL] | ¢
if applicabie S—
3 Details about deviation in the details/stackof | | Ta = ]
Alr emissions type of fuel it any already
provided o Board,

4 Detail of Stacks/ Chimneys/Vents T T
| |
5 Whether Hzight of all stacks/ Chimneys as per | I 2 .

, MC s,
[ 6 Caoacity of D.G. Seig i f;.—r 1< A |
| . |
[ 7 | Stack height of D.G. Sers above programme and o= |
| whether as per norem;. I = —!
i E | Seatus of Acoustic Enclosure on D.G. Seu I+ |-% B T A B ||
|
| 5 | Noisz resuis of D.G. Sets Monitored during ,rdtfg&"*"dha-f' A ;
L L et !
10 Type & Cuantoy el od I | i m.r “..‘:..#f.rrir.f
b lhEr.I- A PO B h Saerie] : : F - I
| 33 state.s of Afr Pl rtion Cont red Davices (APCD) : £ Nf?" e
| 2] Requis 4 or Mot i | TSR T !
| (B} Provicied or ot T L fa .I
| (e} Dezait of AFCD provided with detail l;lf " § e g A i % :
[ { all Coroonénts : A . :
[d) Whether operating APCD Eatls-facturl"',' : ¢ L=
| ¢} Whether operating APCD Satisfactorily | : f -
| 12 | Whather provided separate flow meters in case | - /f -]
| | of wet scrubiier .- W i e i
| 13 | Whether reaintained Log Book for consumption | < | o ';" P ; ¥
| of Electricity/ Chemicalz/ Water for APCD B ! '
14 | Detad of trectment of efileent in case of wet ~ |3 | -~ - / £ 3Ty
scrubber & its mode of dispasal, S 2
15 Whether provided Sampling arrangementson. |z | T A .
| all stacks/ Chemneys includiag DG Sets., s
16 General Remarks :
C Water Consumption
H seurces of Water Supply { E.g.t.i#"‘!‘f
2 Detail of measuring devices provided if any A
such as flow meters, V-natch gtc <
] Whether measuring devices hag been sealed : o
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503

Whether maintalned the log book Tor supply of

water from all sources & consumption for
MATROLS USes,

Detail of Water Consumption par day/Month
_la}-Tamestic Purpose
(B} Boiler/Conhing
(e} Industrial use (Easily Blodegradable)
A Indwstiial Use (Mot Easlhy
Biodegradable)
(v} Other

i B
|

Genn‘ral ‘Remarks

| 1
|

Water Fnlliuﬂhn =

| Source & processes of Water Pollution
mJudmg raw water treatrment if any

)

3

e

] No. of outlets for dischargn of effloant

Quality of EFfluent in KLD

| Etat 1z of Eflvent Traatmient Plont [ETPY/
| Sewage Treatment Ment (579

Li-ﬂ/;;\QUErz:d o Mot
'b) Installed nr,yo‘(/n

it] Cetail of STHIETS Provided §fi required;
wiith detail of afl comporeats and
technoloay used,

(b aether strughur ally sdegquate o7 foe

(2} ‘Whether operating 379/E7F
satisfactorily

(f) Whether provided cnline chemical
dozing =y item,'pH metar,

-.-—..
i
<

1

o om— -
LR

Mode of Discharge of efiluent

Nurme of Water recapient body IF amy

] Brmeshn.

VT .
Tr.-* g

e

L T

| Detail of land in case effluent is discharged for
percelation) irrigation purpose with
justification for its 100% utilization.

A

Status of 7LD as per CPCA directions if
applicable.

wlny

Whether provided flow meters on cutlet &
inlet of ETP/STP

al't-'f‘ir..a']ll[‘-‘{

10

Whether provided separate electricity meter on
ETR/STP

it gfa Lo
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Whether maintained Loy Rook for consumption
of Electricity/Chemicals/Cuantity of gfflwent. | |

Status of onling monitoring system, if
appiicable. NEE———

General Remarks,

Hazardous Waste Management

i:ate-.innr of Hazardous Waste gnn-urutu-:l as pur

| rulcs,

310

"!.TE &ty of Hazardous vaste generaled

{4

Hecyriabbe
Dispasaiie
For landfill
Total

lnunﬂﬁb'le : | wr

Stotk-Pilc Quantity of ifde3;Hous Vet

| Wagte

SR 5p| v buard for r Haiarenis Waste Bt Fadiory |

T nigs: of Glcposal & Tracm

o an:::.:fvfi‘.n:.E il F 3
|

.,:I:_E I'..'-F r"ﬂfrn I:lU 'ﬁll- SIR 38 'HEE‘#H-'P

riqake Frows iEI:I or nut

PE——

[ Wil s agreement made with the cervice
nroat e Sar cisposal of hasrdous wasle ([ e,
o detail with validity] |

il

Detars of Haiarﬂqus Wpsse trasEpa eied 10

| servee provided

T ol pedt

ardou: Chemicals Handling & Management and PLI Act, 1991 -

i

| PR

]
£

o
3

| Lt & Oty. of Hazardous Chamizal handled & - |
i used 1.rnn-..'l with tirm].:.ld- g quantity e

':rre_ner pr.reparr:.ﬂ on sicd wmiergencg plen —
‘ | gales insuranee golicy under PLEAst, 193,

| Mame of insurer agzacy with date & warlidity ﬂi
! peliey.

i

———

Whethar Hazanlous chemicals ha.rl{lhnf B

storage facility is adequats

Femarks :

' —
pell VU4 qo¢65—

Signature of the representative of the unit

Marne Designation & Addsess Inspection
Haild ::-TTHT
[ -

.

gl natum nf the
Officar/Officers of the
Board who conducted

Name & Designation
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\ \m Compliance report of closure orders passed by
hy Haryana State Pollution Control Board, Panchkula

In compliance of the orders passed by The Chairman, Haryana State
; Cantrol Board, Panchkul vide FLC letter o
Hl;l_j_mj}m“ Jlf"!"jﬂrﬁ! lfﬁ-i{“. ....dated “ﬂ?hr;’ﬂm '? under Section 334 of

it R Ten aild Control of Pollution) Act, 1974 & under section 31-A of Air
oventi i ] | lution) Act, 1981 apainsg

(Provegtion 1ﬁ :Lumml of Pol

/s Safgry achingy A2 Bt 11 Dlaseop, Gurprace

Bt RS S S b r e et ket a s e e oy BB DR vistted on flffﬁw:r Ll

down the above said unil by the following officers/ officials:

1 }fﬁu Greoal, Coectaf -8

o ii:..;pp..Jdﬂ"r huwf pl...—‘-

B IL""F“'J'" ,h"’ﬂr}" .

: thuﬂmwﬂ! Bvvess T

[ | '
lhe representative of the unit Sh, I"“I'EI" . -“E’E‘IH“ e e s aas WORND A8
present in person al site, has been intimated abaut the above said orders and corpy of
the closure order has been delivered to him, After giving a time fu completion of
running process the unit has been closed by sealing its plant and machine sy darad
LG, Set as por detail given below:

] Wil watdewi s 0F N 4 3 MV

d A
?.{:&“&;‘?ﬁuﬂ} A Chvnp g Yndpoa.

L M abath Hacns, e o nf
Sh. I""“J’qy’ﬂl dﬂ*ﬂd.fu- reesennn LW FOPresentalive of the it
dl th

who was prssont e lime of sealing and vlosing down e unit has ool shown Aty
stay orders of any court of Law in this megend. However the indusin IS 11 i

s
pussession of s owners. They will be themsaelves responsible for watoh and ward o
thee imdiastry,

[
2,

X

,-'Tmr -‘.""3

"-.‘.?r{_i{d h, A (IMPKESSION OF SEAL Usgn)

o
guuat™ S TGy
g %& ], hoL

e hif i:a“i c’l Signulure of (iTcor of Hs ey
Lk ?E’f -{_J,Q'fﬁsi? )
BoQ0W14/8

H-'i“. 'ﬂ'fH-l[ll-m
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Compliance report of closure orders passed by
Haryana State Pollution Control Board, Panchkula

In compliance of the orders passed by The Chairman, Haryana State
Pollution Con B anchkula vid 1,00, letter Mo,
HeR Ej Euﬁhiir JﬁTm'Tifg"'ﬁH gnﬁﬂ-[tlc i 845 L.ﬂi:-!_‘f"lajr:]cr Section 33-A of
Water (Prevention afid Control of Pollution) Act, 1974 & under section 31-A of Air
(Preventiom  and Contraol of Eg[[ulu]m:l A, il’&ﬂl against

M5 SMIMZ AR S L M Ee D it Fu iy
" ‘:’SI.I:,..'...l.H'!' ..... UL L. has been visited on | l']] |,-|| 4 E'": close

down the above seid wnit by the following officers fofficials; 'ij'|
A Wl

il b LT EERRERRL LT

— 1 =
1 ‘_;ndhnr*ﬂ‘n ;Lﬁ]'.:.E Alavien L
2 \ fll-p'[:i,‘l = ;
3
4. | E
- = -
The representative of the unit She M;‘ .]'_.lfj_‘_-_i:_ f"l]*"ﬂll"'l.-'f ) L*.I'-“%u ._L 4 i
present in person at site, has been intimated about the above said orders and capy of I;
the closure order has been delivered to him,  After giving a time for completion of E
nu:'n:rur_ue-r prowess the unil has been closed by sealing its plant and machinery and ]
DG Set as per ] given bebow: ’ l||| E,
TS o P I
L 'ﬂ“u- unt has been disaentle ¥ e :
2 "5'1.3‘_!. . T'E'}r cogte LWOS Caryirma L'IIL {';{
vt -
3, ?ﬂr\.r mn&hbnurs FeMS=5 Mply |mr 7.l V
4. | e U - e,

1 an &.‘L"J‘“l,.
Sh, Vb .Mﬂ.. I'.th')fr.'ﬁl.f :'i-_ﬂ.'!_r‘:”f .............. u'"_- Iﬂpmwnlﬂh.kl' -L'I'f th[‘ unit

who was prosent al the ime of sealing and closing down the unit has not shown any

stay orders of any court of Law in this regard. However the industry remains in the

possession ol its owners. They will be themselves responsible for watch angd warl 11-.f |
Lhe ind usiry.

2
'-!,I |
S |
(IMPRESSION OF SFAL USED)

|

|

) I

Sig. of Regiresentative of the Unil Signature of EMTicer of HSPCR ||

'IPIJE'-T; |
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2, Dhanwapur Village, Sector 104, Gurugram, Haryana 122001,
India
Latitude Longitude
28.47893046° 716.98852641°
Local 02:14:10 PM Altitude 13.29 meters

GMIT Us:44:10 AM Monday, 14.11.2022




2 Dhanwapur Village, Sector 104, Gurugram, Haryana 122001,

India
Latitude Longitude
28.47890/95° 76.9885.26"
Local 02:14:01 PM Altitude 13.29 meters

GMT 08:44:01 AM Monday, 14.11.2022
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2, Dhanwapur Village, Sector 104, Gurugram, Haryana 122001,

India

Latitude Longitude

28.47893276° 76.98852868°

Local 02;14:07 PM Altitude 13.29 meters
GMT 08:44:07 AM Monday, 14.11.2022
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14,

15.

B ks

o

HARYANA S'I'Aﬁaﬂtu TION CONTROL BOARD

I SPOT INSPECTION REPORT OF THE INDUSTRIES
pemeral Information of unl|
Name & Addross of the unh ! 27 4T T {1'1'"?“

PE . qaqic FTE

Ernail id al ime wnitfoocupier

Telephane Mo

Fau Mos, ; 24 =

Daie & Time ol Irpectian : ! ||I| ) | 83 "
Category Linit WUl g i
st ! 17 Cat. [Seriusly Polluting cihers
Si1e gl gid Diased upon irseEstment cost ol \ Largs { Wi / Sisll

Plant & RMachinesy

Hame of fhe representative of the wit with ! "T]-..l-'r"‘ I : II|I \HHLB?'

Designation present at the Bme of the inspeciion

Sr. No.5

wen 3407

piarr af The Direciars/pariners@roprietor : r_;,.;f ad 4,..-45. [f}f‘?’ﬂft, .:'l"l"uu{-ul';,'

Mg nages ¥ Cecupier gic
Dotail of products § by product masnulagiured
lwith capacity af nstallanon & guanhy per annum)
Dietall of Raw hasenial ueed (with quantity per
anmuir| |
pAznulaciuring Pracess {in orief) 4
Detail of Machanery initolled invelving pollubing
Process
Date of Commessicning af 1he unit
Leanys ¢f Carsent to Estaliksh
Siatus of Céagent to Dperale
crangs of Authoripathon urder Ml Aules
nix Poliyrion |
Saprces of 4 emissions from process af uri indudieg:
Fugirivs smissions with type of BekersfFurngss, I
Capacty & stads heighi [
Status of anlire mandoring System (StacksfAAQ] - i
i apolicable |
Details about deviation inthe detailsy stack of Alr |
errissien fype of fusl il any already orovided 10 Bn-:rd- |
Detail of Stacks § Chimmeys f Uaris |'
Waerber Heipht of all stacks £ Chimmeys as per nonms: [
Capacity af DG, Seks .
Stact helght of 0UG. Seis above arograrmime and ||
‘Whelher as par narms
seaky s of Apaust Enclosume on [LG. 5815 |
Woiee resalts of DG S&15 Monitored during '-"'FP'““U"
Type of Quantity of Fuel usad 1
|Separate for each source]

Skatus af Air Poliution Control Desicos {APCD) |
[a} Bequired o Rat

(] Frowveded or Aol 1 }
{c} Detaid af APCD provided with detall of all Enrrmmml:.

(g} Whether Structurally adequate o¢ Not 1

|&] Wihethier operatirg APCD Satistactarily :

wWhether provded separate [law meters @ e ol wet: |
Serubber

Whether maintained Log Book for consumption of /
Electricity f Chemicals / water far APCE.

Dietgil of treatment of eMluen In case of wet serubber:

& its mode of dispos.

Whethar prouided Samaling afrangerments on all £
Shacks § Chimney including D Sels.
General Remarks

Water Congumption

Sources of water supaly

Detall of messuring devices provided if sny such a3 fh:ml
Meters, Venotch ol

wWhather measuring devlces has been sealed H
Whether maintained the lag bock far supply of water:
From afl sources & consumpiion for various uses.
Dietail of Water Corsumptian per diy f menth

ja) Damestc Purpase

1k} Bniler / Cocling 1
e} Industrial use (Easily Biodegradahle|

{d} Industriad use {Won Easity Blodegradabia)

|e] ther

[f} General Remarks 5
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— e e

1
15

935

Sparce & processes ol Waler Palhftion inchiding raw -
Water treabminod 8 iy
N, of cartlpts Per discharging ol edlsent

Chaambiy ol EIkieon in KL

Satus o Effluiert Treatmon) Plam [ETP))

Lewage Treatment Planl [ST0)

la] Required or Mind

1B} tnskalled or Npt

ey Ditadof STPFETE Prosided 1 reguiredh wigh
Diebail o all components arsd technology wsed

[di Whether structurslly sdeguate or nod

el Whether operating 5TP { ETP Satfslactorily

(1 Whether provided online chemecal doging systemy)
B meer

Mede af Discharge of pflueni

Mamie of Water recipient hody i any

Detail af land in case ¢Mlien is dischasged for
Percalation f irrigaticn purpasse with justilication Tor
Ies LO0%: ubleaban.

Stalus af ZL0 a4 per CPLH directiors il applicable
Whether grovided Now maley on oullel L inled of
ETP ¥ 5TF

Wnieiher prostded separate eleciriclty meter an
TP aTR

. ‘Whether maintained Log Boak lor eonsumprion of

Electricity / Chemecals / Quantity of efflusnt.

Statuis of online monitoring System, it ppplicaila
General Remark

E. Hazardous Wiste Management

1. Categary of Hazasdous Waste gerrased 5 per rules
1. Type & Oy, ol Hazardous Waste generated
1 Ssck-Pile Quantity of Hagardows Waste
4 Miode of Disposal & trestment of Hae. Waste
5 Sipe pf Hafardous wasle sIOrage i
6. Display Board for Hazardous Waste ot Factory Gane
Prowided ar nat
7 Whether agreemerd made with the service pravides
far disposal of hazardous waste |4 vk, @va detall with
validity}
B, Detalls of Mazardmus Wasle 1ra nsported 1o serioe provider
F.
L List & Cay. of Hazardous chemical handbed B used
{if any} with threshald quantity
I, ‘Whether pregared on site emergency plan and 1aken
Inaurance palicy wnder PLI Act, 1991,
1. Mame of indurer agency with date & valldity of policy :
4. ‘Whether Harardous chemicals handling & storage
Facility i sdeguate.
5 Remarks:-
alRnature of the representative of the wnlt -
Harne -
nlﬂm:
Adciress

Digsmnie=siic
Trade

Dpemesiic
Trade

(PLogioph < s

(e stic
Trade :

1 [i] Ingingrakle
%] recyclable
[i§) disposable
for Randtil
fiv] Teaal

- .I]:-\.q,-"f (5 L g, QJG’ . |I ,”_ru-ll-l;%?ﬁ
i T af o, .&{‘g
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FXHW+4J6, Dhanwapur Rd, Ram Vihar,
Sector 104, Gurugram, Haryana 122001,
India

Latitude Longitude

28.477668° 716.996622°

LOCAL 14:10:589 THURSDAY 11.02.2023
GMT 08:40:59 LTITUDE 184 METER
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File No. HSPCB-260001/137/2022-Region &4 fram North-HSPCB (Computer No. 783860
2116915(1)/ 2022/ REGIONCHH{IMACHYBort of closure orders passed by

Haryana State Pollution Control Board, Panchkula

in compliance of the orders passed by The Chairman, Haryana State

' H.O. letter Mo,
Pallution Cantrol Board, Panchkula vide |
VWEaCC L -e90senlaea it ik dated B 706 a1 under Section 33-A

of Water (Prevention and Ceniral of Pallution) Act, 1974 & under seclion 31-A nf.mr

(Prevention and Control of Pollution) Act, 1981 against

Mis.. GG baankh RGN Pormdalean.,kemisapia | Gueasew.
... has been visited on \t-L-1 1 fo close

down the above said unit by the following officers/officials:
1. A pasnl 1Il":-—'—lt'ﬁ--.i:;n..__ =
2. Mukal. £.n.

:' D“"&-ﬂmu RN 3 LAV

The representative of the unit Sh. %2158, Sepwnaorser who
is present in person at site, has been intimated about the above said orders and
copy of the closure order has heen delivered to him. After giving a time for
completion of running process the unit has been closed by sealing its plant and
machinery and D.G. Set as per detall given below:

sh. Milcanhm, | Swpom @183 . the representative of the unil
who was present at the time of sealing and clesing down the unit has not shown any
stay orders of any court of Law in this regard. However the industry remains in the
possession of its owners, They will be themselves responsible for walch and ward of

the industry.

o %imua \i‘ﬂqlﬂ.lmi-ﬂ

1.
2. | ‘-at..-i__ 75,
3. D% . Let- '

(IMPRESSION OF SEAL USED)

@77 e

Sig. of Representative of the Unit

J6o7Uss1]
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HSPCB-260001/164/2022-Region ram North-HSPCB (Comp 0.
2121880(1)/2022/REGION GURUGRAM éﬁ. e}
Compliance report of closure orders passed by
Haryana State Pollution Control Board, Panchkula

In comphance of the orders passed by The Chairman, Haryana State
Pollution Control  Board, Panchkula  wde H.O. lettar No
<R, SAspen|ea ya\nq'ng :

dated )& - 621  under Section 33-A
of Water (Prevention and Control of Pollution) Act, 1974 & under section 31-A of Air
(Prevent»on . and Control of

Pollution) Act, 1981 against
Mis o&»o\ entpanss | Daanteaph, &

-

has been visted on \Q -G+ lo close
down !he above said uni by the lo“owmg officersiofficials

Q-Pw\'“%\« Yuveen. Sc-f
Mukay 00

DQ"&AN\-A Pryio v

The representstive of the unit Sh. C\*"“‘-‘L‘“;?’*C? y

R AR o3 s who
15 present in person at site, has been intimated about the above said orders and
copy of the closure order has been delivered to him. After giving a time for
completion of running process the unit has been closed by sealing s plant and

machinery and D.G. Set as per detail given be
Loag Ll 4 M e iy

i s

s> W -

-

2
3
4

sh. Clevden PRy Q e . the rapresentative of the unit
who was prasent at the time of sealing and closing down the unit has not shown any
stay orders of any court of Law in this regard. However the industry remains in the
possession of its owners. They will be themselves responsible for waich and ward of
the industry.

1 L"D“\":’\"a YAachina,

o

tQj’w>£h 9‘32- __--/}——--

)
Sig. of Rc‘prcscntatm of the Unit it
\
Sh. Cladom | f’)op—

Loes faeseni.

2
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_1 | Hame g Address of the Uinft

570

GCTIN,.

CEALG F<9q (4~ flzo

HARYANA STATE POLLUTION CONTROL BoARD
SPOTINSPECTION Repopy OF THE INDUSTRIES

E!nl!ﬂflm‘nrm:tfun of unh Lﬁ-t."- ﬂg' by

e

82997, long:- 7. MBalen

SV heni By
— d
Rot v Vikay | M-m,h;rq_;ﬂtl-i_.
Kéewd , ¢
2 Email ID of the Unltil'n-tli“-l.lpﬁnr _" ?%Eﬁér}n_ﬂéaﬁ
“Telephone fios T " Qq—?TEEEEE_ﬁ— ——
A [Faes == g
—_ m. j] =

r——

5 Dal‘e&‘l‘im&uﬂnmmhn ﬂﬂ!{}ﬁ‘f‘lﬁli__ i
T — e ; St

5 Category Unit : HeﬂjDEﬂgﬂtruen
— — = —

7 Type af Unit i 17 Cat./Seriously Polluting/Q L_t'rlp..-;-
3 Size of unit baged Upan investment cost of Lar's-e..fMEdlwm*Sncgu‘r =
B Plant & Machinery

g ;.*au:e of the repreienta::e of the ull.lnit with Sh E'H.-m..:.! W o

RsiEnation present af § bme of the
inspection. Oy 2.
10 Name of the Directors {Partners/ Proprietar/ L. gt w T
Manager/ Oceupier et
JWyre

Cetail of products/by product manufactured
[with capacity of installation & quantity per
annuimy)

Cory

12 Detail of Raw Materla| used {with quaritity per | . Bﬁbtg&-n.f, 4'5.' aﬂ‘lb

annum) 1
13 Manufacturing Procges fin brief) F I’mﬁ %! 7
14 Detail aof Machinery 0ok, . M0t h : a, L]
15 Date of Commissioning of the unit, &m: Ej
16 slatus of Consent 1o Fstablfish Mot dbdae * i N
17 =tatus of Consent to Operate —— — - 2]

18

3tatus of Authorization under HWM Rules,

e T . ¥ e :
e v g FE

i

372




377

571

B Air Pollution i
E
1 Sourcas of air emlsslons from process of unit
Including fugitive emissions with type of
Bollers/Furnass, n:apa:ih,.-ﬁ stack helght.
o Sratus of online manitaring Sy:bem [Sta;umm
if applicakle
_[3 | Detailsaboutdesiation in the detalls/stack of
Afr emissian) ype of fuel If any already
provided to Board.
3| Detall of 5tacks/ Chimneys/Vents
o
g Whather Height of @)l stacks/ Chimnays as per
norms.
[ Capacity of D.G. Fets
7 Stack-hE,ght of (.5, Sets above programme and
whethar a8 par noFms.
B Status of Acoustic Enclosure on D.G. Sets
g Nokse results of D.G. Sets Monitered during
inspection
(10 | Type & Quantity of Fuel used
[Separate for each source]
11 Status of Air Pallution Control Devices (APCD)
{a) Required or Not
{b) Provided or Not
i) Detail of APCD provided with detall of
all Cormponants,
(d) Whether operating APCD Satisfactorily B
{2) Whether operating APCD Satisfactorily | = | -“":.
12 Whether provided separate flow meters in case | : /
| of wet scrubber
13 | Whether maintained Log Book for consumgtion ,/
of Elactricity/ Chemicals/ Water for APCD
14 | Detail of treatment of effluent in case of wet /
scrubber & its mode of disposal. |
1> Whether provided 5ampling arrangements on
all stacks/ Chemneys including DG Sets. Ne
16 Ganeral Remarks
c Water Consumption
| 1 Sources of Water Supply o= ; _E A1
(.2 | Detail of measuring devices rcmded !Fan‘y' e B (R (e o - z
o i iy a&ﬂnwhmm \I":-nntchfttn;-"" Sy e 'r*g,-*__f;tj'_; nﬁr}"}!\lh =
‘3 Whether measuring devices has been sealed .| | | —~ND

S

373



o572

water from all sources & consumption for
Various uses,

Whether maintained the Jog book for supply of

= ND

Detall of Water Consumption per dayyMonth
[a} Domestic Purpose
{b] Boiler/Cooling
(€} Industrial use (Easily Biodegradable)

D e —

——(d}-Industrial-Use (NotEasity———

Blodegradable)
[e) Other

General Remarks

Water Pollution

Source B processes of Water Pallution
including raw water treatmeant if any

No. of cutlets for discharge of effluent

Damesticc — i1 -
Trade: D

Cluafity of Effluent in KLD

Domestic:
Teade:

My
L eLn

Status of Effluent Treatment Plant (ETR)/
Sewage Treatment Plant [STP)

(2] Required ar Nat
(b} Installed ar Mot

with detail of all componants and
technology used,

(e} Whether operating STE/ETP
Satisfactorily
if} Whether pravided online chemical

(c] Detailof STR/ETP Provided (If required)

(d] Whether structurally adequate or not

e N ptrlle d)

STP ETR |

L)

Prdrallsd

dozing system/pH meter.

Mode of Discherge of effluent

;| Domestic NIL-
| Trade: ——P

Aewe,

Name of Water reciplent body if any

_"M‘ﬁ"‘

percolation/ irrigation purpose with

Detall of land in case effluent Is discharged for

Rk

- 378

Ju ﬁlﬁtaflun ﬁr Tts 100% obili atian,

Status of ZLD a5 per CPCB dlra:hnns a'Ir
applicable; o idipe ks g

= H-l—

IR

|a-|- B |||. *qul'-.}-*'

inlet of I'-ZTF,Ill L

Whethér. nmﬂda:!,ﬂpw J‘['I-ElEil".i“ﬂlT putlét & :

--Nn-é*uw PR

10

ETP/STP

Whether provided separate electricity meter on | :

.-'-rﬂ'ﬂ—'

e,

it Iﬂ';é_:- -

. .374
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9

ok for consumpion

' Wherher malntained Log B

B -

-]

5 of Elenrlaw..fmmmawﬂua ntiry of effiuent,

i2 Sratus of online menitoring Sysiem, i

(N 3

i

applicable.
General Remarks,

|13

]
-

farzgm il

- ——Hazardous Waste-Management—

— e

1 Category of Hazardous Waste generated as par

(Woe ol o)

| rufes.
aty. of Hazardous Wasie generated

i

inclnersble
Recyclable

2 | Typed

fifi}

{iv)

Disposahie
Far landfill
Total

Srock-Pile Quantity of Hazardous Waste

N

8 M-n.

ode of Disposal & treatment of Hazardous

Waste

size of Hazardous Waste stOrage site

NTD

Display Board for Hazardeus Waste at Factory

[ B

No

Gate Provided or ot
“Whether 2greement made with th= service

7
| provider for disposal of hazardous waste (If yes,

N

| sive detail with validity)

B Detalls of Hazardous Waste transported to

Mo

| service provider

Hazardous Chemicals Handling 7 & Management and PLI Act, 1991

F

1 } List & Qly. of Hazardous Chemical handied &

used {If any] with thr threshold quantity
Whether prepa red on site emergency plan and
J taken Insurance policy under PLI Act, 1331,

|

"Name of insurer agency with date & validity of

| |
|

policy.
Whether Hazardous chemicals handfing &

tAtthoa b

| storage facllity Is adequate
Remarks - w

{ dis

: sjgn‘af].lre of tha represantatlue of the unlt

-."
=

A

} /s

% S

Bvg  foeobuad | |

;....L

."E -:'.|_.
Lol l-'hr'"r-[' i TR

Xy Hametles[gnathn&ﬂddress mspecinuj';.-.-, e e

Hourey

A
Slgrgl eof the

Dﬁlter‘fﬂff’ters of the.
Board who wndu:ted

Bauesm Kumay @r&j

Name & Designation

e




] -
Dhrtail of Machinery
(3ate of Commissioning of the unit.

o574

HARYANA STATE POLLUTION CONTROL BOARD

SPOT INSPECTION REPORT OF THE INDUSTRIES

General Information of unit

mame & Address of the Unit

o= a5 4gis 7
76 998(2Y

ML 5""1;:::-_#-5“'- Lrtj:l‘
| F .‘rL,q_,i,,. B o, ﬁlﬂ-ﬂﬁ
| (Lo ¥ F e

" Ermail ID of the Unitfﬂr:tupiér

I Telephone Nos

Fax Mas

Date & Time of In*.‘pcv:l_:t:-n

Category Linit

Type af Unit

" gize of unit based upon investment cost of

Plant & Machinery

' Name ot the mpn‘.‘-iﬂn‘latwe of the unit with

sisvignation preseat at the time of the
ingpection

I G AT - R
¢
BEREITE S
_._|
.:n;h-q P &
| Red/Orange/Green
| 17 Cat/Serioushy Pollut ngfii ﬂ_.ﬂ_-/_,_.-""’r

: "I La:gc'#MndiumxsT;w"
EJ- Ay I h'?f'“' .F:'- _;h;_qr

' Marme of the DI-’-E'E;DTE-H’EI'_T ners/ Proprietor

ranager/ Decupier #1c,

Petail of products/by product manufactured
{with capacity of installabion & quantity per

annum)

etail of Baw Materal used (with guantity par
I annurm| =,

Mlanul acturing Prog ess (in brief)

| Lratus of Consedit 1o Establish

‘:'I.:n.m of Consent 1o D-p!rd-lﬂ
| sratus of Authermtion under HWM Rules,

A

|
-':I'l ﬁ\-ﬂjl! hq{fll_ 1 fhml-"
3. ¢ "'"‘-‘---l!l' "1’1 r)l-u.r’h—l.?""

| i‘dum M*&]

| Tagd
' Jmhl..,, b

ol paals ag Yalyed o
TE wr«w:f
.r~.'---!L :;.1..-4-4'

Net difmbeel
ot Lrined

380
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575

i} Alr Pollution
I Sources of air emissions from process of unit ol
| including fugit ive emissions with type of i
Roilers/Furness, capacity & stack height. —
7 Usiatus of online monitoring System (Stack/AAQ) | !
| f appheable - |
i Details about deviation in the detaits/stack of |
Air ermission, type of fuel if any already |
. |, provaded 1o Board, — =
a | Detail of Stacks/ Chimneys/Vents ‘
5 | Whether Height of all stacks/ Chimneys as per |
f Narms R L Feoy e
b Lapacity of D.G. Sets bd M i
7 EI:‘IEL"h-E:i-E ht of 0.G Sets abave programme and
L whether as per narms e
| B Status of Acoustic Enclosure on D.G. Sets ~ ek "
] ' *-.I-c-ise rf:s.u_l'ts of 0.G. 5ets Monitored during ri\-f— ;i')ﬂﬂl"ﬂ'l E-.,-AF
_inspection y
10 Type & Cuantity of Fuel used R
P |Separate for each source| B
F 31 Status ef Air Palltion Control Devieps |EF'E[H wd o
{2} Remuired or Not
{b] Provided or Mot
ic) Detail of APCD provided with detail of
| all Components,
(d) Whether aperating APCD Satisfactorily
== (e} Whether aperating APCD Satisfactorily
i | Whether provided separate Flow meters in case
| of et scrubber
B3 | Whether maintained Log Book for consumption
— _of Electricity/ Chemicals Water for APCD
14| Detall of treatment of effiuent in case of wet ==
- | scrub ber & its mode of disposal,
15 | Whether provided Sa mpling ;;.-,-a ngements on
| all stacks/ Chemneys including DG Sets.
16 General Femarks =
I
L Water Enmurﬁp_l-i:in I N
1 Sources of Water Supply 3 —
L 'ﬂwlm"ﬂ
7 Detall ef measuring devices provided If any ri
" i.?“F"'..EE”‘!"P'_“'.'EE: ¥-notch etc. S

Whether measuring devices hag been sealed

i Ty

=L

377



—

Ted

10

576

j Whether mamtaimed §he log book i_ur_gupﬁly ol | i

weateer froim all sources B consumption for
VAFIOUS USES.

Betal of Water Consumption per -E;;-.;.l"l'u'lunlh
lal Domestic Purpose
I} Bosker/Cooling
Il Industrial use (Easily Biodegradable)
L) Industrial Use (Mot Easlly

Biodegradable)
- le) Other
General Remarks

e

R

foy = | 3= e LT

r?lrrr'l A

Water Pollution

| Source & processes of Water Pollution
| including raw waler treatment if any

ﬁ.ﬂ.a";ﬁﬂ-‘?

|_hIE1’ autlets for discharge of effluent

Quality of Effluent in KLD

Domestic: |
Trade: |

Dormestic: !-—:‘-E-J‘_h
Trade: 14—~k !E

|
|
|
Status of Effluent Treatment Plant (ETP)/
| Sewage Treatment Plant (STP)

u.kﬂ'é;qﬂrud or Not

(B] Installed or

iel Detail of STRFETP Prowided (if required)
with detail of all components and
rechnology used.

[d} whether structurally adequate or not

[e) Whether operating STR/ETP
Satisfactorily

(f1 Whether provided online chemical
dozing system/pH meter

Mode of Discharge of effluent

1 Trade:

| sTP e
o gl led

Dromestic "'ig—.a.t't-.
T

Name of Water recipient body if any

_| Detail of land in case effluent is discharged for
percolation) irrigation purpose with
justification for its LOO% utilization.

(1R

Status of ZLD as per CPCB directions I
applicable.

Whether prn'-'i;l:l_ed flow meters on outlet &
inlet of ETP/STP

Whether provided mp;rate electricity meter on
ETR/STP

378
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i1
iz

| ad

S77

wr'--:mcr maintained LOR Book far consumption |- ]

n-{ Elact ncllﬂ'ﬂtmrcal!fﬂuantlw of effluent. |
Siatus of online monitoring system, if ‘
upp'u:ahle-

| General Remarks.

Harardaous Waste Management

Catepory of Harardous Waste generated as per | ;

| e, |

 Stock-Pile CQuantity of Hazardous Waste

3 Display Aoard for Hazardous '.i.r.us.te a-t F-av:tnn.' !

| Detalts of Marardous Waste l_ransp.nrted to

a2t al Hazaraous Waste storage site

v Wy S

Type & Oty of Hazardous Waste generated '

[i Incinerable
i Recyclable
file) Nipasable
| Far landFill
__liv) _ Total

-]

Mnde of Dig posal & treatment of Hzzardaws -
Wiagir

Late Provided or not

Whethar agroement made with the service
arovides for disposal of hazardous waste (if yes,
give detall with validity) > |

SEMELE FI-"I:h.IH!E' r

I Hazardous Chemicaks Hnndlln; 2 Managemtlﬂ and

taken Insuranco |:w.:'h|:-,|I under PL Act, 1991,

] pull{l‘ — - - - — —— -
! Whether Hazardous chemicals handling & |

L& Lty of Hasardgus Chemical handled & | :
wstat = angd with threshold quantiy o
Whetner prepared on site emergency plan and

Marme ol insurer agenc‘y with date & 'l-lillldlt'f af

sterape Facility s adequate
Rerarks U ?— M

mf.g.....

ﬁiu"ﬁ'mt'-?

PLI Aet, 1991

i
-»?—-4»9-.

wy
o

S leth
NN

74

ﬂuprctmrgf'

SENTUID
Wami e

=
kg,

Hficer Dificors of the
fHoard who conductod

) Mame & Design atiomn
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||| N28:27552

AHnudeﬂ7f;ZJ,h,; A
. ? o

-1 - 26/10/2023 16:1
Location provider-Fused
No street
Gurugram 122001

H aryﬁﬁa

g
-
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579

Compliance report of closure orders passed by
Haryana State Pollution Control Board, Panchkula

In compliance of the orders passed by The Chairman, Haryana State
Pollution Control  Board, Panchkula vide H.O. letter MNo.
oA peer\2en SRS, dated 212707220 under Section 33-A of

Water (Prevention and Control of Pollution) Act, 1974 & under section 31-A of Air
{Prevention and C:ml:mk of Pollution Act,1981 against

M/s SR S e e Dhaimoeop o

ol l,!.ht.-rm—x veremeenrneeeenaee 8 been visited on 23- V1L to close
down thé above said unit by the following officers/ officials:

1L Rpaarul Caren Se-G

1. t“ﬂ-an.ww.-.ﬂ. , Dywin e

3 TAuba. LS 4
4,

The representative of the unit Sh. ?‘&unu—aﬂ"'—-r Pontra .. who 15

Present in person at site, has been intimated about the above said orders and copy of
the closure order has been delivered to him,

Alter giving a time for completion of
runring process the unit has been closed by sealing its plant and machinery and
D.G. Set as per detail given below:

| B "‘*—"-‘%L:»-ﬁ Taelive = Lot
2. LA Gl Lavwoy
3.
4.

~-eoeeenn. (N representative of the unit

who was present at the time of sealing and closing down the unit has not shown any

stay orders of any court of Law in this regard. However the industry remains in the
ion of its owners. They will be themselves responsible '

for watch and ward of
the industry.

1. Lm.b.u»-e& TAaclivy ~fLMe &
2 PE Qe - 6T KeR
3 I-'-1 rﬁ '_|T i

— |, - .._:'.. ’ T

(IMPRESSION OF SEAL USED)

Wi D

Signature cer of HSPCB
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1,. Dhanwarpur RdpSurat Nagar, Secior
104, Gurugram, Hamyana 122006, India

Latitude Longitude

28.483255° J6:8588 /0™

LOCAL 11:51:43 MONDAY 07.25.2022
GMT 06:21:43 ALTITUDE 165 METER
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How Haovan
A

Godre] Summit , Towerill, \ FXMX+8VR,
Surat Nagar Phase " Sector 104,
Gurugram, Haryana ' 122006, India

Latitude Longitude
28.483350° 76499 TS °
FOCAIZA 15138 MONDAY, 07.25.2022

GMT /0621438 ALTITUDE ' 165, METER






2/No. HSPCB- EE-E-I:JDINS-UEG%'F@EOﬁ Wﬂ%ﬁhﬁéﬁ?ﬁmputer No. 790165)
24 i 2012/ REGION GURUGRAM

9)

HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES

. LG EFSD L& O -V oo B
General Information of unit Lﬂ‘{"r. 59‘ 5‘? -? y éﬁ

A
1 Name & Address of the Unit : |Shree. S VR
—li e ] khaoa mo 279 %
Teckeha. ol Muﬁm , G ;
2 Email 1D of the Unit/Occupler
3 Telephane Mos. T Qe FET
4 Fax Mas. et
£ Date & Time of Inspection : EEH)IDE'I[;L
5 | Category Unit + | hedforange Green
7 T.H.P,E of Unit i i7 CELIEEFIE’LI!J-"" Fﬂ"utinﬂ%ﬂ
8 size of unit based upon investment cost of - LargE!MEdim‘n.fSB;JF
Plant & Machinery .
g Name of the representative of the unit with | £h - Rﬂj [ tlaelie (Y B
designation present at the time of the
inspection. CoLon -
10 Name of the Directors /Partners/ Proprieter/ : E.,'U }[,u mq’ ¥ Pan
Manager/ Occupier etc.
11 Detail of products/by product manufactured Pl Teowm d(.f,_‘d
{with capacity of installation & quantity per
annumy) -
12 Detail of Raw Material used [with quantity per | ! | T]=geuny d#bv\d
annumj . _—
13 | Manufacturing Process (in brief) 1 | Dega W
14 | Detail of Machinery : m‘ﬂﬂkl-'i}' W
15 Date of Commissioning of the unit. Y. nme&:LL Cﬂbw_‘
16 | Status of Consent to Establish “1 Nt glottund ﬁ_ﬂ,;—*"‘"’
17 5’““'-'5 ﬂfl:ﬂﬂiEl';ﬁ_t:ﬂhPmtt : —_— N — "]
18 Status of Authorization under HWM Rules. . Ty S P




File No. HSPCB-260001/154 /202 2-Region am North-HSPCB (Computer No. 79
20484242022 /REGION GURUGRAM NORTH 592 398

B Air Pollution

Y 3 .
1 cources of air emissions from process of unit - MLJF’E"':L Cole =%
including fugitive emissions with wp:e of I".,
Boilers/Furness, capacity & stack heignt. g
2 \ sratus of online monitoring System [Stack/aAQ) | - n A |||
it applicable :
3| Details about deviationin the details/stackof._ .- g s “ll -
- Air emission/ type of fuel if any already
provided to Board. : :
4 \ Detall of Stacks/ Chimneys/Vents | Matle 4 wdy DG Fu
5 Whether Height of all stacks/ Chimneys as per Mok e Pec A
norms. ] :&
(] Capacity of D.G. Sets : 15 —leuh
7 stack height of D.G. Sets above programme and | ; o P M
whether as per norms. N “k_‘ ¥ Darmen
g Status of Acoustic Enclosure on D.G. Sets | Prevaslsd

I
] Moise results of D.G. Sets Monitored during LT E}Pﬂmﬁﬁﬂ gl.ﬂ.h-«? i
inspection ;

10 Type & Quantity of Fuel used x HAD

(Separate for each source)

11 Status of Air Pollution Control Devices [APCD)

[a] Reguired or Not

(b} Provided or Not

{c) Detail of APCD provided with detail of
all Components,

{d) Whether operating APCD Satisfactorily | : hie
¢} Whether operating APCD Satisfactorily | :
12 Whether provided separate flow meters In case | : \
of wet scrubber
13 | Whether maintained Log Book for consumption | : \
of Electricity/ Chemicals/ Water for APCD
14 Detail of treatment of effiuent in case of wet : I\
scrubber & its mode of disposal.
15 | Whether provided Sampling arrangementson | \
all stacks/ Chemneys Including DG 5ets.
16 General Remarks H 1

[ Water Consumption

st 1 Sources of Water Supply " | e ureld
2 Detail of measuring devices provided if any : — NT
such as flow meters, V-notch ete,
3 Whether measuring devices has been sealed B -

|
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| HSPCB-260001/154/2022-Region 6§98 am North-HSPCB (Computer No. 790165)
2 22/REGION GURUGRAM NORTH

Whether maintained the log book for supply of | : ]
water from all sources & consumption far — W=
various uses,
[ Detail of Water Consumption per day/Manth :

(a) Domestic Purpose ' Jl'
(b} Boiler/Cocling :
|€) Industrial use |Easily Biodegradable) | & aLp
_ {d}- Industrial Use {Not Easily = e o

Biodegradable) : /‘I k
l (e] Cther

;] General Remarks

D Water Pollution h

1 Source & processes of Water Pollution NE Tred (ﬁ{m
including raw water treatment if any
2 Mo. of outlets for discharge of effluent Domestic; oo
Trade: &l
3 Quality of Effluent in KLD Domestic; oo
Trade: St
4 Status of Effluent Treatment Plant [ETP)/ : ~
Sewage Treatment Plant (STP) Ere w'ﬂ L'Ldr
R te Lo
TP ETP
(a) Required or Mot
{b) Installed ar Not :
(e} Detail of STP/ETP Frovided (if required) | : \ ]
with detall of all components and 2
technology used. P22 s

(d) Whether structurally adequate or not

(e} Whether operating STP/ETP
Satisfactorily

(f} Whether provided online chemical

dozing system/gH meter,
5 Meode of Discharge of effluent

A f
If

6 Name of Water recipient body if any

7 Detail of land in case effluent is discharged far
percelation/ irrigation purpose with

justification forits 100% utilization, —

B Status of ZLD as per CPCB directions if o 4
applicable. .|':
g Whether provided flow meters on outlet & :
inlet of ETP/STP /
10 Whether provided separate electricity meter on | : f ===
ETR/5TP
e —

QN o ) d

Remerared Prees s F fee s ADADBECLE &9 IRAR 5 O fERRY TOIERTIET @ WCETE s 60 A7 FWndd A S oea
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2048424 /2022/REGION GURLUGRAM NORTH 5‘94; q@O

11 Whether maintained Log Book for consumption | B
of Electricity/Chemicals/Quantity of effluent, [ -
12 status of online monitoring system, if : ,«'_'.i . —
applicable. .
13 General Remarks. /
- |
- E Hazardous Waste Management e .
| 1 Category of Hazardous Waste generated as per | I
rules.
2 Type & Qty. of Hazardous Waste generated : i) Incinerable
(ii) Recyclable
(iii) Disposable
- For landfill
{iv) Total
3 Stock-Pile Quantity of Hazardous Waste : /’
4 Mode of Disposal & treatment of Hazardous 5 /{
Waste |
5 size of Hazardous Waste storage site : { =
L) i
E Display Board for Hazardous Waste at Factory | : Y v r
Gate Provided or not [
7 Whather agreement made with the service -
provider for disposal of hazardoiss waste (if yes,
give detail with validity)
8 Details of Hazardous Waste transported to ’f [
service provider _
IT Hazardous Chemicals Handling & Management and PLI Act, 1991
1 List & Qty. of Hazardous Chemical handled & 2 Jr,
used (If any) with threshcld quantity
2 Whether prepared on site emergency planand | : J|r
taken Insurance policy under PLI Act, 1991, _ S
3 Name of insurer agency with date & validity of |:
4 Whether Hazardous chemicals handling & : !
stnmEﬂa:IIity is adequate - =
e e A ] e 70
=
h —
) T;_-;] L Ce
J'- %‘ﬂ’ of the
signature of the representative of the unil r/Officers of the
Name Designation & Address Ins on Board who .;mdu:tnrdJEE
) Qv p,.ym-q Kepmmit
R tbﬂﬁ Name & Designation
! s
_.-—-—"-'-._-_-_
- i
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No. HSPCB-260001/154/2022-Region &@Qyam North-HSPCB (Computer No. 790165)

21ER7(Th/ 2022 /RECION Qg Feport of closure orders passed by

Haryana State Pollution Control Board, Panchkula

In compliance of the orders passed by The Chairman, Haryana State

Pallution Control Board, Panchkula vide H.0O letter

FISPLR | ®Sen01 ) 000 | 1o ) g1 S

............. dated .M\ 6 222 under Section 33-A

Mo.

of Water (Prevention and Control of Pollution) Act, 1974 & under section 31-A of Air

(Prevention and Control of  Pollution)  Acgl, 1981
Mis. Shree.. Sai. N ﬁ't..aﬂ-a.hu'—'ﬁ MBS Ma. 3L
Dautbnbed V1A Teeltckend Magm, .,

down the above said unit by the following officersfofficials:
p"F%hh“,."- \eu s B

2
3.
4,

The representative of the unit Sh. E‘"""ﬂ’"‘“‘”“‘; osr e

against

Jhas beon visiled on V. G-tmy 3 lo close

Frenions WD

is present in person at site, has been intimated about the above said orders and
copy of the closure order has been delivered to him. After giving a time for
completion of running process the unit has been closed by sealing its plant and

machinery and .G, Set as per detail given below:

1. vLE deusvd Adswentied Haem e VT -
2
3,
A

gh Shtglom  LossiCa

vreeene- IHE rEpraseniative of the unit

who was presen! at the lime of sealing and closing down the unit has not shown any
slay arders cf any court of Law in this regard. However the industry remains in the
possession of its cwners. They will be themselves responsible for watch and ward of

the industry.

1.
2
3. ]

i

(IMPRESSION OF SEAL USED)

i ot
‘{TE#” ’ Latoeia

Sig. of Representative of the Unit

Fanararesd Frome s Ffes s ADNOMECLE @9 AR D 0O fempah SOEETIET O WERSE sn 80 A07 S0fdd A0 48 De
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GION GURUGRAM NORTH

ﬁ GPS Map Camera

Gurugram, Haryana, India

F-Block, Zara Aavaas, Shankar Vihar, Gurgaon Rural,
Gurugram, Haryana 122006, India

Lat 28.486801°
Long 77.001093*
15/06/22 12:50 PM
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SHEEE A4 VB WASHIMNTG

— i —

: n GPS Map Camera

Gurugram, Haryana, India

2539, Shankar Vihar, Daulatabad, Gurugram, Haryana
1220086, India

Lat 28.487118°

Long 77.00204°
156/06/22 12:48 PM
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File No. HSPCB-260004/41/2021-Region
2397190(1)/2022/REGION GURUGRAM NORTH

'

HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES
llnuﬂ 3 2% W 722

Gérd%i-am North-HSPCB (Computer No. 33346§I) (10)

General Information of unit
T led 2 76988 7%
1 Mame B Address of the Unit _ | un ""E'-';'EJ- 'ﬂ -
= r:ﬁl.rﬂu'wl"-}; 'Lﬂﬂ_a |
(y 140 gL A
2 Emall 1D of the Unit!Occupias ‘ —I
(3 Telephone Nos. 4‘
r Fax Nos. |
& Time of Inspection |
5 Date & Time o P ﬂ'n’}'hﬂfi?d la" ﬂgﬁu—-
I B Category Unit Red.l"ﬁrange.l"ﬁreen
7 Type of Linit r | 17 Cat fseriausly Pelluting/Others
2 size of unit based upon investment cost of Large/Medium,/Small
Plant & Machinery |
& Mame of the representative of the unit with
designation present at the time of the
inspection,
10 Hame of the Direciors fPartners/ Proprietor)
hdanager! Dcoupder etg,
I B
|11 petail of productsby product ma-nuﬁln:lured
{weith capacity of installation & quantity per
amnum)
i Detail of Raw Mal,erl-ll used [with guantily per /
annumyj ] s — |
13 Wanulacturing Process (In brief) /{
14 | Detail of Machinery L i -
15 | Date of Commissioning of the unit, /
36 | Status of Consent to Fstablish /’ —
17 Sratus of Consent 10 UPE'.'&? ..... : -
18 | Status of Authorization under HW Rules,

Generated from eOffice by KULDEEP SINGH
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File, No. HSPCB-260004/41/2021-Region Guruaram North-HSPCB (Computer No. 333464)
2449 1)/2022/REGION GURUGRAM NORTH éd%

-
L
] Ale Pollution e '
1 T sources of air emissians from pru-cess cof unit ‘
including Tughthve emissions with type of L ——
Aoilers/Furness, capacity & stack h height. T 2!
"3 | s1atus of online monitoring System I;Etathl"ﬂﬁ-ﬂ]' ' = ]
{ Il applntablc R s
3| Detailsabout deviationin the. dotails/stack of —-——
alr emission/ type of fuel il any already | —
T
provided to Board, - ||
4 Detail of Stacks! [hlmnel,lg.,l'ventg I T
i ===
5 Whether Height ef all stacks/ Chimneys as per | ¢ |
MOrms. o e
b Capacity of D.G. Sets
! |
T Stack height of D.G, Sets shove programme and | I|
whether as per norms.
B status of Acoustic Enclosure on D.G. 5ets ; I
9 Noise results of D.G. Sets Monitored during b /[
inspection
10 Type & Quantity ufFuEI sed ' ,'
{Separate for each source}
11 cratus of Air Poliution Control Devices (APCD) | {
{a} Required or Nt f
(b} Provided or Not
{c} Detal of APCD provided with detail of
all Companeants, .
(d] Whether operating APCD Satisfactorily |
(e] Whether operating APCD Satisfactorily | ©
12 Whether provided separate flow meters in case |
of wet scrubber
[ 13 Whether maintained Log Book fior consumption | :
| af Electricity/ Chemicals/ Water for APCD
iﬁ Detail of treatment of effluent in case of wet j
scrubber & its mode of disposal. I
ETH Cwhether provided Sampling arrangementson |
all stacks/ Chemneys including DG Sets.
16 |G General Remarks e
L.:_ ~\Water Consumption - 1
= 1 Spurces of Water Supply :
3 | Detall of measuring devices provided it any . —— . |
such 25 | {low meters, Vemotchetc,
3 | Whether measuring devices has been séaled S R R G 1
il
- S
488
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File No. HSPCB-260004/41/2021-Region
2397190(1)/2022/REGION GURUGRAM NORTH

L

Gérd%am North-HSPCB (Computer No. 33346&]

412

s
[4 | whether maintained the log bock for supply of | . I
| water fram all sources & consumption for
| variaus SRS,
E Detail of Water Consumption per day,/Month T
[a) Domestic Purpose
{b) Boiler/Cooling
ic} Industrial use {Easily Blodegradable)
- {di-industrial Usa [Not Easily -
Biodegradable)
(&) Other
& General Remarks {
- |
D Water Pollution l -
1 Source & prd-:-as'sés of Water Pollution |
| including raw water treatment if any |I
2 Mo, of outlets for discharge of efflusng Dorrestic:
Trade:
3 Quality of Effluent in KLD Domestic:
Trade:
4 Status of Effluent Treatment Plant (ETP)/
Sewage Treatment Flant (STP)
aTP ETP
[a} Reguired or Mot
{b) Instalied or Mot
() Detail of STR/ETP Provided {if required)
with detail of all components and
technaology used.
[d] Whether structurally adeguate ar mar
&) ‘Whether operating STR/ETF
satisfactorily
if] Whether provided online chemical
dozing system/pH meter.
S | Made of Discharge of effluent Demestfe: ~  ———— |
Trade:
i name of Water recipient body If any f T ]
;T___Detal ol |-lrld in case effluent is discharged for ]
percolation/ |mgamn purpose with
i}
| enreaton — o
ral smlus s of ZLD a3 p-ﬂ er P8 directons -f i D
licable. = —
ol i hether provided flow meters an putlet & ——
| indet of ETFV2 of ETP/STP __ i g —_—
¥ METET R ———— |
S5 [ whether provided sepa parate € —_— -
ETP/STF —
__._,_—'__._ __'__|—|_
|—'—_'_._._._ _\_\_\_\_‘—|—|_
489
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2449%1)/2022/REGION GURUGRAM NORTH

Gérd m North-HSPCB (Computer No. 333464)

"

L

I:].l Whether maﬁfélhﬁﬁug_ﬂuuﬁur cansumption .‘_'_— - T
L Electricity/Chemicals/Cuantity of effiuent, - e
| 12 Status of anline monitaring system, if : e
|| avplicable. | e
13 General Remarks = ]
—
— —E- Harardous Waste Management— s
1 -L'.altegn-r-,- of Hazardum_'.lfam generated as per | | |
ruies.
2 Tyoe & Qty. of Hazardous Waste generated i) indnerable ]
(ii) Regyclable |
{iii} D:sr:-u sabie
For landfill ||
_ fiv) Tofal
3 Stock-Pile Quantity of Hagardous Waste ]
4 Mode af Di;IJﬂLII & Erealrnent of Hatardous i !
_ Waste _ |
5 Size of Hazardaus Waste storage site : :
1
|

& Dizplay Board for I'L_a:ardum Waste at Factory i
Gate Provided or not
7 Whather agreemaent made with the servics

provider for dispesal of hazardous waste (if yes,
| Bive detail with validity)

3 Detalls of Hazardous Waste transponted to

| service provider ' |

1 List & Qty. of Hazardeus Chemical handled &
used (IF any) ijh threshold Guantity
2 Whether prepared on site emergency plan and o

taken Insurance poficy under PLI Act, 1991,
' Name of insurer agency with date & validity of | -

3
i L [— EICIILETY ||

4 wWhether Hazardous chemicals handling & 'l =
| storage facility is adequate

RS

5 | Remarks [, {m;ﬂ cleaod [
dmm-ﬂ ﬁd}.wc'f:hm

Signature of ihe representative of the unit
Hame Designation & Address Inspection

F Hazardous Chemicals Handling & Management and PLI R

E'-a."l':‘;] I:J'H' of tha |

Office HOMfigaps of th |
n_

Board who tenductag

490
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.FT_I r.,l'llllllll
= | |l |

= -
™ B
||||| i)
| || |
|. |' et
I =~ Bl P

‘@' GPS Map

L

FXHQ+PH4, Dhanwapur Village, Sector 104, Gurugram,
Haryana 122006, India

Latitude Longitude
28.47983166666667° 76.98858°
Local 10:20:26 AM Altitude 13.29 meters

GMT 04:50:26 AM

H, RO

Tuesday, 04.10.2022




- 609

HARYANA STATE POLLUTION CONT
SPOT INSPECTION REPORT OF T

HE INDUSTRIES [

N . VAN
Lo =TT

ROL BOARD

A General Information of unit
I
(1 Name & Address of the Unit L - Ligad l:i II.IALLIHI -
1 e [« =28 479806
5 loug=> 74995917
2 Emall ID of the Unit/Decupier /
3 Telephone Nos. /
|
| 4 Fax Mas, ‘{
E Date & Time af Inspection DT} fﬂfll
G Category Unit Red/Orange/Graen
7 Type of Unit 17 Cat.fSenously Polluting/Others
21 Sire of whit Based upon |Avestment cost of Large/Medium,Small
| Plant & Machinery
g Name of the répresentative of the unit with
designation present at the time of the
inspection. /
10 Mame of the Directors fPartners/ Proprietor/
Manager) Cocupier etc.
11 Detail of products/by product manufactured
{with capacity of installation & quantity per
annum|
12 | Detail of Raw Material used {with quantity per {
annum)
13 Manufacturing Process {in brief} !
14 Detail of Machinery |
15 Date of Commissioning of the unit. f
16 Status of Consent to Establish !
17 status of Consent to Operate I
18 sratus of Authorization under HWM Rules,

411



610

Air Pollution

Sowrces of air emissions from process of unit
including fugitive emissians with type of
Boilers/Furness, tapacity & stack height.

Status of online monitoring System {Stack/aAd)
if applicable

Details abaut deviation in the detailsystack of

416

Alr emission/ type of fuel if any alraady
provided to Board.

Detail of Stacks/ Chimneys/Vents

Whether Height of all stacks/ Chimneys as per
MO rms,

Capacity of D.G. Sets

Stack height of D.G. Sets above programme and
whether as per norms.

Status of Avoustic Enclosure on DG, Sets

Maise results of 0.G. Sets Monitored during
inspection

1

Type & Quantity of Fuel used
|Separate for each source)

Status of Air Pollution Contral Devices {APED)
(a) Required or Mot
(b) Provided or Not

(e} Detail of APCD provided with detail of
all Components.

{d] Whether operating APCD Satisfactorily
(e] Whether operating APCD Satisfactorily

=

Whether grovided separate flow meters in case
of wet scrubber

13

Whether maintained Log Book for consumption
of Electricity/ Chemicals/ Water for APCD

Detail of treatment of effluent in case of wet
scrubber & its mode of disposal.

Whether provided Sampling arrangements on
al stacks/ Chemneys including DG Sets.

General Remarks

Water Eﬁmump‘llm

Sources of Water Supply

Detall of measuring devices provided if any
such as flow meters, V-notch st

Whether measuring devices has been sealed

412
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—{d} Industrial Use (Mot Easlly ———

Pl A 611

water from all sources & consumption for

| various uses. =2 1

Detail of Water Consumption per day/Menth
[a] Domestic Purpose
() Beiler/Cooling
fe] Industrial use |Easily Biodegradable]

ae, T — S T
Whether maintained the log book for supphy of T

Biodegradable)

|

(&) Other
General Remarks

Water Pollution

Source & processes of Water Pollution
including raw water treatment if any

No. of outlets tor discharge of effluent

Domestic;
Trade:

Cusality of Effluent i KLD

Darmestic:
Trade;

Sratus of Effluent Treatment Mant [ETP)S
Sewage Treatment Plant (STP]

{d@) Required or Mot

{b] Installed or Mot

{c] Detail of STR/ETP Provided |if required)
with detail of all components and
technology used.

[d) Whether structurally adeguate or not

{e] Whether operating STRFETP
satisFactorily

(1] Whether provided online chemical

dozing system/pH meter,

Mode of Discharge of effluent

Diovrmstbe:
Trade:

ETP

Name of Water recipient body If any

Detall of land in case effluent |s discharged for
percolation/ irrigation purpose with

& ukilization.

Status of ZLD as per CPCR directions If
applicable.

Whether pm-.-rded flow meters on outiet &

inlet of ETP/STP

H'IE!EI"I.'-lﬂ

Whether provided separate o elnctricity.
ETP/STP

i

L

413
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L™
ili | Whether maintained Lo Book for cansumption _ o .
|| of Blectricity/Chemicals/Quantity of effiuent, 4| |
| 12 Status of online monitoring system, if ;
- applicable
[ 13 | General Remarks.
—E— Hazardous Waste Management —— ——— = —
|1 [ Category of Hazardous Waste generated as per | ;
rules, . -
2 Type & Oty of Harardows Waste generated : (1] Incineratle
| i)  Recyclable
1] Disposable
For fandfill
| ] Tatal
| 3 Stock-Pile Quantity of Hazardous Waste
|
| 4 tode of Disposal & treatment of Hazardous
| ‘Waste
5 Size of Harardous Waste storage site
1
[ | Display Board for Harardows Wacte at Factory
Gate Provided or not
T Whether agreament made with the service
provider for disposal of hagardous waste (if yes,
give detail with validity]
E Details of Hazardous Waste transported to
| servick provider
F Hazardous Chemicals Handling & Management and PLI Act, 1991
[ 1 | List & Qty. of Hatardous Chemical handled & | - .
: | wsed (it any] with threshold guantity .
ﬁ' Whether prepared on site emergency plan and i
' taken Insurance policy under PLI Act, 1991.
3 Name of insurer agency with date & validity of
palicy. §
4 Whether Hazardous chemicals handling &
storage facility Is adequate
5 | Rernarks T ,."ﬂl
ram , L--)#'*ﬂ o 1 A
skl 157 94 blaAy
signature of the repeesentative of the undt Signature of the
Name Designation B Address Inspection Officer/Officers of the
Baoard whio conducted
Name & Designation
" Sources : —— -
| ufwmri’pﬂh’ . —__‘—'-—-—_.J 414
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'[. 18207177

S

A5l f?ll G

Na a

??:*lnsu re orders passed by

Compliance report 0
Control Board, Panchkula

Haryana State Pollution

tate

assed by The Chairman, Haryana 8
No

In compliance af the vrders p
letter

Pollytion ontrgl Board, . Panchkula Ladige H.O.

W t]:’n']?‘ﬁm"‘;?ﬂql ol AR 5 ;:,1, jegunder Section 33-A of

Watet (Prevention and € antrol of Pollution) a'iu-‘% 1974 % under section 31-A of Aar |

(Prevenbion andd Cay trol of Pl tion) Act, ugl apainst e '?‘L?LJ‘

M/s. Unnoan unt, Dhonwa . L ead, Rpem Viner = i
T S LR has Theen visited on 52413 LD ?&Fl.']ﬂ;: J '

down the above said unit by the following officers/ officials:

=5 a;lﬁhfr rth, FIE -

1,

: i ukr}’hrf g

3 \J.ﬂr}iﬁl[f-\#"ﬁ =

4 -“1’-“'- J{;-‘!:,:‘I

WNo i }@.r.f..:n_rfra Five ol
e« above said orders and copy of

giving a time for completion of
g its plant and machinery and

{_15 fU{'.’:

The representative ol the unit
present in person at site, has been intimated about t

the closure order has been delivered 1o him. After
running process the unit has been closed by sealin
1D.G. Set as per detail given below:

1 Hc'-'“._';ffﬂ’lal Luash'-ﬂf Aferc hines -

J

z =
3 T
'I. S ] ' | f_,“ _f
_If'ﬁiif r"Cl i = ¢
L7 the representative of the um

\
AT }7.‘..!.&!‘..."!.*?{_ Py
who was present at the tAne of sealing and closing down the unit has not shown any
stay orders ol any court of Law in this regand, However the industry remans in th;-
possession of its owners, They will be themselves responsible for watch and ward of

the indusiry.

I
2.
1

W

5=
I y, : o¥l I‘u
L
ey

e R
uwnmﬁ!h&bF SEAL USED)

Sig. of Hcp:ueﬁﬁliw of the Unit

o

Fel

-

| A
Signature o
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FXHW+HG?2, Ram Vihar, Sector 104,
Gurugram, Haryana 122006, India

Latitude Longitude
28.479011° 716:5906209°

LOCAL 12:38:35 FRIDAY 12.23.2022
GMT 07:08:35 ALTITUDE 174 METER




fh"x

104, Gurugram, Haryana
L atitude

28.479797°

LOCAL 12:38:54
GMT 07:08:54 ALT

40, Dhanwapur-Rd, Ram Vihar, Sector

12200606, Inaia
Longitude

16.889941°




34, Dhanwapur Rd, Tech Chand Nagar,
Sector 104, Gurugram, Haryana 12200686,

india
Latitude Longitude
284781 7T3" 76.990/68°
LOCAL 12:38:02 FRIDAY 12.23.2022

GMT 07:08:02 ALTITUDE 174 METER







"







A 49  Dhanwapur

] O4, Gp'ug'a"ﬂ,
Latitude

Rd, Ram Vihar, Sector
Haryana 122006,

Longitude
28.479182° 76.996028°
LOCAL 12:38:44

FRIDAY 12.23.2027
GMT 07:08:44 ALTITUDE 174 METER

ndia
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10.

11,

12

13.
14.

15,
16.
17.
18.

622

HARYANA STATE POLLUTION CONT

SPOT INSPECTION REPORT O

General Informag| n of
Mame & Address of the unit

Email id of the unit/occupier
Telephone Mo

(e

iwmff e b

(11)

4?87.12

hnne;mg.&
ROL BUARD 5’28 ue. 15»,_;,
INDUSTRIES a;q’!.ﬂ" Un

oy U’H{ [":]‘Lﬂ--usl— 7‘.!

Faz Mos,

Date & Time of Inspection X

Category Unit - - Red / Orang€ ] Green

T’ﬁ}t of Units + 17 Cat. fSericusly Polluting/ DM‘
Size of unit based upon investment cost of s Large / Medium /5m 5’,§l|f"

Plant & Machinery

Nnmenftherepr:sentatluenfLheumtwlth :bw?' .ﬂ_"', [ EM 7’:.% ﬂ"-'j-.ﬂi'rl.

Designation present at the time of the inspection
Name of the Directors/p: artners/Praprietor/
Manager [/ Occupier etc,

Detall of products / by product manufactured
[with capacity of instalation & quantity per annum}
Detail of Raw Material used [with quantity per
annum)

Manufacturing Process {in briaf)

Detail of Machinery installed involving poliuting
Process

Date of Commissioning of the unit

3tatus of Consent to Establish

Status of Consent to Operate

Status of Autherization under HWK Rules

air Pollution

Sources of air emissions from process of unit including
Fugitive emissions with type of Bollers/Furness,
Capacity & stack height.

Status of online monitoring System (Stacks/AAQ)

If applicable
Details about deviation in the details/ stack of Air

emission Jtype of fuel if any already provided to Board.

Detail of Stacks / Chimneys / Vents
Whether Height of all stacks / Chimneys s Per Ll
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623

Capacity of D.G. 5885 ;
Stack height of D.G. 5ets abeve programme an
Wihether a5 per norms
Status of Acoustic Enclosurs
Malse results of DG 5815 pAonitor
Type of Quantity of Fuel wsed
[Separate for pach source)

an 0.G. 5eL5
ad during inspectren

siatus of Air Pollubion Congrol Devices (APCD)

[a) Required ar Not
i) Pr pvided or Not
] Detail of AFCD provided with detail

] Whether 51fuct urally adequate or Not
[e] Whether operating APCD satisfactorily

of all Components

Whether provid ed separate flow meters in casd of wel
Scrubber

Whether maintained Log Book for consumption of
Elpctricity / Chemicals / water for APCD.

Detail of treatment of effiuent in case of wet serubber
& i1 mocte of disposal,

Whether provided Sampling arrangemeants on all
ttacks f Chimney including DG Sets.

aeneral Remarks

Water Consurmplion
Sources of water supply

Detail of measuring devices provided il any such as llow
Meters, V-notch etc.

Whether measunng devices has been sealed

Whether maintained the log book for supply of water
From &Il souirces & consumption for Warious Uses
Letailpf Water Consumptian per day / month

s
_JaT Damestic Purpase

b Boabgr ¢ Caoling

(e} Industrial wae (Easily Biodegradable)
(d] Industrial uie iMon Easiby Hiodegradable)

.r"‘ff-'flrrul: her

General Remarks

ta k A
7 & S
o] '-“JP'-'ﬂr'I'F-"**i'
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Water Pellution o |
56 gter Pollutlan incluling riw

1. Source & processes of W
water treatmentif any
3 No.of outlets for discharging of eifluent i

3 Quantity of Effluent in KLD
4. statusof Efluen Treatment Plant (ETPY
sewage Treatment Plant {5TF)

{a] Required or Mot

fh)] installed or Not
{c] Detail of STR/ETP Provided [+f required) with :

Detail of all components and technology wsed

{d) Whether structurally adequate or not
(e} Whether operating STP / ETP Satisfactorily :
ifl ‘Whether provided online chemical dozing system/

I‘H'j“ |1l'..| H.

[ s
[ racde

430

il

pH meter
Cerrestic @

5. Mode of Discharge of effluent

6 MName of Water recipient body if any
7. Detail of land in case effluent is discharged for
Fercolation / irrigation purpose with justificaticn for

it 100% utilization,
B. Status of ZLD as per CPCA directions if applicable

9. Whether provided flow meters on outlet & inlet of
ETP / STE
10, Whether provided separate electricity meter on

ETP /STP
11. Whether mzintained Log Book for consumption of

Electricity / Chemicals / Quantity of efluent,
12. Status of online monitoring Systemn, if applicable

13, General Remarks

E. Harardous Waste Management
1. Category of Hazardous Waste generated as per rules

4. Type & Qty, of Hazardous Waste generated

Trade :

sl W f“l‘".’f_‘(“' prtcat cmibis o

) Incinerable

(i) recyclable
(iti) disposable

for landfill
{iv) Tatal
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Slock: pile Cuantily of Hgardous Wiste L owa | I|r'l=----1|:'r ( Mag-wd” f{fl"“
Mode of Disposal & treatment of Hax Waste } ﬁ.-..[_)r‘_i t,.f_-

Size of Hazardous waste storage il

Display Beard lor Hazandows Waste al Faclong Gale

mow LW

Frowigod of nat
7 Whether agreement made with the service provider

for disposal of hazardous waste (if yes, give detail with

validity)
8. Details of Hazardous Waste tramnsported Lo service provider

F. Hazardous Chermicals Handling & Management and PLI Act, 1991

1 List & Qty. of Hazardous chemical handled & used : WA
(il any)with threshold quantity

2. Whether prepared on site emergency plan and taken : }.j o
Insurance policy wnder PLI Act, 1991,

3. Name of insurer agency with date & validity of policy : rlﬁ

4. Whether Hazardous chemicals handling & storage :
Facility s a dequ;lle A

Rl faen oy
Agpahis & sl R T !
K stF ﬁwTLﬁ‘“—JM P eudle .y g m

hoat Uw?;?’*"“ﬁfmrid L L P o
din ET'I;'J-P‘I:_?‘ ‘:*s'-w"im*- ‘}P

L g v/
AT ik ) Ve

hi
=EDAture of the representative of the Ui "

Name | HM;:M'_’“ signature of the Officer / Officers

af the Board who conducted the

inspection vqu Ru F‘l Jﬂfﬁ?m T

Name & Designation
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HARYANA STATE POLLUTION cONTROL BOARD
SPOT INSPECTION REPORT OF THE \NDUSTRIES

General Information af unit

Name E-ﬁ.d;rjmﬂ'nm l:.}nl.t_

(12)

M;EPQJP'HE-?“;H”

Es 7¢°r
Al et —

Tk
“‘H'-F»j"‘“""‘"r I‘::Wr-rfl..-'-
o —

‘u".%‘zh:?*

_lﬂ..
|2 | EmailiD of the Unit/Occupier
k e a —— . — = —
'3 | Telephone Nos, 5 U TY ¥2 3 5]
la d'ﬁw Nos. : = S g
' 5 | Date B Time of Inspection E'g"'fﬁk[ W ) 1!‘1'
TR ¥ CEE:D wlnit | Hud.-"EEﬂ_E;IGrEEﬂ
T T S — : 17 Cat.fSeriusly Poiluting/Othars— |
e | Sisol unit based upan jnvestment cost of 1:_3 Largemedium,ffpnmf' i
Plam & Machinery ! _:
g Name of the representative of the unit with D1k Ealel [[C.-l,;'l-"l-q v :
de&ign?ﬁnn present at the time of the 1 E,.»'u ﬁ.n t 1 4"’: '1.’
s aection. . ’
| L. i 1 | _Pf” q.l‘:.n-c--uf {:u,,._} F-!'.H'i
D Mame of the Directors fPartners/ Proprictor, | . GL-EAM mhw
Manaper/ Oocupher et
e .Dﬂtﬁ.ﬂ of preducts/by product manufacturad .I :.l'q_tha Lﬁ_lij--l
fvath capacity of installation & quantity por ]
o BNTLTA]
L 12 | Detail of Raw Material used (with quantity per Jamvs | Pader ﬂ"»JI, Huty bfe-
arnumj .
13 Manufacturing Process (in brief) L MJ-:! li:f ,:j_ (Faa X
|18 | Detai of Machinery _ oy Meclhnidedd 7 “Ql;fjﬁ‘ 4 I
15 | Date of Commissioning of the unit. BL
| D&w‘ik rt Pt ds-of
16 | Status of Consent to Establish ! Al od
17 | Status of Consent to Operate rhaT- Witmhiaol )
18 Status of Authorization under HWM Rules, N
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434

v
B Alr Pallution - /,-‘
1 sources of air emisshons from proeess ofunlt | p ;]
inehuding Tugitive cmisslans with type of
ST —
| Bailers/Furness, capacity & stack helght. | e
| Status of online monitaring System (Stack/AACY) =
il applicable e - ==
3 | Details abont deviation in the delukls-.n’alan:k of ' ol ﬂ
air emission/ type of fuel it any already
provided to Board. o I - o S P
| Dot af Stacks/ Chimneys/Vents I:'i i k h iy l:c,ﬁ'
= whether Height of all stacks Chimneys as per ps
| nanms, G - .
I |ta:|:|ci1:|,rnﬂJ.E.5-eu !' - [1-THK o #
"3 | Sack helght of .G, Séts above programme and | | ‘Mo '
L. whather as Der Narms. LT ; _ _“' )
E | Swatus of Acouctic Enclosure on D.G, Enks ; th\..[.j - :
. I
'8 [Moreresuhs of .G Sets Monitored during |- | 1}1;1— 'u;q-]la::. I |
. inepectem g SERE ) Ceb |
I3 Ty Ut 5T st v od | I
| _'_l_.'| _|'.'l "l ke iilféa.! 1'| g 11|I‘-..E:| PO _‘::-j'_ﬂ_-]-'ﬂ'-l' ZQE{E‘-{ I
| &4 st3tes ol £ir Boiltian Conteol Davices {RPLD AT
2] Bagub o oor Hop =" ~r S 1
| b} Provised or ot | R | Ao :
i I 1ed detail of AFCD provided with dptml of 1| f TR R
| alt Cossponants, I . S '
| {d] Whether cperating APCD Satisfactorly | :
| le] Whather operating APCD Satisfactarilty
12 | Whether provided separate flow meters in case A T o
. _} of weet serublar oF N
(13| Wohethi mainisined Log Boak for consumpgtian ﬁ_ R b, e T
| ol Pectrcity/f Chemicals/ Weter for APCD ! i"‘l 5
i | Detail of trectment of effivert in case of wet | - A 4
srrubber B it mode of dispsal. i"‘1
15| Whether provided Sampling arrangesnents on | - — -
alf stacksf Chemneys including DG Sets. M
16 | General Remarks : : 2
E._ -'E:rinn:-umpﬂgn o
1 T Sources of Water Supply : e ———
' L @ﬂh’ s L’J
2 Detail of maasuring devices provided If any : T
ruch a5 Howr meters, V-natch ete, I“t -
i Whether measuring devices has bren sealed <3
=)
= | o
430
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T Whether maintained the log book for supply of
water from all sources & consumption for
various Uaes.

fa] Demestic Purpose

(b} Baiter/Cooling

(el Industrial use (Easity Blodegradable)

(d} Industrial Use {Not Easily
Biodegradable)

(e} Other

Detail of Water Consumption per day/Manth | -

M‘.
o« Tl ﬂﬂh"!-’ 5

i
L o ST 'TF?‘I{J- '

General Remarks

A

o]

Water Pollution

| Source & processes of Water Pollution
Including raw water treatment i any

La'ni-l-a LI_'F_ }uuﬂ‘

o~
b -

| No. of outlets for discha rge of effluent

Damestic: 1 |

| Quality of Effluent n ¥LD

Trade: | i
Domdstic:

Trade: e o ‘T]rug i

R
S w|

' Status of Effluent Treatment Plant [ETF)/

| Sewape Treatment Plant [STR) |

i
: zh-frquired or Mot
| maued onidt

fc] Detail of STR/ETP Provided {if required;
with detail of all components and
{ technolugy used,
(d} “Whether struccurzlly adequate or ot
(e} Whether operating STF/ETP
satisfactorily
Ifi Whether grovided enline chemical
d-l:-zinﬁ_s}-srem,."pH meter,

- _Jh-ﬂr et aﬂnm

5TP . ETF

redf

|

| Wode of Discharge of efflven:

Comestic. 3 A"

Trade:

MName of Water recipient body if any

-
Tl '

Detail of land in case effluvent is discharged for
percolation/ irigation purpose with
justification for its 100% utilization.

A A

Status of ZLD as per CPCB directions if
apphicabile,

Whether provided flow meters an outlet B
inlet af ETPSSTP

i

Whether provided separate electricity meter an
ETR/STP
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ey

11 Whether maintained Log Book for consumption
- of Electricity/Chenicals/Quantity of effluent, 1 - ﬂ“_
[ 12 | Status of online menitoring system, if : A fal
| applicable.
13 | General Remarks

o ————

E Harzardous Waste Management
T e Yty - R 1
i Category of Harardows Waste penerated as per | i 'y
R S ; i Used E‘f‘mf - i
? Type & Oty of Hazardous Waste generated -l : i Intinerable i
i} Recyclable |
L= Dispasable i
[ . Far lanafill |
ety =1 ' ) Total I
3 Stock-Sde Quantity of Hazardous Waste 1 ; | : |
e _ rad i
5 |'.'.I:lﬂ..'! n[ ﬂ"".i-pl:IEI.I & :.l'“E‘-H!.fﬂl."ht |;|| HEIEIH‘{H,J_% = | .I 1 c F R
2 i I ] |
s Wiste _— | H# Il,mmiu_ f_;«!t- f-m'lj. |
o slee of Hazardows Waste storam site T Fi3 _ s
| i
o ——:——i——-EEH_II.TtmﬂL-.
n Crdpbaw Bozrd Tor Hazar dous Siasia at Factrey - | o | A

Gete Proveded or not

k
- . ¥
VWhathe: spreement made with the sendcs |

]
pravide. Tor disposal of harardous waste {#Fyes, | : I'h ; - I
| Evedemilwith valityl | £ e : :
£ | Desile of Hazardous Waste transported ta © | k] T
Lserdicenrovider - L m!" 1 i |
F Hazardous Chemicals Handling & Minngemmﬂand LI Act, 1;3151 - =
1 List & Oty. of Hazardous Chemical handled & |- |
used (i any} with threshold quantity HA |
< | Vacther prepared on site crnetgency pran and- | - U'-_}I- = o TECr Ty &
[ | teken insuranse pgllgl.' wnded PL A, Jubi, ' . i
y Hamz of insurer agoncy with date & vabidity of | - | < - ik
b i Fancy, S b | H‘ﬂ o
|4 | Whether Hazardous chemicals handling & : B Vg el e ar g
starage faciity is adequate ,-j"-.l'-;fI . ]

Pemarks 1.&_'_,;:]. 1 h,q{:;l-h.,'-“_;f- ﬂeh.-';'r T 2 ;

5
a\AA] g7/ T ey
Slgna:umm‘:herepres-:rrtalmenftheunlt Sign ur:nfﬁ#_ﬂ

Name Designation B Address Inspettion Offecar/Officers of th
rs of the

-—"r_c? 9},5 Lf g’_}}? Board who conducted

———e—s -.'_—u'i!-

Mame & Designation
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_— B3 N

Compliance report of closure orders passed by
Haryana State Pollution Control Board, Panchkula

in compliance of the orders passed by The Chairman, Haryana State
Pollytion Control Board, Pan km'a vide HO letter No
n.rfm)f.ux/ A02Y [INS/SSMPIRENTaneTat¥d ° . A58y /¥ under Section 33-A
of Water (Prevention and Control of Pollution) Act. 1874 & under section 31-A of Aif
(Prevention and  Control of Polluton) Act. 1981 against
M/s H)[m{& Wkﬁ‘oﬁy’b“%w; G v f yonms
T A | v A TS NS OER et , has Heen visited on fit?/ﬁﬂ?o close
down the abave said unit by the following officers/officials

Nilas Cywnly oot '

l”]u)u‘-/\ ‘:.uvv**", F'ﬂ
Lasineler | TR fa b
QL'[: o el -b;""'/ OJ".é
The representative of the unit Sh, Jb/‘f‘“’* "H"“‘ “’“m“ who
bo

s present n person at site, has been Intimated ul the above saxd orders and
copy of the closure order has been delvered to him, After giving 2 time for
completion of running process the unit has been closed by sealing its plant and
machinery and D.G. Set as per detail given below:

D.G. Sef — C2rsad

-4

&> Wwon

1
2. Pt o (Loyeel | Coches! from 1o oo £ -
3. Lf}"""'"" y Chesur /o"fah/ Pa.;ik.o/ &n !M. d«z‘ .
4 y

Sh D.Ii e H‘..Gﬁﬂlf.‘.ﬁ%.%’.fé..:.mcepresemat.ve of the unit

who was presen{ al the time of sealing and closing down the unit has not shown any
stay orders of any court of Law in this regard. However the indusiry remains in he
possession of its owners. They will be themselves responsibie for watch and ward of
ihe industry.

1.
Z.
3
(IMPRESSION OF SEAL USED)
A ,/"/
i’/ 4; ‘
) 3 - - -
Sig. of Representative of the Unit Signature of Officer of HSPCBH

___4
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No. HSPCB-260004/41/2021-Region Gur, m North-HSPCB (Computer No. 333464)
2449%1)/2022/REG|0N GURUGRAM NORTH éé

HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES
: Led =2 @Yy79727
A General Information of unit

Upﬂ"‘f‘.‘i'?g- qf& Ejﬁg

ll Name & Address of the Unit Lk HI:IHFJ E!II!EZ‘,I |
D Lo v i s uufbﬂf‘*‘ |

| Email 1D of the Unit/Occupier . f’ ﬂ ?

TE'|E|]|'.II:I-'I'1I! Mos, N

| Fanx Mos,

I
Date & Time of Inspection : ﬂ?}’ﬂ!‘]")_
Fed/Orange/Green _-I

Type of Unit : | 17 CatSfSeripusly Polluting/Others

sire of unit based upon investment cost of
Plant & Machinery

Name of the representative of the unit wrth
designation present at the time of the
inspection,

¥

3

4

5

& Category Unit
7

8 Large/Medium/Small

]

10 | Name of the Directars /Partners/ Proprietorf | -
Manager/ Occupier etc,

{with capacity of installation & quantity per

| annum] =1 |

12 Detail of Raw Material used [with quantity per | ‘I

| annum) Al .
13 Manulacturing Pracess {In brief) ! f

11 Detail of prndu:t';.n'hy' product manufactured T [

.
S _ .II

: . i \
16 tatus of Consent to Establish 4 J

- e ———— E——p— " - il _— II
17 | Status of Consent to Operate £l i
15' Status of Authorization under HWM Rules. ! l

i

492
Generated from eOffice by KULDEEP SINGH, RO (GRN), REGIONAL OFFICER GURUGRAM NORTH, HSPCB on 27/02/2024 01:39 PM
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File No. HSPCB-260004/41/2021-Region
2397190(1)/2022/REGION GURUGRAM NORTH

Alr Pollution

| Sources of air emissians from process of unit
inCluding fugitive emissions with type of
Bailers/Furdess, capacity & stack height. :

Géré%am North-HSPCB (Computer No. 33

| status of anline monitoring System (Stack/AAL]
if applicable

Details about deviation in the detalls/stack of

Air emission/ type of fuel if any already
| provided to Soard

Detail of Stacks! Chimneys/Vents

Whether Height of all stacks/ Chimneys as per
DTS,

Capacity of D.G. 5ets

i Stack height of 0.G. Sets abowe programme and
whlher &5 per norins.

| Status of Acoustic Enclosure on D.G. ets

MNolse results of D.G, 5ets Monitored during
ingpeEction

Type & Quantity of Fusl used
{Separate for eachsource)

Status of Air Pellution Cantrol Devices [APCD}
{a} Regulred or Mat
{b] Provided or Not
ic} Detail of APCD provided with detail of
all Components.
{d) Whether operating APCD Satistactorily
{e] Whether operating APCD Satisfactorily

Whether provided separate flow meters in case
of wet scrubber

" Water Consumption

“Whather maintained Lug Bock for consumption
of Electricity/ Chemicals/ Water for APCD

“Detail of treatment of effiuent in case of wet
| scrubber & its mode of disposal.

e

Whether provided smnlung arr}ngemr:nu on

EEHEIi| Remarks

3464)

g7

[ saurces of Water Supply

Detall of measuring devices provided If any
such a3 flow metars, V-notch ete -
Whether medsuring devices has been sealed

Generated from eOffice by KULDEEP SINGH, RO (GRN), REGIONAL OFFICER GURUGRAM NORTH, HSPCB on 27/02/2024 01:39 PM
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File_No. HSPCB-260004/41/2021-Region Gurugram North-HSPCB (Computer No. 333464)
2449%1)/2022/REGION GURUGRAM NORTH éé@

= = L] — e ——— ey
4 Whether maintained the log book for supply of | ¢
water from all sources & consumption far
| | various uses.
| 3 Detail of Water Consumption per day/Month .
{a) Domestic Purpose : /

(b} Boller/Caaling

l (€] Industrial use |Easily Biodegradabie]
- {d} Industrial Usa (Mot Easily
| Biodegradable)
: {e] Other

& General Remarks a : =

] Water Pollution

1 | Source & processes of Water Pollution ]

including raw water treatment if any

F i No. of outlets for discharge of effluent : | Domestic:
Trade:

3 Qiality of Effluent in KLD = | Damestie:
Trade:

a Status of Effluent Treatment Plant (ETP)/
Sewage Treatment Plant {5TP)

5TP ETR

{a] Reguired or Not

k) Instalied or Mol

{c) Detail of STP/ETP Provided {if required)
with detail of all components and
technology used

|d) Whether structurally adequate of not

&) Whether aperating STR/ETF
Eatisfactorily

(] Whether provided online chemical
doting system/pH meter. N

5 | mode of Discharge of effluent | Domestic:

{ Trade:

(3 Hamig n-F w'n.er. rﬂlp_lrnl:bl:ldv ﬁ iﬂ'r_

7 | Detail of land in case effiuent is discharged for
pereolation/ irrigatian purpoie with | |
— | JustMication Tor M5 TO0 OIMETon. | 1 I 1
Status of ZLED as per CPCH directions If
!p!’.llil:.'lh'-r.' | ) I
Whether provided low meters on outlet & ; ' |
_|Inletof ETR/STP 0 .J |
10 Whether provided separate electricity meter on | - B JI
ETR/STP

494
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File No. HSPCB-260004/41/2021-Region
2397190(1)/2022/REGION GURUGRAM NORTH

Géﬂ%jam North-HSPCB (Computer No. 333&6&)

11 | Wihether maintained Log Book for consumption ‘l
|._ of Electricity/Chemicals/Quantity of effluent. - |
12 | Status of anline monitaring system, I
| applicable.
13 | General Remarks, |
E - Hazardous Waste Management ——
[ | Category of Harardous Waste generated as per
| | rules, _ —— B
| 2 | Type & Oty. of Hazardous Waste ai:nrr.lled H il incinerable
. [ii] Recyclable
| | ' [}  Disposable
For landfill
| | [iv)  Total |_ !
| 3 Stock-Pile Quantity of Hazardous Waste
I
L i 4 Mode of Dposal & treatment of Harardous !
: Waste
.. | 5 Size of Hazardouy Waste siorage Site
hﬁ | Display Board for Hazardous Waste al Factory J_:'i'.
Gate Prowvided af AT |
7 Whether a:mmen‘t made with the servics
| provider for disposal of hazardous waste (If yes,
I ive detall with validity)
¥ Details of Hazardous Waste transported 1o
| | service provider N
§  Hatardous Chemicals Handling & Managemant and P Act, 1991
K List & Oty of Hazardous Chemical handled &
[ | gigad [if any] with threshodd quaniity " — 97
¥ Whether prepared on site emengency phan and |
taken insurance policy under PLI Act, 1991, | |
T3 | Mame of insurer Sgency with date & validity of f
pan' —
"a | Whether Hazardous chemicals handiing & |I
: storage facility is adequate 1
I 5 | Remarks Uu r* _{nu.ud I.Lgi.ﬂ‘d :l JI [
I
“Ao }\J_. E;' T !/:J 5 !

L

1 r\h . !L JE F{If"l]

Signature of the representative of the unit
Marme Designation B Address Inspecton
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Annexyre-f
SPEOT INSPECTION BREPORT OF THE INDUSTRIES

aenesal Information el i

arne B Aoidvess Gl Vi s j_ L 4 s [} ] .
Mairmi .f.-l -J-.r'l .-'..:"..F El_hl'l, i 1::.":‘.7: ?F:"
f" e _"'1-" B i

Criail i od the windfnecupion ok q qu I";_.-FE' K4 ﬂ'
Telephons Mo
Fam Do : .-:fllh." ."I g:-'q"j' 5
Dl & Tirne ol inapection : ! Ll
Catepory Vg Rl | Diranggis f Green

Tope ol Urigs 17 Cak. MSeviously Pollrting olhers

Lige ol unit based upon bl merd oSt ol | Lange § Mediuen J Small
Flant & Kachinery

samie of the repeesentative of the unit with i ¥ I- | I i
Desgnation present of e Hive of the inspectian kvt i "L:f .'"l h,“\?""l’ 2 i F at
Mame af the Drertorsoarinersf Proprieforf E_

Manages § Qooupeer ete - [r .}L'L'l" Ilr)l‘f-u r E“-‘l’_ﬂl—-u] J
et wd af produects /by product marafactiured ;
{with capacdy of installaticn & quanbty par annumj

Datail of Raw M atensl used {with guantity per

annum|

Rlaniifactunng Pracess {inbeicd)

petail of Machmery installed invoheng polluting

Prageds

Date af Cammissioning of 1he una

s of Carsest 1o Extablish ; Ir.

Stabuz of Congent bo Operate

seaties of Autharization under HW K Rules 1 III

A Polluthan - |

Snurces of &if gmessions (rom process of whit incliding: |

Fugirive erissiors with type of Bailgre/Fumess, |

Caparing & stack heighl. II

Seatus af onkne monibaring Syitem [Stacks ARQ) : f

i applicable |

Delails about devistior in the detailsf steck of Alr © ||

pmissian frype of fuel iF any alieady provided te H-lur\d. |

Dhzizil of SLaces f Chimneys f Yents II|

Whather Height 4f 3l stacks J/ Chimneys a5 per noarns |

Capstity of 0.5 5245 T

Ltack hesght af [.G. 525t above pragramme and i I|I

Winigthaer a4 pEf AGIMS ||

Gratys of Acoustic Enclosure on DUG. Sets 2 |

Mioize resp s of DG Sets Monilared dwmglrﬁnﬂﬂuﬂ

Type of Quantity of Fuel used |II

1Separale for each source) [

Status of &ir Pollution Comrol Devices [APCD| /
[a} Reguired or Naot H |
ib] Frosided ar Nal 1 I|
{ch Detadd of APCH prowidi with detsil of all Compoenents: |
[d) Whether Struciurally adequate o Nl !

(e} Whether operaning AP Sarksfactoriy :

Whether provded separais low meters incase of wet!

Scrubber |
Whether maintalned Log Sook for comsumpticn of |||
Eleciricity / Chemicals [/ water far APCDH

Detail af treatment of oHluent in case of wet scrubiber;

B its mode of disposal.

Wwinether prosided Sampiing arrangemants on all

Stachs [ Chimney including DG Sets. {
Genaral Remarks H

Water Copsamptign

Sowntes of water supply :

Detall of miessiring divices prowkded I any such as low:

Btrbieers, V-moch olc.

‘Whether maeatunng devces has been sealed :

Whethar maintained the bog book far supgly of water

From afl souwices & corsumplion lor varous wies,

Bt ol Waker Corsumptian per day / moath

i) Domestic Purposs i

ik} Bollor / Canling 1

e} Imdustrial use (Eanlly Bodegradabhe] |

[d) Imcustrisl use (Nan Ceilly Diodegradakbio) I
(wp Other

i Gensrzl Remarks
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IJ:' Source & processs af Water Balliai inchiding ravw : i -'rﬂl.mi'- T ﬂ{j )J'«—'""l 'I'I'I:fjf
waker troatment ILany . s : 3
1. Mo, of utieds o discharging ol edffueni Dornestic : o g Ty ¢ qu&uj
Trade !
4 Cuantity of Efuenl in €L Ocereeskie |
Trade |
4. Status of Efluent Treatment Plant [ETR) | |I
Sl e Treal menk Plant [5T9) I|
ia) Hoguired oo Mot i
kx| Inslalled or Mot t /
il Detail ol STRAETPE Prowded (B roogilred) with
L2l ol 34 coomponents ard fechnoiopy udod {
@] WeneEther diroctorally ade quiate o nict |'I
2| Whether opesating STP [ LTP Satistactonly I|'
(1} ‘Wheiher provided onBne chemical daging system! 1 |
nH reder
% Mpde of Discharge of offlueni [ 1" in] o /
Teads |
B, Meeme al Waler recipient bady if any
1. Deepail of land in case effluent is discharged far
Periolation [ #oegsticn purposs wilth justiticatian for
1Es LOO% utilization
B Statusof FLD a5 per CRCA direcians i apalicable }
& wWhether provided Slos metess an autlet B inlet of H
ETP [4TE |
10, Whether provided deparsle electeility Metar on Iyl
ETE{ &TP
11. Whether maintaned Log Book for comuemalian af
Electricity [ Chemicals / Quanticy of ¢ffuant.
17, Status of orline monitoring System, if applcable
13, General Aemarks
E. Hagardous Wasts Manage ment
L. Categary of Hacordous Weaste generaled 35 per nidgs -
1 Type B Oy of Hazardous Waste generated ! li} onerable
{1ip recydlabie
{lii} dsposable
far Langfill
fiv| Total
I, Sock-Pile Quarbty of Hazardous Waste
4 Mode of Dispossl & trestment ol Hag, Waile
%, Sirc of Hazardous waste skosage site
&, Display Board boe Harardcus Wasts 81 Fapiooey Gate
Provsiched or nod
7. Whethes sgiesment made with the sevvice prowidsr i
far dispesal of hagedow waste {if yes, give detall with
validity} .
H. Details of separd ous Wasle rensported to serdce provider i
F. Harardous Chemicals Handling & Mansgement and PLLAGE, 1991
4. List B Oy of Hazardows chemical handled & used A
{if ary] weith thevshiold quantiy ¥
2. Whether peepared on site emergency plen and taken H |'
insurance policy under FLIAct, 1991,
3. HName of insurer sgency with date & validity of policy
& Whether Hazardous chemicals handling & sioeage q
Facility |3 adeguste
& Remarky-
2 el
Slgnature of the repreientative of the ynil w
I
mﬁm, Hmmummmw
+= B
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HARYANA STA

sp0T INSPEC TioM REFOAT OF TH

General information af unil

TE POLLUTION CONTROL BOARD

E INDUSTRIES

A
1 | Name&:-ﬂdd:ﬁﬁﬁe I._I_I1-|I!. D -'T'ﬁlf E'“-\EI-‘“ E. T 1
| Mhorle. W37 ,_-,.-.._P we. iqhh’f.ﬂ' f{,}
I I — I s A?A_w Elh.m_'l-.__ﬂln.nm f:;.r
! Frnail Il of the UnitfOCcupeers
3 _1'rle-phn:rr|!|"ll:|s._ B — =l [.I—1| ”'3-?";__1
S — — —?uumn,-:s,—qf-(-,qm‘i | K choS -"“-'L-
1 Fax Wos
mw?’ f‘l—' e E |
5 | Date & Time :}fl;l:_pgnian |'.£. I-'I'I:. IIIIFFEQ ‘.L-Lr :
& | Category Unit Red/Orange/Green '|
7 | Type of Unit 17 Cat fSericusly Polluting/Others™ =i
; : T —t
la cize of unit based upon investrment cost of . | Large/mtedum/Snall
| Plant & ! Machinery o |
5 Hame of the representative of the unit with L. Sau) Fracad
' designation présent al the tirne of the
| Inspection | )
e — I____ — _—— -
|1 I pame of the Directors JPrartniers) Proprietor | L--.-—m ]'"'r.;,_,nf
| | mManager/ Occupier 80
I i o oo - _ 0 |
31| Detail of products/by pmduct manufactured e R e u.,_,-]f ‘
| [ (with capatity of installation & quantity per | |
| amnumi ) _ = i r y |
2 | Detall of Raw Material wsed (with quantity per | 'E'uv--n--‘ff_; ao, ““"g’ r ""_'-P"-'t-",
__i“"””"'"] ....... e T E Llemed J_I-tr-flr €
i3 Manufa:-urmg Pruu:s.s. [im bried] l : l.-l..L
I_I'“' ‘1 :?
j_-i_ | uera<| 1 of Machmen,g e = __ _|_ ,-'J'r.l' 1!':'1 X}
[15 [ Date of Commissiening of the unit. { h..._j],.;.f_. o hd .'i'.'n f- dr it -
- | Li.jl':ij!nilllf:ﬂi uuﬁ Msw
16 | &qatius af Consent 1o Es:ablis.n | j W J"'U'- "‘j""
— — } I
17 Status of Ennwm o ﬂperate == _I_ I A -r'-_n_"&,l"?.‘_li;,_,._ﬁf_
18 sratus of Authorization under HW Rules. K ¥ ; .", |
I ] T cpiniead




457 651

B Alr Pollution o
1 | sources of air ermissions from process of unit | ; | S_.ﬂi.r‘ Mo o P iy
inclueding fugitive emissions with 1ype of % / i ')
. | Boliers/Furness, capacity & stack helght, 11— e e |
2 [ tatus of online monitoring System {Stack/ang) |
L | ifapplicable i J’ I ——
3 Detatls about deviation in the details/stack of L
Alr emission/ type of fuel if any already
p_r_nw:hc-u:l to Board. | -
4 | Detail of Stacks/ Chimneys/Vents I {
5 Whether Height of all stacks/ Chimneys as per J
L M.
b Capacity of D.G. Sels ] { iy A £
[ 7 Stack height of D.G. Sets above programme and | -
whether as per farms, e |
|8 | cratus of Aoustic Endosure on D.G. 5e1s : A
1
9 Floize results of DuG, 3ets maonitored during C
= inspection 2 J_Wﬁdl
10 Type & Quantity of Fuel used : ;
[l __I:.Eﬂ?_tﬂﬂﬁach source] Tuegad.
11 sratus of Air Pollution Control Devices |apcD) |-
{a) Required or Not
{b] Prowvided or Mot ' I'-IF'
[¢] Detail of APCD provided with detail of 3
all Components.
| (@) Whether operating APCD Satisfactorlfy | : -
(e) Whether operating APCD Satisfactorily | ¢ | B
12| whether provided separate flow meters in case | : I
| | of wet scrubber )
13| Whether maintained Log Book for consumption |: ||
of Electricity/ Chemicals/ Water for APCD | |
14 Detail of treatment of effluent in case of wet : [
scrubber & its mode of disposal, )
15 | whether provided Sampling afrangements on [
| al stacks/ Chemneys including DG Sets,
16 General Remarks 1 ! J
I .
c Water Consumption
T T epurces of water Supply = |
| 1 sources of [ | Bl ) |
| 'z mﬁ measuring devices pl‘ﬂ'u'ilﬂflﬂ- if any g r,}
such as flow meters, Y-notch ic @ T
| 3 Whether measuring deylces has been cealed ¥ Je ‘
e

I R
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I d i Whet her rmalostamed thae log ook Tor supgly o : Hl'.h i
! waler from all sources B consurmglion Tor [
VATIGLS Wies | e
| 'S Petall of Water Consumplion per day,/Month %
- AnT Domestic Purpose 2~ Y, 0 E.I?
|b) Boiler/Coaling 4 :
fcl Industrial use [Easily Bindegradable) t |
[ db Trdustrial Use (Mot Easily : |4 — S Je—tty r‘!ﬁ"”"‘r «!
Hicdegradakle) I
| e other
B General Remarks
S I o |
D Water Pallution
. . Ay .
| I | 5I:||.|1'El.? & processes of Water F-;::lllul::lun . ~Jenmi u‘ﬂ-!lf-d‘ﬁ' i hﬁw.ﬁ_ |
including raw water treatment if any . ]
2 Mo, of outlets for discharge of effluent - | Deamestic: |
| Trade; -|I
| 3 Quality of Effluent in KLD : | Domestic: I W TR ﬂﬁ",ﬂ :
Trade: -
. | 5= P Jerh i idaZ
4 Status of Effluent Treatment Plant |ETP) £

Sewage Treatment Plant (STR)

A 5TP ETE
ﬁiﬁ;;darum | ,q"rl"‘l'-'-” (Lo of |

[Bh Installed or Not :
[c) Dretail of STRETP Provided {if required) | - |
with detail of all components and

technology used.

id] Whether structurally adequate or not

te] Whether operating STPJETP
Satisfactorily

ity Whether provided online chemical
dozing system/pH meter,

Domestic; 1" L

5 Meode of Discharge af effluent
Trade: Tome B ey
6 Name of Water recipient body if any :
e
(7 Detail of land in case effluent s discharged fior i
| percolation) irfigation purpese with "
justification for its 100% utilization. s
B Status of ZLD as per CPCE directions If - WD
applicable.
-g_ whether provided flow meters on outlet & ' Ao _f.

odat

ETP/STP
L —
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Wythe] et mAlnLA el L) Tk i consurmplidn

Fersin Bl Suani iy o

Al oriTg wyilem il

o Eiert ey i wlludind [ 1
LEmiiis f pEslinge
ETAl Al
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Harardous Waste Management
Category of Hapardous s wste geEneralad as per

Fulies

Twpe B Oy of Hazardous Waste grnerated

§ Hasardous Waste

ent ol Hazardous

Waste B = B
Waste storage »ie

gpard for HAIardous Washe at Factory
I'_m tr. -"lu.l-.,n_ or net = |
'.-.u'u'- 1he SPTVICE |

i pvideT fof chiposal of harardouws waste [if wes.,

-'"-.alnl:lltln_':l = S
rargous YWashe :ran:.p-u:-rtr&d to

Detart ol Ha:
-.E'-.-' |:E' :.-'-El-.--ljr.

"Lt & City. of Harardous Chemical handied &

with 1hr |-'5.|'| old ouanitity

Eh!mluli “Han r.llmg & Man:gement and PLI Act, 1991

I f-l l":-lr! WJ.“ "

il incinerable
" Recyclable
: T [xisposakl e
Far landill

(v ntal

|
i

ui.n:-d if ar-r.
an and |

taken INsurance policy under ¥ PL Act, 1991.
ar agEncy . with date e B vall |:|||:7' of

policy.
wnether H.:.'-.a daus chemicals handl

stovage facility is adequate

ing &

ReEmaras

gmww (e

':..gn..:uu- af the representative of the unit

| Hame Designation & Address inspection

A

o

| R

'-'\.\“

& -

'E-"E'T'-' re of the Q?
i

Officer/Officers of the
Board who condutt el

W

_Name & DssgRmm——
_F'"'l‘JJ

|
LJ
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File No. HSPCB-260001/157 720z2-Region @@@am North-HSPCB (Computer No. 79éb462

17 l
SRS e RGO R Hance. E-u.l:pnrt of closure orders passed by

Haryana State Pollution Control Board, Panchkula

In compliance of the orders passed by The Chairman, Haryana State
Pollution  Control  Board, Panchkula vide H.O. letter No
HaPLB-cSc8e1 [ oo 32, ||.|.';1.1=. dated | A\C=—06- 22  under Seclion 33-A
of Water fF‘"‘“L‘mlnﬂ and Control of Pollution) Acl, 1974 & under saction 31-A of Air

(Prevention Control of Pollution Acl, 1981 against
Mils. E‘:l-."ﬂil'ﬂ-s-.h A ﬂ.t.,L.-"!—l'PF {ll:l“"jc‘slll"""h“ ; Iﬁ.r‘nlﬂ'\-\.ﬂ"'l'ﬁ .

""""""" Chas boen visited on >3-C -2 1o close
—dowm the- abl::w: 5a||:i :,m|t by the mﬂnmng DTI"I:ETE."EITTII:IEIIE AL N

1. F'LF'CL—H‘.’I.-}?IL. Furnas At -
Mukan ¢.0

2
3 .I'I—H'-:‘ T

F s
4,

The representative of the unit Sh, pfnh e dppadt 1'*—f"'—fﬁ'-. Owais i | who
& present in person al sile, has been intimated abl::nul the above said orders and
copy of the closure order has been delivered to him. After giving a time for
completion of runming process the unit has been ciosed by sealing its plant and
machinery and D.G. Set as per detail given below:

1. D9 s
2 h‘:"'".z-.";-:.u-qa Consp s bt
3 ‘EZ‘:}T‘-. .
a L
Sh ?Mmlt"‘? i L‘F'.A.QEHP:':' ........... |:|'IrE rﬂﬂﬂ;lsunhalwe- gr lhE it
whao was present at the time of sealing and clesing down the unit has not shown any

siay orders of any court of Law in this regard. However the industry remains in the
possession of its owners. They will be themselves responsible for watch and ward of

the industry.
r PS sed
2. Hr-m:.‘l-—-\r‘h VA

B.D-,-g.\

TR ﬁﬁ_ : e

Sig. of Representative of the Unit

00! RURY
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HARYANA STATE POLLUTION ¢qyTROL BOARD

APOT INSPECTION HEPORT [ I Hy INDUHHH L
A General Information of unit
1 ~| Mame & Address of the Unit i WI__?}—Mr_-— ﬂl-'—"'l-""?lg
¥ AP i
B . W—.——m— ;
2 i Email 1D -of thie Unit/Occupier =7
- I —
5 Telephone Mos, N = q-;,.-!.__ﬂ fﬁ"q{ '?:-t:'
o L
a4 Fax Mas,
5 Date B Time of Inspection : r W ! Mo, T
& | category Unit " Red/D _anc!rﬁt‘een
7 Type af Uni: 17 Cat.fseriously Folluting/Oters™ |
B size of unil based upon invesTment cost af + | Large/Mediu mﬁl‘l‘ﬂ”""" |
plant & Machinery : i —
lg Warne of the representative of the wnit wiith ; 5"“"*‘1‘ | |:|! .l .,f'ullfﬂr
designation present at the time af thi i |
inspection. F”‘.Fi
b
30 | mame of the Directors {Partners/ Proprietar/ - 'g] e ';;.u,:..-..-..n-"’ EJ--—-""""r"U-Lﬁ' |
Manager! Dcougier 2T
1 | Detai of products/by product manutactured | AT I ,J‘::«:{;F
(with capacity of lnstallation & quantity par
gnrum;) _ : " . 4,_': .
132 Detail of Raw Material used (with quantity per | - M;,Ja;.u._fd ! ,LJF 4
groum) —
ET Manufai;l:urlnﬂ Pracess (in brief)
a | Detall of Machinery e
15 | Date of Commissianing of the unit.
6 | status of Consent to Establish
17 Sutus. 5 of Cnn:.en'l 110 I'JIJE rate. . e,

A Flules ,
18 Sratus of Authorization on under HW 1 J_ T . mﬂ-h-df =




672

B Alr Pollutken e s
1 Sources o alr emissions fram AMECEss of unil ; 'J- ‘
including fugitive emissions with """F'_'-' of
oilers/Fumess, capacity & stackheight. | L
5 Status of onine: monioring SySte" (Stack/ARG) | r
il applicabha —a————— I
ia._ ﬁﬁ\is about deviation in the dﬂf”:’*l"_ﬂafh of |I
Air amission/ type of fuel if any aiready
peovided to Board. =
F “Detall of Stacks/ Chimneys/Vents
Y whether Height of all stacks/ Chimniys as per
Morme. .
6 | Capacity of D.G. Sets W
7 Srack height of 0.G, Sets above programme and
whether as per norms. I AR
3 Status of Acoustic Endosure on 0.6 Sets K
g Maise results of 0.G. Szts Manitored during f
insgECtion _ .
10 Type B Quantity of Fuglused I[
{Separate for each source)
11 Status of Air Pollution Control Devices [APLDY)
(2] Required or Not As
{b) Provided or Mot
ic] Detzil of APCD pravided with detail of
all Components.
vl Whether operating APCD Satisfactorily
(e] Whether operating APCD Satisfactorily
12 Whether provided separate flow meters in case I
of wet scrubber
13 | Whether maintained Log Book for consumption |'
| of Electricity/ Chemicals/ Water for APCD I
14 | Detall of treatment of effluent in case of wet JI
scrubber & its mode of disposal.
15 Whether provided Sampling arrangements on
all stacks) Chemneys including DG Sets.
16 General Remarks
C Water Consumption
1 Sources of Water Supply
! Detail of measurlhg devices provided if any _&M‘:’L{ i
sech as fiow meters, V-notch ete, rb‘
|_3 Whether megsuring devices has been sealed : N
| s =

474
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[ whet it b p e 1 g
[ wter froam all Sourpes g ¢
[ warios uhes

[ ppatall ol 'I-'_:.Ill'l Lane
}al Dormastig Furpase
1b} ﬂDI"i'I_."[.ﬂHiis't:

{e) lndustiial ey [Easity Bindegradahle]

.-’Ed:' l_l'r-l-:lusu'-.al Lse (Mot Easily
Biodegradable)

_[&] Dther
| General HEE:F_

sl |

& book Toi suppiy o) .
fnsumption fo |

LImgelinn per _r:|.'|l,-."l'-.l1-:;unl_h

e
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Water Pollution

Source & processes of Water Pallution
induding raw water treatment if any

—_-h_T,._—uri-"a' -f]r G wermannty

Mo, of outlets for discharge of effluent

porestic I||
Tracke:
!

Quality of Effluent in KLD

Dormesiic:
Trade:

S 1le2f mﬁhk.

sewage Treatment Plant (STP)

"-‘HT,H-E'QIJ“EI:' or Mot

(b} Installed or Not

technalogy used.

(2] Whether operating STR/ETP
Catistactorily

| Status-of Effluent Treatment Plant (ETP)/

{c] Detail of STP/ETF Provided {if required])
with detall of zll components and

(d] Whether structurally adequate or not

Ift Whether provided online chemical

ST ETP

et Sty [

Bye ",J..'L-—A-—:'_':lﬂ?ﬁ

Ll

dozing system/pH meter.

Mode of Discharge ef effluent

Domestic:
Trade:

Whether provided separd

M am o of Water recipient body If any

" | petail of land mEi-E effluent

percalatiun,." irfigation purpose with

stification
status of ZLD 35 PET cP
applicable:
| whather provided Moy
[ ETP/STF I
e _E d e electr

ETRSATE

far its 100% utifization.
- Cpea directions if

T
o meters on outlet &

Tcity meter an | 3

is discharged for | ¢ =

——
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S
Wikt bor dntained Log  Anok 7 ronsumption

| ol L|¢~::-|c|1-t.-'chel11Ifélim“ﬂ_‘l'-t-'f oleflusnr, | 1

T
“eratus of online monitodng systern, if

e ———

applie .'I|.1|F..

General Remarks.

E

Harardows Waste Management

e ™

Category of Hazardous Waste RENEraTed as par

+ ke - 1

4]

rules,

Type & Qty. of Hazardous Waste generated

(il
[ir)
Jiif}

fiv)

Incinarable
Recyclable
Disposable
Far landfill
Total

Srock-Pile Quantity of Hazardous Wasie

P

Mede of Disposal & treatment of Hazardous

Waste

Slee of Harardous Waste storage site

£

Dispiay Board for Hazardous Waste at Factory
Gate Frovided or ot

Whether agreemant made with the service

give detail with validity)

provider for disposal of hazardous waste [If yes,

Detafs of Hazardous Waste transported to
| service provider

Harardaius Chemieals Handling & Management and PLI Act, 1991

[

List & ey, of Harzrdows Chemical handled &
used (if any] with threshold quantity

WA

Whether prepared on site emergency plan and
taken Insurance policy under PLI Act, 1991,

o

Name of insurer agency with date & walidity of
policy,

Whether Hazardous chemicals handling &
storage facifity Is adequare

Remarks

;Qw

III.I‘_

A
Signature of 1 sentative of the ynit
Narme Designation & Address inspection

*({ ({ ¢r——
L
Slgnatupebr the Sﬁ'
Officer/Oficers of the
Board who conducted |

—_Name & Designation

476



675

" Compliance report of closure orders passed by
"‘T}'““a_s_ti}'_l}_____l’l:}llutiqﬂ Control Board, Panchkula

-

In compliance of |y,

: orders passed by The Chairman, Haryana State
luti Conitrol } 4 : Y

Pal ; ;
. }f:bﬁjf{-_-'!-_i ] OFF oy o Board,  Panchkula  vide O, letter  No.

'Fﬁ'-‘-’.”:?.".‘.f.untmt ..*.'H.,nl."-?'.-ﬂ..'-?:i.. untler Section 3%-A of

Water {E‘WE“HW and Contig] of Pallution) Act, 197 & under section 31-A of Air
(Prevention nn}l

Comtryl ol Posllution) Art 1981 against
M/ Tk Dy, Cl2aring el ‘E( Sonutt V) :
ff’-‘m« 2.y oy of Loy Br...-.-mf.f..w’

--------------------- T ey [ boen visited on 'ﬂ_.!'."fj‘_lli trr close
down {he above said unit by the { ollowing, officers/ officials:

1‘r4 o 'Iff"'-"‘m[.r Saindif b
2 Mubeh bamar €A

% gww By
1

The representative of the unit Sh. ... Bxlheth Fumay Chaunsa T8 b0
present in persor. 5. site, has been intimated about the above said orders and copy of
the dlosure crder has been deliverad to him. After giving a time for completior of

raning process the unit has been closed by sealing its plant and machinery and
D.C. 5ot as per detail given below,

1 weskin Mavdinar X 83 M4
T Tawablorg ol DL

&' }'apl'ﬂ ¥ 3

4.

................................. I,rﬁ"?:' the representative of the uait
vho was present at the time of sealing and closing down the unit has not shown any

stay crders of any court of Law in this regard. However the industry remains in the

pussession of its owners. They will be themselves responsible for watch and ward of
the industry.

i3
2.
2
. ﬁ siad Bnnteendes
L J_,f""j
Si presentative of the Unit Signature of Officer of HSPCB

VIl Bapglawn | Leafor=y 3,

477




676

23 31 qu.g;?z LLAT)_--

E77°122. hs*c}m TLﬂ
Altitude: 213 m q:s.l

05/01/2024 1639

Location provider; Fused
No street
Gurugram 122017
Haryana

India
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HARYAMNA STATE POLLUTION CONTROL BOARD

S

s DG

SPOT INSPECTION REFDRT OF THE INDUSTRIES

13
Mame & Address of 1he unit

Ernail i pf The umitfect ujser
Telephomg Mo

Fas s

Dite & Time ol Inspection

Catogosy Linit

Type ol Linity

Bare ol prut Breed ppo invevlmenl cost ol

Plart & Machinery

Mamw ol 1Bip eppesenbatiee ol Wid ainl st
Designatun presend ol Lhe Teae ol e isspeclion
Mare ol ihe T ectors/par bneegTognie Lo

Manager [ Corupest ple

Protad ol piosdacks f By product manulachuied |
(wath rapacdy of installatios & quankiy per amum)
Defad of Eaxoe M alcrial weed {with qquambiy prisd
ansgm

Manutacturing Prooess {in brief) -
g af Machinery instatiad Invalving poduting }
Prostias

Date of Commissionirg of e wnil 5
Stathus of Corsent to EstabaFalh :
Ekats of Comsent 1o Opemate

Status of Awtharaatian under HWA Rules
AlrPolusicn

Sources of alr emisslons from prooess of unit including:
Fugitive ermissicss with typa of BoilersfFurmess,
Capacity & stack haight

Skatus of oefine meomitaring System {Slades/Ba0]
i applicable

Denails wnaut deviation in Che detailsd seck of A !
emissice Mype af luel ¥ arry alresdy provided ta Soard,
Denail of Sracks ¢ Chimneys f Vents !
Whether Haght al all stacks |ll CHENNBEYS 45 per Banms:
Capadty of DG, Sets !
Stk height of [UG. Satd above prapmammie ard }
Whether 34 pet podms

Eiorbus of Accwsthe Daclosure on DUE. Sels £
Walse results of DG Sets Maonitoresd during Ir'!amrl:l-:rn
Type of Quantity of Fuel used i
iSaparate for aach sourca)

Skatus of Air Pollution Control Devices (APCD
2] Regured or Mot
(&) Frowided or Mot

[c} Datad of APCD provickd with cefall of all Companenss:

[dl] Whether Structurally adequate e kot |
{=) Whether apersting &P Satizisctarily 1
Whesthar provided separate fiow metsrs in cass of wet:
Scrubber

Whethar malntained Log Book for consumption of
Electmaity / Chermcal fwater for APCD.

Detal of trestment of effluent incase of wet scrubber:
& i1d mede of dispasal,

Whether provided Sampling srangementsanall
Skpcks [ Crimnay inclucing DG Ses

General Remrarks :
Water Copsumptian

Sourtes of waker supohy :

Detzil of measuring devices prowided il any fuch as Fow:

feters, Y-nokch ete

Whether measuring devices has heen sealod E
Whether mairtainad the leg beok dar supaly of watar:
Fram all sources & condumption far wrlous wses,
Delail of Water Consumption per day § month
tal Domestic Purposs

b Boiler / Coofing :
fei Imddustrial wse (Easily Blodegradabis) it
i) Irdusdrial use [Mon Easly Bicdngradable} -
lg) Qifer ;
{fi General Remarks i

dppaFha ﬂ"r?.-ulﬁﬁ'n"
W= |qu'ﬁ,?1ttwq, gy Badert
g

_gui;"f.:llf.;'- 21

[ f EhranyEn A e
17 Cab, Msirainky prlligings Gilhieey
1 wpe f Melaim f Small

Lywed JAEES A -|.._|=.|"I J"'llla:ml:--.a:u".|I o .
"...‘.-'--I--'I'--"rrn|'|;|1j.I JI.-II]{’J-!*I -,[,_r-.-l-p::.ll' ad {Jlf-!.
EFI!‘"]I.EJ" l.lr'll-. al rr'Jﬂdr’,I'

T~ 408
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Mo

i

4,

5

e

1o

11

Wiater Pollition _
Spurce & procesees of Water Pellution including Faw

Witer treatment i any
e af puthees for dischargng of effleent

Cuanty af Eflusnt i KLD

suatus of Effluent Treatment Plard (ETPY

Sowage Treatment Plant [STP)

{3l Required or Kol

{b) Irstalled or Kot

fed Detadof STRETP Pranddad (i reguingd) with
Detad of all teenpanents and fechrology wed

[} Whether strachumlly adeguate or nol

[g] Whether operating 5TP FETP il ackorily

() Whether previded onling chemical doging system)
BH Pgter

Made of Discharge of effleent

Hame al Water reciplent hody | any

Detsd of land in case affluent & discharpad far
Parcolation ¥ imgation purposo with Justification for
&% 100% utilizatsan.

Statusof ILD &5 per CPCE directans if apphcable
Whether provided flow meters en cutlet & inlet of
ETF I 5TP

Whather provced separate elecinidny meter on
ETR /5TP

‘Wheiker maintsined Log Bock for consumation of
Electrictty / Chernicals § Queantity of eflust

12, Zatus of crifne manitering System, i applicabls
13, General Remarks

£ Hazardows Waste Management

1
1

mon

B

F. Hazards hispriis

4,

Cotegary of Hazardous Waste generated a5 per rules :
Type & City. of Hazardous Waste gensrated

Stoce-File Quantity of Hazardous Waske

ticde of Disposal B treatment of Haz, Waste

Size of Harardous waste storage shte

Display Bosrd lor Hazardous Waste at Factory Gate
Provided ar niot

Whather agreement mack with the senice provider

for dispedsd of bazardous waste {if yes, give cetall with
valldity|

De=tails of Hazardous Waste transporbed to service proyvider

= 12 CRG IR Lia
L=t & Oy, of Hazardows chemizal handled & used
[# @ny} with thireshold quansity
Whether pregared on slite emergency plan and takoen
Insurance policy under PLI Azt, 5991
Wame of insurer agercy with date & validity of poficy:
Yhether Mazardous chernicals handling & storape
Facility i adequate,

5. Remarks:-

Marmin

Eri ¢ e oof

Cesignation ;
Seldress -

697

Peinages ?E-umi" CLHP{,JH

(e

Dmestic

rade H ﬂ-i &
Toe oo Wb CPRph iy )

Trade

Dimestic |
Trade :

Tl Achutes e

{7 Incineralie

(K] recyclakle

(1) digpeadabde
for lardfill

i) Tozal

Designation

499
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N 28°37°37.8066" (LAT)
E 77°1'1.0812" (LONG)
Altitude: 235 m a.s.|

21/12/2023 16:42

Location provider: Fused

No street _
Gurugram 122017
Haryana

India...
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699

21/12/2023 16:43
Location provider: Fused

Mo street

Gurugram 122017

Haryana

India
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11,
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13.
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15,
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HARYANA STATE POLLUTION CONTROL BDA.'HL Anpexure-A
SPOT INSPECTION REPORT OF THE INDUSTRIES

Seneral Information of wni
Marfie & Address of the uni il % #
; i “II il g 494
: st'.- Sepred Emﬂ v §h S Chandlec
mail id of the uritfaccupier . o 5
Telephone No ' i - T-‘Ifrf l L
Fa N, f W1 FC9HO
Date B Tene af inspectian A r"'q.l'll Aol 5
Eat:gnrp: Unit I Aed i3 S Grien
;:-p:h.::lh:: ,.d : 17 Cat. fSeriowety Pallutingf others
2B oF umil fazed wpos investrment cosd pf : 1 Medium f Smeadl I !
Plant & Machingry - il b, Chante 2l
tl' . -Efu.l
Pame af the repeesertative of the anit with ! L[ berlanaa l‘ﬂ"'m If't.w_w]
Dezxsignation presant at the tire of the WReELii
Mame of thie Direslors) part nes P ropabet o) 1 ek, .':L..-..u:l I|'1-Q'r—\-"""'" )

danager / Occopier oic.

Datail of products / by product mamulfactured : ﬂ'ﬁ lﬂa {'ﬁ‘l[l‘ﬁ'blan P‘Jff_,-l-. th::-"r u*:jﬂl“ld'

{wilh capacity of installation & quantity per anmum)

Detall of Raw bdaterial used (with quantily per : s ETJF c{;r Elr -'r

EnALrmp
Maralectuning Process (in baigt) STk FH:LIL'F Shreasdy uhe
Process o Ih,u[:r *?.:Ju Wi ,ﬁf'l'&.r-lﬂl, ,nﬂ.r Q}-»?:'r!.l'ﬂf_kur

Detail ﬂ!MPH‘"llI'IErl' irsiallod inviHving Pulluhnu_

Date of Commissioning af the unit

Stahus of Cansent o Estabish

Statuc of Corsent to Operale [
Status of Autharization under HWY M Rules s

Alr Pallutian H
Eoures of 200 emisiong [rom proted of unit induding: Pi
Fugitive amigsiont with type of BoilersFumess,

Capacity & stack height.

Status of coline mentaring System |Stacks/aa0} 5
i applicabls

Datails about deviation in the detailsy stack of Al

emission ftype af fus=l f any already provided to Board,

De=tail of Stacks f Chimneys [/ Verts i

Whather Hedght of all stacks [/ Chimmeys 35 par noems:

Capacity of DLG. 5213 :

Stack height of DG, Sets abave programme and :

Wihesher as per narmes

Status of Acoustic Enclesure on LG, Sels I

Hoise results of 4G Sets MMonitored during nspaction:

Tyoe af Quanitty of Fust used E

|Separate for sach Souros|

Status of Air Pedluticn Controd Devices (APCOY

{a] Required or Mot :
b} Provided or Mot

[c) Detall af APCD provided with deta® of all l:-:rrlr:-lzlrl-mm
[d} Whaether Structumaily adequate or Rat g
[2] Whether coerating APCD Satisfactarily I
Whether provided separste flow meters In case of 'nﬂ
Scrubbier

Whether maintained Log Book for consemption of ¢
Efectiricity / Chemicals ¢ water for APCD.

Detad of freatmont of efusat in (358 af wel strubber:
& its mede al dispocal

Whather provided S8mping arangements on all
Backs f Chimney induding DG Sels,

General Remarks

Wates Consumption

Sources of water suppiy : P A
petall of meazaring devices provided if any such &3 I'II:rl'.'.

Peters, W-netch ok

Whhckher meadiring dedons has been gealad |

Winatler mairtzined the log book for supply of wales:

From all sources & consumption Tor varous uses

Dwertall of Water Consumation per diy § month

{a) Domettc Purpode i

{b] Bailar § Cooding :

Icj  Irdlusteiad use (Easily Bodegradabies| i

Id} Industrial uze (Non Easzéy Blodegradable] I

le} Crthar £

i  General Remarks L] 502
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b Water Pallition ;:b:i:;'-
1. Sewnce & procasied of Water Pollution induding raw CF"’-G'-'IJ. J#R’;L'af Ei‘tlr“ﬂ" ff
Water treatment if any : :5
2. Mool oalets for dischaeging of effluent Deympskie | { Mw ""ﬂLEIF Wﬂ:’“
Traile
H.  Ouisstity of Effs=nt in (LD Domestis
Trade
4 Status of Efluent Treatnws | Blam (ET0)/ I
Sewiage Treadrment Plant (5T
lah  Requined or bt
(b livitallsd ar Mot
{z} Detall of STRETP Proveded [if seaquired] wéls
Detail of af coenposents and boclemlngy wvel
[l Whether sbrocton aBy advgaate o ned i
[2] Whether operating SEPFLTP Satislacio iy i
Ifl Whether pravided online chenieal dadig sysiom) .
pH meter
5 Madeof Discharge af effluei Umestic ;
Trahe
G, Wame el Water recipicnt bosly @ sy i
7. Detallofland I case eMuent is disclampged for -
Parcalstion [/ irrigation parpode with [uieatian for
e L0 uiilication,
8. Status of 200 &5 per CPCA direct o if appicphle
8, Whether provided low meters anoutlet & Infet of
ETF/5TP
0. Whather provided separate glectricity metar an I
ETP f&TFR
11. Whether maintalned Log Boak for consumpticn of !
Electricay [ Chemicals [/ Quantity of effluent. ;
12. Status of anline manitcring System, if apakcable £
13, Gemgra’ Remarks A
EH
1. Catsgory of Hazardous Waste generated o per rules -
2. Typs & Oty of Hazardous Waste generabed ] (i} rcinzrakble
[l recyciabie
[ili} cispasable
far lardnll
(i} Ttal
3. Stock-Pile Guantity of Hazardous Waste z
4 Mode of Disposal & treatment of Hae. \Wasts -
5. Sire of Hagardous wasie skorage st i
b, Displey Board for Hazardous Wasse at Factory Gate E
Provided or mat
7. Whether sgresment made with the servive provider -
For dispasal of hazsrdous waste [if yes, ghe detail with
validity)
B Demilsaf Hazardaus Waste transported to dervice providor
F-H jcals AR

1 L& Oy, of Hazardous cnamecal handied & wsed i
[ &y with threshodd quantty

L. Whather prepaned on site emergency plan and taken H
Iniurance pedicy under PL Aet, 1997,

3. Meme of ingurer agency with date & vabidity of policy :

A, Whether Hetardous chemicals handing & starage

Faclity Is adeguate.
5. Remarks;-

wu ".[i]““{jj JI'-T"'J"’GF ""'“L:'”‘@Jr“'-k“:ﬁ A ofi.
2 fle7”

i 85 Who | 7

Tia®
f he 1he wni E.tjm—ﬂw@ﬂ.;r.-'ﬂfﬁ-;u
Mamp : o the Board whio conducted the frspecton
Desipnaticn : Peame !

Auddress i I'-"W-! 503
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actor 112, Bajghera, Gurugram,
Haryana 122017, India

Latitude Longitude

28.02 20 9” AT O

LOCAL 16:42:31 THURSDAY 12.
GMT 11:12:31 ALTITUDE 181




435. Sector 11_, Ba ghera, Gurugram,
Haryana 122017, India
Latitude LDF‘{.]I'.L.CJD
28 DA 1006998

LOCAL 16:42:18 THURSDAY
GMT 11:12:18 ALTITUDE
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w"@) _

J.'_:E-T No. 0BAAMCCE443R Y ZZ

=]

Mob, No. 581805813

g INDIGO PVT. L‘!L

Add: Plot No- 604-605, Pace city-1,
Sect::-r 37 Gurugrdm (HR.) - 122001

0 T £ ST ||'...'..'n il

@l@" rne il

_h‘ Sl “T—_“““T--—-

RilK| merchandising Plot im@ 60,

|, Secior 31—*, [:_E;_,"-,_;!;;I";.:-}"rh HE”“}*’EI’];H
ndia

Latitude Longitude

28.442117° =010561°

LOCAL 11:37:49 TUESDAY 12.19.2023

GMT 06:07:49 ALTITUDE ‘I 92 METER

514

510



515

| 65T No. deasHeE: 43R 1ZE

CNIHNDIGO PVT. Lt

Add: Plot No- 604-605. Pace city-1,
Sectur 3t Gurugrum{HR]l 122001

709

| e 'ﬂ"l-_‘l:—l"rr

Filk

ercn:

., Secmr

Latitude

28.442187°

LOCAL 1

GMT 06:

S
2

e
08

Y O LT,
‘m uwm

FPlot
ugram,
India

L J= BT :151-:]-:;,:,1

no 60, Pace City

Haryana 122001

Lf:'l'gl“l_,rjr:

710510607 %

b
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L1 LI . .g"i& 1‘2
GET No. EIE-E.AJl""-"!-:-:-'IR'IEI : :

Add: Plot No- 604. €05, Pace city-1,
Sector- 37 Gurligram {HR }= 122134]1

l'*q.-.— ,_E,E._:_____.—.-._._‘_

|

|
| . _
el :.-.u.i'f"ﬂf

Bahh | mmu P
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CM INDI GO PVT. I."B/

Add: Plot No 04-605, Pace city-
Q"L—"L tor- _‘-.? Lal lrugm.‘n .LLII"'. :|' - I?E‘u,.1

—_—

. o e

1
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GST No . DBAAHCCRIM IR 77

Red. No

713

CM INDIGO PRIVATE LIMITED

Near Pace City <1, Khusra No-604605, Neor Tala Sarvice Contar, Khandsa Road,
Gurgaon, Haryana 122001 | E-mall narendersingh, ny828Q gmail.com

Datao...‘fl.}'! ‘/L"ZLI

Reglonal Ottice, Gurugrami(N), Datod: 04/01/2024
Haryana State Pollution Control Board
Vikas Sadan, Opposite — New Court, Gurugram

Subject :- Foraclosure of the factory premises permanently

Dear 8ir,

This fetter is 10 ceply of show cause notice (File No.-HSPCB-260001/123/2023-REGION
Gurugram North - HSPCB) issuod a5 on 08.12.2023 and received a8 on 19122023 We had
closed the factory pramises completely and not using the site for any commertial and
noncommercial purpose
It woukd ba a kind favor for me please accept this letter as a reply of show cause notice

Yours Truly,
ror CREINDIGO PVT. LITD

LA T 3 e
CM incigo & L
Plot No.-604-605, Pace Clty - |,
Sactor-37, Gurugranm,
Email - indigofadings1975@amail com

(M) 8816958120
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N 28°26'32.001" (LAT)

L - _WQ%“ (LONG)
| /lAImucle 223 m a.s.|
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Location provider: Fused
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HARYANA STATE POLLUTION CONTROL BOARI
SPOT INSPECTION REPORT OF THE INDUSTRIES

General Infarmation of unit

Manager/ Qccupier et

A
1 | Mame & Address of the Unit Chranadd Trant
‘I'{ - B bt
J &
2 Email ID of the Unit/Occupiar
3 Telephone MNos. H =2AF ';-5 i
- . -I--
4 Fax Mos. ‘E ¥ ?‘g s i : ‘
o
_ te & Time of Inspection Hi.l,"? X'}i'}""r
6 Category Unit = Red/QEange/Green
7 | Typeof unit 17 Cat feniously Polluting/Obers— |
'Tf Size of unit based upon Investment cost of LargefMudiumﬁnﬁﬁ_ T
Plant & Machinery = 1
9 Name of the representative of the unit with M W v )
designation present at the time of the ;
inspection. at ok
- 10 | Name of the Directors /Pa riners/ Propristor/ S ?{L,ﬂm‘k orr [o#ﬁk

il of products/by product manufactured
capacity of installation & guantity per

m)

ra of Raw Material used {with quantily per
Ty

L
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—

Whether 'I'HEH'!'HI‘TI_'rl, devices has been sealed

B AT Pollutign
o
1 | Sourtes of ai per =
Bs of air omijge AR
ncludin fi I- Fm'“m"’ from process of unit :
Boilp r_t.,FE HEtIve emissions with type of
e Bl urh
P [ Status of o pabaclty & stack heighy,
— | anphinane Monitoring System [Sta-cI:,FMr]J
3 e
—
5——_
& Capacity of B.G sos —— —— —
._'"___._Eack hﬂ'_fﬂ.ﬁﬁﬂ-_ﬁ_ Bls SR
A, Sets abowve dmeand 1 —
F—— 1 Whether as per ngrms. AfRgramsrie nd
g !'llnise rezultﬁﬁﬁ. aets Monito m?mﬁ =
e — | IMSpeLtion b
10 | Type & Quantity of Fusiugeg ————————
E e __{?EEEE?j:FEaEh source)
11 status of Air Pollution Contral Eeﬁa[_npﬁ =VEd -
(2] Required or Not
(B} Provided or Mot
(€] Deta of APCD provided with detail of
all Components.
{e) Whether operating apcn Satisfactorily
e} Whether operating APCD Satisfactorily
12 Whether provided separate flow meters in case
of wet scrubber
13 Whether maintained Log Book for consy mptien
of Electricity/ Chemicals/ Water for APCD
14 Detail of treatment of effiuent in case of wet
scrubber & its mode of disposal.
15 Whether provided Sampling arrangements on
“all stacks/ Chemneys including DG Sets.
15 General Remarks
c Water Consumption
1 Sources of Water Supply
2 Detail of measuring devices provided it any
such as flow meters, V-noteh ate.
3
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| Whether mainained 1he lop hook feor supply of

water from all sources & CoRsumption for
| vanous uses,

| Detall of Water Consumption piir day/Month
(a2} Domestic Purpose

() Boiber/Cooling

[e] Industrial usa (Easily Blodegradable)

(d] Industrial Use {Mot Ea sily
Riodegradahie)

| e} Other

e S— I
aeneral Kemarks

Waﬁ-' -'F'Mlu'tlnn

Source & processes of Water Pollution |

| including raw water treatment if any
Ma, of outhets for discharge of effluent

[ 'ﬂuahlv of Effluent in KLD

":'.tatm of Effluent Treatment Blant fETI-FLI'
[ Sewape Treatment Plant [3TP]

{a] Reguired or Mat

b} Installed ar Nat

with detail of all components and
technology waed.

{d) Whether structurally adegquate or net

{e) Wherher operating 5STP/ETP
Satisfactonily

{fi Whether provided anline chemical
dozing systemn/pH metar.

e} Detall of STR/ETP Provided [If required) | -

Domestic:
Trade

Domestic.
Trade:

TP

| Mode of Discharge of effluent

T'Jnmeslic:
frage:

Marme of Waterﬁcﬁnt by GF amy

percolation/ irrigation purpose wiith

p!‘-tlfrs‘:i!tiun for its 100% utilizatian.

status of ZLD as per CPCB directions if

Whether pmwﬁd flow meters on outlet &
inlet of ET}‘_'_IS_TI_’

Whether provided 5é-pamte electricity meteron | .

ETB/STP

| applicable. -
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1 _ﬁ?hetnermaint:ﬁne?!.ﬁg Boak for consumption
| of Flectricity/Chemicals/Quantity of sffiyent,
12 £ &

Status of online monitoring system, if
Sppicable.
13 General Remarks, =

E Harardous Wasts Managemem
| s T
1 Category of Hazardous Waste Benerated as per
| rules,
¢ Type & Oty, of Hazardaus WEE[IEFE.!_Ed =
|3 atock-Pile -D;ua_mial of Hezardous Waste
4 Mode of ﬁs?usar & treatment of Hazardpys
wail: e -
5 Slae of Hazardous Waste sto rage site
E | Display Board for Hazardous Waste at Factory
| Gate Provided ar not .
Whether agreement made with the service /
provider for dicpocsl of harardous wesie {11y, {
|| Eve detail with validity) J"
] Details of Hazardous Waste transported 1o i II-' '
. service provider S i
F Hazardous Chemicals Handling & Management and PL Act, 1991
1 | List & Qty. of Hazardous Chemical handied &1 1
_ used [if any) with threshold quantity . . |
Z | Whether prepared on site emargency planand | ; | T, 72
| Laken Insurance pelicy undar PLI Act, 1991, - B ]
3 Marme of insurer agency with date & validity of | -
policy. o |
' 4 Whether Hazardous chemicals handling & F
= storage facility is adequate 4 < | s ;] =
5 Remar ﬁ'wl’h 3 n..‘lI_.._ [T by | E_F-Ju-q,ﬁ.-{

ot Jaaue Meg Dufurdd hepe g ;_,.,:.--r"{; 84, P"Hﬂ.
L Ldafert Heaabl HET | Attled of Toovun Gulaq Vit Shite 5'
|

Slgnatu of the
Officer/Dfcers ol thie
Board who conducted

Signature of the reprezentative of the wnit
Name Designation & Address inspection

- __Mame & Designation
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HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES

(21)

A General Information of unit
P R s
|I 1 | Name & Address of the Uit um o H-'D‘.I'---El": _#.‘ ; -
} | _‘!.'1" h .p..r-""l;_ d
_ . i;q.gﬂ‘r Fhlasy
{ 2 Email ID of the Unit/Ocrupier
o — = i
E | Telephone Nos— [ u= 2505 ff.;:._‘w.a
i [ , :
e £ - 3¢'59'6 - 78 i
5 Date & Time of Inspection Irlf.l‘rﬁ 7 f':"ﬂ""'l'
E B —
Category Unit : | Red/OraFige/Green
7 Type of Unit 17 Cat fSeriously Polluting/Others—
B Size of unii-Eémd upan investment cost of Large, Medium ;W
_| Plant & Machinery
g Name of the representative of the unit with u W [
designation present at the time of the ! ; M“-L%HL 3
inspectian. tur |
(10 Name of the Directars [Partners/ Proprietor/ 4 A Tl d
Manager/ Dccupier ete. M ;‘ |
e arle |
11 Detall of prod urrs,.fh{l _p;r-uduct manufactured My 1
LionL.
[with capacity of installation & guantity per (?- ?r
- annum) -
12 Detail of Raw Material used [with quantity per gl_,j‘,.r H,_, EI; Ao TH efe
| | annum) {.’
[ 13 Ml.r'lufa:tur'lng Process [m brief)
| 14 &l'aul'nr_mﬁﬂner-,- Ll_‘?'_##
15 Date of Commissioning of the unit. JA_IJ ( Me hﬁ,‘k WJ
16 Status of Consent to Establish r!
T
17 | Status of Consent to Operate o = =i
18 status of Authorization under HWM Rules, ;-J-u = |
f—
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o Air Pollution
1 Er'li::'-lirzlis of alr emictions from process of unit
uting fugitive emissions with type of _'_M -y
5 %t'::%[s_.l_’_l'-urm_ess,-:apa:iw & stack height. Uﬂ.f' = ' _,r
LS of online manitaring Systern (Stack/AAQH !
= Lif applicabie frans " I
Details abgyy eviation in the details/stack of o ) ey E"-""F 'ul_
Mir emission/ type of el if any abready —
——-Brovided to Boarg. s s WF‘
Detail of Stacks/ Chim neysMVents ? I
5 | Whether neren - 1
) Wl " Height of all stacks/ Chimneys s per
Z Capatity of 0.6, Sete ' -
7 | Stack hej
tack height of D.G, Sets above programme and -
| Whether as per noems.
8 Status of Acoustic Enclosure on 0.6, et |
g I :"ull:l-ii.E H.zs ults of 0.5, Ses Monitored during ] —
—— fipection
10 | Type & Quantity of Fue) useq ' ]
(Separate for each source) !
11 status of Air Pollution Contral Devicas (APCD) =
(a} Required or Nat
(o) Provided or Nat
(c) Detail of APCD provided with detai of
all Components, |I
(d] Whether operating APCD Satisfactorily
{2) Whether ope ratirg APCD Satisfactorily
12 | Whether provided separate flow meters In case (e
of wet scrubber
13 Whether maintained Log Book for consumption A B
| of Electricity/ Chemicals/ Water for APCD -
14 Detail of treatment of effluent in case of wet =3
scrubber & its mode of disposal. _ |
15 Whether provided S5ampling arrangements on |
all stacks/ Chemneys Including DG Sets. - |
16 General Remarks |
C Water Consumption -
1 Sources of Water Supply o
2 Detail of measuring devices provided if any AI
| such as flow meters, V-notch etc. — S
3 Whether measuring devices has been sealed
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_'I.E‘___- e
,.,atlrhf':;::‘“f'l'“'"“ the log book for supply of
dll spurges & |
| various useg PRLmyIan for

D~ .

(2) Domestic Purpose

(b) Boiler/Coaling

[€) Industrial use [Easily Biodegradabie)

(4) Industrial Use (Not Easily
Biodegradahiz)

| (e} Other

General Remarks

Water Pallution

Source & processes of Water Pollution

| including raw water treatment if any

Mo, of outlets for discharpe of effluent

Cuuality of Effluent in KLD

Status of Effluent Treatment Plant (ETP)/
Sewage Treatment Plant (3TR)

{a) Reguired or Notk

ib) Installed or Mot

e} Detall of STRYETP Provided (if required)
with detail of all components and
technology used.

(d] Whether structurally adequate or not

{e)] Whether operating STP/ETP
Satisfactorily

(f] Whether provided online chemical
dozing system,pH meter.

TP ETP

Maode of Discharge of effiuent

Pomestic:
Trade;

Name of Water recipient body if any

Detail of land in case effluent is discharged for
percolation/ irrigation purpose with
lustification for its 100% utilization.

Status of ZLD as per CPCB directions if
applicable,

10

Whaether provided flow meters on outlet &

| inlet of ETR/STP

Whether provided separate electricity meter on | -
} ETR/STP
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af Electricity/Chernicals/Cua ntity of effluent.
Status of online monitoring system, if
applicable.
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Whﬂhur maintained Log Book for consumption

[ pl Shew

General Remarks,

Hazardous Wasts Management

g aesin pat 4
——y
LY s ?— Wﬂ-ﬁ.
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1 Iiilll‘lra?ur-r of Hazardous Waste generated as per
2 Type & Qty. of Hazardous Waste penerated [l incinerable
fii} Recyclabie
(1] Disposable
Far landfill
3 Stock-Pile Quantity of Hazardous Waste __Towl E
4 Mode of Disposal & treatment of Hazardous
Waste
3 Size of Hazardous Waste storage site B "T_ il
[ Display Board for Hazardous Waste at Factory ! s
| Gate Provided or not | ’[
7 Whether agreement made with the service I
provider for disposal of hazardous wasts {if yes, J{
Rive detail with validity)
B Details of Hazardous Waste transported to
service provider
F Hazardous Chemicals Handling & Management and PLI Act, 1991 -
1 List & Qty. of Hazardous Chemical handled &
used (il any) with threshald quantity
2 Whether prepared on site emergency plan and i
taken Insurance policy under PL Act, 1991,
3 Name of insurer agency with date & validity of = [
palicy. =
4 Whether Hazardous chemicals handling & |
storage facility is adequate - il .
: ST, g | = S W e T

g

P [?H?ET Cage, Z HH el of ‘dn:j

J€, AV L Hrted v
(bl ig—Sfmts—

:{}1

w

ﬂ.}ru-.* “M )

Sign LIFE n'F & presentatlu'e‘wf ﬂ'I-EuiLH“t _ SJEI'IHI.H'E' of the

Mame Desi Address inspection ' Officer/Officers of the
Baard who conducted

|

Mame & Designation
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HMWAHM STATE FELLHTIDN EOHTRUI. ‘ED&HD

SPOT mspEmnH HEPIfIHT nF THE mnusmlai

oo

A E-lﬂiﬂilnl'hmmhwﬂnl

(22)

1 | Name & Address of the Unit Y, T
’ il - oy, t”f,..;.ﬂ
| | s
'2 | EmaillD of the Unit/Occupier
| 3 Telephone Nos. Eﬂﬁq-:.,_ s 4 ’ SFN] £Ca
|4 " Faw Nos k
g i Dae & Time of Inspection o &
R [P0 gf 07 /414
B Category Unit | JRedjOrangs/Green
| | ! !
7 Type of LUinit |+ | 17 Cat.fSeriously Polluting/Othegs— -
i 5 | Sire of unit based upon Investment cost of I I_Lm‘EE."‘hI'IEdIIJ m/Small
! | Plant & Machinern Ll ' I
g I Mame of the representative of the unit with { E.L, EI':'"'I-' .,r“.. Mf |
| designation present al the time of the
' inspection. larhdin Tﬂf“f"
11[1 .15' Name.of the Directors ,l"l-'-'a.rln-eﬂ,.-" Prnpnet-nr,." el ;Im'- ﬁa,'{m \rﬂ-ﬂﬁnﬂ
; i."lanlgt:.fﬂiu:u.p-er et :
11 | Dietall of pm-dum,-"w product mnufaﬂﬁ&h ,1 |
| [with capacity of installation & quantity per IEI E ’ o:? 7& ‘m |
I annum} L !
12 | Detall nfRawMﬂEna!used [wrthquanlttvper s .ﬁ-_l-.p?, J??'H'} P?'T-“F-j'i"' %7h, M”'r
- aanum) ¥ e -
15 Minufi_cturln.gFm:Essilnhneﬂ o I;g L ?fq bne ’
e .E'-Eul:l-ﬂfh!i;'hmgw — .. e T FI = S LE‘E"?#J"-S
= it p[tgmmkgpmmpfth'uﬁﬂ'. o g7 T
e B fodh i Jrosced
16 - 5I-'Il=.rs ufimﬁmtmEsl‘dhlish 2 LR
17 | Status of Consent to Dperate HIE
:I'E Status u'fhull'rnrrhtiun qurHWM Rﬂu Ao !
: 41 |
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!aEE]n:ltﬂf:

provided to Board,
Detail of Stacks/ Chimmeys/Vents

Hu-itm'FllrﬁSJ =]
srgtus of onkne Mo Isaring

Detsils about deyiation in the detailz/stack of
Air ernission/ type of fuel ¥ amy already

| nof S,

Whether Height of all stacks/ Chimneys & per

R

Lapscity of .G, 315

Stack Arignt of DG Sets above programme and |;

whether a5 per narms.

Ceabus of deoustic Endasure on 0.6 521

Woise resuits of D.G. Sets Monltored during

S
|:|,'|:I

J= |

5 pE TR
Type & Quantity of Fuel used
[Segarste for ach source}

- Stasus of Alr Pobltion Copdrod Dévices I:.RF'II']
{a) . Requered or reot

(b} Provided or Not - o .
E:r Curail of ARCD provided m Ii'ttilnf i R
| allfComponents. . - . o . L
idi M:thprnp:mﬂgmﬁtiﬁctwlly ;
le) Whettier pperating ARCD Sazisfectorily | et 2oy
12 '!Mhzrprmud:dupaﬂteﬂnwmﬂas incase |
of wet scrubber

13 i Whether maintalned Log amh‘h:;_'.m“ P .l_‘ - P i i L SRR Ty f R

of Bectricity/ Chismicals/ Wate( for APCD Al

18| Getaitot mmwm:nmmmu R A T T 103

scrubber & its mode of disposal. - : eyt %

15 | Wiether mﬂﬂ'“ﬁmuan T O T
—___'”.mfchﬂ'ﬁ!ﬁhdulmEDESEﬂ i il
Llﬁ Germl Remarks ;

Lo

i

. | aehdc

3 """m Vonoich e
e

_-_-_"F—-—

I:me ey

Whether m
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= 'Fﬂﬂﬂ-ermlntaﬂn;ﬂtm h:ghnul{uuupplp 0 i R o
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e . ﬁﬂ: Fl-'hﬂ' ; : ; :l T _.--.I-.-.L “His I "' .-:I_ ;’II.'_ -
(b) Boiler/Cooling ~ ' .'_'1. B R Y T :
e} Industrial use [Easily Biodegracabic)
(- Thdustrial Use [Mos Easily
Biodegradabie)
(e} Cher
& ' General Remarks
I
o Water Pallution :
[T | Source & processes of Water Pollution - ] WTW T !
including raw water treatment if any 1 Sreweeld
3| No.of outlets for discharge of effluent . | Domestic: |
! | | Trade: - \ '
1 I- “ R
|_-- 1 - : i - - - _-_ o 3 "L -'?
1 | Cuality of Effluent in KLD Domestic: st T W :
S _ Trade j'f'}-ﬂ'l:.rfﬁ .
| | ix e !
"8 | Smius of Efluent Treatment Mant (ETPY : - |
¥ Sewsge Treatment Flant {(3TR) .
| |
[ 5TE ETP |
[ |- Blifequimdornoc . ono el g bk i
e L e e e
. {c] Tiehai of STR/ETP Pmﬂﬂed[rfn!qmrfd! A el A
| | mdﬁmlﬂal:umpwm:nd 2 i e
| ! technology used. - ; :

i} Whether structurally 3dequate ornct - | - i : |
€] Whether oparating STRETP - - 3 O _
“Satisfacterlly - S bl i s |
I mufhrprm}dgdnnlljlt shemicil gl W e W e S e -
< . dog ﬁ_‘@iﬂmj'p-l‘!i‘l‘lﬂﬂ - b e
5 Hdeﬁﬁlhhrurcrfdﬂu&m SR
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+ of Fleciricity/Chemicals/Quantity of effluent.

“Whether maintained Log Book for mmﬂm LB

17 | crstus of anline monitaring system, if
| applicable. :

13

|EII'I'EI'l| Aermarki. ‘|

Harardous Waste Management

2zl

[Category of Hazardous Waste generated &5 per
| rules.

4;u5's¢; pﬁ#ﬂﬁ“‘

lrtl:_ i

<[ -

b

| Type & Oty of Hazardous Waste generated

.f

) _ Incinerable
AT PRecyclable
Ai——"Tisposahle

For laadfil

L Tatal

——
|

5tn|:k Pile Qua ritity of Hazargaus Wad!r.

hl Lak

| Mode of Dispasal E‘.treatrnenmf Hila'd'nl.rs
Waste

L

|
|
! Size of Hazardous Waste SHarage site o

&

| Display Hoard for Hazardous Waste at Faciory
| Gate Provided ar not

7 'u'l.'hether agreament made wih the aemu 3
pm'.lkl'-ar far dispesal of h.ur.u-'dw:: nrte I:If -.-u.
detail with val Y

Detads of Hazardous W-I'.lt! hr:’:purtﬁd ta
senvice provider

i Hazardous Ehmﬂuls Hanillr'lﬂ l-hnapemmund F}.I Act, 1.911-1

_Lli'tlnru nﬂlmtdum Ehemlul hnn:ﬂzﬂa
used (if ary) with th!'l-:hhld quantity -

T

\Whithat Prepared on SHE | EMETEE nEY plan and
tken Insurance policy under U Act, 1991,

N L} F o ---
) . ’ ofe A -
i - PRI, b ‘" 1
L e AT ERd = L -
% P e R e R B
x % o phiE A a o

Mame of insurar aﬂrq-m lm.&ﬁﬂdit-.r l:n‘

T

J-'l'humer H-it!l‘:;lms l:hemlrah I'Iandhn,g ; w
-—.iFEﬂW is iquI'.Ii'[-!

SR Y

For JP ENTERPRISES

| Signature ofther
Hil‘m WEF!HW“ I:Ifﬂ."ﬂ I.lrI:II; -

Address m-mm

s .Pmpq_-hm

du'a;ﬁ who cpm:'lr.h:hd

I'L'I\\J. :
7%

: Name 'E.. Desipatiﬂn -
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Annexu65’8

Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1160/2024
News Item titled "Dyeing units continue to operate illegally in Gurgaon
polluting Najafgarh drain, despite court orders" appearing in The Times of
India dated 22.08.2024

Date of hearing: 13.09.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER
ORDER

1. This Original Application is registered suo-motu on the basis of the
news item titled "Dyeing units continue to operate illegally in Gurgaon
polluting Najafgarh drain, despite court orders" appearing in The Times of
India dated 22.08.2024.

2. The matter relates to the operation of numerous dyeing units in
Gurgaon, particularly in Sector 103, Basai, and Sector 36, that are
covertly discharging toxic effluents into the Najafgarh drain, which flows
into the Yamuna River. As per the article, these units appear inactive
from the front, but operations continue at the back, where freshly dyed
denims are hung to dry. Despite rules requiring only treated sewage to be
released into rivers, untreated wastewater from these units is being
channeled into the drain.

3. The article highlights that dyeing units are also tagged as ‘red’
industries due to their high pollution levels and these units are not
permitted to operate outside industrial areas. However, they are found
near residential areas, schools, and even under-construction Sheetla
Mata Medical College and Hospital. Residents have long complained
about the foul-smelling discoloured water in the drain, which changes
colour depending on the dyes used. This pollution has made life of the

locals miserable, causing health issues like asthma and skin rashes.
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4. Furthermore, the article asserts that denim dyes contain toxic
heavy metals such as lead, chromium, cadmium, copper, and nickel,
which pose serious health risks, including the risk of kidney and nervous
system damage, birth defects, and cancer. These chemicals also harm
aquatic ecosystems. Moreover, the Yamuna River, heavily polluted by
industrial activities, was also found to have high levels of ammoniacal
nitrogen, particularly from Panipat, followed by Gurgaon, Faridabad, and
Sonipat, according to a 2021 survey by the Central Pollution Control
Board (CPCB).

5. The article further states that In January 2024, the National Green
Tribunal (NGT) directed four Haryana districts i.e. Gurgaon, Sonipat,
Faridabad, and Jhajjar to survey and inspect dyeing units due to
groundwater and water contamination issues (OA No. 750/2023). The
Haryana State Pollution Control Board (HSPCB) is now tasked with
surveying and taking action against these illegal units.

6. The above news item indicates violation of the provisions of the
Water (Prevention and Control of Pollution) Act, 1974 and the
Environment (Protection) Act, 1986.

7. The news item raises substantial issues relating to compliance of
the environmental norms and implementation of the provisions of

scheduled enactment.

8. The power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon’ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

9. Hence, we implead following as respondents in this matter:

(1) Central Pollution Control Board, Through its Member
Secretary, Parivesh Bhawan, East Arjun Nagar, Shahdara,
Delhi-110032
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(i)

(i)

(iv)

Harayan State Pollution Control Board, Through its Member
Secretary, C-11, Sector — 6, Panchkula — 134 109, Haryana,

India

Ministry of Environment and Forest, Through its Regional
Office, Integrated Regional Office, Bays No. 24-25, Sector 31
A, Dakshin Marg, Chandigarh — 160030

District Magistrate, Gurgaon, Office: First Floor, Mini

Secretariat, Gurugram, Pincode: 122001

10. Issue notice to the above respondents for filing their response/reply

by way of affidavit at least one week before the next date of

hearing through e-filing. If any respondent directly files the reply without

routing it through his advocate then the said respondent will remain

virtually present to assist the Tribunal.

11. List along with OA 750/2023 on 16.10.2024

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

September 13, 2024
Original Application No. 1160/2024

AS..
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